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LOK SABHA DEBATES

LOK SABHA
Friday, April 3, 1970/Chaitra 13, 1892
(Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. SPEAKER in the Chair]

RE: POSITION OF MINISTER WHO
IS NOT A MEMBER OF EITHER
HOUSE

ot e fagrd oA (FTAAYT)
HEqe WEIRY, § UF qTEdT FT T I5AT
STgAT § | IHET @FEY G ¥ AL )
U qWT F 79 I919 & ¢ H IEH
sty srgiema same fag fatfaa T8t
gt | F Ty §WT Y I g F AT A
a7 4f | FUTUE: 99 SR §EEar
FaTE & wE a1 Afaca f g g S
arfeg | q 6 WEYA aF A=A T AHAT G
ffr AU fAc T g ¢ fo welt WA &
faw 3= Mewraa @ aeg fee & &
HITEF § FifF I qIEET FAICT
&k, sifaea waTeq § man afs gAY O
w1 g fran wman & a1 9% A1 AT
@y 3 srfge R fe @ @
dsaT =g |

ol T (3f) : T F FEE ™
N gEEn & 7 ... (wwEw) ...
o wg fowd (i) : seaw wERE,
W= w7 e TR @ S oo &
# mawmTrar g A AT AgT ag €
T 74 fax & fafaee aamAT 98 @
2 AT EF & | TARY S HAT AT
2 &t 7 fad w=h T EM—I A
¥ agiaw awar g ... (wEmw) ..
SHRI SHRICHAND GOYAL (Chan-
digarh): Mr. Speaker, Sir, can a stran-
ger be permitted to occupy a seat in the

House ? Surely she is a stranger to all
intents and purposes ?

s\ *fe @ : 7 ¥ga Ry FAw
2, ©v 9T amoe favig g wfgo

AUN WD : TAT FIT 1 FqTEA
T FET L€ T T
But I cannot

1 shall examine this,
give my ruling off hand,

SHRI SURENDRANATH DWI-
VEDY (Kendrapara): You must give
your ruling, For all practical purposes,
she becomes a stranger in the House. I
want your ruling whether Shrimati
Jahanara Jaipal Singh who is not a
Member of either of the Houses can
occupy a seat?

»t <fa T : @ g7 sy sfaw Hfag

SHRI CHENGALRAYA NAIDU
(Chittoor) : The moment she ceased lo
be a member, automatically she ceased
to be a Minister also, If they want her
to be a Minister, she should take the
oath afresh and be reappointed.

MR. SPEAKER : It is the same point
as made by Shri Vajpayee.

SHRI R, D. BHANDARE (Egombay
Central): Let us not raise the point that
she is a stranger, Let it be made grace-
fully.

SHRI SURENDRANATH DWIVE-
DY: I strongly protest against this re-
mark. This is a matter of a grave irre-
gularity which is being raised.

| i v : eUe WEIEE, WO wmaEdr
o1 oow & | s s R & afr
g S T TG WA § 9 T 9T A

QT AT T & IAF 9" ETA,
fagrr & wfaa Y W HF 1 sHET
e g 8 & fsogw Ian wfa a
AT WY WTAAT AT FT @ & | TN
IFT TZA FVHIA ¢ |



3 Re. Position of

SHRI SHEQO NARAIN (Basti): It is
the duty of the Prime Minister to de-
mand her resignation.

_SHRI K. NARAYANA RAO (Bob-
bili): The point raised is an important
one. It is true she is a stranger, None-
the-less she is a Minister, Under the
Constitution, a Minister once appoint-
ed usually holds office during the plea-
sure of the President. Secondly, there
is nothing in the Constitution which says
that if a Minister ceases to be an MP,
he or she automatically loses his or her
right to sit in the House or be in Gov-
ernmeat,

So far as the ruling of the Chair is
concerned, you certainly can rule whe-
ther she is a stranger or not. But whe-
ther she can continue as a Minister or
not is not a point falling within the pur-
view of the Chair.

SHRI RANGA (Srikakulam): I do
not want the Chair now to risk a rul-
ing on this matter. We have a lot of
affection for the late Shri Jaipal Singh.
She happens to be his wife. But it is
our unfortunate duty to observe not only
the Constitution but also the rules and
conventions. Such a situation has not
arisen before. I do not know why it is
that the Prime Minister and her advi-
sers have not given thought to this par-
ticular matter and come to some deci-
sion in consultation with the Chair be-
fore they faced us with this difficulty and
contingency.

1 would like to advise the Home
Minister to advise his collegue to leave
us now to ourselves sp that the House
need not be forced to make any decision
at a1l on this vexed question. Later on,
let them take counsel among themselves
to advise you and us as to the kind of
new convention if they so wish to esta-
blish one.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN): I
can only give some information. As
far as 1 know, Shrimati Jahanara imme-
diately she knew she was not going to
continue as a member of the Rajya
Sabha, sent in her resignation to the
Prime Minister. The Prime Minister
advised her to continue as Minister till
the end of the session.

The other question whether she can
ettend the session is a new point raised.
We will discuss this matter with you in
:‘he Chamber and find out what can be

one.
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SHRI RANGA: In the meanwhile,
let her leave us,

ot wrram o (faelt @3) o
w7 ¥ 77 ftrer oEarew o A wifge
4t ... (weEm) ...

s\ ®y famd : AT AT AT | TR
ar aw wgas #¢ faar

DR. RAM SUBHAG SINGH
(Buxur) : We have all respect and re-
gard for her. But this is a matter of
Constitution, rules and conventions.

sit wy foma : R Wl ofr 7 vy f
sfteet gfeer ot & w21 2 fF § o=h
F ATH ATAT FIH AT T | IO I
= ¥ T @ afraw F qfas
2 @ fox 371 qet T ot gfaw
¢ Fifs wfaur & foan gam & i ot ot
HeAt grm—ag et o agw # ag any
i TE g TSy ;AT FT O g1 oAy
T A AT H 45 FHaT & 1 AT FaTA
7z & fes Tum w=R F qw I 78
Fg1 o fF aore wa & s aw fafrex
& A4 FIM FT GFAT &, T qg Gfquma,
FHA WX GAAT qOTTEHl ¥ TR
27 T wwRF HAa wegwfa & g
gifta FE ¥ WA W1 aFd § A Tg
maw e o aFar g fe o et #
gfqum &t Fn feafa @1 @ oy #
e NS Wew T g A
#Y TT A qHA § | GOA FE A
gwr gt Sfgw | SuTT AR #Y gEH
a9 FCA FT TS AGHIC TG & | T
R i F & W@ A A qw F
gFa £ |

=it gre Ao fam (Mrarerior) : seqer
wEEE, # AqH CF &1 AT FEA Agar
g fr o ow o gwen fage ¥ oA
T oY | fagre & oft d¥o fro quw wifiw
qéf ¥ W €, g% ¥ §IEq 9 &K
ag fafeex gq 9 a@ ¥ fwlt
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o

is not a_Member
of either House

grea & Am AE 9 @t Y @ e AT
# 5y AR TTIAH 6 WEA RA ™
oY ag ¥ T

SHRI R. D. BHANDARE: Even it
she ceases to be a Member, she con-
tinues to be & member of the Council
of Ministers. That is the position,

o e fog (o) ¢ B
aw feet oft g w1 v gu faem Sl
W@ AT §, 99" H JwA F CF g7
T acg wef <@, frere Ay o sl R

st srz fagrd) aon « sree W@,
& A wefwaran, # g8 & @@ @1
g 1#1 gar =fe ot fedft ot e 0
A A @ @ EAT Q EFaT g, 8 WA
% At warard ) afFwIw F fog
wi 7 gfEwe A ot fafa &9
wifgd, 9@ ®1 7 v wAEr wfg@
AT oy sgraT wawe feg A W
™ @ qu T few whfaa smwfa
a @ & awE W W g

SHRI Y. B, CHAVAN: The whole
thing has certainly new coanotations be-
cause she was continued on the inter-
pretation—and that was our advice—
that she can continue tg be a Minister
without being a Member of the House
for six months,

SHRI MADHU LIMAYE: Without
consulting the President?

SHRI Y, B, CHAVAN: You are rais-
ing some new point,

SHRI MADHU LIMAYE: You ans-
wer that point. €7 & #g%¥ 9T & Tar
Al # oA AE | w1 g ) gt
FE A A & faar g fem o awar ?

DR. RAM SUBHAG SINGH: He
may clarify whether it has been done
with the consent of the President or un-
constitutionally.

MR. SPEAKER : I cannot give any
ruling unless I have studied the whole
constitutional position, whether after

Oral Answers 6

discontinuing as a Member of the Rajya
Sabha, if she wants to continue as a
Minister, she has to take a fresh oath
or not. That is the only question,

SHRI MADHU LIMAYE: Fresh
appointment,

MR, SPEAKER: I will study it.

SHRI SURENDRANATH DWIVE-
DY: Appointment as a non-Member.

MR. SPEAKER : But many things
have happened in this country recently.
In Punjab two Ministers continued,
and one of them fell the day before

. the Ministry fell.

o siveix e @ fae T g O o
won fog @ ¥ ag A€ &3 gwdr Ak
7 & wefromAr s omwdr

MR. SPEAKER: Your own Minis-
ter also continued for sometime.

ORAL ANSWERS TO QUESTIONS
Demand for Statehood for Union Terrl

tol
1.
*781. SHRI SHARDA NAND:
SHRI BANSH NARAIN
SINGH :
Will the Minister of HOME APF-

FAIRS be pleased to state:

(a) the names of the Unioa territo-
ries the Eeople of which has demanded

full statehood for their respective Union
territories; and

(b) the reaction of Government
thereto?

THE MINISTER OF HOME AFl-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). The demand for statehood has
come from Himachal Pradesh, Manipur,
Tripura and Delhj, Government's reac-
tion to these demands has been made
clear from time to time. So far ns
Himachal Pradesh is concerned a study
of its financial viability is in progress
to assess the feasibility of conferring
statehood. Manipur and Tripura have
yet to make considerable leeway to
develop their financial resources. Delhi
has been made a Union territory be-
cause of its special position as the capi-
tal of the country and this considera-
tion will continue to hold good.
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ol won AW ;e AEIRW, oW
we Wi A oF ae w4 e anfaw gfe
Ao w8 Tow feT gu & @ woor 9w
1 QR T F1 g1 A€ famr o wwar g
N & qur =g g fr ammete fow @
R T FT AT 9 A oy A o A
Iardt A ArE A faw gz 7oA
forowr gor &, @ aforge & i § o
T TFIT A WA w1 IS warenfas
gfssns iR umat faer
N A qen Tgn g e wrame v W
fagr fraife g & for & smame 9T
ot g 3 fagral #Y g T A
R e F1 gl & ! R forw Aol
imrﬁmqﬁz%rﬁwgm@%%w
ot A R w1 i
FTRTETOTE !

SHRI Y. B. CHAVAN: Nagaland,
I must say, is a special case. For his-
torical reasons and political considera-
tions, this House had the previlege of
approving Nagaland's Statehvod, 1 do
not think that it can be considered as
a precedent for these matters,

SHRI ATAL BIHARI VAJPAYEE:
The hon, Member wanted to know if
you have fixed any definite criteria.

SHRI Y. B. CHAVAN: If the hon.
Member had cared to hear what I said,
1 have given financial viability and other
criteria also,

SHRI BAL RAJ MODHOK: Which
State is financially viable? For instance,
is Jammu and Kashmir financially
viable?

SHRI Y. B. CHAVAN: Those States
which are there cannot be changed by
me. When the question of converting
the present Union Territories into full
States comes up, we have to consider
some criteria. That question was rais-
ed and I have indicated the criteria,

o) T A ;AT AT w9 8
fown welt meg iR
oy Ty §7 oY afas agaar e ¥
& & s wTeor R s I oY anfas
FAATY T T FT H 37§ G TG F7

wf it |E?

APRIL 3, 1970
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@0 aTa ag g wrgan g e dd
Tl F A0 F% F aaw ¥ uF wfaqe
welt frowe @ arfed, @ o< g fa=me
A & fag dae 7

SHRI Y. B, CHAVAN: These are

suggestions; I cannot straightaway ans-
wer them,

s ¥y A oy : 919 ¥ O B
T FY, K¥ ATNHE AT AWTOY W OO
waw a femr @, Sfew fgmesr w2w,
aforgr @R feeslt Y QX Tw T
74t faar | @ #uT ATIEEE 8T AeTerT WY
R TOW FT AT X F FTO07 4 W1
I & A AT fear il @ o
wr woi fyer st feeelY, fgmmae ar
wfrqe &1 qt Tew & =t wfEw w{
g aman w4 fe 3= & Y s A
frar, *r§ wrer ft femr 7

SHRI Y, B. CHAVAN: It is not true;
they have not been given statehood

only because they took to violent agita-
tions.

ot 9 Wy 2af : § gg oA WA §
fE fgm=s @w #1 ¢ Twow F;T oA
for smw ¥ f@ s 7 A €
aE FR N EfeFT o 2 W7
SHRI Y. B, CHAVAN: There is no
question of having any deadline. That

matter is under active consideration of
the Government.

&\ T #aw qrew : wAa g A
it Ao i A fod §8 A
TAE AT IH F § OF orarT vy v
FamaT | ar & faT T A TR El
fear = Y arfaw ey Y 7 S afx
E A fee 9 s e § W) araw
gt &7

Fod a1 Wy oft J ag wardy fF s
afes g R AT A Awar 1 ar &
STt g i EE A o WTE wY awar
t T s w1 wfoq @t ST R
s &1 g 3 w1 war frae &7
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ol gweATE  wEW : FER ST
WY faramT o gfeewior § 3% &% a9y Sww
# aaer foar @ ot oo gaew o
I qgh A IF ag AW & W |
FTHTT &7 ST GaTe § I AF 927 & qyo
JATmT H W g

&) TR gy : Wl WERg A W
q9Y JATH F arfes swaT WY O S0
TaraT § AT ag anfus modE S IRWA
T 3w & At # § e e

qEg W@ oani

W wEeq : ¥Mo TR gww fag |

DR. RAM SUBHAG SINGH: Hav-
ing regard to the fact that Manipur and
Tripura are both border States and also
having regard to the fact that there is
an agitation going on in Manipur for
the conferment of Statehood, and hav-
ing also regard to the fact that the Home
Minister himself witnessed that type of
demonstration, may I know whether the
Government is 301:13 to take any deci-
sion with regard to the conferment of
Statehood on Manipur and Tripura
along with Himachal Pradesh—(Infer-
ruption)—and Delhi also?

SHRI Y, B, CHAVAN: I know that
there is certainly a strong feeling in
Manipur and also in Tripura, I do not
deny that particular fact. But there is
no proposal at the moment to confer
any Statehood on these areas yet. At
the present moment, there is no propo-
sal.

=it farwd @ vimeT & frgTer #Y v Y
wrer ¥ e = gE 99 fagrw aX
frre @y I TT Ay T Rw ¥
wrr ot wiv @ amd g fr oR on
§Y 0 & w9 3w & st whifes
HeTaT #1 64T ¥ T FT T4F F |
g ¥ faefrr g ot ok @¥ &w o
AT Y =TT T KT T f7AT M7 )
wgt aw A0 ATl § o o o #r o
ot gAY ¥ wg g o=
FaR ¥ g N wowfafer {7

CHAITRA 13, 1892 (SAKA)
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_SHRI Y. B. CHAVAN : In this par-
ticular case, I think the hon. Member
has Goa in his mind, I think the

ple of Goa have taken a decision t
it.

SHRI SHINKRE: My question was
not regarding Goa only. I want to
know whether this linguistic basis will
also be considered.

SHRI Y, B. CHAVAN: It is
merely a question of taking linguistic
unity into consideration. The wishes of
the local people, the administration, etc.,
should also be taken into consideration.

not

SHRI HEM RAJ: The hon. Minister
has told the House that the question of
granting Statehood to Himachal Pra-
desh is under active consideration, He
has also told* the House, “If the House
wants it.” So far as the question of
Himachal Pradesh is concerned, this
House as well as the other House have
unanimously given support for the de-
mand of Himachal Pradesh. So far as
the question of “active consideration” is
concerned, it has taken two years to
consider this matter, May I know from
him what more time will be taken, be-
cause in the case of Assam and Jammu
and Kashmir, you are giving them some
subvention or grants, and in the case of
Himachal Pradesh you say that there
should be viability. So far as the reve-
nue and establishment charges are con-
cerned, Himachal Pradesh shows a sur-
plus, Now, another hurdle has been
placed and that is the question of non-
Plan expenditure. May I know what is
the criterion for the purpose of decidin
economic viability so far as Himach
Pradesh is conceraed?

SHRI Y. B. CHAVAN: As I said,
the case of Himachal Pradesh is under
consideration. I myself have held cer-
tain discussions on the basis of a paper
prepared by the Planning Commission
about the financial aspects of the matter,
I had a couple of discussions with the
Chief Minister himself. I think the
matter is progressing. It is very diffi-
cult for me to indicate any special time-
limit for that.

SHRI HEM RAJ: So far as the aon-
Plan expenditure is concerned—

MR. SPEAKER: Order, order, Shri
S, M. Joshi.
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sl gHo THo W : FHW WG,
# A & Areaw ¥ wAY wEEw & oA
wTgaT § f AR ATTAe Ak § e A
wg w fauiw ofdfeafa 4t ol faviw
ofcfeafas ft ft ot 0% & aforge &
ar # fadiw aficfeafs & wiifs agr & s
¥ 39 F1 QAT @1 9%ar § 6%
F oY W § ag ofee ¥ fatgo &
TE F A0 w7 yEAw @ AT TRy,

3] F1 7 qEet o ifgy, @ 3fe
¥ W T 9T 1 W FT AT I@ AT

TU Qfeea wfastom & & ar =8 &7

_ SHRI Y. B. CHAVAN: It is a sugges-
tion for action.

SHRI MANUBHAI PATEL: During
the hon, Minister’s visit to Andaman and
Nicobar Islands and during the visit of
MPs in various committees, the people
in different institutions there represented
their case for giving them a popular ad-
ministrative council instead of the ad-
ministrative pattern of Chief Commis-
sioner, May I know whether Govern-
ment has taken any decision in regard
to giving a popular administrative coua-
cil to Andaman and Nicobar Islands?

SHRI Y. B. CHAVAN: The ques-
tion has not been considered in that
depth. But there is an advisory coun-
cil which is appointed from amongst
the social workers of Andaman and Ni-
cobar islands, which meets twice in
Delhi and also meets often in Andaman
and Nicobar itself. There s an elected
representative of Andaman and Nicobar
Islands sitting in this House. At pre-
sent there are no proposals of having
any legislative body as such,

SHRI BEDABRATA BARUA: In
spite of the reply given by the minister,
may 1 ask whether the choice between
remaining Union Territory and State-
hood for a small area is not a choice
between the frying pan and the fire, be-
cause while in the Union Territory we
spend most of the money not oa the
welfare of the people but on the
bureaucracy, in a small State, we spend
most of the money on ministers and

assemblies, In view of that, will the
minister consider if it is possible to
devise a small structure of a State where

the powers of the State will be the same

APRIL 3, 1970
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but the expenses on the ministries will
be prolEortianal to the revenue of the
State, thereby allowing small States aad
controlling expenses?

SHRI Y. B. CHAVAN: I have not
considered immediately this third alter-
native.

MR, SPEAKER: Shri Meghachandra.

o) wae s Ny el w1 o waTe
2 AT ST AY T A WYET A XA AR
ar wa &fog &few & Fga qx woraz g v
sy oifmefedt s & oY ff sqfea @
X gATE A9 AT § |

MR. SPEAKER: In this way, I am
not going to accommodate you. 9

# o7 & &, i A A T A

SHRI KANWAR LAL GUPTA: 1
do not want any accommodation, TF%
qréf & &), & Avadl ®Y #rq W AW
Zadt T w1 oF 1 A 78 W &1 "
T8 2T e " ffod )

MR. SPEAKER: They cannot wait

for a couple of minutes! I am not going
to be forced like this.

SHRI HEM BARUA : The
neglected party is the PSP!

most

% | awdET arzm = WY o, Sl St
#1 ot fear afew faeslt & o ot el
Fr A 7F faar ) I oW AR W
s g & Afee g3 oy wYeT A 3
ST 7T Y AT WA &, IS0 FT AL FQ
ITH! AG ATGETT FA § ATFA AT
WIT =T § 7wy wYeT 2 3 8§ ) frw-
oo YW ¥ 3) Frardi #Y sy " 2 faan o
gtFa ag & fr o W AT & 99 R
T AX & oY AE waTaT & IW A A AR
& 3T AT FY wwr AT 3 T W Y
A #r§ ara @ ey ag I IFEA @G
g1 faesft & o sl £ o T & ey
g far

»f) ware W e : 9y FrE AqAE! A
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MR. SPEAKER: No please. Your
leader asked a question, He interrupt-

ed and two ofhers interrupted.

SHRI KANWAR LAL GUPTA: He
never asked a question on this,

MR. SPEAKER : He intervened. You
can see the record.

SHRI M. MEGHACHANDRA:
From the reply of the hon, minister,
1t appears that the question of the grant
of Statehood to Manipur and other
Union Territories except Himachal Pra-
desh will not be considered so long as
their viability does not improve. In this
connection, the Home Minister is aware
that there has been an agitation and that
agitation has been going on continuously
for the last two years. All the parties in
Manipur are ready to come over to
Delhi and contact the leaders and Mem-
bers of the House, The House also has
already accorded its unanimous support
during the last Manipur Budget discus-
sion for this dcmantj‘. When such an
agitation is going on, when the people
of Manipur feel that the Union terri-
tory status is a subservient status, when
Manipur is ruled by thc Home Ministry
directly as a colony, when the people of
Manipur want equality with people from
the rest of India and remembering also
the Preamble to the Constitution, the
Government of India’s reaction is very
disappointing, Financial viability is
being stressed so much; in 1968-69 also
this particular reply was given in answer
to so many questions. May I know
from the Home Minister whether there
has been any discussion over the issue
of grant of statehood to the Union terri-
tory of Manipur and whether the Gov-
ernment will invite the leaders and re-
preseatatives of all the political parties
in Manipur to discuss this issue?

SHRI Y. B. CHAVAN: The hon.
Me_mber has made certain observations
as if we are trying to treat Manipur as
a colony.

SHRI RANGA: That is the feeling.

SHRI BAL RAJ MADHOK: That is
the feeling in Manipur.

SHRI Y. B. CHAVAN: But some-
times feelings are wrong also. The
point is that the area has its own Legis-
lature and Couacil of Ministers. Only
when the ministry could not function

CHAITRA 13, 1892 (SAKA)
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there, President’s rule was imposed and
there is President’'s rule at the present
moment, " That also means control of
this House; it is not the personal rule
of any individual, I do not want to
deny that there is a strong feeling over
the ‘demand for statehood. All the poli-
tical parties there are supporting it. We
have never said that we will never con-
sider it. We have never taken that posi-
tion. But, at the same time, the criteria
which we have kept before us will hold
good, That is what T have said in the
statement,

SHRI BAL RAJ MADHOK: You
are prepared to consider it.

SHRI Y. B, CHAVAN: No democra-
tic government can say that they will
not consider.

SHR1 V. KRISHNAMOORTHI : The
criteria applied for forming a State like
Nagaland hold good for Manipur also
as regards population, area and being a
border area. It is much nearer to Pakis-
tan and China. After we have given
statehood to Nagaland the situation in
Nagaland has been brought under con-
trol, thanks to Government of India's
policy. Parliament had taken a correct
decision in giving statehood to Nagaland.
1 visited Manipur 1% years ago and the
Chief Commissioner, Shri Baleswar Pra-
sad, who is posted in some outside
country now, told me that unless and
until Parliament and Government of
India came to the decision to give state-
hood to Manipur, the problem of Mani-
pur could not be solved. The Manipur
Nagas are more hostile than the Nagas
of Tuensang as well as other parts of
Nagaland. Unless you concede the de-
mand for statehood to Manipur, it will
be a problem for this country. May I
kaow from the Home Minister whether
he will take into consideration the senti-
ments and feelings expressed in this
House and come to a decision as far as
grantin; statehood to Manipur is con-
cerned?’

SHRI Y. B, CHAVAN: We are quite
aware of the strong feelings. What
more could I say about it?

SHRI V. KRISHNAMOORTHI:
Then you should announce the decision.
We are ready to pass the Bill.

SHRI HEM BARUA: The people of
Manipur demand a full-fledged State in
Manipur because Manipur is a strategic
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area. We must not forget that. But
instead of trying to meet their demand,
you have thrown 200 satyagrahis into
prison by now. It has been reported that
Pakistan has started a camp in guerilla
warfare training in Chhitagong Hills
area for the rebel elements u:Jls Manipur.
May I know if the Government proposes
to drive the people of Manipur into the
arms of Pakistan since Manipur is a
strategic area or to solve the problem
according to their demands?

SHRI Y. B. CHAVAN: 1 can under-
stand the way of argument but these
matters cannot be decided like that.
These matters will have to be very care-
fully coasidered, Financial aspect, ad-
ministrative facilities and other consi-
derations also will have to be taken intoe
account. I do not say that the consi-
derations you are mentioning are not
relevant. . . (Interruption)

SHRI BISWANARAYAN SHASTRI:
May I know whether Governmeat is
thinking in broad terms of conferring
statehood of the bigger units or of merg-
ing small units with the neighbouring
States in the near future? Also, will
Government give more wer to the
Union territory, as has been givea to
Meghalaya which was inaugurated yes-
terday? The Council of Meghalaya and

their Cabinet will enjoy more power
than the Union territories. What is
Government’s thinking on this ques-
tion?

SHRI Y. B. CHAVAN: At the pre-
sent moment there is no proposal of
merging any Union territory with a
State. That is clear. As far as other
Union territories are concerned, I have
explained Government's position, Me-
ghalaya is a class by itself. I do not
think it can be copied anywhere else.

SHRI SAMAR GUHA: What
Andamans?

about

=} TR AT TEATS : ATTAE AT
g ¥ favg fagg s & Al =@
&Y st ot g @1 oY feafy § s
7 armeE & @ wfowr 2 g, 9@ fr
fereett a3 a1 w7 @y T & faeslt A
¥ s s @ 2 & 9w
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Y qut yinad & afuwre fag o | &
ST 9 TR g R o ¥ g s s
amfa &7

o) TR W S ymafe &
AT qara § fadr g &

SHRI BAL RAJ MODHOK: Delhi is
economically viable; so, the economic
\lf)i:}:gpty criterion does not work against

i.

SHRI Y. B. CHAVAN: As I said in
my statement, Delhi has been made a
Union territory because of its special
position as the capital of the country.
This consideration will continug %o hold
good. This is the reason.

Discrimination against Buddhists in
Ladakh

1.

*782. SHRI JANESHWAR
MISRA :

SHRI G. Y. KRISHNAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that over
50,000 Buddhists living in the poverty-
stricken belt of Ladakh are crying
against the communal discrimination by
the Kashmir Government ;

(b) whether their demand for justice
and equality in social and economic
fields will be considered by the Cen-
tral Government; and

(c) if so, what are their demands and
the reaction of Government thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (c). The Jammu and Kashmir Gov-
crnment have informed us that no dis-
crimination either on communal consi-
derations or in social and economic
fields is made against the Buddhists of
Ladakh. All the three tehsils of
Ladakh district, namely, Leh, Kargil and
Zanskar, are given adequate attention in
the matters of development and employ-
ment opportunities.

st WATaC fast : TETE FT TOHT AT
W A aga & qIAw ay W e R
wat T AW AT aR qeTa T §,
¥ 9@ 33T F1E TIW FTH AT F0A W
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N T firedt ave oot F Ay s W,
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g fY WA T & ) wErw § s
iﬂzﬁqéa’rﬁm%m&g‘qtl
WO a7 1 & St geErd g ¥ ww w7
qATG guand & | 7 WY qard gu A )
AT I9 & a9 37 1 ag o wEwE d
& o som oF qwr G TR sy
frowm & wft s s A W
"ot g foegsii ¥ soefr wwTe A A
& svarea &7 s ow o 7 frea &)
AT FIA N Hforwr FG7 4 39 F
fegmm A ao oz wei A
I wEE wof ?

SHRI Y. B. CHAVAN : I think, the
other question is a different question.
We cannot undertake such a thing, This
is a question of the development of
Ladakh and the creation of employment
opportunities for the Buddhists there.
They have certain problems which have
been considered from time to time. Last
year, there was some agitation about
their demands, A Minister from Jammu
and Kashmir went there. They had cer-
tain discussions. Onl{ yesterday, the
represeatative of Ladakh, Shri Kushok
Bakula made some statements here that
in the last year some development has
taken place, Still there are some ques-
tions which have not yet been attended
to., But the development process for
making further progress is in motion.

sft owwe fasy : TET o W &
fodt wfafrfe &t s=f & &1 s@nd
¥ om § 3ma ¥ A = fam gy e st
faeali & wrend oot fae o€ &
fe e ITH g A e mam at faes
feafa agi qar @ ol | o wfafafe se=
T 77187 & faw anan a1 % femEna
& woer § fae o o7 39N A oav
fr fegeam s 7 A ¥ A A
afcrforer airfar tfee & &1 anearesr
faar a1 Afew g ol aF g0 TE
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frarmar &+ ¥ ma wrgm § e
fam # R rawrwr @ d?

SHRI Y. B, CHAVAN: I also made
some reference to certain demands.
Only yesterday, we had a full-fledged
discussion about it. The demand of
the delegation was about treating the
cople in Ladakh as Scheduled Tribes.
Ei'hat demand could not be conceded be-
cause a Scheduled Tribe has certain spe-
cial features which have been accepted
in the Constitution. We cannot create
a new Scheduled Tribe as such. But
the demand about treating that area as
a backward area and its people as back-
ward people has been conceded by the
State Government. The entire popula-
tion in Ladakh will be treated as back-
ward so that they will get better deve-
lopmental facilities and they will also
get more facilities in the matter of Gov-
ernment employment.

o s wete ;e & gl A
7 qer fawrad § wawra o | oRag
e o o andy & fow o farf
T FEAerdy § T IR wThr @ m
aifgm W) o o FTRIR FER
IAqX I AR TAwr At ¥
s 7 frer & et @ o 7 AE AR
gﬁﬂﬁﬁmeﬁ@mmqéw
anfr e anfy Y o agr & fomw
dmowr 8, vewr Sfaw e fea am ?

agiqr aga & foemw ¥ womdi
e g ¥few fow ag § =g W oo
¥ womfeat ® sft @ Twy o R
mEry e ¥ fasme & smoge
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ghe &, wwr sfe# g & &R
W oA AN #1 W% FT T A
Trar wg aife 99 da # faww dw
FINAQ F | F oA Agavg R I
o™ AR A F Tt H AT A
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SHRI Y. B. CHAVAN: The official
language of the State is Urdu. It will
continue to be so, But they have cer-
tainly made a demand for having cer-
tain educational facilities in their fangu-
age in0 Ladakh. That is also one point
that is before the Government there.

SHRI BAL RAJ MODHOK: But
nothing has been done so far about it.

SHRT Y. B. CHAVAN: At the pre-
sent moment, T have ng information
about that, But I know that matter is
before the Jammu and Kashmir Gov-
£ernment.

SHRI BAL RA] MODHOK : What
about the refugees? There are about
5000 refugees who are not being settled
there.

SHRI Y. B. CHAVAN: The problem
of refugees from Tibet is there and that
matter is also being very carefully coa-
sidered by the State Government.

SHRI R. D. BHANDARE: May I
know from the hon. Home Minister
whether, instead of treating Ladakhi
Buddhists as backward class people, as
a backward area, would the Govern-
ment treat Ladakh area as a Scheduled
area, not a Scheduled Tribe, under arti-
cle 244(1), in Fifth Schedule and, at
the same time, appoint a Commissioner
;grg ?the Scheduled Area under article

SHRI Y, B. CHAVAN: There is no

such proposal before us, I do not thiak
that is feasible also.

SHRI RANGA: I hope, the hon.
Home Minister is conscious of the spe-
cial significance of this particular area
and that all sections in this House are
specially concerned about the welfare of
the people and their progress. May I
know whether he would try and evince
special Interest in the various points
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made by my hon, friead, Shri Kushok
Bakula, last time as well as this time,
and see that apart from treating those
people as Scheduled Tribes which some-
how does not appeal to me, in regard
to all the other demands of theirs the
maximum possible and sympathetic con-
sideration is given to their demands and
a special Minister is appointed from
amongst the Buddhists, especially, of
that area and they are given every possi-
ble assurance that their problems are
being coasidered not only the Kash-
mir Government specially but also by
the Union Government not only sympa-
thetically but in a very very energetic
manner?

SHRI Y. B. CHAVAN: I concede
the point that the area as such requires
special attention becanse it is a very
strategic area from the point of security
of the country. As far as the people
of that area are concerned, naturally,
they require special attention in diffe-
rent matters, Their economic develop-
ment, their employment [acilities and
other eonsidcrations have to be given
priority. 1 have no doubt about
it. 1 concede that there is a special
responsibility on the Central Govern-
memt also in this matter. Therefore, as
1 mentioned, in order to facilitate their
economic development and also to pro-
vide facilities for employment, this area
is being treated as a backward area so
that these people will get special facili-
ties and certain priorities. That is being
done. The only limited question that
was raised was about treating it as a
scheduled area and the people as Sche-
duled Tribes. Sir, the tribal character 1s
something different. Once vou intro-
duce these things, possibly it will be
an unending story in the whole of the
country. As far as the point of giving
special attention and priority for the
development of the area and the people
and the territory as such, because it is
a strategic areu is concerned, this point
has been very carefully Tonsidered by
Government and has been accepted in
principle,

SHRI ATAL BTHARI VAJPAYEE:
But nothing has been done so far.

St TETTET Sre ¢ ST ¥ OEN o
st woftg Y Agw R G I AN
A g F T AT A T
o H Y gr wE & g #
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g5 wfsaea weA & Ay wi b @
o gefa Y agi og Fream g o s %
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SHRI Y. B. CHAVAN: As far as the
discussion last time was concerned,
when the question of seading some sort
ol a parliameniary delegation came up,
that was gone into and 1 advised that
we should not insist on such a delega-
tion because, naturally, the State Gov-
ernmeng raised an objection to it. At
the same time, I had promised to see if
visits of some Members of Parliament
can be arranged. We exteaded certain
invitations to some Members of Parlia-
ment, Though many agreed initially,
ultimately only one member agreed to
go. Therefore, it was given up.

As far as the Gajendragadkar Com-
mission’s recommendations are concern-
ed, this matter was discussed only yes-
terday in this House and I gave certaia
information about it. Certain demands
are being considered, As far as the
representation of that area in the Cabinet
is concerned, a State Minister has been
appointed. But their demand is for a
Cabinet Minister.

o et STl W TRAR
& fmar

s\ oAy wagTYr : 7g WAT & |
I ag Wt fewiz &

CHAITRA 13, 1892 (SAKA)

Oral Answers 22

In these matters we cannot impose
any decision from here, It is certainly
the privilege of the Chief Minister to
decide as to which portfolios should be
with whom. '

SHRI BAL RAJ MODHOK: You can
persuade him.

SHRI Y. B, CHAVAN: It is a diffe-
rent matter. 1 cannot impose any deci-
sion on this matter.

¥ oor g ofer @ gu W
frgrra dwa¥  ofar @) dwew qEe
¥ ama A

SHRI Y. B. CHAVAN: I have ans-
wered this question in great detail al-
ready., 1 do not think I need repeat it
once again,

) wgrem Fag wiva : wewer AgEY,
F A @Y AR ol Ty Iw
T+ A G FT AT E, 9 i agr
qX MR AT @I AT | g Hwefy ofr
dag wrr AR sl g
A wEra & S9N H Y qwelar gaw
q1, 39 #r feadt ad satfaa £ o
gk frafr 78 ? ;T ag ww i fr
AR Y werw & fow oY oA foar
araT g, I wTow aw fgwmw sefic
& wfawrical §  smA-omy 9T @ fear
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SHRI Y. B, CHAVAN: It is not
correct that all the money is spent on
travelling etc. certain things which were
agreed to between the leaders there and
the State Government and some of them
have been implemented. Only yester-
day Mr. Bakula said that some of their
demands have beea met by the State
Government, In the last 2 months there
is definitely some progress.

o\ e vw : A 1 AvHer fod
A ¥ 7EY, afex At wa ¥ g
WA | A FET AR AHAT §
AT WEE o FFEIFL A AG F AR
& ga Ay wlfiar g7 @A ¥ oA
At WEIRA AXFTC # T angEr ae
A N G F1 WA FW
fo mgreeg At FE T Ao
fegdwa ¥ srarqr wrdy gawd g7 it
afd, dfer QX wa & gwt 7 g
ST AG FT TEE T 4AT AT KA FT FICO
AT ?

SHRI Y, B. CHAVAN: As regards
neo Buddhists, the Government of
India has accepted certain position so
far as educational facilities are concern-
ed, That is being done; and the same
thing was doae in Maharashtra, if I
remember correctly, 10 years before; I
don't know what is the position at the
present moment,

SHRI M. L. SONDHI: I bave been
listening to the replies of the Home
Minister with careful attention. 1 have
a feeling that he is sitting on the top
of a Government wvulcano which ma
erupt at any time. Therefore we see
your protection here because we have
to be vigilant about that par of the
country which is far away on our bor-
ders. We cannot afford to be com-
placent about it. Sir, the problem
of Ladakh is .2 problem of modernisa-
tion of a traditional society. Agye the
people in Srinagar so far removed from
modern attitude and feeling as to per-
petrate the Ladakh area people to suffer
forcible religious conversion and other
crude methods of coercion which smack
of a medieval era? Do the rulers in
Srinagar understand the problem of
modernising traditional society with all
the finesse and nuances which modern
sociological theory teaches us?
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SHRI Y. B. CHAVAN: I am
sure about that. Ag far as I kx
there are some people in Kashmir Gov-
ernment also who know the technique
and who believe in modernisation of
conveational society. I am afraid there
are some others in Delhi who do not
believe in this.

SHRI M. L, SONDHI:
study been mude? Has an expert

SHRI Y. B. CHAVAN: It is not a
question of believing in that, Moderni-
zation of a conventional society is a
real problem not only of Ladakh but
for the whole of India also. And it
is going to take a long time. We have
to go gradually, 1 have no doubt it
will have to be done in all tehsils of
Ladakh,

SHRI S. KANDAPPAN: Sir, Ladakh
has a much larger area in size than
Jammu and Kashmir put together. As
far as I could understand him, only yes-
terday the representative from Ladakh
made a plea that the infra-structure,
particularly, the communication, is a
very important aspect for development
of areas in the hilly region., Unless we
develop the communications in the hilly
tracts it would be difficult for us to ex-
pect any development whatsoever, I
would like to know from the hon. Minis-
ter of Home Affairs whether he feels
convinced that it would be possible with-
in the resources available with J, & K.
Government that they can go ahead with
laying of communications or has the
Centre any proposal to do something
with regard to that?

SHRI Y. B. CHAVAN: As far as
communications in Jammu and Kashmir,
particularly Ladakh, are concerned, the
major portions of communications works
have been taken over by the Central
Government and its organization called
‘the Border Roads Development. The
Border Road Development has done
immense work in developing the major
communications, The road that is deve-
loped from Srinagar to Leh is an
achievement and it is a class by itself.

SHRI S. KANDAPPAN: What about
communications in Ladakh region?

SHRI Y. B, CHAVAN: I am com-
ing to that. About Ladakh itself, only
esterday an hon. Member from Ladakh,
§hn‘ Khushok Bakula, was pleading for



25 Oral Answers

the development of Ladakh. Develop-
ment of communication in Ladakh is
being undertaken and it will take some
time. Agency for doing this work and
other facilities are necessary.

SHRI VEERABHADRA SINGH:
One of the representatives, Shri Kushok
Bakula pleaded for creation of a Union
Territory for Ladakh. What is the reac-
tion of the Government of India to this
effect?

SHRI Y. B. CHAVAN: It

wrong demand.

was a

Gherao of Vice-Chancellor of Delhi
University

N

*783, SHRI HEM BARUA: Will the
Minister of EDUCATION & YOUTH
SERVICES be pleased to state:

(a) whether it is a fact that the Vice-
Chancellor of the Delhi University was
gheraoed recently by some sixty stu-
dents in his office; and

(b) if so, the reasons of this gherao,
and the demands made by the students?

THE MINISTER OF EDUCATION
& YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) About 20-30 students
gheraoed the Vice-Chancellor on Febru-
ary 12, 1970 when he was in a meeting
of the Academic Council,

(b) The studeats wanted immediate
action to be taken against the President
of the Delhi University Students Union,
who it was alleged was guilty of viola-
tion of the constitution of the Union,
unauthorised withdrawal and use of
funds of the Union, improper use of
the Unioa building, failure to maintain
proper acgounts, efc.

SHRI HEM BARUA: Is it not a fact
that a section of students gheraoed the
Vice-Chancellor of Delhi University be-
cause of his indifferent attitude towards
certain students against whom there
were serious allegations of financial irre-
gularities made by some students? If
so, what steps has the Vice-Chancellor
taken to enquire into that particular
aspect of the case?

DR. V_ K. R. V. RAO: The answer
to the first part of the question of the
hon. Member is ‘No". Actually on the
22nd January, certain allegations were
made in writing to the Vice-Chancellor
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by the Secretary and the Joint Secre-
tary and some other members of the
Union saying that there were financial
irregularities or other irregularitics and
80 on. The Secretary and Joint Secre-
ta later withdrew the allegations.
Subsequently, however, their Joint
Secretary re-affirmed this charge. The
Vice-Chancellor called a meeting of all
the students on the 31st Jan and
appointed a fact-finding Committee to
go into the whole question and to sub-
mit a report. The report of the fact-
finding Committee was received on
the 11th February. The Vice-Chancellor
made available the copies of that report
to both the President of the Union as
well as to those who had made allega-
tions against the representatives of the
Union, The Fact-finding Committee’s
Report did not say anything about the
financial irregularities because the ac-
counts had not been produced by the
President of the Union, The Vice-
Chancellor asked the President of the
Union to submit the accounts by the
14th of February, Intimation was sent
to both the parties. All these happened
on 11th and 12th. Thea, on 12th at
about 6-30 P.M. a group of students
made allegations against the President
of the Union and gheraped the Acade-
mic Council as also the Vice-Chancel-
lor and said that he must take imme-
diate action against the President. The
Vice-Chancellor had asked the President
to submit the accounts by the 14th, He
had received the report only o2 the 11th.
And I think it was rather unreason-
able to ask the Vice-Chancellor to take
immediate action without giving an
opportunity to the persons concerned to
explain their position.

SHRI HEM BARUA: Acts of indis-
cipline are mounting ia Delhi University
today. You find Mao's slogans on the
walls; particularly one “Reading makes
a man dull” finds a ready response.
There are other slogans like ‘Down with
English’. This must be the work of
Hindj zealots raising their slogans in
English. There are slogans written on
the walls of Indraprastha College where
women are told ‘You are not women;
you are chapati-making machines’.

Day before yesterday, a bomb was
hurled at the Faculty of Arts building
at Delhj University campus.

These acts of indiscipline are grmying
in the Unive due to the partisan
attitude of the Vice-Chancellor.
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May 1 know what steps Government
have taken to see that the University is
rved as a temple of learning free
from all these actslof indisfi;;\idmc ang
-mongering, slogans o ao an
glt(t’lg:rnalogans by fanatical elements ?

DR, V. K. R, V. RAO: I must
strongly repudiate the allegation that the
Vice-Chancellor has taken a partisan
attitude. On the contrary, I would take
this opportunity as Education Minister
of giving my compliments to him for
the very firm, effective and at the same
time, conmstitutional and sympathetic
manner in which he has been handling
the affairs of the University coacerning
students, Regarding the slogans, of
which the hon. member seems to have
made a special study . . .

SHRI HEM BARUA: I have not
made a special study, 1 noticed the
slogan on the Indraprastha college

.

building reading ‘You are not women;
you are chapati-making machines’.

DR. V. K. R, V. RAO: I was refer-
ring particularly to that slogan. I am
afraid it would be very difficult for any-
body to prevent writing of slogans in
various places. I would like to assure
him that of the troubled world in which
we are living Delhi University is doing

well.

MR. SPEAKER: Short notice ques-
tion. I am nof going to take notice of
chits which are sent to me asking for
opportunity to put supplementaries.
Just now such a chit has come to me.

SHRI PILOO MODY: Name the
member.

MR. SPEAKER: No.

Abolition of Special Privileges enjoyed
by Il:?.‘.s. Officers

1
S.N.Q. 12. SHRI S. KUNDU :
SHRI SAMAR GUHA:

Will the Minster of HOME AFFAIRS
be pleased to state:

(a) whether Government have decided
to amend the Constitution to do away
with the special privileges enjoyed by the
Officers belonging to L.C.S.; an

(b) if so, when Government propose
to introduce B
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THE MINISTER OF HOME AF.
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). Officers who belonged to the
former Secretary of State Services (L.C.S.
and LP.) have been allowed the protec-
tion of certain conditions of service and
certain rights as respects disciplinary
matters, by virtue of Article 314 of the
Constitution. The question of deleting
Article 314 by amending the Constitu-
tion is under the consideration of Gov-
ernment.

SHRI S. KUNDU : It is indeed un-
fortunate that for the last 2-years the
Indian Civil Service, which was designed
by a colonial Power to rule and govern
at the behest of the Crown and employ-
ed by them to suppress our indepen-
dence movement, was not only allowed
to continue . . .,

SHRI LOBO PRABHU: Question.
Do not make a statement like that. It is
not fair,

MR. SPEAKER: Either act as a Mem-
ber of Parliament or as a retired ICS
Officers.

SHRI LOBO PRABHU: I act as both.

MR. SPEAKER: You are here as Mem-
ber of Parliament and not as their repre-
sentative.

SHRI S. KUNDU: They were not onlv
continued to continue, but their rights
were codified in the Constitution, where-
as so far as the privileges of the Mem-
bers of Parliament are concerned, they are
not codified. I do not know exactly what
my privilege is. It is called a heaven-
born service and its members super
sovereign. | want to know whether it is
a fact that in 1947 when Mr. Henderson
came at the behest of the British Govern-
ment to plead for the protection of this
Civil Service, he said that he did not
insist that the rights of the Indian Civil
Service as such should be codified, he
only wanted that the rights of the ICS
members of British origin should be codi-
fied, and if so, what led the Government
to codify the rights of the Indian mem-
bers also in the Indian Civil Service. Is
it a fact that the Indian members of the
Civil Service also demanded that their
rights should be codified because they
had certain apprehensions and said that
their loyaltg to the British crown was
there and should not be tampered with,
that that also should be indirectly main-
tained? .
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SHRI Y. B. CHAVAN: I do not

w all the details of any discussion that
n the representative

the ICS and the then leaders of the o:h:—f
tyy. The fact remains that they had cer-
tain protections under the old Indepen-
dence Act. Naturally were some
discussions between the then leaders of
the country and the Services, and there
is no doubt that the leaders accepted the
necessity of guaranteeing it. Whether it
was merely at the behest of the ICS
officers 1 cannot say. Sardar Patel has
made mention of these matters in the
Constituent Assembly, when the guaran-
tees were given, they were given after
very carcful consideration, and with the
approval of the Constituent Assembly, [
do not think there is any necessity to
question the bona fides of the then lea
dcrs._ Whether these should continue or
not is a different matter which needs to
be considered in all its aspects.

SHRI 5. KUNDU: We speak of the
commitment of the Civil Service to
democracy and the needs of the times,
but it is unfortunate that the members ol
the Indian Civil Service, who have had
only some sort of general education, are
still continuing and nothing has been
done to commit them to the needs of the
times. It is an achronism in the context
of the needs of the times and the demo-
cratic system that they are also allowed
to continue the same colonial administra-
tion of the British pattern. May I know
whether it is a fact that in matters of
discipline their cases cannot go to the
Union Public Service Commission, whe-
ther it is a fact that they arc allowed w:
cnjoy a free trip to England once in two
or three vears, and if so, how many of
these ICS officers have enjoyed it? 1
would like to have a categorical answer.

SHRI LOBO PRABHU: No.

SHRI S. KUNDU: When I mention
_the Indian Civil Service, Mr. Lobo Pra-
bhu should not always interrupt, be-
cause I am not talking about Mr. Labo
Prabhu, l'gut I am talking about the
Indian Civil Service as such. I know
there are very good persons in that ser-
vice, and they also tell me that they do
not want these decorations, but Mr. Lohn
Prabhu always identifices himself with
the ICS. Unfortunately, he cannot get
out of it. How many of these ICS offi-
cers are still in public sector undertakings
and in private firms and also as ambas-
sadors and governors? Will he give us
an assurance that the ICS men would
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not be given any responsibility in any
Erivate firm after retirement from service
use

P s

MR. SPEAKER: How does it all arise?

SHRI S. KUNDU:,...we know that
some of them, whether ICS or IAS, 2o
out and serve in Private firms in coveted
positions?

SHRI Y. B. CHAVAN: As for as
ICS officers are concerned, they are also
subject to certain conditions about reir-
rence to UPSC. Just as other officers
cannot be punished without reference to
the UPSC, so also in the case of ICS
officers, they have ot different conditions.
As for their scales, leave, disciplinary
matters, ctc. they have certain different
rules. The free passage to England is
no longer allowed.

About employment, there are rules
that within two vears of their retirement
they can seck employment in private
firms only with the permission of the
Government.  In such matters the Gov-
ernment follow a certain policy and tl)cv
are permitted to join those companics,
cte, if they had no connection with that
company in their ofhcial capacity. We
should not say that after retirement the
person should not seek possibilities of
cmployment.

o vy femg @ 2 F aUH S
Tifan ? fad ar s raTem A dn

SFIRI Y. B. CHAVAN: 1 shall need

notice.

o wy fowd : 7y A fede F oW
R ¥ Fsmm ar ) feadr Aifew sawr
=rfgn ?

SHRI SAMAR GUHA: We appre-
ciate this belated awakening to a sense
of national dignity. This continuation
of the seal of imperialist legacy on ser-
vices including the TAS and also assign-
ing a second class status to the adminis.
rative officers of India even after 22
vears of independence is not very com-
mendable for a free country like ours.
Will they consider the question of pen-
sions now drawn by the British ICS ofh-
cers still in England? Will the Govern-
ment consider the abolition of article 34
of the Constitution which applies to ICS
men now residing in Britain ? What is
the time by which Government will come
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to a conclusion on the point whether that
article about annual pensions drawn by
the British ICS men residing in England
should be abolished or not?

SHRI Y. B. CHAVAN: About people
residing in England, 1 shall have to find

out; at the present moment I do not have
it

As for the time required for consi-
deration of this matter, I should say that
the matter is under consideration and
the Bill moved by Mr. Limaye is before
the House. In the course of discussion
en that Bill, we shall have to give some
{inal indication of the Government’s view
in this matter.

SHRI LOBO PRABHU: [ am not
holding any briel for the ICS; generaily
I hold a brief for anyone who is not
present in this House. I am concerned
with something quite different. There
must be some clear thinking on this sub-
ject, namely, whether you are going to
engage yoursell in the costly and cum-
bersome  procedure  of amending the
Constitution in respect of 85 officers who
will be wasted up by 1979 when there
are ample provisions in the Constitution
itsell? T should refer the hon. Minister
to article 314 which I hope all the other
Membere have also read. It provides:

*...and the same rights as respects
disciplinary matters or rights as simi-
lar thereto as changed circumstances
may permit..."

Now, if there are changed circumstances.
vyou are competent to alter the rights of
the civil servants. My first question is,
whether in the changed circumstances
vou found it necessary to alter the rights
of the ICS as vou were competent to do
under article 314. (Imterruption) My
friends have an obiection to excellence
by calling it imperialist. They make a
slicht confusion. he ICS—I may re-
mind Mr. Kundu—did not come here
by the courtesy of anyone. They came
in by the stiffest examination in the
world. (Interruption)

SHRI SAMAR GUHA: The seal, the
livery, of the British imperialism.

SHRI LOBO PRABHU: I am cominy
to my second question. It is this. There
ix a lot of talk about the rights of the
1CS. Would the Government please
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specify what rights the ICS people enjoy
which are not enjoyed by every other
civil servant? It is a very specific ques-
tion, because it is no g saying the
ICS have a right. They have a right
no doubt if they were recruited before
1926: they had a special right to go to
England and a right to draw their pen-
sion in sterling. Otherwise, the only
right they have is to retire in advance
of their terms of service. If that be the
right, it need not be exercised by the
existing officers, I hope the Minister is
noting my questions carcfully. My third
question is, has any ICS officers exercised
any right which has not been exercised
hy other officers or other employees of
the Government? I repeat my three
questions : first, whether—

MR, SPEAKER: That is all
They need not be repeated.

SHRI Y. B. CHAVAN: Sir, the hon.
Member wanted to know specifically
what is the special right, I can illustrate.
There are some special rights that they
have. I can mention them.

SHRI LOBO PRABHU: Please men-

tion them.

right.

SHRI Y. B. CHAVAN: [ thought the
hon. Member knows it because he was
a member of the ICS. (Interruption) For
example, the Government cannot com-
pulsorily retire any ICS officers. Only
in the case of other officers (Interrup-
tion) the government can. (Interruption)

SHRI LOBO PRABHU: You cannot
retire anybody compulsorily.

SHRI Y. B. CHAVAN: You do not
know: it is one of the punishments; we
cannot do that in the 1.C.S. officers. In
the case of others we can do that. (Inter-
ruption).

SHRI LOBO PRABHU : My second
and third questions. What right these
people exercised that has not been exer-
cised by other employees? (Interruption)

SHRI Y. B. CHAVAN: You are now
asking me certain interpretations on the
matter. We will discuss them when Shri
Madhu Limaye’s Bill comes up
again.

=i\ g ferend : arsaer wEve gt & ¥ AT
& fr =it oY, <. FWTE AT T AYAT WAV
g weATE A AN AR E T IR
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T 9w w1 fors fFarar R Fgrar e
@ s ® ¥ fgfa w1 dar &l
¥ fowar & w1 wdr W@ s
A & faw o @ agw W1 &
R, I8F 3 AT qw 9gW, T A
F @q o FOX fFET T ar—areE
AEF A W W fav qor @w—@r TR
o art faaarfysre § gast ard oa-
IO THESt FF a@r ar s fafaw
Adew § IAH A T T R §,
Iaf Ay qft Fr w9 I aife s
afza A & Y awfor agw W &% 7

SHRI Y. B. CHAVAN: I cannot say
about the old contracts and agreements,
etc. | would not be able to make a state-
ment. But as far as the differences, etc.,
are concerned, whatever information |
have, I am prepared to give.

» wy fomg ;o S & are ¥ ?
7 it WY g7 SR F, Tt dYfaay

M vl 1 TIET HTH &7 qaw faer
g7

L4

SHRI Y. B. CHAVAN: Whatever in-

formation can be given, I will give,

sl Ho fao agww : A wEEw,

# ATIHT AT TH ACH AIFMA  FAT
s g f§ WAt snondy & qg@ wga
¥ A€o Yo wWo WIfFHE T¥ WY F17 FT
wa fader @ars 2w &7 STodY A
TOF 4T, @9 FT WET GIT F  FAT
am oy anfeg & foad § o g
T A ¥ @I £ @ q@T @
%aﬁm\mﬁ N'Tfﬂﬁ'oo:ﬂ'o afrad
a9 fem a1 SaF oo =w awa A
foederd Sromfr d fF 1979 aw 3%t
greFvA 31 I9 §EANT FT I AErE
A & a2 g o FEAEy T awE
FTAFT g AFT IT AAGT F Areaw
& a@ERF afg w15 gt arw At
grft
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SHRI Y. B, CHAVAN: As long as the
article continues, it is the intention of
the Government to observe the rules un-
der that article. But the question whe-
ther that article should continue or not
is a different matter. I want to make it
clear that we do not want to condemn
the ICS class as a whole. Certainly some
of them have done the greatest service
to the country. By merely raising thi
question, I do not think even the other
members who are pressing for it are con-
demning the entire class. The question
is only about certain privileges they are
enjoying. It is my duty to admit that
there are a large number of ICS officers
who have done the greatest service to
the country and we cannot forget them.

SHRI S. M. BANERJEE: In reply to
a question, the hon. minsster said that the
amendment of that particular article in
the Constitution is under active consi-
deration or under consideration of
Government. We have been hearing it
since long, [ think now the total num-
ber of serving ICS officers would
68: they are less than 70. Will the hon.
minister wait till the last man retires
and then amend the Constitution or will
he amend the Constitution before the
serving ICS officers retire? Secondly,
may I know whether he is aware of a
question put_by Mr. Kundu about re-
tired ICS officers accepting jobs in pri-
vate firms? [ want to know whether it
has been brought to his notice that Mr.
Bhide, Chairman of the LIC, just after
his retirement, lmmcdutclv in the month
of February, took a job in Voltas on
Rs. 7,000 per mensem; with all the
amenities combined together, he is get-
ting Rs. 30,000 per month.

SHRI LOBO PRABHU: How valua-
ble he is!

SHRI S. M. BANERIJEE : Your value
may be Rs. 50,000; I do not bother. I
want to know whether the hon. Minis-
ter will make an enquiry into this, whe-
ther Mr. Bhide has been offered that job
because as Chairman of the LIC, he
done service to Voltas many times? (In-
terruptions).

SHRI LOBO PRABHU: Under rule
353, you cannot make such references.

SHRI S. M. BANERJEE: After re-
tirement from the ICS, what is he?
is also in the Indian Cooking Service—
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. SHRI RANGA: I do not think that
l.l;r a;nh honourable reference to Mr. Lobo
abhu.

SHRI S. M. BANERJEE: On a per-
sonal explanation, Sir.

MR. SPEAKER: Don't worsen it by

your personal explanation, (Interrup-
tions).

SHRI S. M. BANERJEE: I meant
no offence to Mr. Lobo Prabhu. After
!us retirement, he is an ICS. My wife
is in the Indian Cooking Service. Shec
is also an ICS. What is the difference ?

MR. SPEAKER: I do not think she
enjoys the privileges which he enjoys.
Mr. Sheo Nurain.

SHRI 8. M. BANERJEE: What abou
the reply to my question?

SHRI Y. B. CHAVAN: As far as
the amendment of the Constitution is
concerned, as | said, this matter is under
the consideration of the Government.
One Bill is before the House which is
being debated, Government will give
their views in the course of the debate.
We have taken the position that it will
have to be considered.

As far as Shri Bhide's appointment is
concerned, Shri Limaye just now asked
a question and I asked for notice. In
the meanwhile, 1 have got certain infor-
mation which | will give to the House.
Firstly, there is no question of my ap-
proving the commercial employment ol
Shri Bhide. The technical position is
that when he went to the LIC he was
no longer in the ICS. He had resigned
from that, When he retired from the
LIC, the two-year rule was not made
applicable to him and he was free io
rake employment.

SHRI SHEO NARAIN : This article
spcaks of the Secretary of State in Coun-
cil and the Crown. Today India s not
under the Crown. India is a socialist
country. In view of the changed cir-
cumstances, are the government ready to
abolish these amenities?

SHRI Y. B, CHAVAN: As I said, this

matter is under the consideration of the
Government,

off voreiiz fag @ dfaaw & faens
mgam ag fagw @@ ¥ ST wwg
N Awm wE Wy fag wge A wE
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frag =t shefriom §, @ sseftiioe
frtre & @rq frar Afsa @ s
I et WEEd § ve F faemw
g arg g3d 1 g 9~ weew-
AT H gz frw Ao @ Fqew
sl s wmA s A Fraqarg

# #dl wgEw & qoAT g g fe e
g a5t g fF o #o qdo &
fod awwr &1 aww & A §, gfaaw
afms  afaw #hmw ¥ Jgcda A, g
FEF wwa & foq #1§ Fa qwR
fammm g ? = smfe wo ugo #
#ifmy Az oot ga & aas @
g7 = oW F1% Tas Ay ey
g @ T f& afr & afr afgaa &
fag amfo e mHe § FE LT av
ferma @ za @ awg ¥ gad afadw
Ffawa @t 1 wwfed & qeA
argm g f5 §m fafery agam e
AT T F FATAT HT AT A1 o HWro THo
A #r gl fyaeaw € 97 A oag
™ FA AT Frfmw Faa ?

SHRI Y. B. CHAVAN : As fas as
the other appointments, to the Public
Service Commission and posts of Gover-
nors are concerned, they are not the
privilege of the ICS and there are no
quotas fixed for them. These are politi-
cal decisions and are based on the
merits of the individual and the merits
of the situation.

SHRI SHRI CHAND GOYAL: There
seems to be a misunderstanding  about
the ICS officers. As far as I rcmember,
there used to be an All India ¢xamina-
tion up to 1946 and the top three or four
students in the country used to get into
the ICS because of their merit. Now an
important point has been raised by Shri
Sheo Narain whether they fit in with
the socialist pattern of the government.
I want to know from the Home Minister
whether the ICS officers have been able
to discharge their duties efhciently, whe-
ther they are implementing the socialist
policies of the government or whether
they are proving a hurdle. If the Gov-
ernment come to the conclusion that
they have not adjusted themselves, they
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have not reorinented themselves to the
new conditions, then there will be the
question of depriving them of their
privileges or special advantages which
they have becn enjoying up till now.

SHRI Y. B. CHAVAN: At the pre-
sent moment we are discussing and ex-
pressing our views about the privileges
under the Constitution. It would be un-
fair for me to give a general asessment
condemning class as a whole. The
assessment of performance etc. will have
to be done in individual cases. In some
cases they are good and in some cases
they may be indifferent.

WRITTEN ANSWERS TO QUES-
TIONS

Appointment of Judges for Heading
Comumissions of Inquiry

*784. SHRI YASHPAL SINGH:

Will the Minister of HOME AFFAIRS
be picased 1o state:

(a) whether any difficulty is being ex-
perienced to find Judges for the various
Commissions of Inquiry;

(b) if so, the reasons therefor; and

(¢} whether Government are prepared
to give an undertaking to them that their
recommendations would be accepted in
toto so that the help of judiciary be
ensured?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). No difficulty is
being experienced in getting Judges to
head the Commissions of Inquiry. A
Commission of Inquiry set up under
the Commissions of Inquiry Act 1952 can
investigate into and record its findings on
a definite matter of public importance
referred to it but has ne powers of adju-
dication. Requirements of law or statu-
tory rules have to kept in view in
deciding on the course of further action
in pursuance of the recommendations of
a Commission. Each case will have to
be considered on its own merits.
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(a) afcgrargw at & aTACH
1 MFaS FE A faaw @7
Tg-wTd wA (M1 aaEATE ag)
(%) & (). aFX F1 AqrOEE HAT
97 Iynfedi gra oF = eqrfa fe
o & A ¥ & ge ad 3l
gIFTT F1 3@ ara 1 araery § 5
araTw § IwarfEal @1 qfEwTE ATE
g demr ¥ A wem s e
areg STA gam & | Iuarfedi & afa-
fafiei ox 41 AW W M)

International Gang of Idol Lifters
*786. SHRI CHENGALRAYA
NAIDU :
SHRI DHANDAPANI

SHRI N. R. LASKAR
SHRI SAMINATHAN

Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether it is a fact that an inter-
national gang of idol lifters is very active
in India for the last three months;

(b) whether it is also a fact that 13
valuable bronze statues of Buddha were
stolen from the Prince of Wales Museum
recently;

(c) whether there have been thelts of
idols by this international gang in
Madhya Pradesh and other States also;

(d) whether any arrests have been

made in this regard; and

(e) the steps being taken by the Cen-
tre to help in unecarthing this gang?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a), (¢) and (e). The requisite in-
formation is being obtained from the
concerned State Governments and will
be laid on the Table of the Sabha on
receipt.

(b) Yes. 13 Buddha bronze statues
were stolen from the Prince of Wales
Museum on the night of 27-28 February,
1970.

Declaration of Mizo Hills as a ‘Disturb-
ed Area’

*787. SHRI BENI SHANKER
SHARMA :
SHRI BISWANARAYAN
SHASTRI:

SHRI S. 8. KOTHARI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Mizo Hills District
has been declared as ‘disturbed area’ for
one more year;

(b) whether it is a fact that this Dis-
trict was first declared a ‘disturbed area’
in March, 1966 after the first Mizo up-

rising;

(c) whether it is also a fact that the
unlawful gangs are moving about in
the District to create disorder and dis-
turb the peace and tranquility there; and

(d) if so, the reaction of Government
thereto and the steps taken or proposed
to be taken to bring peace and order in
the areca?
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). Yes, Sir.

(¢) No, Sir.
(d) Does_not arise.

Schemes for Promotion of Tourism and
Development of Wild Life Centres

*788. SHRI DEVINDER SINGH
GARCHA :

SHRI MANIBHAI ]. PATEL:
SHRI 5. K. TAPURIAH:

SHRI VALMIKI CHOU-
DHARY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether schemes for the promo-
tion of tourism with the aim of provi-
ding greater attraction and amenities and
preventing the exploitation of tourists are
under consideration of Government;

(b) if so, the details thereof: and

(c) whether the services of experts
have been requisitioned to suggest practi-
cal ways of developing the country’s wild
life centres in order o attract more
tourists?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH) : (a) and (b). A state-
ment indicating the steps taken or pro-
posed to be taken by Government to
attract an increasingly larger number of
tourists and to provide facilities for them
15 laid on the Table of the House.

(¢) For promoting wild life tourism,
a separate Cell has been created in the
Department of Tourism under the charge
of an officer of the Indian Forest Ser-
vIiCce.

Statement

The following steps have been taken
by Government to attract more tourists:—

1. Intensive publicity programmes in
India and abroad with improved
quality of literature.

2. Provision of more hotel beds in
public sector hotels and incentives
to the private sector.

3. Opening of more promotional
units abroad and intensification of
publicity campaigns in existing
units.
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4. Liberalisation of policy regarding
charter flights.

5. Abolition of visa fees with a num-

ber of countries on a reciprocal
basis.

6. Bilateral agreements have been
made with West Germany and the
Nordic countries for the abolition
of visas for stays upto 90 days

7. Extension of the period of visa

ee entry on the basis of a Tem-

porary Landing Permit from 7 to
21 davs.

8. Improvement of facilitation proce
dures at airports.

9, Creation of holiday resorts at Gul-
marg, Kovalam and Goa for des-
tinational traffic,

10. Efforts are being made to elimi-
nate the nuisance of beggars and
touts,

11. Major improvements are
made to our four
airports,

being
international

12. Arranging more satisfactory and
adequate Iransport facilities for
overland journeys in the country.

13. Developing wild-life and shikar

tourism.

14, Assistance to voluntary organisa-
tions, institutions and the private
sector through grants and loans
for improving and augmenting
tourist facilities.

15. Improvement of existing faci_]itirs
at tourist centres where possible.

16. Better maintenance of places of
tourist interest including archaeclo-
gical monuments.

17. Developing a training programme
for building up a cadre of trained
and qualified personnel for man-
ning tourist services.

aftes agerurmmatet ) wredla wife-

wig & wgd 9x § qawfagt
*789. st WWE W : T TEwTE
Wy Ty T A g A%

(%) =1 zgav @ fs afee sme-
THEAT AGAT ITH ALK AT A
¥4 @ Ty A, faRix s
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fermae, 1966 ® Iy §T H =X
asl & ¥Far & &7 v oft, wredn
aifersta ¥ar 994 ¥x ¥ fawrfra adiafy
& fou 3% dwrem grar @wTE wE
axfaq =o7 g ¥ afoefaa fed mo
q;

(@) =gz +t ss@fs seafew
sfaqi & 3o afees srpEmmsaf, o
ad 19627 HY FiE FATAET F qTEAH
q fawr fea @ 4 sk fasia a1
formz, 1966 F1 AT a6l &% a7
FLAT A, JoqaT g §F afenfaw @
frr m 4; sk

(v) =z &,
g7

A1 THET §|T FT

Te-1d AAWG | 39 #A (A Fo qao
wrel) 2 (&) oft gf,  sftarg

(@) 7o Far & w94 A= H
qerafy g3 faar frd WA & ara
sfgwifedi &t 3@ g ¥1 9eoa frar
AT IET R AT @A A Y 7 4y ) afy
g, @t =Fifersr fawmr # |1 1962
¥ frgm fed w5 afes aEegm-
watst faast & dva srpfea afa
$§ Sagdr ¥ afefer 7@ fen
A

() 7 5 afzss spraaAsai 89 @%
Far A & wregA ¥ a4 fR/d a9
g 79 1962 fafww ardral &
fraa feg ™ @ anfy, § Faw
FFAT, 1963 ¥ arz & Frafae Fefrmi
# gmatfaa f&F7 o 7% 1 TH IwT HY
&% ¥AT AT & qunw ¥ afw w9
for ™ fagr & AE I A= A
wafe faodi & fraifes 4 a6 &=
ey qr mE | Fa: I O sfuwifay
fN g # wfofas ad fan v
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famn wear § ghadt v o afew™

*790. =t WRH IR :
wt fregame e

@ ogwd Wt gy aaT A F
Far ¥

(7) mrog s & fF foar e &
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w1 fad @
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ard &1 g qAET o qF

() ¥ =g oy w9 2 fF erdram
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T a1, #R

(=) afggi, A a1 FLFR F7 fa91¢
Tg Gwy av gfwAl 1 fqrg @A a%
gw wfraw s #78, foawr ad-
qftads  fafaw a9 & S9veT 2%T
qar wvr FE AdFI & fEemr s g 7

ngwd wAawa 8 ven 7 (s faen-
awr ne) @ (F) 7 (7). oA #}f
o1 AE g fRg T R aw
araw f&d w73 &

(7) #fqem & soadi  F snftT
ot soffrdi  ®1, ATEw AR g,
afrwm q9T TaTET F1 WS & AT @A
g0, FFFCT F1 FAGAAT q4T iEEEdAT-
TEF ¥ FT AWA, WA FIT q4T
T FTT g7 wiadT g1 Ted Waw
F@T A, FAIWA THT  AqTT SU-THFT
FT IAGEF  GAAIEAAT AT URAIS
sfufram, 1068 sfafmfae frar &

Infiltration of Pakistani Muslims into
Assam

*791. SHRT RAM KISHAN GUPTAE
Will the Minister of HOME AFFAIRS
be pleased to state:
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(a) whether it is a fact that a large
number of Muslims from Fast Pakistan
have infiltrated into Assam and some of
them have settled there permanently;

(b) if so, the steps taken or proposed
to be taken to turn them out; and

(c) the result thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (¢). The infiltration of Pakistani Mus-
lims into Assam has been substantially
controlled as a result of constant vigilance
by the State Police and the Border Secu-
rity Force.

Intensive measures have been adopted
for the detection of the infiltrants and
after carcful investigation the cases are
referred to, and are decided under the
orders of the Tribunals set up under the
Foreigners (Tribunals) Order, 1964. Be-
sides, various preventive measures have
also been taken including strengthening
of the Border Security Force and setting
up of a network of police watch posts
along the border as well as in depth with
particular attention to such areas as are

affected by and are prone to Pakistani
infiltration.

Age Concession to Candidates belonging
to Scheduled Castes/Scheduled Tribes

972, SHRI SURAJ BHAN: Will the
Minister of HOME AFFAIRS be pleas-

ed to state:

(a) whether it is a fact that the Sche-
duled Castes and Scheduled Tribes can-
didates are given five years’ age conces-
sion at the time of recruitment;

(b) whether it is also a fact that the
ve years age concession is not given to
the Scheduled Castes and  Scheduled
Tribes emplovees at the time they are
considered for promotion;

{c) if so, whether Government pro-
pose to give the age concession to _thc
Scheduled Castes and Scheduled Tribes

employees at the time of promotion also:
and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) Yes,
Sir.
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(b) No relaxation in the upper age-
fimit is being granted to Scheduled
Castes and Scheduled Tribes employees
in promotion to services where any
maximum age limit is prescribed.

(c) and (d). The question whether the
upper age limit  should be relaxed in
favour of Scheduled Castes and Sche-
duled Tribes employees in promotion to
services/ posts where the maximum age
lunit prescribed for such promotion is
below 50 years, is under consideration
of the Government.

Introduction by Tamil Nadu Govern-
ment of ‘Tamil Anthem® for Ceremonial
Functions in Tamil Nadu

*793. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the
D.M.K. Conference presided over by the
Chief Minister of Tamil Nadu, decided
to introduce ‘“Tamil Anthem’ in all offi-
cial and non-ofhicial ceremonial functions
to be sung before the National Anthem;

(b) whether the auention of the State
Covernment has heen drawn to the fact
that such a decision runs counter to the
sovereign congept of the Indian nation;

(c) if so, the reply received {rom the
State Ciemernment; and

(d) if no reply has been received in
the matier. the reaction of the Central
Governnwent to the decision referred to
in part (a) above?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY): (a)
(d). According to the information fur-
nished by the  Sute  Government, the
Chief Minister of Tamil Nadu had stated
at a function held on §th March 1970 for
viving away State Filin Awards for 19638
that «ix lines from the Tamil classical
Poein 'i[:l.mmih.‘\lltt"\':lm' wrilten b\f Shri
Sundzram Pillai would be sung as praver
sonz at the commencement of all func-
tions organised by the State Government
or attended by State Ministers. In such
cases the normal practice is to sing or
play the National Anthem at the close
of the function and the singing of anv
song before the WNational Anthem is
neither prohibited nor dees it run coun-
ter 1o the sovereign concept of the Indian
nation.
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Demands from Universities for their
Conversion Into Central Universities

*794. SHRI SHRI CHAND GOYAL:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether there are prcssing‘cf.:-
mands from a number of Universities
for converting them into Central Univer-
sities and if so, their names;

(b) the criteria for conversion;

(¢) the names of Universities which
arc likely o be converted into Central
Universities during the Fourth Five
Year Plan: and

(d) whether the case of the Punjab
University at Chandigarh is a deserving
case?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) No, Sir but requests
had been made by the Governor of Pun-
jab und the Government of Mysore for
the conversion of Punjab University and
Bangalore University respectively into
Central Universities. as also by the Vice-
Chancellor of Ranchi University for its
conversion inte a Central University.

(b) No specific criteria  have been
laid down. Fach case, when t.nk:p up,
will be considered on its own merits.

(¢) No such proposal is under consi-
deration.

(d) The proposal to convert the Pun-
jab University, Chandigarh into a Cen-
wral University was considered by Gov-
ernment, but it was not agreed to.

Participation by Al India Defence Em-
ployees’ Federution in Joint Consultative
Machinery

47095, SHRI S. M. BANERJEE: Wil
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the All India  Defence
Emplovees’ Federation has not joined the
Joint Consultative Machinerv only be-
cause there is a ban on strike and the
outsiders including the victimised Cen-
tral  Government employees, are not
allowed to be members of the Joint Con-
sultative Machinery: and

(b) if so, the steps taken by Govern-

ment to remove such restrictions?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.

(b) Does not arise.

Directive to States for curbing Activi-
ties of Naxalites

*796. SHRI SITA RAM KESRI:
SHRI K., P. SINGH DEO:
SHRI R. BARUA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that in view
of the large scale activities of Naxalites
in different parts of the country, the
Centre has issued some directives to the
States to curb their activities;

(b) if so, the details thereof; and
(¢) the reaction of the State Govern-
ments thereto?

THE MINISTER OF HOME AF.
FAIRS (SHRI Y. B. CHAVAN): (a)
to (c). While the Central Government
had not issued any directives to the
States, they keep in close touch with the
State Governments and provide such
reasonable assistance as may be sought
by the State Governments to deal with
the activities of extremists.

wiel o W g & AR F wYT HqA
w1 sfadea
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(w) afz gf, & a1 Wer =
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Connecting Pnndeep Port with Natio-
nal Highway No. §

*800. SHRI RABI RAY:
SHRI D. AMAT:
SHRI SRINIBAS MISRA:

Will the Minister of SHIPPING AND
TRANSPORT he pleased to state:

(a) whether the Government ‘of Orissa
have moved the Government of India to
take over the lower reach of Express
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Highway by which Paradeep Port will
be connected with National Hihgway
No. 5; and

(b) if so, Government's decision in the
matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAGHU RA-
MAIAH): (a) Yes, Sir.

(b) The question of expanding the
existing National Highway System is
still under consideration and the clam
of this road will be considered along with
the other roads in the context of the
availability of funds and the criteria for
selection of roads for inclusion in the
National Highway system.

Central University in the South

*801. SHRI S. AGADI: Will the
Minister  of FDUC ATION AND
YOUTEH SERVICES be pleased to state:

{a) whether there is any demand from
the Southern States to have Central Uni-
versities;

(b) if so, from what States and since
when ;

(c) the number of Central Universities
existing with location;

(d) whether a decision is pending for
starting Central Universities in the South;
and

(e) if so, how the matter stands st
present?

THE MINISTER OF EDUCATION
& YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) and (b). In February,
1968, a proposal for conversion of Banga-
lore University into a Central University
was received from the Chief Minister,
Mysore, but the same was not agreed to.
No such proposal has been received from
any other Southern State.

(c) There are at present five Central
Universities at Aligarh, Varanasi, Santi-

niketan, Delhi and New Delhi.
(d) No, Sir.
(e) Does not arise.

Air Service between Keshod and
Ahmedabad
*802. SHRI VIRENDRAKUMAR

SHAH: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:
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(a) whether Government are  consi-
dering the possibilities of starting direct
Zl:b:‘;mce between Keshod and Ahme-

(b) if so, the date by which this
route would be opened; and

(¢) if not, the reasons for the same?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH): (a) Indian Airlines have no
such plans at present.

(b) Does not arise.

(¢) The Corporation have stated that
sufficient air trafic does not exist at
present between Keshod and Ahmedabad
to justify an air link.

Graats to Jammu and Kashmir State

*803. SHRI JAI SINGH: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) how much Central grants were
given to the State of Jammu and Kash-

mir under differegt heads during the last
threc years;

(b) what are their details, vear-wise
and head-wise; and

(c) how much share of these Central
grants was spent in Kashmir and Jammu
regions, separately, each vyear by the
State Government?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (¢). The information is being collect-
ed and will be laid on the Table of the
House.

Withdrawing of Fifth Freedom Right
of Air India by Lebanon

*804. SHRI RAM AVTAR SHAR-
MA :

SHRI R. K. BIRLA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to statc:

(a) whether Government's attention
has been drawn to the reported decision
of Lebanon to withdraw the ‘fifth free-
dom right' a facility at present enjoyed
by the Air India;

(b) whether Government are aware
that Beirut (Lchanon) is an important
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stop-over in the Middle East and India
would lose coasiderable revenue if this
facility is denied; and

(c¢) if so, Government's reaction
thereto and the steps Government pro-
pose to take in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Yes, Sir. Fifta
freedom traffic rights of Air India to
and from points beyond Beirut have
been withdrawn with effect from 1st
April 1970 as also sixth freedom rights
of Middle East Airlines (Lebanese)
from India. M. E. A. are, however,
not operatiag to India since November
last.

(b) Yes, Sir.
(¢) The matter is under examina-
tion.

graf W of wfafa oo wuw w4
@A WA

*g05. s\ TH@AIT WrEeAr : w.r
fen awr gaw Ra WY gg AdTA AY
Far w4t fF e

(%) 7o ggwadfs amat a1 3§
afafa 7, foeer ma 3 amar 1 5=
s faq fogr marq, 6 w19, 1970
F gUA Wl F OF  AGA TEGT
fFm ar

(@) afz & & =9 =Rr #R
AT IT AWA F AST  gEALATHATAL
FAH T E; AT

() swax awwre &t A sfabwar
g

firerr &ar qaw &AW WAl (310 Ao Fo
o do W) : (F) 7 (7). fagwm
aqr 929 9T @ faar mar g
[wawem & ww v Ied wen
LT-3078/70]
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(&) afz &, @ ;v g F ot
T fat & fawfegi St ey ?

frt A qEe AW wwR § TR
ot (sl wwr T3W) : (%) o 7@
(@) st wzar

Setting up of a Commission to Study
Problems of Youth

*808. SHRI MUHAMMAD SHE-
RIFF: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether Government are consi-
dering to have a Youth Commission to
make a thorough study of the pro-
blems of the youth in India; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) This Ministry has no
such proposal.

(b) Does not arise,

Free Sale of Bombs in Calcutta

*809, SHRI D. N, PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention
has been drawn to the news-item appear-
ing in the Hindustan Times dated the
7th March, 1970 that bombs are on
free sale in Calcutta and in its Suburbs;

(b) whether Government have tried
to find out how the costly ingredients
necessary for the manufacture of bomhs
could be available in such huge quanti-
ties;

(¢) whether the supplies are channe-
lised through Naga rebels and pro-Pak.
elements in the country; and

(d) whether Government have taken
any step in this comnection and, if so,
the details thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Yes, Sir.

(b) Facts are being ascertained from
the State Government,
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(c) The Central Government have in-
formation that a small number of
Chinese arms and ammunition has been
received b{l the extremists in Assam
from the Naga underground and that
links exist between the extremists in
Assam and West Bengal.

C](d} Strict vigilance is being maintain-
ed.

aAg aar fadw = & fag e
AEAAEE ALAT ®) TAWTT G
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Anti-lndian Literature from China

496@. SHRI S. M. SOLANKI : will
the Minister of HOME AFFAIRS be
pleased to state:

(@) whether the Government of India
are aware ol the fact that the anti-
Indian Literature from China is regu-

larly circulated in the India-China
border; and

(b) if so, the steps taken to check
its circulation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The Government have
no such information.

(b) Does not arise.

Areee woen am W giww g
el wETn A
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affi & ofard s wrf s
[ w weere &1 fawe g7

TEETd WA F v WA (o faar
W ew) ¢ (F) 3R (@), T
FER ¥ W FIAT F ITAL 25 G-
T, 1970 F ATAAEIE  Fr FATAT
AT @ H & Y0 F  AWGF ¥ AT
ow guer gon | feafa ®1 frgam 7 @13
Ffag offm 1 A Fardt qf faas
Faeaey oF sxfer wTIr T

(1) T ®EFR & gEA wmE
st

Rationalisation of Pay Scales of Central
and State Governments

4968. SHRI SURAJ BHAN: Will the
Minister of HOME AFFAIRS be plcas-
ed to state:

(a) whether it is a fact that a Study
Team of the Administrative Reforms
Commission has suggested rationaliza-
tion of all pay scales of the Central and
State Governments into 12 Standard
Grades and submitted its recommenda-
tions to Government during December,
1967;

(b) whether Government have agreed
in principle to the suggestions made
therein and, if so, thc details thereof;

(e¢) if not, the reasons therefor; and

(d) whether Government have pro-
posed to include the said recommenda-
tion to be reconsidered by the proposed
Third Pay Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes; but the Study
Team had sent its recommendations_to
the Administrative Reforms Commission
which had set up that Study Team.

(b) to (d). The Report of the Ad-
ministrative Reforms Commission on
Personnel Administration which  has
taken into consideration thc above Te-
commendation of the Study Team is still
under the consideration of the Govern-

ment.

APRIL 3, 1970

Wriiten Answers 60

femafaarag W ¥mfin
afaama erfem e

1969. = MATX  Tw : 47 e
AqT AFE  FAO WA Ag I T FAT
i ff o

(F) #n w7 #t faw R
famafqaror %1, &t 3w ¥ T
favafaaran &, sad1 famedt g€ facim
feafa Frem & @y go =7 fava-
faarm difes a<r 712 ;

() afz g, & 1, ak
(7) afz a8, & 3% v a0
?

4

farear @ar aaw &0 w4t (€10 Ao o
Mo dte @) @ (F) & (7). Gar
w1 wrara fasmodta adi 2

Scale of Pay recommended by U.G.C.

4970, SHRI SHEO NARAIN: Will
the Minister of EDUCATION AND
YOUTH SERVICES be plcased to state:

(a) whether all the State Govern-
ments have accepted the U.G.C. scale
of pay for the teaching staff of the
Technical, Science and Arts courses, and
it so, the details thereof;

(b} the names of the States which
hiave accepted the recommendations (i)

in full (ii) in part; if in part, the
details thereof;
(c) the steps taken by the Union

qucrnmenl to enforce the scales of payv
uniformly in all the States;

(d) the details of the amounts to be
spent by the U.G.C. and the State Gov-
crnments, separately, to meet the expen-
diture incurred for the payment of the
scale of pay of the teaching staff;

(e¢) whether the U.G.C. makes unila-
teral payment of its share of this ex-
penditure; and

(f) the steps taken by the U.G.C. and
the Union Government to examine the
enforcement of its grants by the State?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) to (f). A statement
is laid on the Table of the House. [Plac-
ed in Library. See No. LT-3079/70]

Communal Disturbances

4971. SHRI1 BHARAT
CHAUHAN :

SHRI NATHU RAM AHIR-
WAR:

SINGH

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the details of communal distus-
bances that took place during the last
yvear, Statewise;

(b) the extent of loss suffered by the
State Governments and the public, se-
parately;

(¢) in how many cases commissions
have been appointed to enquire into the
causes of disturbances;

(d) the number of persons convicted
by the law courts for creating commu-
nal disturbances; and

(e) the political parties involved in
these disturbances?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The Statewise
number of communal incidents in the
country in the first ten months of 1969
and the value of property lost in those
incidents were furnished in answer to
the Lok Sabha unstarred question No.
929, dated November 21, 1969. Accor-
ding to information received from state
governments/union territory administra-
tions, no communal incidents took place
in November and December 1969 in
Jammu & Kashmir, Mysore, Nagaland,
Punjab, Haryana, Delhi, Himachal Pra-
desh, Goa, Daman and Diu, Manipur,
Laccadive Minicoy and Amindivi Is-
lands, Andaman and Nicobar Islands,
Dadra and Nagar Haveli, Pondicherry,
NEFA and Chandigarh, In Andhra Pra-
desh o2e incident took place in these
two months. Information in respect of
the remaining States and Union terri-
tories is awaited. The value of Govern-
ment property lost in the communal in-
cidents in 1969 is also being ascertained.

(c) The Governmeat of Madhya
Pradesh and Gujarat have appointed
Commissions to inquire into the Indore
and Gujarat disturbances.
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(d) and (e). Facts are being ascer-
tained from the state governments.

Direct D.T.U. Bus Service between
Tikri Klan Border and Central Secre-
tariat

4972. SHRI P. M. SAYEED: Wil

the  Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether representations have
been received for starting a direct

D.T.U, bus sérvice between Tikri Klan
border and The Central Secretariat New
Delhi; and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) ;
(a) Yes.

(b) The Delhi Transport Undertak-
ing is already operating three services
between Bahadurgarh and Central Secre-
tariat via Tikri Klan border. Loading
survey at Tikri Klan border carried out
by the Undertaking does not indicate
thc need for any direct service between
Tikri Klan border and Central Secre-
tariat.

Air India’s Proposal for Six-Week Pack-
age Tour for M.Ps. and their Wives to
Japan

4973, SHRI BABURAO PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that for
Expo '70 of Japan, the Air India pro-
poses to arrange for Members of Par-
liament and their wives a six-week
package tour inclusive of hotel and other
incidental transport expenses at special
concessional rates and, if so, when the
proposal is likely to be finalised;

(b) whether it is also a fact that
many air companies other than the Air
India are quietly offering as much as
40 per cent discount in air fare on re-
turn tickets to Japan with a week's
lodging at concessional rates in Osaka;

(c) whether the Air India would
consider offering 40 per cent discount
on return fares to Members of Parlia-
ment and their wives for a trip to Japan
and, if not, the reasons therefor;
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(d) whether the Air India bas aay
reasonably cheap lodging arrangements
in Japan and if so, particulars of the
same ; and

(e) if not, whether the Air India
would make some such arrangements
for its patrons?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) No, Sir,

(b) Government have no such infor-
mation.

(c) Air India are precluded from
offering any such discount wunder the
regulations of IATA (International Air
Transport Association) of which they
are a member,

(d) No, Sir.

(e) Air India will be happy to assist
in making lodging arrangements in
Japan at the prevailing rates provided
adequate notice is given.

Foreign Scholarships

4974. SHRI BABURAO PATEL:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
io state:

(a) the number and nature of Scho-
larships offered by the foreign Govern-
ments and institutions to the Govern-
ment of India during 1968-69;

(b) the total value of these Scholar-
ships;

(c) the names of countries that have
offered the Scholarships; and

(d) the number of Scholarships un-
utilized by Government and the reasons
for not utilizing them in time?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) to (d). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-3080/
70]

d Technol Engaged in
Engineers and Technologists

Activity
4975. SHRI BABURAO PATEL:
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased
to state:
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(a) the total number of Engineers
and Technologists enrolled in the Na-
tional Register of Scientific and Techni-
cal Personnel during 1967-69 and the
actual number engaged in design acti-
vity; and

(b) the reasons for the paucity of
Research Design Engineers?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R, V. RAO): (a) 20,984 degree level
cngineers and technologists were enrol-
led in the National Register of Scientific
and Technical Personnel during 1967-69.
Of them 4124 were reported to be en-
gaged in design activity,

(b) A copy of November, 1969
Technical Manpower Bulletin containing
‘a Study on the utilisation of Design
Engineers’ is available in the Library of
Parliament, The study shows that
though there are enough design engi-
neers, full utilisation of their expertise
has not been made use of.

e eearer ¥, 7€ foee
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(7) 1966-67, 1967-68 aur
1968-69 & W v ast &
faw g wew v & aife ik
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% R frfes &

Daily Wages for Casual Workers in
Indian cal Garden, Calcutta

4977. SHRI GANESH GHOSH:
/ill the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that the rate
of daily wages for the casual workers
employed in the Indian Botanical Gar-
den, Calcutta, has been recently raised
from Rs, 2.50 to Rs. 3.54;

(b) whether it is also a fact that for
the same category of workers, the sche-
duled rate of the West Bengal Govern-
ment is Rs. 4.57 and of the Geological
Survey of India (Calcutta) is Rs, 4 and
Rs. 4.30;

(c) in view of the reply given to Un-
starred Question No, 5275 on the 29th
August, 1969 that Government were
considering a proposal for revising the
rates of daily wages of the casual
labourers, working in the Indian Botani-
cal Garden, Calcutta, on the basis of
the Schedules of rates maintained by the
C. P. W, D, and the Government of
West Bengal, the reasons why the daily
wage at the Iadian Botanical Garden,
Calcutta, has been fixed at a lower rate
and on what basis this has been fixed;

and

(d) the action being contemplated to
bring the same at par with the West
Bengal Government rate?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) to (c). The
minimum daily wages of the casual
workers employed in the Mndian Botani-
cal Garden, Calcutta have been revised
with effect from 1st December, 1969
from Rs, 2.50 to Rs, 3.54 per day. The
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revised rates are the same as those pre-
scribed by the Goverament of West Ben-
1 (Labour Department) for the wor-
ers engaged in agricultural operations,
which are similar in nature to the work
of the casual labourers of the Indian
Botanical Garden,

The rates of Rs. 4.57 in Government
of West Bengal and Rs, 4.00 and
Rs. 4.30 in the Geological Survey of
India are for other types of labourers,
whose duties are not similar to the duties
of the casual labourers of the Iadian
Botanical Garden,

The minimum rate fixed CPWD
and the State PWD for Mazdoors/Bel-
dars/Khalasis is only Rs. 3.50 which is
lower than that sanctioned for the
labourers of the Botanical Garden,

(d) Does not arise.

Casusl Workers in Indian Botanical
Garden, Calcutta

4978. SHRI GANESH GHOSH :
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) the total number of casual Wor-
kers in the Indian Botanical Garden,
Calcutta, on the 1st September, 1969;

(b) how many of them have been
absorbed as regular temporary workers
between the 1st September, 1969 and
28th February, 1970; and

(c) how many of them have been
discharged from their jobs for one or
two days only to break the continuity
of their services during the said period?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) 133.

(b) None.

(c) None of the casual labourers was
discharged. Their services were, how-
ever, not utilized for three days from
the 17th October, 1969 to the 19th
October, 1969.

Private Aldines Operating in India

4979. SHRI N, R, DEOGHARE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

APRIL 3, 1970

Written Answers 68
(a) whether some private airlines
operate in the country at present;

(b) if so, the names of these airlines;
and

(c) what is the criteria adopted in
gran!.?ing permission to operate the air-
lines

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Yes, Sir.

(b) The following private airlines
have been granted permits to operate
aon-scheduled air transport services:—

Air Survey Co. of India.
Airways India,

Bharat Commerce & Industries.
Cambata Aviation.

Jamair Company.

Kalinga Airlines,

7. Kasturi & Sons.

R

(c) Private airlines may be given per-
mission to operatc on sectors, not serv-
ed by the national carrier, if they fulfil
the conditions laid down in the Aircraft
Rules.

Disappearance of Question Papers for
Delhi Middle School Examimation
(March, 1970)

4980. SHRI N. R. DEOGHARE:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that question
papers for the Delhi Middle School exa-
mination were stolen from a local school
on the 10th March, 1970;

(b) if so, the circumstances leading
to it;

(c) whether some gangsters are sus-
pected behind the theft; and

(d) if so, the action proposed to be
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) and (b). It
is reported by the Delhi Administration
that oaly one bundle of question papers
relating to Social Studies was stolen.
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The Superintendent of the Examination
Centre was taking the question papers
from the Education Directorate, Delhi
in the School Bus, On the way, a bun-
dle of question papers was stolen, when
he :’:m to an office for some official
work,

(¢) No, Sir.

(d) The question does not arise.
However, the case is under investiga-
tion,

Forwarding of Applications

4981. SHRI RAMACHANDRA
VEERAPPA: Will the Minister of
HOME AFFAIRS be pleased to refer to
the reply given to unstarred Question
No. 1808 on the 6th March, 1970 re-
garding the retention of lien of perma-
nent Government employees transferred
to other departments and state:

(a) whether the procedure prescrib-
ed for forwarding of applications from
the permanent Government servants for
posts in other Central Government Offi-
ces after taking a written undertaking
from them tp resign/revert from/to the
parent offices is in consonance with the
statutory provisions of F. R. 14-A;

(b) if not, the reasons for prescribing
such a procedure;

(c) whether it is also a fact that
F. R. 14-A specifically lays down that
a Government servant's lien on a post
may in no circumstances be terminated,
even with his consent if the result will
be to leave him without a lien or with
o s::ll.lspended lien upon a permanent post;
an

(d) the difference between ‘giving
consent to the termination of lien' and
‘conveying onc's intention to resign’
when one is officiating in a higher post
in another office while holding a lien
on a lower post in the parent office?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) Giving conseat to the termina-
tion of lien implies only the surréndering
of the title of a Government servant to
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hold substantively a permanent post
whereas conveying one's intention to
resign followed by its acceptance by
the competent authority would result in
the Government servant ceasing to have
any connection with the service or post
the resignation from which is accepted.

Baroda Civil Alrport

4982. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the total length of Runway at
Baroda civil airport;

(b) the number of flights that are
taking place, i.e, landing and departure
and average number of daily passengers;

(c) the total revenue earned since
the re-commencement of air service till
the end of 1969 from this airport from
passengers and cargo;

(d) what
passengers;

amenities are offered to

(e) the reason why Caravelle flight
is not introduced when there is so much
rush of passengers for Bombay and
Delhi; and

(f) the amount spent for the new
building of the airport?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) 6000 feet,

(b) Indian Airlines operate daily one
flight 1C-141/142 ex-Baroda to Bombay
and Ahmedabad, involving two landings
and two take-offs every day, The ave-
rage number of passengers carried on
the Bombay/Baroda/Bombay sector was
32 per day; and on the Baroda/Ahme-
dabad/Baroda sector, 1 per day.

(c) Rs, 5.46 lakhs from passengers
and Rs. 0.55 lakhs from cargo during
the period 14-7-1969 to 31-12-1969.

(d) The terminal building which was
commissioned in 1962 provides passen-
ger amenities such as a lounge, toilets
etc. There is also a separate reserved
lounge.

(e) The airfield cannot take Cara-
velle gircraft at this stage.-

f) The terminal building was con-
strfleted at a cost of Rs. 1:%3.169.



1 Written Answers

Development of ‘Pavagadh’ Hill in
Gujarat as a Tourist Resort

4983. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that the
‘pavagadh’ Hill situated near Baroda in
the District of Panchamahals in Gujarat
State is a renowned religious and histo-
rical place;

(b) whether it is also a facy that the
fame of the said Hill has been referred
n several historical publications;

_(c) whether it is a fact that lakhs of
pilgrims, inspired by their  religious
feelings, visit the said place every year,

(d) if so, whether Government pro-
po‘s;: to develop it into a tourist resort;
an

(e) if not, the reasons thercfor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) to (e). The Depart-
ment of Tourism is aware of the reli-
gious and historical importance of
‘Pavagadh’ hills and of the pilgrim tra-
ffic there, The Government of India
have, however, ng scheme for its deve-
lopment as a tourist resort due to limit-
ed resources which dictate a strict order
of priorities.

Recall of Lt. Governor of Goa

4984, SHRI MOHAN SWARUP:
SHRI P, VISWAMBHARAN:
SHRI SRINIBAS MISRA:
SHRI JYOTIRMOY BASU:

SHRI VISWANATHA
MENON :

SHRI GANESH GHOSH:
SHRI UMANATH:
SHRI C. K. CHAKRAPANI:

SHRIMATI SHARDA MU-
KHERIEE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Chief ‘Minister of Goa has written to
the Central Government to recall Shri
Nakul Sen, Lt, Governor of Goa, imme-
diately;
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(b) if so, whether Government have
considered the request of the Chief
Minister; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) and (¢). The matler was dis-
cussed with the Lt. Governor and the
Chief Minister and it has been allowed
to rest there.

Memorandum from Haryana Govern-
ment regarding Transfer of Fazilka and
Abohar to Haryana

4985. SHRI RAM KISHAN
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Prime Minister has
received any memorandum  from the
Haryana Government regarding the
transfer of Fazilka and Abohar to
Haryana;

(b) if so, the main demands made
in the memorandum; and

(c) the action tuken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (e). While no me-
morandum as such has been received
from the Harvana Government, the
Chief Minister, Haryana in a communi-
cation addressed to the Prime Minister
referred to the decision announced by
Government in the press communique
issued on the 29th January, 1970 that
the transfer to Haryana of a part of
Fazilka tehsil would be effected simul-
taneously with the transfers of other
areas decided upon on the recommenda-
tions of the Commission which would
be appointed to look into the claims and
counter-claims for readjustment of the
existing inter-State boundaries. The
Chief Minister, Haryana urged that the
transfer to Haryana of a part of Fazilka
Tehsil should be effected immediately
and should not be linked up with the
other areas to be transferred on the re-
comgnendations of the proposed Com-
mission. Government does not propose
to make any change in the decision
announced by it on the 29th January,
1970.
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Enquiry to Probe into Cause of Death
of Netaji Subhash Chandra Bose

4986_. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a report pub-
lished in the ‘Blitz’ Weckly of last week
of January, 1970, in which it has been
stated that Netaji Subhash Chandra
Bose had been killed by the American
Military in 1945; and

(b) if so, whether any &teps have
been taken by Government to ascertain
the veracity of such report?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FATRS (SHRI VIDYA CHARAN
SHUKILA): (a) Yes, Sir.

(b) The Government have decided
to appoint a Commission to inquire in-
to the circumstances leading to the dis-
appearance of Netaji Subash Chandra
Bose and the Commission will, in due

course. examine the wveracity of such

allegations also,
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Seizure of Antiques from Smugglers on
Delhi-up Border

4988. SHRI A. SREEDHARAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether antiques worth Rs. 30
lakhs have been recovered from a
smuggling party on the U.P.-Delhi bor-
er;

(b) whether it is also a fact that one
of the smugglers is involved in many
such smuggling cases; and

(c) the steps taken by Government
to investigate the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) According to the in-
formation furnished by the Delhi Police
no case of recovery of antiques worth
Rs. 30 lakhs has come to their notice.
However, on 4-1-1970, idols worth
Rs, 4650 were seized from a car at Ring
Road near the Electric Crematorium and
three persons were apprehended,

(h) No such disclosure was made by
any accused persons.

(¢) The police are taking vigorous
steps to investigate the case and has
given wide publicity to the matter to
locate the claimant of these idols.
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TN FE A qarar § 5 g9 wwg
g dree fad g arew &
s fa¥ H FTF 7 swaear @ feafa
¥ fewz f vt F owvovr fofaw
afewrfat A mgmar & a7 wrehg
AT F ATl 7 gaw fear moren

sa & feft wfew & qw fa
areEe & gfage oif A gefem
FIT ¥ afry Frdardy # 7€)

Complaint regarding wundue favour
shown to Hony. Library Adviser by
Education Ministry

4992, DR. P. MANDAL.:
SHRI S. C. SAMANTA:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to slate:

(a) whether the Prime Minister has
received any complaint from the Cen-
tral Bureau of Investigation and other
persons about undue favours shown to
the Hony. Library Adviser by the
Ministry of Education ignoring the
advice of the Finance Ministry and other
bodies; and

(b) whether Government are aware
that the Ministers and Advisers in the
Education Ministry are keen to send a
retired officer for the U.N.E.S.C.O.
assignment by withdrawing a case from
the Central Bureau of Investigation?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V. RAO) : (a) and (b). No, Sir.

Celebration of Birthday Centenary of
Deshbandhu Chittaranjan Das

4993. SHRI SAMAR GUHA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether the Prime Minister's
attention has been drawn by leaders of
different Groups in Parliament for ob-
serving the birthday centenary of Desh-
bandhu Chittaranjan Das on the 5th
November, this year;

(b) whether Government will take
befitting steps to oboen'g the Deshban-
dhu Centenary; and

(c) if so, the detm!s of the pro-
gramme drawn up for the occasion?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) to (c). Yes, Sir.
Government of India has decided to
celebrate the birth centepary of Desh-
bandhu C. R. Das which falls on
November 5, 1970 in a befitting manner.
The details of the various programmes
in this connection are being formulated.

srerem & frez sige waen ai
d ™ wF W T

4994. ®) feTT ;W dew : W
qged WA ag A A g A 6
(%) #ar og sa g fe gw @ H
sgrar & fage =gy wger @@
& fwz o aw #1 fowe gomar;
(@) T & ¥ ww A A fedes
wwd o e W §;

(m) afz g, @ Swwr s WY
A

(a) afz =ft, or s&d T FIO
g7

med Fame § e wR (s
fown wow qew) ¢ (F) o g s,

gfrew @ @R A gfag fear g &
sigx ®rger @ & free 22 F@@
¥ 1 A4, 1970 % ¥ oafw F AW
faeie gud

(@) & (7)) T 9| @@
fﬂqi\faamﬁi:mﬁw IUN FoA A
Ffegd ™ ¢ s & 3% favvewi &
friras w1 wiw aar favow 99 ¥ fag
W @WEI
Seizure of Uﬁizo Ml.'id.o.tﬂ‘;“m from

4995. SHRI KIRT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that US.
made weapons including live rockets
had been- seired from Mizo hostiles in
Tripura or seen being used by them
some time ago;
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(b) if so, the
seized from them
year;

nature of weapons
during the last one

(c) whether the matter has been
taken up with the U.S.A, or Pakistan
from where the Mizos, apparently ob-
tained these weapons, since these arms
have been supplied by Pakistan to the
Mizos in violation of the condition laid
down by the United States of America
that they would not be used against
India and, if so, at what level; and

(d) the number of occasions when

the matters as so taken up and the result
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). A few safety
clips of 3.5” rockets with marking to
show U.S. origin were recovered along
with pins in the area where the MNF
hostiles raided a CRP post at Chau-
manu on 30-10-1968,

(c) No, Sir.
(d) Does not arise.

Inquiry against a former Librarian of
National Library

4996. DR, P. MANDAL.:
SHRI S. C. SAMANTA :

Will the Minister of EDUCATION
:)ND YOUTH SERVICES be pleased
n state:

(a) when his Ministry requested the
Central Bureau of Investigation to re-
gister a case and conduct an inquiry
into certain allegations of corruption etc,
against a former Librarian of the Na-
tional Library;

(b) what are the principal charges
against the said officer now serving as
the Hony. Library Adviser to the Union
Government as enlisted in the P. E. No.
6 of the 3rd Fcebruary, 1969;

(c) whether the case has now been
withdrawn in favour of a departmental
inquiry; and

(d) if so, whether this is due to the

inefficiency and failure of the Central

" Bureau of Investigation to proceed with
the enquiry?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) to (d). On receipt of
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certain allegations against the former
Librarian of the National Library, this
Ministry on 22nd January, 1969, re-
quested the Central Bureau of Investiga-
tion to enquire into the matter. On
further examination of his case, it was
found that the reference to the Central
Bureau of Investigation was premature
because certain standing instructions in
regard to dealing with the disposal of
such cases had not been followed. The
Central Bureau of Investigation was,
therefore, requested to treat this Minis-
try's request for holding an inquiry as
cancelled. Thereafter the complaint
was scrutinised in detail in accordance
with the standing instructions and in
consultation with the Central Vigilance
Commission the matter was dropped.

The question of indicating the princi-
pal charges does not arise as no charges
were framed against the Officer,

Justice Khosla’s report on personnel
Management of National Library,
Calcutta

4997, DR. P. MANDAL:
SHRI S. C. SAMANTA :
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased
to state:

(a) whether Justice Khosla has sub-
mitted his report on the Personnel
Management of the National Library,
Calcutta;

(b) if so, the details thereof; and

(c) whether the report presented by
the Chief Labour Commissioner on the
stafl relations in the National Library
was made available to Justice Khosla
for his enquiry?

THE DEPUTY MINISTER OF
EDUCATION AND YOUTH SER-
VICES (SHRIMATI JAHANARA JAI-
PAL SINGH): (a) Yes, Sir.

(b) The report is under examination
and it will not be in the public interest
to give its details at this stage.

(c) Yes, Sir,

Luxury Hotels in Calcutta
4998. SHRI BHAGABAN DAS:

SHRI JYOTIRMOY BASU :
SHRI BADRUDDUIJA :

Will the Minister of TOURISM AND.
CIVIL AVIATION be pleased to state:
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(a) whether Government have any
proposal to set up luxury hotels in Cal-
cufta;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the number of hotels in the pub-
lic sector in each principal city as on
the 31st January, 19707

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH) : (a) and (b). The India
Tourism Development Corporation pro-
poses to construct a 100-room transit
hotel at Calcutta Airport.

(c) Does not arise,

(d) The India Tourism Development
Corporation Limited has four Hotels in
Delhi and one at Udaipur. The Railway
Board has a Hotel each at Puri, Ranchi
and Aurangabad.

Complaints by Directors of CSIR
the unfair treatment meted out to them
by CSIR

4999. SHRI R. V. NAIK :
SHRI D. AMAT :
SHRI D. N. DEB :
SHRI NANJA GOWDER :
SHRI J. MOHAMED IMAM :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
Ip state:

(a) whether there have been com-
plaints from several Directors against
the unfair treatment meted out to them
in the Council of Scientific and Indus-
trial Research;

(b) whether Government have made
an investigation in this regard; and

(c) if so, the details thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) Some problems relat-
ing to administrative and financial mat-
ters and scicntific projects are received
from the national laboratories/institutes,
These are dealt with on merits without
any discrimination.

(b)Y All employees of the CSIR in-
cludipg the Directors had been given an

) ity to represent to the Com-
‘mittee of Inquiry presided over by
Justice Shri A. K. Sarkar,
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(c) The first part of the Report of
the Inquiry Committee has already been
submitted and laid on the Table of the
House. The Committee is expected to
submit another report dealing with the
overall functioning of the CSIR and to
suggest ways and means of improve-
ment,

Police Interference in Chandigarh in
Landiord Tenant Dispute

5000. SHRI RAM KISHAN
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the news-item
in the Tribune dated the 28th Decem-
ber, 1969 regarding the alleged police
interference in Chandigarh in a land-
lord-tenant dispute to favour the land-
lli;rd due to which dealers closed their
shop;

(b) whether the matter has been en-
quired into; and

(c) if so, the result thereof and the
action taken or proposed to be taken
against the police authorities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir,

(b) Yes, Sir.

(c) The police official concerned has
been censured.

Editor-in-Chief of Thagafat-ul-Hind

5001. SHRIMATI TARKESHWARI
SINHA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether Government are aware
that the Editor-in-Chief of the “Thaga-
fat-Ul-Hind"”, an Arabic magazine issu-
ed by the Indian Council for Cultural
Relations, does not know the Arabic
language much;

b) if so, the reasons for keeping
such a man as Chief Editor for this
magazine;

(c) what emoluments are being paid
to him monthly;

(d) whether it is a fact that he is

allowed to take up another privats job
and, if so, the reasons therefor; and
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(e) whether it is a fact that there js
seldom an editorial or any article by
this  Editor-in-Chief in this magazine
and if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
and (h)._"l'he Editor of the Arabic jour-
nal published by the Council has the
necessary knowledge of the Arabic
language.

. (¢) He is being paid a fixed honora-
rium of Rs. 350 per month for this
work by the Council.

. (d) His appointment in the Council
1s on a part-time basis and therefore he
has been allowed to hold another job
by his parent office.

(e) The primary responsibility of the
Editor is to invite and select articles for
the journal, to translate or arrange
translation of the selected articles which
are in languages other than Arabic, to
scrutinise proofs and exercise general
supervision over the publication of the
journal.

Setting up of Business in little Andaman
Island

5002. SHRI K. R. GANESH: Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) the licy of Government in
allowing small traders like barbers, dho-
bies, tailors, goldsmiths, pan-shopkeepers
to set up their business in Little Anda-
man Island;

(b) the measures taken by Govern-
ment to ensure that the consumer goods
are made available at all times of the
year without any break at Little Anda-
man Island;

(c) the measures taken for ensuring
regular shipping service at least twice
in a week from Port Blair to Little
Andaman and back; and

(d) the progress made in the working
of the branch of the Consumer Coopera-
tive Store at Little Andaman Island?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAI:I
SHUKLA) : (a) to (d). A statement is
laid, on the Table of the. House.
!,Pgaéed in Library. See No. LT-3082/

.
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Removal of Boundary Pillars by Pakis-
tan on Sylhet Border

5004. SHRI BISWANARAYAN
SHASTRI :

SHRI D. N. PATODIA :

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the boun-
dary pillars oa K & N J Hills, Sylhet
border fixed after joint survey have been
removed by the Pakistan security force;

(b) whether Government consider it
as an act of violation of agreement of
joint survey for demarcation of boun-
dary; and

(c) if so, how Government propose
to resist the recurrence of such viola-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (¢). It is not a fact
that some boundary pillars along the
United Khagi and Jsiantia Hills iSylhet
border were removed by the personnel
of the East Pakistan Rifies.
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However, as a result of the blasting
and digging carried out in the area by
the East Pakistan Industrial Develop-
ment Corporation during August-No-
vember 1969 some boundary pillars
were damaged and displaced protests
were lodged at appropriate levels with
the Pakistani authorities. In a subse-
quent meeting of the sector comman-
ders, the Pak sector commander agreed
to have blasting, digging etc. stopped in
the area, till the pillars were restored to
their original position. Agreement has
also been reached between respective
Directors of Land Records of Assam
and East Pakistan to take up the restora-
tion of pillars during the current field
s€ason.

The Border Security Force is con-
tinuing to maintain the necessary vigi-
lance in the area.

Construction of Lateral Roadway Pro-
ject

5005. SHR1I N, k. DEOGHARE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the progress made so far in the
construction of lateral roadway from
Amingaon in Assam to Bareilly in Uttar
Pradesh;

(b) whether it is a fact that this pro-
ject was given prigrity in 1963 and in
1966 the work on this project was
abruptly suspended and as a result
machinery and equipment of the value
of about Rs, 282 lakhs was rendered
surplus;

(¢) if so, the reasons therefor; and

(d) the manner in which the'surp{]us
machinery equipment has been/is being
used?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) to (d). The work on the Lateral
Road is in various sta of progress
in the four concerned States in the re-
duced length of 873 miles, Road work
has been completed in 183 miles, is in
advanced stage of progress in 268 miles
and is in various stages of progress in
the remaining miles, Out of 23 major
bridges, 129 medium bridges and 153
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minor bridges uired to be construct-
ed,, 16 major bridges, medium
bridges 47 minor bridges have been
completed. The work on the remaining
bridges is in various stages of progress.
The Lateral Road was initially accorded
very high priority. However, due to
financial constraints and the downgrad-
ing of priority for this road later, work
on the Project, which had gained mo-
mentum by 1966-67, had to be slowed
down. This necessarily had an impact
on the utilisation of machinery, all of
which could not, in the altered situa-
tion, be used to their optimum capacity.

It has since been programmed to com-
plete the Project, with reduced scope
and specifications, at a total cost of
Rs. 73.3 crores by the end of 1970-71,
Consequently some ‘machinery, which
had earlier been found surplus, is now
being utilised. Some of the machinery
had also been transferred to other
States/projects.

A high-level Committee was also set
up to review the surplus stocks of
machinery and suggest measures for its
optimum utilisation, The report of this
Committee has just been received and
is being examined.

Appointment of a Stenographer as Cir-
cle Rationing Officer and Later as Assis-
tant Conmmissioner Sales Tax in Delhi

5006. SHRIMATI SUCHETA KRI-
PALANI :
SHRI RAJASEKHARAN:

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that in
1965-66, the Delhi Administration
appointed a Stenographer of the Central
Secretariat as Circle Rationing Officer in
the scale of Rs. 425—680 even though
the UPSC did not concur in the matter;

(b) whether it is a fact that without
consulting the UPSC he was posted as
0. S. D, under the Deputy Commis-
sioner, Delhi, in the grade of Rs. 590—
900 and later conferred powers of a
1st Class Magistrate and confirmed in
the permanent post of General Assis-
tant;

(c) whether it is further a fact that
subsequently a post of Assistant Com-
missioner Sales Tax was created in
another Union Territory and he was
promoted to the grade of Rs, 900—1250
(Class I)?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) A Stenographer of the
Central Stenographer Service who was
drawing pay Rs, 620 p.m, plus spe-
cial pay of Rs, 75 p.m., was appointed
on deputation basis as District Raticn-
ing Officer in terms of the recruitment
rules for the postt The Union Public
Service Commission when informed of
it, stated that the requisition for filling
in the post by open competitive selec-
tion may be forwarded to them, in case
the post was to be filled by competitive
selection through the Commission,

(b) The Officer in question was
appointed as O. S. D. in the scale of
Rs. 620—900 on ad-hoc basis in the
Office of the Deputy Commissioner,
Delhi. His continuance in the post was
subsequently approved by the Union
Public Service Commission. Later, the
post of O. S, D. was redesignated as
General Assistant to the Deputy Com-
missioner in the same scale of pay and
the Officer in question confirmed against
it. The powers of 1st Class Magistratz
were also conferred on the Officer on
the advice of the Delhi High Court in
view of the nature of duties required
to be performed by him.

(c) He has been appointed as Assis-
tant Commissioner Sales Tax at Delhi
in the DHANI scale of Rs. 400—900

plus Rs, 100 as special pay purely as a
stop-gap arrangement. Delhi Adminis-
tration have been informed that this

‘appointment is not in confirmity with the
recrultment rules and the position may
be rectified.

Proceeding

Dr. Dharma Teja
5007. SHRI R. R, SINGH DEO:
SHRI N, SHIVAPPA:
SHRI K. P. SINGH DEO:
SHRI K. M. KOUSHIK:
SHRI N. K. SOMANTI:
SHRI V. NARASIMHA

RAO:

Recovery

Will the Minister of SHIPPING AND
TRANSPORT be pleased tp state:

(a) whether it is a fact that Govern-
ment have initiated recovery proceedin
against the former Chairman of the
Jayanti Shipping Company, Dr, Dharma
Teia, for payment of Rs. One crore;
an
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(b) if so, whether the attention of
Government has been drawn to a news
item in the Indian Monitor of the 14th
February 1970 (Page 4) and, if so, the
reaction of Government in this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) The suit in question is a suit filed
in Delhi High Court on 29-1-70 by the
new management of Jayanti Shipping
Company against Dr. Teja and one Mr.
Kulukundis for the recovery of
Rs. 96,32,696 of which they had de-
frauded the company in connection with
the purchase of the company’s shares by
them and the acquisition of 7 Liberty
ships on behalf of the company. The
total claim, including interest upto the
date of filing the suit, is for
Rs. 1,39,64,198.

(b) The news item quoted on page 4
of the Indian Monitor dated the 14th
February, 1970 viz. that the “Ministry
of Commerce and Company Affairs” has
filed a suit against Dr, Jayanti Dharma
Teja for the recovery of rupees one
crore which (to continue the report
quoted), according to the suit, was
advanced by Government to him for
setting up Jayanti Shipping Company,
1S Incorrect,

Amendment of Constitution Providing

for Election of Governor or making

Executive Independent of Legislative
Assembly

5008. SHRI JAI SINGH :
SHRI YAJNA DATT SHAR-
MA:

SHRI HARDAYAL DEV-
GUN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether in view of the unstable
character of the Governments in the
States as evinced after the last General
elections, Government propose to amend
the Constitution with a view to make
the office of the Governor elective or
make the Execuive independent of, and
not responsible to, the Legislative
Assembly as in Switzerland;

(b) If so, when; and
(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (c¢). Government
bave no such proposal.

(b) Does not arise.
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Misuse of Diplomatic Bag

501t. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Mr.
Iqbal, an accused in the Chandigarh Spy
Ring case, has stated in his statement
that he used to get his letters from

:_Pakistan via Pakistan Embassy ;
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(b) whether it is consistent with the
accepted norms to use the diplomatic
bag, which is immune from inspection,
for such purpose; and

(c) if so, the steps Government are
taking to stop such malpractices adopt-
ed by the Embassies of hostile coun-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 VIDYA CHARAN
SHUKLA): (a) It is not in the public
interest to divulge any information at
this stage since investigations are in pro-
gress.

(b) The diplomatic bag is meant to
be used only for the official correspon-
dence of the mission.

(c) The question is premature at this
stage.
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Recruitment of Indian Teachers for

Ethiopia

5014, SHRI BEDABRATA BARUA:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether the Government of
India have stopped the recruitment of
teachers in India by the Government of
Ethiopia;

(b) if so, what alternative arrange-
ments have been made to provide tea-
chers to Ethiopia; and

(c) whether it is a fact that no tea-
chers have been selected for service in
Ethiopia due to lack of agreement with
the Government of Ethiopia?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) to (c). The
Government of India have not stog%ed
the recruitment of teachers by the Gov-
ernment of Ethiopia; but with a view
to ensuring selection of suitable persons,
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it has been suggested to the Govern-
ment of Ethiopia that an arrangement
requiring active cooperation by the
Indian authorities in the process of re-
cruitment may be made. The matter is
still under consideration of the two
Governments,

Intrusion by Pakistani Steam Boats in
Indian Waters in Kutch

5015. SHR1 BAL RAJ MADHOK:
SHRI CHENGALRAYA
NAIDU:
SHRI DHANDAPANI:
SHRI N, R, LASKAR:
SHRI SAMINATHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a num-
ber of Pakistani Steam Boats have made
rencwed intrusions into our territorial
waters in Kutch region recently;

(b) whether it is a fact that some
of the Pakistani crafts were intercepted
and captured by the Indian Border
Police; and

(¢) if so, what are the details of these
intrusions and thc steps taken to pre-
vent their recurrence?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (¢). During the
month of January, 1970, two Pakistani
fishing boats with their crew numbering
24 were seized by the State Police in
our fterrilorial waters off the Kutch
coast.

In February, 1970, a Pakistani yacht
was seized by the State Police in our
territorial waters off the Kutch coast.
The crew ran away, but subsequently
five members thereof were apprehended.

Necessary action under the law is

being taken,

Preventive measures, including inten-
sive patrolling of the concerned bor-
der/coastal areas, have been strengthen-
ed
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Natiopal Committee for
tenary

5018. SH_lBI BHAJAHARI MAHA-
0O:

Gandhi Cen-

SHRI S, C. SAMANTA:
DR. P. MANDAL:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state.

(a) whether Government have de-
puted Accounts and Audit Officers 10
the National Committet for Gandhi
Centenary ;

(b) what are thc terms and condi-
tions of the agreement, if any, betwscn
the National Committee for Gandhi
Centenary and the Gandbi Darshan
Sub-Committee and the Citizen's Com-
mittee for Gandhi Darshan;

(¢c) whether the said Citizens' Com-
miltee is an official body or a registered
society; and

(d) whether any fund was advanced
from the N.C.G.C's. accounts to tlhe
Citizens' Committec?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) The National Com-
mittee for Gandhi Centenary asked for
the srevices of one Accountant, two In-
ternal Auditors and four Accounts
Assistants, The services of these offi-
cers have been placed at the disposal
of the National Committee for Gandhi
Centenary.
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(b) The Citizens Committee was
established as an independent body with
the object of raising funds, through the
publication of a souvenir, to meet the
expenditure on account of the publicity
and cultural programmes of the Gandhi
Darshan for which there was no provi-
sion in the budget estimates of the
N.C.G.C. The surplus funds, if any,
of the Citizens Committee were also to
be credited to the Gandhi Darshan
Committee.

(¢) It is a non-official body. It has
not been registered as a society because
the idea was that it will be wound up
as soon as its objective is fulfilled.

(d) The Sub-Committeec for Gandhi
Darshan advaticed Rs, 52,702.20 (o the
Citizens Committee.

Manufacture of Foamed Concrete
5019, SHRI  VALMIKI CHOU-
DHARY :

SHRI S. K. TAPURIAH:

SHRI DEVINDER SINGH
GARCHA:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
10 state:

{a) whether the Central Building Re-
scarch Institute has perfected a tech-
nigue to use only lime and flyash as
raw material in the manufacture of
foamed concrete which will replace port-
land cement and ground sillica used till
now;

(b)Y whether it is a fact that this
technique slash the cost coasiderahly;
and

(¢) if so. to what extent?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) A process of making
foam concrete using lime and fMvash has
been developed,

(b) and (c). The technique may
result in the saving of about 40 per
cent in the cost of raw materials,

Former Punjab Chief Minister’s Stafe-
ment Re. Hindus

5020. SHRI RAM AVTAR SHAR-
MA: Will the Minister of HOME AF-
FAIRS be pleased to state:
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(a) whether Government’s attention
has been drawn to the reported remarks
of the former Chief Minister of Punjab,
Shri Gumam Singh, to the effect that
Hindus can become Punjabis if they
choose;

(b) if so, Government's reaction in
this regard; and

(c) the steps Government are taking
to check such communal activities on
the part of powers that be?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) The Government are
not aware of any such remarks.

(b) and (¢). Do not arisc.

Connecting Yillages in Delhi to National
Highways

5021. SHRI KANWAR LAL
GUPTA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the number of villages in the
Delhi State which have been provided
by the Delhi Administration with me-
talled link roads connecting 10 National
Highwayvs during the Jast three years:

(b) the number of villages in the
Delhi State which have been connected
to the National Highways in the last
three years; and

(c) how much amount has been spent
on it?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) to (e). The information is being
collected from the wvarious road authori-
ties in Delhi and will be laid on the
Table of the Sabha us soon as pessible.

Amendment of Constitution to make
“Public Order” A Union/Concurrent
Subject

5022. SHRI HARDAYAL DEV-
GUN :
Sl-lhl}l YAINA DATT SHAR-

A:
SHRIT JAI SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to state:
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(a) whether, in view of the increas-
ing incidence of violence in various parts
of the country especially after the
Fourth General Elections as exemplified
by the deteriorating law and order situa-
tion in West Bengal, Government pro-
pose to make public order a Union sub-
ject or a Concurrent subject ;

(b) if so, when a Constitution
Amending_Bill is proposed to be intro-
duced in Parliament in this regard; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AT-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Government have no
such proposal.

(b) Does not arise.

(c) The Central Government trust
that the State Governments would make
full usc of the provisions of law to put
down violence,

Custody of 350 Railway Wagons with
Port Trust of Bombay

3023, SHRI K. M, KOUSHIK:
SHRI V. NARASIMHA
RAO:
SHRI N. SHIVAPPA:
SHRI K. P. SINGH DEO:
SHRI VIRENDRAKUMAR
SHAH:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

fa) whether it is a fact that 350 Rail-
way wagons are kept under the custody
of the Port Trust of Bombay;

(b) the reasons for kecping the
wagons and the present condition of each
wagon; and

(¢) the reaction of Government in
this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI 1QBAL SINGH): (a) Bombay
Port Trust Railway owns 628 wagons
and not 350.

(b) All the wagons are over 50 years
old. However, 444 wagons are in fairly
good shape and they are being utilised
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by the Port Trust for movement of
manganese ore for shipment and for the
transport of uncleared cargo from the
docks to the dump sites on Port Trust
Estate and also for other warehousing
and local movement purposes. The re-
maining 184 wagons are lying unused
and are not fit for any traffic service.
Progressive disposal of these wagons will
be taken up by stages after taking into
consideration the possibility of convert-
ing certain wagons into hopper wagons
required by the Food Corporation of
India and of certain others as flats for
the anticipated container traffic. These
wagons could not be disposed of earlier
for the following reasons:—

(i) Most of the serviceable compoti-
ents were sought to be salvaged.

The requirement of the Food
Corporation of India for conver-
sion of certain wagons into hon-
per wagons was not clearly avail-
able.

The picture of anticipated con-
tainer traffic in the port was not
clearly available earlier,

(ii)

(iii)

(iv) The steady decline of manganesc
ore export over the last few
years, for which local movement
these wagons used to be mostly
utilised, had to be carefully
watched for a long period for
ascertaining the requirements.

(c) The unserviceable wagons have
been stabled at isolated and unused
points on the Port Railway. They do
not interfere in any way with the avail-
able Rail capacity for loading and un-
loading of cargoes. No difficulty in this
regard has been brought to the notice
of Government,

Reservations for Scheduled Castes and
Scheduled Tribes in Public Services

5024, SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Govern-
ment have received complaints that ros-
ters for giving effect to reservations pro-
vided for the Scheduled Castes and
Scheduled Tribes in public services were
not being maintained properly; and

(b) whether the Department of Social
Welfare has approached the Home
Ministry to evolve a procedure for perio-
dical inspection of such rosters?
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THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. S. RAMASWAMY ) :
(a) A few complaints were received re-
garding incorrect maintenance ot rosters
prescribed for implementation of the
reservations for Scheduled Castes and
Scheduled Tribes in recruitment to cer-
tain services/posts under the Goverh-
ment.

(b) Ministry of Home Affairs was
consulted by the Department of Social
Welfare regarding creation of Inspection
Units in the Office of the Commissioner
for Scheduled Castes and Scheduled
Tribes for inspecting the special rosters
elc.

Acquisition of Books and Portraits
from India Office Library, London

5025. SHRi BABURAO PATEL:
Will the Minister of EDUCATION
AND YOUTM SERVICES be pleased
10 state:

(a) whether a deputation of the Re-
scarch Institute of the Varanasi Sanskrit
University submitted a memorandum to
the Prime Minister recently saying that
more than 250,000 books and 30,
portraits taken to the India Officer Libr-
ary, London during the British rule, had
not been returned to India;

(b) the estimated price of thesc

books;

(c) in view of the assurance given by
the Prime Minister on 13th January,
1970, what steps huve been taken to get
back these wvaluable and ancient books
which rightly belonged to India; and

(d) if no action has becn taken in
the matter, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JA-
HANARA JAIPAL SINGH) : (a) to
(d). In reply to the memorandum re-
ceived by the Prime Minister from the
Research Institute of the Varanasi Sans-
krit University the Institute was inform-
ed that the Government was fully aware
of the need for making this material
available to libraries in India and that
concerted steps were being taken in the
matter.

Efforts have been continuously made
by the Government of India with the
Gyovemmerit of U.K. for acquiring the
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contents of the India Office Library. A
draft agreement for arbitration is under
discussion with that Government. The

cost of the articles in the Library that
were taken from India is not known.

Reorganization of Council of Scientific
and Industrial Research

5026. SHRI SAMINATHAN:
SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI1 CHENGALRAYA
NAIDU:

SHRI N, R. LASKAR:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering a propoesal for
a drastic reorganization of the Council
of Scientific and Industrial Research;

(b) if so, what are the main propo-
sals under examination;

(c) when the final decisions are likely
io be taken; and

(d) whether Government have also
cxamined the question whether the
existing system of having all National
laboratories under the administrative
control of C.S.L.R. is conducive to effi-
cient and effective utilization of their
services?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V. RAO): (a) No such concrete
proposal is under consideration.

(b) to (d). Do not arise.

Infiliration of Pakistanis into West Ben-
gal and Tripura

5027. SHRI D. AMAT: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

infil-
ripura

(a) whether there has been an
tration into West Bengal and
from Pakistan; and

(b) if so, the extent of infiltration
during the past six months and the latest
figures of illegal infiltrants in each area
and the steps being taken to deport
them?
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THE MINISTER OF ST
THE MINISTRY OF HOQ{EEA[E
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). There have
hcm] some cases of infiltration from
Pakistan into West Bengal and Tripura.

Written Answers

The Government of West Bengal
arrange deportation of the Pzk infiltrants
after serving them with necessary orders
under the Foreigners Act, 1946. The
Government of Tripura have set up a
Tribunal to whom cases of suspected
Pak infiltrants are referred, after investi-
gation. Due to the constant vigilance
of the Border Security Force at the bor-
der and the intensive measures adopted
for the detection of infiltrants, the pro-
blem of infiltration has been substan-
tially controlled.

Exact figures regarding the number of
infiltrants detected is Eeing collected
from the Governments of West Bengal
and Tripura and will be laid on the
Table of the House on receipt,

Union Education Minister's Letter to
Prime Minister Re. Mysore-Maharash-
tra Border Dispute

5028. SHRI RABI RAY: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that the
Union Education Minister in a letter to
the Prime Minister has made u plea that
the Mahajan Commission’s rccommenda-
tions on the Mysore Muharashtra border
dispuic should not be wvaried by the
Central Government;

(b) whether it is also a fact that he
has also requested her to invite him to
all the meetings of the Internal Affairs
Committee: and

(c) if so, the steps taken on his letter
and the details thereof?

THE MINISTER OF STATE IN
THE -MINISTRY OF HOME AF-
* FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a{w (c). The House will
- appreciate that it is not possible to dis-
close information about letters exchang-
ed between the Prime Minister and her
Cabinet colleagues.
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Expenditure on G;I:dlli Darshan Com-
x

5029. SHRI YAJNA DATT SHAR-
MA :

SHRI JAI SINGH:

SHRI HARDAYAL DEV-
GUN:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased

to state:

(a) the total expenditure incurred on
the Gandhi Darshan Complex construct-
ed at Rajghat as part of the Gandhi
Centenary celebrations;

(b) the area of land purchased for
the purpose and the cost thereof;

(e¢) the total amount of expenditure
incurred on the T. A. and D. A. of
members of the Gandhi Darshan Sub-
Committee;

(d) the broad details of the audit
objections raised by the Auditors in res-
pect of the uccounts and expenditure of
the Gandhi Darshan Complex;

(e) whether any final decision has
been taken as to what should be done
with respect to the Complex and, if
s0. the nature thereof; and

(f) if no decision has been taken so
far, the reasons for the delay and when
a final decision is likely tp be taken in
the matter ?

THE MINISTER OFF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) The information is
being collected and will be laid on the
Table of the House.

(b) No land was purchused.
(c) and (d). Same as

above.

(e) and (f). The question is still
under examination. It last came up for
consideration at the General Body meet-
ing of the National Committee for
Gandhi Centenary held on the 30th
March, 1970. Its recommendations are
awaited.

under (a)

Setting up of a Committee for Ananda

Coomargswamy Centenary
5030. SHRi M. L. SONDHI: Will
the Minister of EDUCATION AND

YOUTH SERVICES be pleased to
state:
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(a) whether any Committee is pro-
posed to be set up in connection with
the forthcoming centenary of Ananda
Coomaraswamy; and

(b) |f so, when and what will be its
composition and the scope of its work?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) No, Sir.

(b) Does not arise,

Untraced Foreigners in India

5031. SHRI N. R. DEOGHARE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of foreigners coun-
try-wise, who had entered India during
the last three years on visas and have
become untraceable ; and

(b) the action taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CIHHARAN
SHUKLA) : (a) and (b). The informa-
tion is being collected and will be laid
down on the Table of the House,

Untraced Pak Nationals entering India
on Visas

5032, SHRI N. R. DEOGHARE :
SHRI RAM AVTAR SHAR-
MA:

SHRI D. N, PATODIA:
SHRI S. K. TAPURIAH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that about
4,000 Pakistani nationals who had en-
tered India on visas, have become un-
traceable; and

(b) if so, the action Government are
taking in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir, including
those belonging to minority communities
in Pakistan,

(b) Besides issuing look-out notices,
vigorous efforts are being made to trace
and deal with them according to law.
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Statement by Shri S, A. Dange regard-
luFornxnothl-Fmqul-

5033. SHRI MADHU LIMAYE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's attention
has been drawn to the statement of
Shri S. A. Dange in the Indian Express
dated the 3rd February, 1970 in which
he has said that mini-fronts and mini-
front Governments depend upon the
mercies of the Governors and President;
and

(b) whether the initial formation of
the mini-front Government in Kerala
was due to the mercy shown to the
C.P.1. led mini-front in Kerala by the
Governor or the President?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes Sir.
(b) No Sir.

Unfurling of National Flag at Rashtra-
pati Bhawan

5034, SHRI R. K, BIRLA: Will the
Minister of HOME AFFAIRS be pleas-
cd to state;

(a) whether it is a fact that national
flag is not unfurled at the Rashtrapati
Bhavan, even on national occasions like
the Independence Day and Republic
Day:

(b) if so, the reasons therefor; and

(c) whether any proposal is under
consideration of Government that the
national flag be unfurled at the Rashtra-
pati Bhavan and, if so, by when a deci-
sion will be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) and
(b). According to the present practice
the personal standard of the President
is flown at the Rashtrapati Bhavan when
he is present and no other flag is flown
there.

(c) The question_of flying the Na-
tional Flag at the Rashtrapati Bhavan
on National Daﬂ: is under consideration
and @ decision in the matter is likely to
be taken shortly.
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Cases of Assauit on Tami-Speaking
People in Bangalore

5035. SHRI MURASOLI MARAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the details of the incidents at
Bangalore during the first week of
February, 1970, which resulted in arson,
slone-throwing and assault on the local
Tamil-speaking population and an
attempt to set fire to a bus full of
Ea?if-spealcing travellers from Tamil

adu;

(b) whether  any precautionary
measures have been taken to prevent the
r:c':jurrence of the same in Mysore State;
an

(¢) whether Government are aware
of the possible repercussion of these
incidents in Tamil Nadu on the Kanna-
da-speaking people and, if so, the action
taken in thc matter,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The Government of
Mysore have reported that as a sequel
to the arrest of Shri Vatal Nagaraj,
M.L.A. in Tamil Nadu, there were o
few incidents of stone throwing in
Bangalore during the first week of
February 1970, but these were of gene-
ral nature and not directed against any
particular group of persons, On 31st
January, 1970 some miscreants pelted
stones at a tourist bus causing injurics
to three persons.

(b) Necessary preventive measurcs
have been initiated and police pickets
posted.

(¢) The State Government would no
doubt maintain vigilance and take sui-
table action to provide protection to all
communities,

Organisation of Parallel Police Force by
Shiv Sena Chief

5036. SHRI MURASOLI MARAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
of the recent statement of Shri Bal
Thackeray, Shiv Sena Chief, that he is
going to organise a parallel police force
to combat what he calls *‘goondaism
and lawlessness’ in Bombay ; and

(b) if so, the reaction of Government
thereto?
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THE MINISTER OF STATE IN
[HE MINISTRY OF HOME AF.
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The Govern-
ment of Maharashtra have reported that
Shri Bal Thakre had stated tgat he had
formed a squad to assist the police in
tracing missing children, catching child-
lifters and in dealing with anti-social
elements and the State Government have
stated that they will not allow the squad
to take over or interfere with the func-
tions and duties of the police,

Disparity in Grades and Allowances of
Employees of Chandigarh Union Terri-
tory

5037. SHRI SHRI CHAND GO-
YAL: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have receiv-
ed representations  in the months of
November and Deccember, 1969 from
the Unallocated Employees of the Union
Territory of Chandigarh to remove the
disparity in grades and allowances of
employees who joined the service of the
Union Territory before Ist November,
1966 and those who joined after the 1st
November, 1966; and

(b) if so, the reaction of Government
te the demand?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The unalloca-
ted employees of the Chandigarh Ad-
ministration had already been allowed
Punjab pay scales as it was held that
in terms of Section 82(i) of the Punjab
Reorganisation Act, 1966 they are deem-
ed to be employees of the State of Pun-
jab but serving on deputation to
Chandigarh Administration. As regards
those employees who were allocated to
Chandigarh Administration and those
who joined service on or after Ist
November, 1966, it has been decided to
give them Central scales of pay in per-
suance of uniform policy for employees
of all the Union Territories; '

Explosion in Factory in
" Bhogal, Deihi

5038. SHRI RAJ DEO SINGH : Will
the Minister of HOME AFFAIRS be
pleased to refer to the re given to
Unstarred Question No. 3169 on the
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14th March, 1969 regarding explosion
in Cartridge factory in Bhogal, Delhi
and state;

(a) the progress made in the case
registered by the police about the ex-
plosion in the factory ; and

(b) whether Government are consi-
de_nqg to shift the factory that is still
existing in the residential area and poses
:h cogtmued danger 1o the residents

ere

__THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Investigation made by
the police reveal that the explosion was
due to accidental sparks within the
steel filling machine and that no rash-
ness or negligence could be apportioned
to any body.

(b) The factory authoritics have
becn asked to shift their factory from
the residential arca.

Fixation of Seniority of Government
Employees

5039, SHRI RA) DEO SINGH: Wil
the Minister of HOME AFFAIRS bhe
pleased 1o refer to the reply given to
Unstarred Question No. 3636 on the 6th
December, 1968 and state:

(a) whether the information relating
to Supreme Court and High Courts
judgments in the matter of fixation of
seniority in a particular service or post
under the Central Government has since
been collected;

(b) if so, the details thereof; and

(c) if not, the steps taken to collect
the information and the reasons for the
delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c) Information re-

CHAITRA 13, 1892 (SAKA)

Written Answers 110

lating to Supreme Court and High Court
judgments in the matter of fixation of
seniority for the period 1960 to Decem-
ber 1968 has been collected. Only in
one case (Wriy Petition No. 384 of 1963
in the High Court of Judicature for
Rajasthan at Jodhpur Anil Kumar Vs,
Union of India and others), the Single
Bench of the High Court held that the
action of the General Manager, Nor-
thern Railway, in the matter of assign-
ing seniority to the petitioner was arbi-
trary. Shri Anil Kumar, was appointed
as Chargeman prior to the appointment
of one Shri Chain Singh to that grade,
but the latter was shown senior 1o the
former. The Single Bench considered
this action as arbitrary and therefore
allowed the Writ Petition of Shri Anil
Kumar, However, an ar peal has, been
filed by the Railway Administration in
the Division Bench against the judge-
ment of the Single Bench of the High

Court.

Dues from Caterer at
alam  Airport

5040. SHRI RAJ DEO SINGH: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
1o the reply given to Unstarred Ques-
tion No. 9134 on the 9th May, 1969
and state the latest position about the
recovery of dues from the caterer at
Palam Airport?

Recovery of
P

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): The total dues outstan-
ding for various periods ending
38.2-1970 amount to Rs, 4,01,181L.70
after deducting a sum of Rs, 17,500 to-
wards arrears received through the
caterer’s advocate in respomse to the
High Court's order earlier. The latest
position of the dues is as indicated

below:—

Period

Qutstanding dues

Remarks

1. 1-3-67to 31-7-67
1-1-68 to 30-6-68
1-9-69to 30-11-69

Rs.
1,60,133-28

The caterer has filed appeals
in the court of the Additional
District Judge, Delhi under
Section 9 of the Public
Premises (Eviction of Un-

2. 1-8-67t031-12-67 57,732.82
i 1-7-6910:31-8-69 . authorised Occupants) Act,
1958, against the Estate

3. 1-7-6810 30-9-68 34,886.50 Officers orders for payment,
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Period Outstanding dues Remarks
Rs.
4. 1-10-6810 31-12-68 33.847‘801
and he obtained stay
5. 1-1-69 to 31-3-69 34,718°80 ordcrds. fTheh cases are
poste: or hearing on
6. 1-4-69 to 30-6-69 34,498.00 10-4-1970. Action by the
Estate Officer under the
7. 1-12-69to 31-12-69 11,275-96 aforesaid Act in progress.
8. 1-170 to 31-1-70 11,394+60 [
9. 1-2-70to 28-2-70 11,313-58
10. 1-4-61 to 30-6-65 2,295:00
(Electric charges)
11. Various periods from 9,085-36 J

October, 64 to Fe-
bruary, 67 towards
balance of rent, ele-
ctric, water charges
and deterrent interest
on delayed paymeats.

Demand for Imposition of President's
Rule in Rajasthan

5041. SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS be
pleased 1o state:

(a) whether some Members of Par-
liament have urged the Central Govern-
meny to consider if, in view of the con-
tinued agitation in Ganganagar in
Rajasthan and the firing by Police on
peaceful demonstrators without warn-
ing, conditions were ripe for the imposi-
tion of President’s rule in Rajasthan;

(b} if so, the precise
their request; and

substance of

(¢c) Government’s rcaction thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1L VIDYA CHARAN
SHUKLA) : (a) and (b). It was sug-
gested that Central Government should
order a judicial probe into the incidents
of police firings.

(¢) The State Government have al-
ready instituted a judicial inquiry into
the incidents of police firings. The
matters connected with the recent agita-
tion are also receiving the earnest con-
sideration of the State Government,

Attack by Mlqi Hostiles

5042. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that a group
of Mizo Nationul Front hostiles attack-
ed the Laljuri Bazar (225 Km. from
Agartala) on the January 27, 1970 with
deadly weapons and loated it, killing at
least one person:

(b) if so, the details of the incident,
number of persons killed, injured and
loss of property involved therein; and

(c) Government's reaction to the con-
tinued hostilities of Mizos in Tripura
and the areas frequently subjected tor
Mizo-hostilities in that State?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKILA) : (a) and (b). On the morn-
ing of 28th January, 1970 a group of
six Mizos, suspected to be hostiles loot-
ed shops, and took away cash, goods
and ornaments worth Rs. 778 in Lal-
juri  Bazar. The raiders who were
chased by the local people opened fire
on them as a result of which one person
was killed and four others injured.

(¢) One police post has been opened
in the area and police arrangements have
been strengthened.

Pay Structure of Tripura Government
Employees
5043. SHRT KMRIT YBIKRAM DEB

BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether during his visit to Agar-
tala, he discussed the future pay struc-
ture of the Tripura Government em-
ployees in the light of the recommenda-
tions of the West Bengal Pay Commis-
sion;

(b) if so, what specific proposals and
demands were made by the Tripura
Government and employees' representa-
tives in this connection: and

(c) Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). The Home
Minister or the Minister in the Ministry
of Home Affairs did not recently visit

Agartala, The question of discussing
the pay structure therefore, does not
arise.

Dacoities in West Bengal Collierles

5044. DR, KARNI SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware
of the news items published in  the
Hindustan Times dated the 26th Decem-
ber, 1969 entitled “"Dacoities on the rise
in Bengal Collieries™;

(h) whether it is a fact that this rise
is due to political incitement; and

(c) if so, what preventive steps have
been taken to educe this menace?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): ta) Yes, Sir.

(b) and (c). Government are awarc
thar violent clashes have taken place in
collieries in Asansol, due 10 inler-union
rivalrics, According to information
received from the Statc Government,
cases have been registered by the police
in respect of the three specific incidents
mentioned in the news report and are
being investigated according to law. The
police in the colliery area are maintain-
ing vigilance.

W W € qRuges dqT &
% fad i Gfww  srqEem A
afrnr  oftey & gem
5045, oft g Fey : wT frem
oo que ¥ar WAt g qA g FG

fr
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(%) wn ag o= § fF Tfrq wfaw
FpEaT qar sifiror qfeag & §OFIC
¥ s frr & f arfee e @<
ﬂmmwﬁmﬂﬂﬁm
I A FHAFAE,; AN

(v) afc g, @ @ a # O
FErFaEr AT g ?

firr arar Qe Far walt (310 Wo ¥o
aTeo dto ) : (%) A (). U
fier  sEaT T afwror afeeg @<
wRad, 1970 ¥ srafan fea 79 afew
W qrageaw @Rew A fawrton
i ot fr T afceg Y T TN
dfas  cafel & afwr wgim & ot
st fawai # qequl &pw wX & fom
o AT 1 qgreal & faww &
EC Faw Ior4 Tifeq | ofw gra f&g
m faama  aregeaisi AT e
¥ faserawr & qar w=ar ¢ fr fafws =i
F qremEaiHi H 4gd ge A% QAT
aa g

qfeag fafem  T=dt €7 sTavEFarai
F1 o0 # T@A gu AgE A qrgueate
aar qrEy AT AT FT G E | TEE
forerr srEena @ar sfwerwr afvwg gra
AT FT wE qraggEaE i & AT 9T famm
atgaq &1 oF St af@mar sfae

MTAg & 9T 1970-71 § WE FT
aradfr
UEATETFT & FIHGT  FI FH FLAT

|t To fire srqdum afcwz & Frdwwl
FTHE W ATCEE
Delay in Flights of DDomestic Planes

5046. SHRI BENI SHANKER
SHARMA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that during
the months of December and January
last, the domestic planes were ddlayed
in their flights for one reasons or the
other;
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(b) if so, the number of flights so
delayed during this period; and

(c) whether the passengers were in-
formed in all cases where the flights
‘were delayed by more than an hour?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH) : (a) and (b). The num-
ber of flights operating domestic ser-
vices, delayed beyond 20 minuies, was
1278 in December 1969 and 2049 in
January, 1970, against 8169 and 8179
take-offs respectively,

(c) All passengers whose contact
telephone addresses were available with
Indian Airlines Booking Office were
suitably informed in all cases where
delay was anticipated in advance. 1In
cases where delays took place at the
last moment duc to engineering snags,
etc., passengers could not be advised
due 1o short notice.

&7 FW U9 & T frrfamal
® g |7 FA

5047. «ft Tt fag agqrarw : a7
fo aar gaw dx w4 3z A A
FIT F47T fF .

() #a1 o /9 & f& =@ amwi
q gedw Treg ¥ vE favafaaea swad
819 ¥ & F7 Y qrwAT aq1E § A7 afz
g, @ T aaar &t &4 7% CEnifea
FIA FT W19 2,

(@) #g1ag «it A9 & s Flg g
wey 92w F Ao faeafaemey w1 waw
gIq ¥ X Adr w4 3z wow w1 G4y
guar  favafaarm § s g@d gae
FE T AEAWFATE; AT

(w):: 1 ag WY 7% § & Fiaw
& 17w ug favafaamsa wmwes g1

AT afg g, o sa7 5IF17 TH A
o % ford wrdaTdy wadi ?
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(@) dar =¥ sy fa=rad-

T

(7). ST f&  wsq wAw AEIT A
gfwa fear g, fossr 7o awi § g€ i
faaatsi, wagfms awz a1 =ma qT
fraaor & stna & Far 1 wE, 1969
A fava faemerg a7 o %20,54.221
w0d 4 | favafaarem A s feufa
¥ gae AT & A7 119w ATEITA 1969~
70 % Tz ¥ favafaorem w1 wqga
YT 10 AT Ko ¥ FZF7 16 A1F
=g w7 faar g 1 1974-75 & afeaas
2% gz oA g 1 favafaams w5
#% 7% F A A w1 (0 F F 77
1969-70 ¥ XA 36,618, 50 *q
F1nF faoq w3z o wa fEar @

21

fafeafammem % sifaw frafa & gure
=17 & f43 Tisr  wwTT T wrwe
T IATAATTE R |

srafRe =Ea & Aeutawl & Faaam

5048. s SHTAENT WeAT : F77 fina
4T AFF VAT AA| I XA AT FAT FT
f -

(%) #11 3w ¥ wafqs =& &
Feqrast F FgAwTAl F AT FA F
faz  smdr  gwadty dwar § asq
Tl #1 ge wfafer agmar =M
F ®TRE gz Frmrerdia &,

(&) #r1 Fe&T ®9 Togest ¥
srafas &Rl F qemaAt F Al
¥ afg w7% % sxgewr ewnfor w3
158

() ®mur g ax § s go woal
¥ smafas AeTORT F A GAHH mﬁ!f.i
¥ IqamTAT & WFEg !



117 Written Answers CHAITRA 13,
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& oF1 S9ar ¢ fF 37 e § grafes
yearest & FaA-arA Foufedt F I94-
qiAt FER Ay

T & guw ¥=m wfaat & fod arre
wfgan
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T % Y & a1 ¥ FFm wiagt 7
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(=) =fzar, o gwsraatrsard?

TE-TY HATRG § ITwa (s o oRo
aarend)) : (%) T (@), WA T
14 & grawy & fedft T s s AT
# maofy, =fz g 2 & qear
Zo qraed) ®1d Y g g ST gEr &y
a= graqd) w14 fagara & fao #1€ sfafom
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fag % faw, J +f feafa &, =1 w=r
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quigaT TeE #14 § fau fean strar @
@ F qarifas wa AT 99 F
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(w) war ag & & f& =t wreAT,
7t foeelt & Wd daq ox Aecanfea
FT HTHY ITOTETT AT E

(@) w7 ag o wx & 5 o7 @ew
Iq FTAT & A F ¢ ol wT0AT ®
T &1 JOT A HT I qTH F
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adr e & wwm owr-fem &
% adm frag 8, @feT srmaw wwg,
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() s (7). =T & AT ‘G
ogg" g daw qrr-aq gA7 fao o §
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g

Removal/Reinstatement of Constables
in Delhi Armed Police and Delhi Police

5051. SHRI RAM CHARAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the definition of tem
ernment servant under the
Temporary Rules, 1965;

rary Gov-
ivil Service
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(b) whether it is a fact that the ser-
vices of a temporary Government ser-
vant can be terminated under Rule 5(i)
of the Civil Service Temporary Rules,
1965, if the employee has rendered
more than three years service; and

(c) if so, how many Scheduled Caste

constables in the Delhi Armed Police-

and Delhi Police have been removed
from service since January, 1969, and
how many of them have been reinstated
in appeal?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 VIDYA CHARAN
SHUKLA): (a) All persons who hold
a civil post including civiliun post in
the Defence Services under the Govern-
ment of India and whoa are under the
rule-making control of the President,
but who do not hold a lien or 2 sus-
pended lien on any post under the Gov-
erament of India or any State Govern-
ment are regarded as temporary Gov-
ernment servants under the C.C.S. (T.
S.) Rules, 1965, The categories of
Government servants mentioned in Sub-
tule (4) of rule | of the aforesaid rules
are excluded from this delinition. A

statement containing these  excluded
<categories of Government scrvants Is
attached.

(b) The services of a temporary

«Government servant who is not in quasi-
permanent service can be terminated by
the appointing authority under rule 5(1)
of the C.C.S.(T.S.) Rules, 1965, irres-
pective of the length of his service.

(¢) 23. None has been reinctated en
appeal

Statement

railway servants:

(a)
(b) government scrvants  not in

whole time cmployment;

(c) government servants engaged on
contracts;

(d) povernment servanls paid out of

contingencics:

persons employed in cxtra-tem-

porary establishments or in work-

charged establishments;

{f) non-departmental telegraphists
and tclegraphmen employed in
the Posts and Velegraph Depart-
ment;

fe)

APRIL 3, 1970

Written Answers 120

(g) such other categories of em-
ployees as may be specified by
the Central Government by noti-
fication published in the official
gazette,

Termination of Services of Temporary
Government Servants

5052. SHRI RAM CHARAN: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the appointing authority
can terminate the services of a tem-
porary Government Servant, at his/her
sweet will under Rule 5(1) of the Tem-
porary Civil Service Rules, 1965:

(b) i so, what is the protection for
those emplovees whose services are ter-
minated on fabricated grounds;

(¢) whether Sub-rule 2 of Rule 7 of
the Temporary Civil Service Rules, 1963
gives  any protection 1o temporary
Scheduled Caste emplovees; and '

(d) if not, the reasons therefor

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFf-
FAIRS (SHRI VIDYA CHARAN

SHUKLA) : (a) und (b). The appoint-
ing authority is expected 1o exercise the
powers vested in it under Rule 5(1) of
the Central Civil Services (Temporary
Service) Rules, 1965, objectively taking
all relevant factors into  consideration.
Accordingly, the question of terminating
the services of u temporary Government
servant on fabricated grounds or at the
sweet will of the appointing authormty
does not arise. I any person is aggriev-
ed by the termination of his services
under Rule 5(1), he can represent 1o
the Central Goverament or any other
authority specified by the Central Gov-
ernment in this behulf under Rule 5(2)
of the aforesaid rules for redressal of
his grievance.

(¢) and (d). Sub-Rule (2) of Rule 7

of Central Civil Service (Temprary
Service) Rules, 1965, applies only to
quasi-permanent Government  servants

belonging to Scheduled Castes and Sche-
duled Tribes, Separate instructions have
been issued vide Ministry of Home
Affairs O. M., No. 54/6/53-CS(C),
dated Sth September, 1958, protecting
the interests of Scheduled Castes and
Scheduled Tribes employees if rever-
sion /discharge becomes necessary either
hecause of a reduction in the number
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-of posts or for other reasons, A copy
of the said O. M. is laid on the Table
of the House. [Placed in Library. See
No. LT-3083/70.]

Action against Nagas, Mizos and Naxa-
lites after the Lapse of Preventive
Detention Act

5053. SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have re-
viewed the situation arising from the
lapse of Preventive Detention Act, par-
ticularly in relation tp the hostilities by
the Nagas, Mizos and Naxalities; and

(b) if so, the decision taken by Gov-
ernment in this regard?

THE MINISTER OF
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKILA) : (a) and (b), On a review
of the problems likely to arise on the
lapse of the Preventive Delention Act,
Governments of  Andhra  Pradesh,
Madhya Pradesh und Orissa have en-
ucled laws providing for Preventive
Detention. ‘The Maharashtra Govern-
ment and Assam Government are taking
action to replace the Ordinance provid-
ing for Preventive Detention by an Act.
The Onissa legislation has been extended
10 the Union Territories of Manipur and
Tripura, Wherever separate legislation
providing for Preventive Detention has
not becn enacted, action under ordinary
laws like LP.C., Criminal and Elections
Law Amendment Act, 1969. Unlawful
Activities (Prevention) Act, 1961, Offi-
cial Secrcts Act ecte. will require to he
initiated.

STATE IN

Inclusion of Manipuri Language in 8th
Schedule of the Constitution

5054, SHRIMATI JYOTSNA
CHANDA: Will the Minister of HOME
AFFAIRS be pleased ta state:

(a) whether Government have receiv-
cd any representation from the peopic
of Manipur and the Manipuri speaking
people of Assam and Tripura for inclu-
sion of the Manipuri language in the
Englis‘h Schedule to the Constitution:
an

(b} if so, what action has been taken
of is proposed to be taken in the matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) Government are not in favour of
any further enlargement of the list of
languages included in the Eighth Sche-
dule to the Constitution.

Facility to Passengers at Dum Dum
Airport to Walk Straight from Air-
Conditioned Gallery to Aircraft

5055. SHRI V. NARASIMHA
RAO: Will the Minister of TOURISM
x}l\IID CIVIL AVIATION be pleased to
state:

(a) whether any provision has been
made for the international passengers
at Dum Dum Airport to walk straight
from an air-conditioned gallery into the
wrcraft:

fh) if so, the total amount of moncy
spent on this provision;

tc) whether similar facilities will ve
provided at other airports as well; and

td) 1if so,
ports?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Aecro-bridges will
be provided 1o give passengers direct
access from the gallery to the aircrafl.
There is, at present, no proposal to air-
condition the gallery.

the names of those air-

(b) The estimated cost of six aero-
bridges is Rs, 70 lakhs, Action is being
taken to procure the equipment,

tc) and (d). The question of provi-
ding similar facilities at the three other
international airports at Delhi, Bombay
and Madras will be considered when the
aew terminal complexes at these airporis
are developed.

Black-Marketing in Cinema Tickets in
Delhi

5056. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are awdre
of the fact that the managements of
Filmistan and Alpana Cinemas arc in-
volved in black-marketing of the cinem::
tickets whenever a new picture is re-
leased in these theatres;
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(b) if so, the number of times, police
officials have raided these cinemas in
this regard during 1969 and in January-
February 1970;

(c) the number of times, the Delhi
Administration inspected, raided and
challenged the managements of the
cinema houses for violating wvarious

cinema rules; and
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(d) the action taken by Government
against the above cinema houses so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Government have no
such information.

. (b) The Igeal police organised raids
siX times at ‘Alpana’ during 1969 and
January-February, 1970. No raids were
organised at ‘Filmistan’,

<)
s’eliod Name No. of No. of Challans
general sudaen
lnspec- inspec-
tions tions|
raids
Year 1969 and *Filmistan 597 9 _
Jan and Feb., Cinema
1970
Alpana 155 7 _
Cinema

*Figures for ‘Filmistan ar¢ upto February 23, 1970.

(d) ‘Filmistan’ cinema was warned
for supplying information of sale of
tickets late by a day for the week ending
4th December, 1969, The management
of this cinema was instructed to strictly
abide by instructions regarding playing
of National Anthem.

Court proceeding is continuing against
‘Alpana’ cinema for tax evasion. A
warning letter was also issued to this
Cinema for violating the Delhi Film
Rules,

feseit & w frdt oty ggw WA R
win fewdt ®t v | 317
5057. Wt ¥ ¥ : Fur foewr Far
quw v T ag A4 A FO FLT fF
(¢) mrogas ¢ fs s 13
femrar, 1969 ¥ faeet # Fga AT
Ak @i« (&% F waw q5F 71 20 §F
& qITFC 50 9% 7% v faary
(=) afzgr, @ zad ;wrEONg ;
3T

(n) Far g o 7w & & qumex
favmr & % wAeT Y FgE AN F
AW WIF A 5 9% FY 1fg ¥ w1 wqr
qy, T WA F v 30 4% € 7fg
s g?

vt oy quw ¥t Hamu | gaway
(sirorft wrgerstiet s fag) @ (%) fr
A

(@) wanw wew & 37 qewa: sfaa
e s s AT gfer Havag &y

() v A

fesslt & am foar, gga dar ot
fafmmmr & aewfre ghaost
aEq

5058. s\ A &/ : T foww aar
qaw q0 7oA 7g FATH T 70 ¥4

() s ag 7= & fx faeelt & w190
fesr, Fga A @ fafeamae
STA M el qar 2 adzH T w1 AT-
wfas gfaod, ¥ s= anfe & A
# Fre) s saww et A =
qHT QT AT IATATATEY

(&) =fz g, ot ;a1 91T 97 iz
AT FY g KA ; A

(7) FFA T e w afaw
AmEaw TN F Ao A @ wEadr
Lid &
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foomn am qaw ¥ar HawT ¥ IaEe
(siveefy ogiman wanw feg) o(¥) @<
(@). fafegme & sg@ & awf=
gfaurt o= el 9T Ioway § a4r
q7 o TF ITAA ¥ FIC AQI § ITHAH
2 W@t g% w1 fEsr qar Fgw A
F1 439 ¢, TAF A IT OF-TA A
F1 A7 747 @ WATAT & | TAH AATAT
FxZITE A O F fAo wefT w1 321 AT
a7 47 wfa fram & fgara & &
sfemz fear gar &1 ag sqwa fFar
Wi Tl & fo mrw f@d qar gaa w@eamw
& qrft %1 qfa & faerama wae gafer 7@t
& 34 Taval 9T S ardr frmes 3#
Ffao 1970-71 & T sfaa waw
T MG |
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(1) @ fFar  qar  Fq3 41T
& ffm & quadia @7 v 3w
T q4T gardt @ qof fawfag 57 fzar

g gara-pfa & owrEt & ogre @

fagsi & q4r st37 IW ® Qs F) AL
wifrar g weF fafemmt @i &t
HaF  HIFIF aqT T aar vaed fww
AMTRE |

Railway Concession for Dependent
Parents of Government Employees

5059. SHRI D. N. PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the Cen-
tral Government employees are not per-
mitted to take their dependent parents
under the Railway concessions that are
given to them by means of the Privilege
Ticket order;

(b) whether it is also a fact that for
other facilities like the Central Govern-
ment Hcalth Scheme, the dependent
parents arc given the facility; and

(c) if so, whether Government pro-
pose to permit the parents of their em-
ployees to be covered by the travel
concessions that the Central Govern-
ment employees are enjoying at pre-
sent?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): (a)
Under the Leave travel concession ad-
missible to Central Government em-
ployees (other than those belonging to
the Railways), and their families, the
term “family” does not include depen-
dent parents.

(b) Yes Sir, in so far as
facilities are concerned.

(c) No, Sir. The applicability of
the lcave travel concession to the fami-
lies of Government servants is based on
the rules applicable for the grant of
travelling allowance to Government ser-
vants and the members of their family,
in the case of transfers from one station
to another,

medical

Uncarthing of Concealed Arms in
Kerala

5060. SHRIMATI SHARDA MU-
KERJEE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Kerala Police have unearthed a big
collection of concealed arms and
aramunition in the Districts of Kotta-
yam, Palghat, Kozhikode, Malappuram
and Cannanore;

(b) if so, whether the Kerala Home
Minister, Shri Mohammed Koya, has
said thar he was not averse to the use
of the Central Reserve Police or even
the Army if it was warranted; and

(c) whether the culprits who have
stored these weapons have any political
afliliations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) According to informa-
tion received from the Government of
Kerala, considerable quantities of arms
and ammunition were recovered from a
number of places in Kozikode, Kotta-
yam, Palghat, Cannanore, Mallapuram,
Alleppey and Ernakulam districts, as a
result of searches made by the police
from November 1, 1969 to February
14, 1970.

(b) Yes, Sir.

(c) According to information receiv-
ed from the State Government, the
offenders were mostly extremists or
workers of the C.P.M.
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Roads Declared as National Highways

5061. SHRI  NITIRAJ SINGH
CHAUDHURY: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the details of roads declared as
National Highways from the 1st April,
1968 to date; and

(b) the programme so far finalised
for their improvement ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 IQBAL
SINGH): (a) No road has been de-
clared as National Highway since 1st
April, 1968.

(b) Does not arise.

eyt famfagms & fad fagw
qTAA

5062 s W{GTT [ AFLU : AT

foan aar qaw dar 5 ag a3 7 Far
41 fw

(%) srawr IR fawaframm
F FETYA] VT AYAT HTIT AT
A Ffad g= &) # 54 oF oF mifaam
FIUT B 6T # T gU oW favafaaem
F fma ow faiw stqzra 3 @0 fawrl
TR

(=) afz aff @ 22 X § awwz
T AT Fq7 FrgAE Froaf

() w1 Sa7  favafaemem &§ saw
gt s =1 @r @ & o g
T F 4T ; A

(%) Far o7 TR FTEF A H
F© A1 Ggraar A w1 qeaATRA famr
mat g, arfe s favataareg & fadm
feafa & qure o &% ?

fin am qaw FJar wA (w0 Wi

%o uTCo Wo T) : (¥) X (7). o
wft | fawafrarem & wfesifal &
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aqeTe gEwge  favafearer & frgw
1% gra feg qu  wrfRge seew ¥
favafaareg 7 faefta feafa & 1€ 9w
Cril

(w) favafqmem & agoy, wf
grfqs  afgdw #8f ¢ favafaama
FY ATEFATAT  F A T O FTHL
F a1 aURAT T ATTET AT AT
Q wafga avfy wrwet o srradl  qOIHE
ik faar fawdl & wfe faom fwan
ATET R 1

(a) fiadf ga% sarar U FIFIT
T gfam fom & f& mEms-wqza &
afww 3z famafaamn 3 ar=fas fasm
ATAMAFATHT FT TEW T &N ILT T TES

2

sretfre gean @ |/ wat & fad Far-
v W wAtew e dfre sifu-
wifeat oY srafasan

5063. =t wfw waw : Fa1 TF-w
w1 7g qary £ g1 F fF

(%) srenfms goar @= § faafe
FE & AT A FAT A AITT FHA 9T
grr  &frw  afawrfeat & safasar
TR F A ATNE ; A

(@) FArETHIT WARH FE Fraar
T @ g ; AR

(w) afz g, @ Ia%T & T
st afz 7df, AT sEF AT FIONE ?

nE-wT waTw § v walt(sf faen-
s gw) : (F) & (7)) TR F
gt fafws seifs ot & gon
faumr § & w77 a1A qUTATHY At
JqeT  TGWM TET-HET wrEET A
¥ Arfe goEr I & A a
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1 afe age ¥ weft v<3 w1 Wt e
BT @ Farywr  wT@ wfww W
&fors srfasrfogi it srferwra fearr s |

wdt agw swaEn, el

5064. it whn wuw : sa1 ferwr ;av
Twe ¥ 5 gy I A FA K F ¢

(%) faeshl & aiet astq  srEwET
& gty qx g fawar sra gan A
Ia%  FErg a7 fEmAr omw oama
farar qar e i fwq ama=t & sndy

(@) 397 9=2OA" 49 97 29 a9
T FE@ FAIFT A (77 aqm faan
o' I farerd o7 fpmar sam g

(7) o wawAY F A7 OF, qrer w0
A7 fEaar g St =1d mr & s s
farelt s § 7Y g 1 AFar

(=) Far aTere 3@ wiw #¥ feft
IR W 9T OF earft it qom
weuAr  warfea & & fom ogwEm §
TEN AT FFAr ;s

(%) afg g, &1 g7 T & "=
&1 Fv afafrar g ?

fren o gaw AW waEI(we Hio
o Ao o TW) @ (F) FIAAT UFH
A7 W g AR AW wEw 9T @ &
AT |

(@) ¥ awwre § w&rE F famir
qrETE @« Ad) fear & e ereEmaEr
¥ fau wig @ g fau o smEm
# & 31 sWa, 1970 aF FHAT 4T
woedi & faafor qr, atd) @ T I
gfafa 7 1,00,710 TqT %1 =i fFar
ar | g2 awrar faAi F7 avft fwerw
feqr oAt § | @ T T vt freme
farar o1 &7 & & &= Y e 2
fgy st qaT vt AT ol § w9
fror gz = &=t fara oo o
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() ®€ wrTT S oy gt

(7) o (¥). vt & go Wil
w1 erft A1ETT 97 @y w1 fawrc g

Schedule for Dredging of Mangalo
Harbour Project h

5065. SHRI LOBO PRABHU: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) what was the original schedule
for dredging of the Mangalore Harbour
Pdm%ect and what dredgers were assign-
ed for it;

134

(b) what is the corresponding sche-
dule and how much does it delay the
completion of the Project;

(¢} what is the total estimated cost
of dredging; and

(d) if the Project is completed except
for dredging by the original date, what
will be the annual interest on the in-
vestment on the Port and Hasan Rail-
way and how far short will this be of
the cost of dredging as originally sche-
duled?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) to (d).
A total quantity of about 11.6 million
cu. metres has to be dredged at the
Mangalore Harbour Project. Out of
this about 9.05 million cu. metres will
be in-shore dredging and the balance
sea-dredging. The work of capital
dredging is proposed to be taken 1‘el:-(p
from April, 1970 with one of the dred-
gers belonging to Government. In addi-
tion, twg more dredgers have been
ordered and they are expected to be de-
livered in 1971, Further dredging at
Mangalore will be carried out by these
dredgers, Based on the delivery sche-
dule of the dredgers ordered now, it is
envisaged that the dredging will be com-
pleted by 1972-73. The cost of dredg-
ing at the Mangalore Harbour Project
is estimated at Rs. 498.85 lakhs.

As the work on the Mangalore Har-
bour Project is being progressed on the
basis of allocations made on a year-to-
year basis, the question of computing
interest on investment on the port vis-a-
vis cost of dredging etc., does not arise.
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Increase in Road Accidents in the
Country

5066. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of SHIPP-

ING AND TRANSPORT be pleased to
state:

(a) whether it is a fact that road
accidents in India increased from 72,000
in 1965 to 1,07,000 in 1968, and deaths
due to these accidents from 8,392 in
1965 to 12,255 in 1968 and the num-
ber of injured from 42,698 in 1965 to
61,105 in 1968;

(b) if so, what was the number of
road accidents during the calendar year
1969 and the number of deaths and
injured as a result thereof;

(c) the names of towns which stood
first, second, third, fourth and fifth in
the matter of road accidents and dcaths
and injured as a result thereof; and

(d) the steps taken to check these
accidents?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING & TRANS-
PORT (SHRI IQBAL SINGH): (a) to
(d). The information required is being
collected from the State Governments
and Union Administrations and will be
laid on the table of the Sabha, when
received,

Submission of Report by Study Group
on Road Safety

5067. SHRIMATI ILA PALCHOU-
DHURI® Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state:

(a) whether the Study Group ap-
pointed by Government to go into the
question of road safety in June, 1969
has submitted its report;

(b) if so. the main recommendations
thereof; and

(c) if not, when the Study Greup is
likely to submit its report?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
fa) No.

(») Does not arise,
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(c¢) It is not possible at this stage
to indicate when the report will be sub-
mitted by the Study Group.

vwgen gow, af feest & wentw afafa
& wgraat #t frafe

5068. =t wanwy f@g : T WE-
w(d HdY a8 FA7 T FO T

(%) mmeasdfF qEFT qamy
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(@) wroger gow & Fwe 2% adaa
ferq waTg Taw ¥ AL fow 3w
aeedl ¥ TR & X ¥ g faea] lo
13-8-1969 ¥ gfw adrers *r ghew
favar ot fr IR SeqT & AW qeTiEE-
ft g 15-3-69 FY FmAfoa GATAR
wmfegds  fear o &% | 27-8-1969
1 w1 g 7@ foran mar a1 ) feey ofe
sefies &Y 24-8-1969 # foF ™
st war faaH gAY 13 IR, 1969
#F g7 qr %1 wf Fraart gfeq F9 F
a0 gaaw fEar mar ar g e
12-1-1970 *I gfem & *gr mar f&
geqr & femganat 1 @ @ & fqU
gear & quifamifedi @1 gfed i
& wrd | TH Ha & faarfagt #1 qwm
FLA FT ®IE  TCET TEN 4T
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(7) =@ waTMA F 13 WA, 1969,
24 WAEA, 1969 4T 12 FAIL, 1970
F qai %y wfafafoar g 929 9T @
s F ) [ | v fan v dfea
g&ar [LT-3084/70]

(9) s (@) ¥ 3A7 #1 2@d
g 99T T IIA1 )

Special Pay to Teachers in Andaman
Administration

5069, SHRI K. R, GANESH: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to re-
fer to the reply given to Unstarred
Question No, 9167 on the 9th May,
1969 regarding special pay in Andaman
Administration and state :

(a) whether it is a fact that all the
cight teachers recruited from the main-
land on terms “admissible to local re-
cruits” were allowed free sea passage
and joining time during leave/vacations;

(b) if so, whether S. R, 294-A per-
mits the grant of these benefits to per-
sons recruited /appointed “on terms ad-
missible to local recruits”;
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(c) the reasons and the circumstances
because of which the one teacher, out
of the eight recruited from the mainland
on terms admissible to local recruits
was subsequently allowed Andaman
Special Pay; and

(d) whether it is a fact that he was
allowed the Andaman Special Pay with
retrospective effect?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) All the
cight teachers were recruited from the
mainland on terms “admissible to local
recruits” with the exception of free
passage for joining duty in A, & N.
Islands. No joining time during leave
was indicated in the appointment order.

(b) S. R, 109 (Not S.R. 294-4) em-
powers the Chief Commissioner to grant
Iree passage for joining posts from the
mainland.

(c) All the cight teachers, except
one, left the Andaman and Nicobar Is-
lands. His case, on representation, was
reviewed by the Chief Commissioner
and terms admissible to the mainland
recruits were offered to him.

(d) No, Sir; he was allowed Andn-
:'rlgut;'l2 Special Pay with effect from April,
1 :

Recruitment of Persons in Andaman

5070. SHRI K. R. GANESH: Wwill
the Minister of HOME AFFAIRS be
pleased to refer to the statement laid
on the Table of the House on the 30th
August, 1968 in fulfilment of the assu-
rance given in reply to Unstarred Ques-
tion No. 10482 on the 10th May, 1968
regarding the recruitment of persons in
Andaman and stale :

(a) the names of persons of Anda-
man domicile recruited from the main-
land with the date and place of their
first appointment and the name of the
appointing authority of each, who have
ever been or are hcmg treated as ‘local
recruits”;

(b) a full text of the terms and con-
ditions nf service as mentioned in the:r
respeclive appointment orders; and

(c) the points of difference in
terms and conditions of service of
sons of Andaman domicile recruited

the
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from the mainland and those of the
persons domiciled in and recruited
from the mainland?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). Information is
being collected and will be laid on the
Table of the House.

Inquiry into the Death of Mr. J. B. X.
D’Cruz

5071. SHRI GEORGE FERNAN-
DES : Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No, 862
on the 21st November, 1969 regarding
the inquiry into the death of Mr. J. B, X,
D'Cruz and state:

(a) whether Government have since
received a copy of the investigation re-
port on the death of the Goan labour
leader, J. B. X. D'Cruz in March last
year;

(b) if so, what are the findings of
the investigation report;

(¢) if not, whether Government are
aware of the allegation that the Goa
Administration is trying to supress the
report ; and

(d) whether Government would im-
mediately secure a copy of the report
and place it on the Table of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) to (d). As already stated, while
fulfilling the assurance given in answel
to Lok Sabha unstarred question No.
862 of 21st November, 1969, the Com-
mission have held that the death of
Shri D'Cruz was caused, though not
deliberately, by the driver of the jeep,
who had knocked him down. There
was negligence, though minor, on the
part of the Medical Officer who attend-
ed on Shri D'Cruz after his being in-
jured and the policemen who were en-
trusted with his custody. The report of
the Commission has been accepted by
the Government of Goa, Daman & Diu
and action is being taken against the
Medical Officer and the policemen con-
cerned, A case under Section 304-A of
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the Indian Penal Code is also being
filed against the driver, The Governe

ment of the Union Territory have also
placed a copy of the report of the Com-
mission on lhe table of the Legislative
Assembly of the Territory on 13th
March, 1970. The findings of the Com-
mission have been reported in the local
press,

Application of Indian Court Fees Act
and Indian Stamps Act to Tripura

5072. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Assam Court Fees Act and Assam
Stamps Act had been extended to the
Union Territory of Tripura to replace
the Indian Court Fees Act and the
Indian Stamps Act, respectively, which
had hithertofore been applicable to that
territory and the replacement had re-
sulted in the increase in the Court Fees
and stamp charges for conveyance-deeds
in Tripura by about 40 per cent;

(b) the reasons why the Central Acts
were replaced by the said State Acts;
and

(c) wheher in view of the prevailing
economic backwardness of the people of
Tripura, Government are considering
the reimposition of the said Central Acts
in place of the Assam Acts?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): (a)
and (b). The Indian Court Fees Act,
1870 and the Indian Stamp Act, 1889
were extended to Tripura in 1950. With
the introduction of the system of deci-
mal coinage the rates of court fees and
stamp duty had to be suitably convert-
ed, It was also thought that there
should be uniformity in these rates as
between Assam and Tripura. These
two Act, as amended by the Assam
Legislature and in force in that State,
were, therefore, extended to Tripura as
from 15th July, 1963. The Assam rates
were higher than the earlier rates.

(c¢) No, Sir.

Implementation of Road Transport
Schemes in Tripura

5073, SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
SHIPPING AND TRANSPORT oe
pleased to state:
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(a) the details of the road transport
schemes implemented in Tripura during
1969-70 and the progress made in res-
pect of each scheme;

(b) the expenditure incurred on each
of them, and how far the outlay of
Rs. 20 lakhs provided for such schemes
in the public sector has been used
thereon; and

(c) the details of other road trans-
port development schemes for Tripura
to be taken up for implementation dur-
ing the Fourth Five Year Plan ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) and (b). A Road Transport Corpo-
ration has been set up in Tripura to
operate passenger and goods road trans-
port services in the Union Territory.
The Central Government have recently
communicated their approval to the
Government of Tripura for incurring an
expenditure of Rs. 10 lakhs during
1969-70 for the purchase of vehicles etc.
for the Corporation. The provision in-
cluded in the Reviscd Estimates for
1969-70 is also Rs. 10 lakhs.

(c¢) No other road transport develop-
ment scheme for Tripura is at present
under the consideration of the Govern-
ment of India.

#TR W AERGS T wERET
5074. S wegwa wWE : ¥ -
&0 HeAT qg TATH & FUT F41 fF :
(F) #1 FFTL FT & 7 ®EL,
1970 ¥1 ®{z # sFTf@  gU ¥ ATNg
¥ guee Fr AR femmmommm g fw
WITT  ATRaTy I (ATarEy) &
qar, wfew ot & otemer o awwl
g Y @gTEaT ¥ ¥ § avwarfrs
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feafs 7 § sR@RawEIH a0
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(¥) To9w goFe & at o wE
e A ¢ R b ¥ arard ae

(redardy) nfeew i & wgrae ¥
aTeRTE T WEETH FT 9¥ FT @I

g

LA. Caravelle Flight Remained Circling
over Palam Airpornt for over an Hour

5075. SHRI M. H. GOWDA:
SHRI S. KUNDU:
SHRI HEM BARUA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that I. A.
Caravelle flight from Bombay to Delhi
on the morning of the 11th January,
1970, continued to remain circling over
Palam Airport, Delhi for over more than
an hour;

(b) if so, the reasons thereof; and

(c) whether the airport authorities at
Palam were responsible for this delayed
encircling?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Yes, Sir.

(b) There was some difficulty in
lowering the under-carriage, and the
Commander of the aircraft therefore de-
cided to hold overhead and carry out
the various alternate procedures for

lowering it before effecting a normal
landing.
(c) No, Sir.
wTETl wHATTEl W wwn-gd aw
frafe
5076. St WTo gATAM :
sft s s @y
it i wyeq fyodi :
=t ATTIRT TAEY WAY ¢

Fq( qg-w1d welT ag TATH AT FAT FIA
f& :

(F) rogaa §fs a@TAED
o fraw qard @ foad smmla AoY o
& aar f17 & wfawrdy s g &
FTW g9 & 7 Jarfaga fed o qex
g, ax
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(&) afx gt, @ 3w gl w1 sy
w1 g AR oF wiard # sgww e
F gy T ardl w1 sqva 3 ey SE™?

TE-wid WA W e Han) (s fawr
wa ) : (7) 99 fram 56, wdfre
#ar fafrasi & =83 459 Far -
a4 T fraai & faw 2(2) & s
IME AifawfEl # Fm A
¥ fodt oft whardy =1 o7 faferm amg
FT &1 T & 17 Hqar oF fafeaa safy
F FIT T FT AX F A2 AT Aw-fa
# Far-fagaaea smavas g &1, fafas
& # 7 w13 w1 Afew w7 Fanfaaa
@ 1 nfrai fafea 2 awrd sdard
F1 AT 3w 1T wEy T fAfaw
Aifew 3T T@ g wAs@gEAw A4l
frafa &3 @1 afawrc & ax £1f faow
gt & faa% sefta fefy gordy w=T
1 gugid Rarfaga # & fao war
AT AX |

(9) =@ T®Y 331 )

frum adaat & fad @< nd wwET-
qa aqr qfaed

5077, ®t Adiee G o w@r udEm
am wafas Igeun Wt a3 F@E @
FaT F401 5 ¢

(%) ®2ad, 1967 & ®@T, 1970
aF faam  aifadi & s@we & fag
wraa ¥ fgdy wararerd qar [afawg
god v i 37 7T wfq a9 fEAAr
uq | ot 147

(@) =F wafa & sifsht & Fa
¥ 97 aqu ofawrd @O T A Taw
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Recruitment of Sub-Inspectors in Delhi
Police

5078. SHRI JUGAL MONDAL:
SHRI K. N. PANDEY:

Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) whether applications were invited
by the Delhi Police for direct recruit-
ment to the posts of Sub-Inspector of
Police during the last three months;

(b) if so, the number of applications
received;

(c) whether a wrilten test was held
on the 25th and 26th [cbruary, 1970
and the papers in Mathematics and
General knowledge were very stiff and
hcgond the capacity of the candidates;
an

(d) if so, whether Government pro-
pose to re-cxamine the students in these
two subjects?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) 1770.

(c) The written test was held on 13th
and 14th February, 1970 and not on
25th and 26th February, 1970. The
paper in Arithmatic was of middle
school standard and that in General
Knowledge according to the standards
laid down by the Union Public Service
Commission for recruitment to the rank
of Assistants in the Secretariat,

(d) The question does not arise.
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Suspension of Coastal Passenger Services
by Private Shipping Companies

5079, SHRI DHIRESWAR
KALITA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
lo state :

(a) whether it is a fact that private
shipping companies have suspended
coastal passenger services along the
Konkan coast;

(b) if so, the reasons therefor;

(c) whether it is also a fact that the
people have been put to great difficul-
ties by this sudden suspension of passen-
ger services; and

(d) if so, the remedial measures being
taken in this behalf?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) The Konkan coastal passenger ser-
vice is still operating. Only the passen-
ger service operated by Scindia Steam
Navigation Company from Bombay to
Muongalore  calling at Mormugap and
Karwar on the Konkan coast has stop-
ped service since May, 1969,

(b) The service had become unecono-
mic due to reduction in the traffic due
to competition from road transport and
the old age of the ships.

(c) and (d). A representation was
reccived from the Government of My-
sore requesting the public sector Ship-
ping Corporation to operate this service.
The Corporation have examined the
question, and have reported that the
service would entail substantial losses,
and cannot bc operated economically.
However, the traffic potentialities are
being explored further.
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Consultant Engineers for Outer Harbour
Scheme ot Visakhapatnam

5080. SHRI TENNETI VISWANA-
THAM: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the terms on which the Howe
(India) Ltd. were chosen as the Con-
sultant Engineers for the Outer Harbour
scheme at Visakhapatnam;

(b) whether negotiations were held
with other firms also before selecting
the Howe (India) Ltd.;

(c) what are the other concerns with
which the Howe (India) Ltd. are con-
nected by way of having common direc-
tors or share holdings;

(d) what arc the other projects for
which the Howe (India) Ltd. are being
considered and on what terms; and

(e) whether Government have consi-
dered any Indian firms in this connec-
tion?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) The scope of the services to he pro-
vided by M/s, Howe (India) Private
Ltd, as Consulting Engineers for the
Visakhapatnam  Outer Harbour Project
comprises provision of complete design
services, expediting fabrication, inspec-
tion, complete works management and
construction supervision. The remune-
ration payable to the Consulting Engi-
neers for the performance of their ser-
vices will be regulated as follows :—

(i) For complete design services on the Outer Harkcur design in-)
cluding hydraulic studies and lay-out, dredging, rcclamation,,
protective works, breakwaters navigational aids, harbour craft

but not mcluding the berth.

and equipment and associated civil engincering shitciures end

4%, of the cost
of the works

of tke weils

(ii) For complete design services on the ore berth, ore handling p!rm} (9 of 1he cest

buildings

{ii.i) Por expediting and fabrication inspection.

(iv) For complete works management and construction sugervision.

1% of the cost
of the equirmen i

29 of tke cost
the works

}
}
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. The fees calculated on the above basis
is subject to a minimum fee of Rs, 77.25
lakhs and a maximum fee of Rs, 116.25
lakhs. In addition to this, a fee of 3.25
lakhs Canadian Dollars is payable to the
Consulting Engineer's Associates, M/s.
Howe International Lid.,, Canada for
work to be performed in their office and
elsewhere, for the provision of technical
know-how and for the provision of
foreign technicians to be deputed to
work in India,

(b) No. M/s. Howe (India) Private
Ltd, were appointed as Consulting
Engineers for the Visakhapatnam Outer
Harbour Project as they had conducted
earlier a feasibility study for the Pro-
ject.  Appointment of the Consulting
Engineers is not made on the basis of
competitive tenders as in the case of
supply of equipment. Selection of Con-
sultants is governed solely by considera-
tions of their technical competence and
their ability to render proper technical
consultancy  services, This principle
was followed in the case of M/s. Howe
(India) Private Ltd.

(c) 60% of the shares of M/s, Hows
(India) Private Ltd, are held by various
private individuals while the remaining
40% are held by M/s. Howe Interna-
tional Lid. of Canada who are the prin-
cipal collaborators in the establishment
of this Consulting Engineering Com-
pany. There are six directors in the
Company of whom four are full time
working Directors and enginecers em-
ployed by the Company. Two Directors
out of six are outside Direclors who
appear only at Board meetings and do
not  participate in the day-to-day
affairs of the Company. Of these last
two Directors, only one is a Director on
two other firms, Thus, five out of the
six Directors of the Company are not
Directors of any Company other than
M/s. Howe (India) Private Ltd,

(d) M/s. Howe (India) Private Lud.
have also been appointed as Consulting
Engineers for the Mormugao Port De-
velopment Project and the Madras Iron
Ore Handling Project. The scope cf
their services in relation to the two pro-
jects is similar to those relating to'the
Visakhapatnam Outer Harbour Project.
The remuneration is payable on the basis
of a percentage of the cost of the works
or equipment as the case may be. In
the case of Madras, the fees payable are
subject to a minimum of Rs. 35 lakbs
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plus 1.72 lakhs Canadian Dollars and
a maximum of Rs. 38.50 lakhs plus 1.72
lakhs Canadian Dollars. In the case of
Mormugao, the fees are subject to a
minimum fee of Rs 55 lakhs plus
Canadian Dollars 2 lakhs and a maxi-
mum fee of Rs. 70 lakhs plus 2 lakhs.
Canadian Dollars,

(e) Does not arise, as M/s. Howe
(India) Private Ltd. is an Indian firm
registered in India.

qfrew smre A fgar #Y wemd
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¥ Mgend Wt Ig qOTH AT AT
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(¥) =1 gwHrz 7 ofww Jow 7
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(') 9% safa & 9f oy # feay
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(1) A H & fran 2@ § awrd @@
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awrEREi) o (F) F (9). T AT
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Decision of Eighteenth meeting of Na-
tional Harbour Board on Modernisation
of Indian Ports

‘5084. SHRI RABI RAY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

_(a) whether it is a fact that the
eighteenth meeting of the National Har-
bour Board took place at Bhubaneswar
on the 24th January, 1970; and

(b) if so, the details of the decisions
taken in this meeting as regards moder-
pisation of Indian Ports?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH): (a) Yes.

(b) The Fourth Plan programme for
the development and modernisation of
major ports was noted by the Board. As
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regards minor and intermediate ports,
the respective points of view were ex-
plained by the representatives of diffe-
rent maritime States, It was agreed
that the details and the outstanding
points would be discussed by the Minis-
try of Shipping and Transport with
different maritime States individually.

st amx fog * g
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Class IV Employees in Schools of Hima-
chal Pradesh Education Department

5087. SHRI P. C. ADICHAN :

SHRI VALMIKI CHOU-
DHARY :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to refer 1o the statement laid on the
Table of the House on the 215t Novem-
ber, 1969 in implementation of the
assurance given in reply to Unstarrcd
Question No. 2744 on the 29th Novem-
ber, 1968 regarding Class 1V employees
in schools of Himachal Pradesh Educa-
tion Department and state:

(a) whether any requests have since
been received from some Members of
Parliament regarding some Class IV =m-
ployees in the schools of Himachal Pra-
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desh Education Department who, having
been relieved of their job on such
grounds as mentioned in part (a) of that

question, had been reinstated on com-
plaints from Members;

(b) if so, the precise nature of these
requests; and

(c) the reaction of Central Govern-
ment and Himachal Pridesh Govern-
ment in the matter?

THE MINISTER OF STATE I[N
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) to (c). The
requisile information is being collected
and will be laid on the Table of the
Sabha as soon as possible.

Places of Tourist Interest in Mysore
State

5088, SHRT G. Y. KRISHNAN: Will
the Minister of TOURTISM AND CIVIL
AVIATION be pleased to state :

(a) the places which have heen
selected ns Tourist Centres in the My-
sore State;

(h) whether the transport facilities
and necessarv arraneements  have also
been provided in all the Tourists Cen-
tres: and

(c) if so, the amount allocated for
the develonment of these places?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) Tourist facili-
ties have been provided in Mysore State
by the Central Government or jointly
with the State Government at Hassan,
Bijapur, Hampi, Jog Falls, Brindaban,
Aiholi, Badami. Somnathpur, Mangalore
and Tungabhadra. The India Tourism
Development Corporation is also cons-
tructing a Hotel in Bangalore.

(b) The India Tourism Development
Corporation propose to establish a
Transport Unit at Bangalore during
1970-71. Imported cars are also avail-
able from the State Trading Corporation
to car operators on the approved list
of the Department of Tourism.

(¢) No specific amounts have been
allocated.
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Raids by Naxalities on Cinemas in Cal-
cutta

5089. SHRI G. Y. KRISHNAN:
SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR:

SHRI HIMATSINGKA:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI RAM GOPAL SHAL-
WALE:

Will the Minister of
FAIRS be pleased to state:

(a) whether it is a fact that the
Naxalites raided about 20 cinema houses
and burnt them in Calcutta on the 3rd
March, 1970 resulting in a heavy dam-
age;

HOME AF-

(b) whether it is also a fact that
two Hindi Films *“Prem Pujari” and
“Dharti” which show the scenes of
Chinese aggression, are not liked by

Naxalites: and

(c) if so, the reaction of Govern-
ment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1I VIDYA CHARAN
SHUKLA) : (a) and (b). According to
information received from the statc
government, some extremists with the
ussistance of some anti-social elements,
on March 3, 1970, organised attacks on
seven cinema houses in Calcutta, which
had been screening a Hindi film ‘Prem
Pujari’. In the attacks bombs and
crackers and other incendiary substances
were reported to have been used. There
was damage to property and three per-
sons received minor injurics. The police
had to use teargas in order to control
the disturbances outside one cinema

house, There is no information of stgch
attacks on cinema houses screening
‘Dharti’.

(c) The Government condemn such
acts of lawlessness. The police have e-
gistered cases in respect of the incidents
and have arrested ten persons. The
investigation of the cases is in progress.

of Kan-

Security of Life and
mbay

nada Speaking People in

5090. SHRI G. Y. KRISHNAN:
Will the Minister of HOME AFFAIRS
be pleased to state:
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. (a) whether it is a fact ghat the
lives and rties of the Kannada-

speaking residents in Bombay are not
safe; and

(b) if so, the measures Government
propose to take to protect them, keep-
ing in view the Bombay Bandh reoenlfy
and the hardship suffered by the Kan-
nada sEeakmg people in Bombay last
year when anti social elements took the
law into their hands?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No Sir,

(b) Does not arise.

Separation of Judiciary from Executive
in Nagaland

5091. SHRI YASHPAL SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Government of Na-
galand have expressed their inability to
effect separation of the Judiciary from
the Executive;

(b) if so, the reasons therefor; and

(c) whether the Centre agrees with
the view of the Stale Government in
this regard.

- o o

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) and (c). The Code of Criminal
Procedure is not in force in Nagaland
but certain rules made under Section 6
of the Scheduled Districts Act, 1874
govern the trial of offenders in the State.
All criminal cases, except heinous crimes
are settled according to customary laws
of both the parties, The State Gov-
ernment in the circumstances, do mnot
consider jt necessary to separate Judici-
ary from the Executive.

The subject ‘Administration of Jus-
tice’ falls in the State's sphere. It is
primarily the responsibility of the State
Government to take action for separa-
tion of the Judiciary from the Executive.



151 Written Answers

Increase in Representation to Scheduled
Castes and Scheduled Tribes in Govern-
ment Service

5092. SHRI YASHPAL SINGH:
SHRI G. Y. KRISHNAN :
SHRI RAGHUVIR SINGH
SHASTRI:

SHRI RABI RAY:
SHRI YASHWANT SINGH
KUSHWAH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have agre-
ed to increasc the representation of the
Scheduled Castes and Scheduled Tribes
in Government services;

(b) if so, when the orders would be
issued; and

(e¢) whether a copy thereof would be
laid on the Table of the Housc?

THE DEPUTY MINISTER IN TIE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to
(¢). The Government of India have dc-
cided to increase thc percentages of
reservation for Scheduled Castes and
Scheduled Tribes in recruitment to posts
and services under them. A copy of the
orders already issued in the Ministry of
Home Affairs Resolution No. 27 /25/68-
Est (SCT), dated the 25th March, 1970
is laid on the Table of the House.
|Placed in Library. See No. LT—3085/
70.)

Provision of facilities to Chief Whips of
Opposition Parties and Groups in Par-
liament

5093. SHRI YASHPAL SINGH:
Will the Minister of PARLIAMEN-

TARY AFFAIRS be pleased to state:

(a) whether Government have made
any provisfon in the 1970-71 budget for
allowing certain facilities to the Chief
Whips of the Opposition Parties and
Groups in Parliament;

(b) if so, the amount budgeted for
this;

(¢) the manner in which this is pro-
posed to be utilized; and

(d) when the scheme is likely to he
put into operation?
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THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): (a) Provision has been
made in the Budget for the grant of
certain facilities to Government Regional
Whips and Chief Whips of the Opposi-
tion Groups,

(b) Rs. 1,57,900.

(¢) and (d). The question of allowing
the facilities is under consideration of
Government,

Incentives to Private Sector to set up
New Hotels

5094. SHRI YASHPAL SINGH:
SHRI CHENGALRAYA
NAIDU:
SHRI DHANDAPANI:
SHRI N. R. LASKAR:
SHRI SAMINATHAN:
SHRI K. P. SINGH DEO:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is proposed to offer
new incentives Lo privale scctor o build
new hotels so us to meet the new rush
to tourists following the introduction of
Jumbo jets;

(b) if so, what are thosc incentives;

(c) whether in  terms of world
tourism, India's share of total world
carning from tourism is only 0.2 per
cent;

(d) if so, the main reasons for this;
and

(e) the action being taken to im-
prove the position?

THE MINISTER OF TOURISM

AND CIVIL AVIATION {DR.
KARAN SINGH) : (a) and (b). Gov-
ernment have already announced

substantial incentives to the hotel in-
dustry, These include income-tax relief;
liberal depreciation rates; grant of deve-
lopment rebate; priority consideration
for nceds of the hotel industry; sale of
Government owned land in the Dclhi
arca at concessional rates, and financial
assistance under the Hotel Development
Loans Scheme.

(c) India’s share in the total world
earning from tourism was 0.24% in
1967 and 0.25% in 1968. The figures
for 1969 are not yet available.
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(d) The main reasons for thig are
the high cost of transportation to India
from the potential tourist markets, and
the present inadequacy of our tourist
infra-structure.

(e) A statement indicating various
steps being taken by Government to im-
prove the position is laid on the Table
of the House. [Placed in Library. See
No. LT—3086/70]
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oot "Netajl ‘Subbash Chandra Bose

5099. SHRI CHENGALRAYA

NAIDU :

SHRI DHANDAPANI:
SHRI DEVEN SEN:

SHRI N. R. LASKAR:
SHRI D, N, PATODIA:
SHRI SAMINATHAN:

SHRI PRAKASH VIR
SHASTRI :
SHRI YASHWANT SINGH
KUSHWAH:
Will the Minister of HOME AF-
FAIRS be pleased to state:
(a) whether it is a fact that the

Union Government have taken a final
decision to set up a Commission of In-
quiry to finally settle whether Netaji
Subhash Chandra Bose is dead or alive ;

(b) if so, whether Government have
decided about the personnel of the
Commission; and .
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(c) if so, when it is likely to be
announced and what will be the terms
of reference of the said Commission ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). Yes, Sir. The
Government have decided to appoint a
one-man Commission of Enquiry. The
constitution of the Commission and its
terms ol reference are under considera-
tion.

Appointment of Chief Justice of
Calcutta High Court

5100. SHRI CHENGALRAYA
NAIDU :

SHRI DHANDAPANI:
SHRI N, R. LASKAR:
SHRI SAMINATHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the for-
mer United Front Government in West
Bengal had suggested a name for the
post of Chief Justice of the Calcutta
High Court 1o the Cenire; and

(h) if so, the details thereof and the
decision taken by Government thercon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The matter is under considera-
tion of Government. Recommendations
for appointment to the High Court are
confidential and it will not be in the
public interest to disclose the details
thereof.

Attacks on Tamiiians in Bombay by
Shiv Sena

5101. SHRI CHENGALRAYA
NAIDU :
SHR1 DHANDAPANI:

SHRI SAMINATHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact thay Tami-
lians in Bombay are being frequently
attacked by the Shiv Sena;

(b) if so, whether this tendency will
harm the country to the greatest ex-
tent;
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(c) whether the Centre has ssked the
State Government to take strong action
aggmsl the persons held responsible;
an

(d) whether the Tamil Nadu Chief
Minister had written in that regard to
the Chief Minister of Maharashtra and
also to the Centre?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). Facts are
being ascertained from Government of
Maharashtra,

(¢) The State Government have been
requested to ensure that minority
groups arc given the fullest protection
and complete sense of security and that
those who seck to spread enmity or ill-

will between communities are firmly
dealt with,
(d) The Chief Minister of Tamil

Nadu has written to the Chief Minister
of Maharashtra and a copy of his letter
was obtained from Government of Ta-
mil Nadu,

Enquiry into Fire in Jamia Millla,

New Delhi
§102. SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR:

Will the Minister of HOME AF-
1-AIRS be pleased to state:

(a) whether it is a fact that the De-
puty Inspector-General of Police in his
report to the Centre has stated that the
fire in Jamia Millia, New Delhi on the
night of 20th October, 1969 was the
work of a Lecturer of the institution
and some pro-Pakistani clements;

(b) if so, what are the other points
mentioned in the report; and

(c) the action taken against the per-
sons concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VID)’A CHARAM
SHUKLA): (a) No, Sir.

(b) and (c). Do not arise.
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Unearthing of a Bomb-Manufacturing
Factory in Wes¢ Bengal
5103. SHRI N. R. LASKAR:
SHRI CHENGALRAYA
NAIDU:

SHRI DHANDAPANI:
SHRI SAMINATHAN:
SHRI R, BARUA:

Will the Minister of HOME AT-
FAIRS be pleased to state:

(a) whether it is a fact that a fac-
tory manufacturing Bombs was unearti-
ed in West Bengal rccently;

(b) whether any foreign material
was used in the factory ;
(c) if sp, the names of countries

whose material was used there;

(d) whether any foreigners were also
arrested; and

(e) if so, the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI K. S, RAMASWAMY): (a) to
(¢). Facts are being ascertained from
the State Government.

Post-Harappan Finds in Eastern Broach

5104, SHRI BENI SHANKER
SHARMA: Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state:

(a) whether some finds have been
discovered in Eastern Broach which be-
long to the post-Harappan period;

(b) if so, the details thereof; and

(c) the prospects of the

finding
there?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JA-
HANARA JAIPAL SINGH): (a) and
(b). Yes, Sir. A few potsherds, belong-
ing to the Late Harappan period ond
one baked brick of possibly Harappan
affiliation has been discovered by Dr.
S. C. Malik of the M. S. University,
Baroda,

(c) The University is contemplating
to undertake further work at the site.
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S. S. Bhatnagar Awards for Scientists
5105. SHRI BENI SHANKER

SHARMA: Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state:

(a) whether it is a fact that the
S. S. Bhatnagar Annual Awards, institut-
ed as a mark of recognition of the work
done by our scientists, have not been
made after 1965;

(b) if so, the reasons ou the part of
Council of Scientific and Industrial Re-
search for not doing the same for such
a long period;

(c) whether the age barrier of 45 ror
the Bhatnagar Awards is pointless and,
il so, whether its abolition has been
given a consideration ; and

(d) the cutcome thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V, K.
R, V. RAO): (a) The position relating
to S. 5. Bhatnagar Annual Awards is
as under:—

(i) Awards for the years 1966 and

1967 are under consideration;
(ii) Nominations for the Award for
the year 1968 have been receiv-
ed and are being processed; and
(iii) Last date for receipt of nomina-
tions for the year 1969 has been
laid down as 31st March, 1970
by the Judging Committee,

(b) The reasons for not processing
the nominations received for the Awards
were due to the fact that the term of
the Judging Committee which consisted
of Scientists members of the Governing
Bod{ of the C.S.I.R. expired with that
of the Governing Body on 31st March,
1968 and it was reconstituted on 17th
June, 1969,

(¢) and (d). The new Judging Com-
mittee which met on 14th July, 1969
and 15th November, 1969 has suggest-
ed certain amendments to the Regula-
tions governing the Award which are
awaiting the approval of the Governing
Body. The question of age has also
been raised.
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Provision of Amenities for Leader of

in Parliament
5110, SHRI RAM KISHAN
GUPTA:
SHRI SHRI CHAND
GOYAL :

Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state :

(a) th: steps taken or proposed to
be taken to provide certain facilities and
amenities to the Leader of Opposition
in Parliament; and

(b) what will be his privileges, rights
and responsibilities?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI
RAGHU RAMAIAH) : (a) and (b).
The matter is under consideration.

Reservations for Scheduled Caste/Sche-
duled Tribe Candidates

5111. sHRI KIKAR SINGH : Will
the Minister of HOME AFFAIRS be

please to state:

(a) the minimum qualifying (not
sclection) marks for the Scheduled
Casies/Scheduled Tribes and Non-Sche-
duled Castes/Scheduled Tribes candi-
dates and thc minimum margin in quali-
fying standards for the ‘reserved’ and
‘unreserved’ vacancies;

(b) upto what minimum percentage
of marks, the candidates belonging to
the Scheduled Castes/Scheduled Tribes,
separately were included in each ‘Select
List' drawn to date since 1955 examina-

tion;
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(c) the Supreme Court decision in
‘T. Devadason V5. Union of India; 1963
and Government orders in ‘Executive
Instructions of the 4th December, 1963’
about the limit for filling reserved vacan-
Cles;

(d) whether non-Scheduled Castes;
Scheduled Tribes of the 1960-Examina-
tion and Scheduled Castes/Scheduled
Tribes of 1963 Examination were given
17 future vacancies as relief and 4
vacancies as reserved, respectively; and

(e) whether relief was provided out
of the vacancies earmarked for 1963
Examination and; if not, wherefrom
these “vacancies were provided and in
case promotions against them were given
retrospective effect, what was the total
expenditure towards arrears?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) (a) The fixation of the
minimum qualifying marks wherever
necessary is entirely within the discre-
tion of the Union Public Service Com-
mission, who do not disclose the same.
Similarly, the minimum margin in
qualifying standards for ‘reserved’ and
‘unreserved’ vacancies is also entirely
within the dfscretion of the Union Pub-
lic Service Comnfission and is not dis~
closed by them.

(b) The percentage of marks secured
by the last Scheduled Castes/Scheduled
Tribes candidates recommended by the
Union Public Service Commission and
included in the Select Lists on the re-
sults of the examinations for the years
1955 to 1963 for which reservation
orders for Scheduled Castes/Scheduled
Tribes candidates were applicable is
shown below:

Percentage of marks secured by the last

Year of
Exami-
nation Scheduled Caste candidate Scheduled Tribe Candidate
1955 45.0 None recommended.
1957 36.8 Do.
1958 5.0 41.8
1959 5.2 5.0
1 35.0 i 37.6
' @ o k] a ko i
1963 50.17 " Nope récommended.
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(c) The Supreme Court in its Judge-
ment (T. D. Devadasan Vs. Union of
lndlzu—-Wme Pectition No. 87 of 1963)
delivered on 29th August, 1963 declar-
ed that the carry forward rule in respect

of reservations as modified in 1955 was
invalid,

Consequent upon this judgement,
Government issued revised instructions
on 4th December, 1963, specifying that
on no occasion shall the number of
normal rescrved vacancies and the carry
forward reserved vacancies together
exceed 45% of the total number of
vacancies.

(d) Yes, Sir,

(e) The I7 candidates recommended
by the U.PS.C. for appointment as
Section Officers in pursuance of the
orders of the Supreme Court duted 8th
September, 1964 were absorbed (i)
against the then cxisting/anticipated
vacancies in the Ministries /Departments
where those officers were working at
that time and (ii) by reverting officers
promoted as Section Officers from the
Assistants’ Grade under Rule 13(2) of
the €SS Rules, 1962, who had not been
included in the Sclect List for Section
Officers’ Grade. In accordance with
the Order of the Supreme Court dated
the 8th Scptember, 1964, the 17 officers
were not entitled to claim pay or emolu-
ments for anv period prior to the date
of their actual appointment as Section
Officers. There was therefore no ex-
penditure towards arrears.

Promotions in Engineering Departments

5112, SHRI SURAJ BHAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are awarc
of the fact that Technicians and Engi-
neers play as much role in improving
the conditions in the country as the
Officers in the Administrative Grades;

(b) whether Government are also
aware that while the Administrators get
accelerated promotions, there is a lot
of frustration in the Engineering De-
partments of the Central Government
like Railways, Posts & Telegraphs and
Central PW.D., as the promotion
chances for Officers in these Depart-
ments have become very bleak;

(c) whether to avoid frustration
among Engineers, Government are
thinking of evolving a telescopic time
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Pay Scale of Rs. 400—1800 for the
Engineering Cadres on the same lines as
for the I.A.S., Cadre; and

(d) if so, when a decision is expect-
ed in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) Opportunities for promotion vary
from service to service and even within
the sume scrvice from time to time. It
is understood from the Ministries/De-
partments employing a large number of
Engincering personnel like the Railways,
Posts & Telegraphs, C.P.W.D, etc. that
the recruits to the Engincering services
have so far been receiving promotions
within a rcasonable time and there is
no room for frustration amongst them.

(¢) No, Sir.

(d) Does not arise.

Report of  Staff  Inspection  Unit of
Finance Ministry on LC.C.R.

5113, SHRI BHARAT SINGH
CHAUHAN: Will the Minister of EDU-
CATION AND YOUTH SERVICES

be pleased to refer to the reply given
to Unstarred Question No, 2848 on the
Sth December, 1969 regarding the Em-
ployces working in 1.C.C.R. and state :

(a) whether the Indian Council for
Cultural Relutions has taken a decision
on the report of the stafl Inspection
Unit of the Ministry of Finance;

(b) if so, the details thereof; and

(c) whether any reduction will be
made in the existing stafl and, if so, how
the retrenched staff will be absorbed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JA-
HANARA JAIPAL SINGH): (a) to
(c). The report of the Staff Inspection
Unit was considered by the Governing
Body of the Council and it has set up
s Committe® to examine the implica-
tions of the recommendations contained
in the Report. . Further action will be
taken by the LC.C.R. after the recom-
mendations of ghis Committee - are
received.
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Chandigarh Local Advisory Committee

5114. SHRI SHRI CHAND GO-
YAL: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whcther the Chandigarh Local
Advisory Committee has been reconsti-
tuted for the year 1970 and if so, its
strength;

(nt the criterin for the selection of
members:

(e} the representation that has been
given 1o various political parties;

(d1 whether the political parties are
dissutisfied  with  the  representations
given to them; and

(et whether  Government  will  re-
adjust the committee giving adequate re-
preseniation to the political parties?

THE MINISTER OF STAIE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1I VIDYA CHARAN
SHUKLADY: (a) Yes. Sir, it consists of
41 members (6 official and 35 non-offi-
cialy,

ih) In order to constitute a broad-
hised  Advisory Committee efforts are
mude to give representation tp various
interests.

() Jan Sangh Three
Congress (R) Three
Congress (0 Twao
C.P.I.(R) One
AkaliDal Two

(d)y and (e). Almost all the political
partics have cxpressed dissatisfaction
with the representation given to  them
but the Chief Commissioner, Chandigarh
had to balance the claim of diverse
Interests political, trade, commerce, in-
dustry. scheduled castes, university, pro-
fessions, press, rural areas, social orga-
nisations etc. Government do not pro-
pose to interfere in the matter.

Benefits of Punjab Pay Scales to Em-
ployees in Chandigarh
5115. SHRI SHRI CHAND GO-

YAL: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of employees serving
the Union Territory of Chandigarh who
have not been given the benefit of Pun-
jab pay scales;

CHAITRA 13, 1892 (SAKA)

Written Answers 170

(b) the reasons for not granting them
those benefits; * )

(¢) whether in view of the decision
of Government to merge Chandigarh
with Punjab within five years, Govern-
ment are contemplating to grant the
Punjub pay scales to all employees of
the Union Territory;

(si) the number of employees who
have joined the Union Territory after
Ist November, 1966 and whether Gov-
ernment are contemplating to grant them
the Punjab pay scales also;

(e) the number of employees who
have been provisionally allocated to the
Union Territory; and

(f) the reasons and circumstances in
which they were provisionally allocated;
and whether their views were obtained
before the provisional allocation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
IFAIRS  (SHRI VIDYA CHARAN
SHUKLA): (a) 3,872,

(b)Y These employees were not given
Punjab pay scales in pursuance of uni-
form policy of the Government to give
Central scales 1o employees of all Union
Territories.

(c) No Sir,

(dy 1,928; Government do not pro-
posc to give them Punjab pay scules in
view of reply to (b) above.

(e) 1,530.

(f) Provisional allocations of staff to
the successor units at the time of re-
organisation of the former State of Pun-
jab were made in the exigencies of pub-
lic service, having regard to all relevant
fuctors and administrative aceds of the
new umts, No options were invited for
making provisional allocations.

Stafi Declared Surplus on Winding up
of N.F.C. Organisation

5116. SHRI S. M. BANERIJEE: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it was decided in 1965
to wind up the Central National Fitaess
Cc;l_'ps Organisation dud to change in
policy;
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(b) whether all the Administrative,
Supervisory, Ministerial and Class 1V
Staff of the National Fitness Corps
Directorate have been declared surpius
since the 12th December, 1969;

(c) if so, the number of personnel
aflected and absorbed in other Depart-
nients so far; and

(d) the steps taken to safeguard the
services rights/seniority/promotion/con-
firmation and the absorption ot the con-
cerned staff. elsewhere, as the delay in
their transfer would cause them the due
loss in seniority in other Departments?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V, K.
R. V. RAQ) : (a) to (d). rollowing the
decision taken at the Conference of the
Education Secrctaries in 1965, it was
decided to decentralise the control of
the National Discipling Scheme Instruc-
tors to State Governments. After the
Instructors were absorbed in the States,
it was anticipated that the N.F.C.
Directorate would be wound up, Since
the absorption of the Instructors has not
so far been effected. the existing staff
working in the Directorate are continu-
ing. The question of finding alterna-
tive employment for the existing staff
with protection of their service condi-
tions to the extent the rules permit is
receiving the attention of the Govern-
ment,

Transfer of N.F.C. Scheme to States

5117. SHRI S. M. BANERIJEE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o
state:

(a) how the Central Government
have concluded that the National Fit-
ness Corps Programme is a State sub-
ject when the States have never ap-
proached the Central Government for
the transfer of this scheme to them;

(b) whether any State Government
have approached the Central Govern-
ment for the transfer of National Fit-
ness Corps Scheme on this plea; and

(¢) if not, the reason why the Cen-
t.al Government are persistent in decen-
tralising the Scheme especially when the
States wapt this Scheme to be run under
the Centre for reasons of maintenance
of kigher standard and national inte-
gration?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) to (c). In pursuance
of the recommendations of the Kunzru
Commitiee, an integrated programme of
Physical Education, known as National
Fitness Corps was evolved in 1959.
Following the recommendation made by
the Central Advisory Board of Educa-
tion held in 1964, approving the inte-
grated programme of Physical Educa-
tion and its implementation in consulta-
tion with the State Governments, the
matter was discussed at the meetings of
the State Education Secretaries and
Directors of Public Instruction/ Direc-
tors of Education in February, 1965 and
April, 1965, when iy was decided that
the integrated programme should be in-
troduced as part of school educution
and thay the National Discipline
Scheme Instructors who were under the
control of the Centre should bhe trans-
ferred to the States. As Educarion is a
State subject, it follows ipso facte that
the new integrated programme of Physi-
cal Education, which is an integral part
of general education, is also a Siale
subject.  Asx the representatives of the
State Governments had agreed to the
proposal at the two meetings the ques-
tion of State Governments' approaching
the Central Government for the transter
did not arise, There was also no ques-
tion of transferring the NFC Scheme 1o
the State Governments because it was
alreadv being implemented in the States
as a Programme of Physical education.
Following the recommendation made at
the Conference of the Education Secre-
taries to decentralise the control of the
NDS Instructors to the States, Govern-
ment is pursuing the absorption of NDS
Instructors in the State Services.

WY NN W IWHT wT A qAIRA
Lae

5118. d’tum‘uﬁgm ¢
g1 g g7 FATA K FA A F

(%) amTag & fs wea S2W TR
FITEAT T ATAH FLHF & forg Arafes
IIHT T AT § AT T FFLC
¥ TH g ¥ ¥EYT ®GHIC A wErEar
wwfo sy aR

(@) =fz &t ?ﬁ;ﬂiﬂtﬁﬁm
FoHTC ¥ A sfafwar d ?
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Tg-wTd wara | Treq way (s faere
wTw ) () o g, sy R
srgfremon & fog s Faw argen
F A w1 gL FA 1 gfr & F A
sfeg qfes #1 wwes afafafoar & sat
FHA-gUET # ww g A ¥ faw g

(@) 9fmm adi & swgfewmo %
faw @ww @qm ATET @1 3,75 ATE
TG ¥ UF KO a4T 1.25 A1 WE
F g T =gfa & o b

Attack on Dum Dum Police Stations

5119. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be
pleased to sfate:

(a) whether the attention of Govera-
ment has been drawn to the attack on
the Dum Dum Police Station by some
miscreants resulting in the death of a
Poc[lice Officer on the 10th March, 1970;
an

(b) 1t so, the steps Government pro-
pose to take to curb the activities of
unsocial elements in different parts of
th?,coumry and especially in West Ben-
gal?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : (a)
and (b). Facts are being ascertained
from the state government,

Use of Hindi in Delhi High Court

5120. SHR1 KANWAR LAL
GUPTA :

SHRI BANSH NARAIN
SINGH :

Will the Minister of HOME AF-

TAIRS be pleased to state:

(a) whether Government propose to
permit Hindi to be used in the Delhi
High Court; and

(®) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS' (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). No such pro-
posal is at present under consideration.
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According to the legal opinion it will
be necessary to have a Parliamentary
Legislation before Hindi can be permit-
ted to be used for proceedings in Delhi
High Court.

Ex ure Incurred in Connection
with P. M.'s Tour during the last Mid-
Term Elections

5121. SHRI KANWAR LAL
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to refer to the re-
ply given to Unstarred Question No.
4571 on the 19th December, 1969 re-
garding the expenditure incurred in
connection with the Prime Minister’s
tours during the last Mid-term Elections
and state:

(2) whether Government have since
colleeted the required information; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
and (b). A statement based on the in-
formation received from the State Gov-
ernmenis is laid on the Table of the
House. [Placed in Library. See No, LT-
3088/70.]

Arrest of Pakistani Saboteurs in Jammu
and Kashmir

5122. SHRI BABURAO PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the names of the Pakistani sabo-
teurs who were arrested recently on the
border arca of Ramgarh in the Jammu-
Sialkot sector and the nature of mate-
rial seized from them;

(b) whether it is a fact that some
of the material was given to them hy
the “Kashmir Stafi" officials and one
Bashir Ahmed and, if so, the names of
suspected officials who were accom-
plices:

(c) the reasgns why “Kashmir Staff”,
the agency set up by Pakistan, is allow-
ed to operate in Jammu and Kashmir
without let or hindrance; and

(d) whether it is a fact that Bashir
Ahmed escaped from the custody of
Jammu Police seven years ago?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF--
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) According to the infor-
mation received from the Government
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of Jammu and Kashmir, Bashir A

and Shahid Manzoor, mmm
tionals, were apprehended on 6th De-
cember, 1969. A camera, some explo-
sives, a few propaganda posters, a task
paper for gathering information and
some Indian currency were recovered
from them,

(b) to (d). The matter is under in-
vestigation and it will not be in the pub-
lic interest to disclose details. Govern-
ment are vigilant in checking activities

directed against the security of the
State.

WA | fasdw wiT ase <ot st
w71

5123. S ¥AAT: Fa1 fon &
qaw ¥ HeAr a7 I A F A6 fr

(%) 7 7z 7w ¢ f& = fru
fazZs #7e swgrerr & mifs w13 Wi
A% ST F Aot W ar F @
TR 5 afe wra s qur o e
TR AT T wErAAT 7% AT 1973 ¥ W
qoF a fawzw e 378 W snafo
¥ SrEwdar d; wR

(=) afz g, & 5§ art # gow
ot a1 wfafear & 7

frw aay quw @ wama W v
WAt (st W@ Tiw) (%) 7 A foer
qAT JAF HAT HATAT F vH AT A
AragT a1 ofcag waran & qry o FrE
T 2

(=) s =i 3z

amfre aur asAer e s
% sAvaw afawrd g awew
sAR
5124. it tmeawy faumd :
ot W o ey :

w1 fwn wer qae A W R St
oar ey waETet s & At
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fa 7 AT, 1969 ¥ @TTHA I
FWT 2100 ¥ O & gaw A qg T@
1 &4

(%) w1 dmifr qur et waT-
Tt ATART F TOTET AT F FH FA
awr afre sEeae sfawifo qar
TFAAT  HAAHT  F1 ACAFART T
§ g2 w7 agAwr w1 92 |97 fear amw
L

(@) afz 7, @ =@ & *91 FTLOU
; W

(7) I IAF IAHIA F1F F Fq aH
Ha & faanr s ?

et aar qa® ¥ar Hawa A TR
wialt (wft s 2i) (%) ol (@) A
TE | T AT ATAVEFAT F FI, OF
afres gadma afasrd YT &1 awrar
AETAF! F1 IAT FANA FOATA{AEF FrAl
§ gIIAT WA AL T AF

() smdm & &1 #1 qAdfer w
F1 99 fagrandia & 1 A% a7 faa
aa @1, o7 safwat &1 a@Tar F@I 9T
A F gv ¥ fq=re e s o

Fwifa® aar asdEr TEREAT SEE
st ¥ fgedt  Frdmnera ° frgfemai

5125. =t Treaaey fagndt
=it g ATOvay fag :

#11 fett A qaw ¥wy A q@ FATH
Fremr o s

() dmfrs aar e waETaE
sdm s ¥ el frdwrem & o
ot i g wean feadr § o ¥ aed
arure 9T frafwmar # wf o foe &
f& ww a Far s o Frgfet
1 ol o
. %) wmiw ¥ qm o o g
T WA AT & T HTCT P
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(T ETmaxs g fd o7 o o<
a4 e X frgee sfeal @ ord
TaT & fad @ o & ATET $1 Fa ah
TN A OWTE ; I

(7) 37 =i av frafae fgfe 3
& frg @9 &% dar aEEr w1 I @)
& AR H &7 aw Fgq &7 faurc d ?

feren aq1 qaw &= AxE@ 7 OIS waAT
(st wwrEsm) ¢ (F) 311

(@) & (=). aa 92i 02 frafea fag-
femar #7434 & faq &9 &% &ar saw &
Fg1 0 ¢ 1 oy 927 93 frafaa frafeat
& qIC T, #Y AF FAT ATANT H
sfudfed 7 737 @1+ 97 & 7 o
¥ afuwin oz grovw ¥ yeam & fag
3T gu g | FAMAT AT AT
WERIFHET AT WX FE 2 fagmay
F1 9Ffed &7 &7 o uF geny fan
T § 1 GAfad F39 & gearg &1 afqw
&Y 2 qr agr 921 F1 raFrfaT amae
gy TEiFa fFT F17 9T, 99 dF Ja
aram & strafes @ 99T F 9w
q7 fa=rT fFar siom

q arfw aar awAEY naEms am e
weuw agael wt frafea

5126, =t Trraey fagdf :
ot &m arow fag -

F7 v o qaw @ St gy I
# ¥ w70 fF

(7) =n gg o= ¢ f& amfas aur
AFAIHI  WSRTAET ATART AT HeArG
fefr frewem  § seem w@gawl
¥ fafew o3i qxad srare X Frgfemai
fi € g w9 92 9T g

ot o R v s X W )

aifed
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(@) =1 97 v ¢ frafea fAg-
frmt 7 & fg W &% daT W
FIFTAAR ;A

(w) afz 7, &t 5@ F T FCU
2 X zmw @Aw ¥ g9 SiF QT aEnr
& Fa SrUAT F¥ STEr HT I @& W
Y A1F J9T AW ¥ Megw § 74 %
frafear & = o o e @ 7

fiman atat qas it wanwa | g WA
(st we asiw) ¢ (F) e

(@) & (7). e7% & §© 931
|Y F1F w4 Ara g gga g faefo
< fgmr mar g 1 a7 9=1 & fafae smare
9% &rFa g R fgfa &1 @19 6w
F 731 ATEAT FT1 19 fagr e )
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ng Wama # fgedr w1 swwm
5127. = uAawy faardt :
1 THWET T :
AT TRWIT WA A7 TATH AT FA FO
fa

() o 1968 & ITUE H I7 &
Haea g sww, e, gdfw aar
ﬁumkn?ﬁﬁﬁmﬁaﬁﬁwﬁ
yr2w, ofwy, Afew arfr s g
T W I # ¥ fraq fgdr § oy few
v

(@) o%r afa ¥ 9w FHeTFCl
¥ fra  smagega, aifawEd TR
fe=dr & sy g€ forar AT # 99 9%
foq mr favit & gaen fely & ok

(w) 99 & warag ¥ ad 1968 F
gaed ¥ g feay om fl § wr
[

i (9) 3T ¥ fradr, vt Y e it
# & % aar fraai & ool 7
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(%) #ar 37 & dawg & sfgwifai
¥ fgefr faddy WF & wrowr femy W
s gt arfe ®1 = § e w8 faan
mr; #R

() @t feet aqi & o< foedd
X qoT AWt Fatag smae wfr EY 9
Y Hamar s mama 2 ?

TE-RIT Hatw4 | e say (s fwarn
wmaw) (7)) 7 (u). feafs &
faor s qzm g T@T STAT B 1 [weaTem
& v feavman « 2fad g5 LT-3089/70]

(%) &t 7@ =fam

(%) == faga & M=o 92+ & 79
g fr fady & wre7 947 3 357 34 W
7 far s wrfge o Ay smaw fowdy
W AT AT §F widr frg w3 wifzo
5T wRWl ¥ FatEaa  # awaw wfa
g wWr ¢ e, 1969 w1 qATA g
4ot famdr § Fa=w 16 fa=t et & 39%
st § fqu o, w@fe 2433 fedr @1
g fet & & fam 1m0 == fAwrdY
¥ ¥qT UF FETG NIW FAT ATAT
#F i fvar man, waf®s 71 AETAE AEw
fey o stasht @ § Wy fro na

famt wim 3 & RoA-fomnedl & &=
& fad gqdefre (zdrfaw) wong

5128. 1 &w ey fag :
st TrRensq frandt :

w1 foan aar gae Am 5d 1969
% g€ ¥g g=AR wieafas @€ 9
et F qfoonw § 29 T, 1969
¥ FaTifed Ww §e T 819 ¥ 3IWH
& wEe W g qaTA F¥ gOr .47 fw

(¢) mrag v g f& ader & fomr
gEl & wqw aq7 fgdg e qra Rl
¥ @ ool wregw A wEl § 9@ ¢
qvnE e & st www ot
Famwg;

APRIL 3, 1970

Written Answers 180

(€) w1 @R & famy fo g
gt F war-fmst & a4 F @7 omm-
qag froes Snitwfnes fad sw@mA w
¢ afs awg afcar< & a=a1 o1 o7 a7
aFa ¥ afus w7 faw ;) ok

(w) afz zi, & 90w Fo0q F9 9%
/g X Fradt W afz 4@, & IEd

M FTTw S 7

fran xar guw qan savEa F wew w
(st v W) : (%) W@l aw ool
¥ egmi & fao sifes == greafas
glterr & afomn w A9y 8, 78 79 TG
21 g 912 Y afae vt gresfos
e & afrorw § g == § 5 oo
tr fedg vam o= fanfamt & ged
fom 4 fagin sl wem F ool
¥ spom fomram

(@) s (w). faesit womEw 7 =ga
& gurcer® fwsor q9r spmaa FE
sow fam & 1wt e A
}] av iy faamdt ot Fars § ofae

FB AF AT g1 AFT & HuTIIAE
fareror were ey afeal, T e,
aifas &7 & foes &al aur s OF
gat ¥ wafea fag o F sar & =l
& afore e@ TE @

w3 o wfaq s 3= Terfos
Ther F1 w4y 2, TA 00T ¥ fAu gy
== favig == § A arAeT o sfew
AT ATAvERATHT ®1 9 AT & 0
A favig el ® AW IIW ¥ o e
g i F ufewrawi & org == &
T FEIT GTHRTC A EH § ) oF Udg
STy ie TV ST IR | TR
wor & wir (@) ¥ fwfur feer
¥ T ﬁlﬂfmmaﬁti
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Afwdt & am v ol sdwiedt go
®a3 wm fawr

5129. s\ §w AITGY f5g
i Teed faod

FIT G-HTT HeAl 7g aA T A FA
fa:

(F) ®1 5oF #1 9ar g f& Afagn
F fslt F=0 o @@ ¥ fF 54 o
Fiza &, s fafws feew & afaa &=
AETHFE AT E; AR

(=) afz 7, a1 ¥ AvwT 7 f4=m
THATCH 1AL AT FLAFTTE ?

TR-wTd WA | T wA (s faen-
T AW) : (F) TET ATE AREAT €A
RAMT F eqna § #F anm g

(@) @ faug & #rf fafr=ma siw
& yWrE # A" FUAT F3WT A € 1 afe
wrz fafme wo/a @ & g @ o
IR AT FY AT WFAIE N

w et war srfuwifeal & fuieg fmmzd

5130. ¥ &n qTO9 5y
oY TiAmEq fyardf

FT TE-HTT RAT 4 aWA I¥ AT 49
fa

(%) = ag &= § f& ave1T 7 whagi
ur  sfusfat & fvg fn oam
forFraat & S FAT T F2 faar @
R fom fopraat # A 71 oF feg @&
& 3 it 3= sfuwifedi & am s
srar 2 fom# favg @ forprad St &

(@) afz g, o ;1 FER A TE
gfafiaa a@ & fac #1¢ arday &7 &
WeETE ¥ way o fawmgal 9v agm
am § qar ¥ A 7 Ieifed At faar
T AR
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() afx g, & JEwT &R w2
e aft 7@, A sEF AT IO E ?

Tg-eTd WAt W T st (s faen-
oI qAR) : (F) T A A2w
fed & & nw svar wfeqa am #
fnFmaal oX shadt A & ww o afy-
sif@i & fasg fawmal &1 awega:
Ig @t worr s @ fadqra wafy fedr
qE 9T I9F 99 sfed g |

(&) & (7). garm #8727 7 fqwr-
for & ft fF srafas frsraaeaiin
&1 qUUTHY 39ET IS F a=TQT WAm
srfed | a7 A fagr= w9 & gq fawrfor
1 #&Fe F¢ faar ST ofy FaEEy
aq1 faamt #1 qeqeT 3faa som &
¥ fam e 9 few )

et Jur 7 wfganit & fdem
(7<) & a7 swmafe gor
arai o fawrfon

5131. s\ &w ATy ey :
oft TrRerey faenyt :

FT NE-HTG FAT Jg TA T P F0
fF -

(%) ¥ 7g 79 & f& swrafaw
gmT s 7 fawdfor & ¢ fF fom
wfemsi & oft a1 o g A6
g I A@Tr ¥ A Agy foar s
=fe ;

(w) afz g, & e ¥ woEC
T ¥ sfafer & ;

(w) 71 goET w gar & fF ofa
aur 9ot &1 faar aar gAl & T
Far # % qT wwr ¥ i oW o
t s & WfEeG sy wORTR wTETT
(wéw) ®1 sqfam sv & «ff foer
aefr & ; &
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() w1 ST A FHET F @A
gu AR wETY W W w9
& faq et w1 faae wfes # o
wfgersil @ FIEHS AAT W T @A 8
foad faar smgar ofy @ A 0

g7

TE-wd l'-imn & wsg qat (s fean-
wewr qe) ¢ () swafTs gar s
%mr&mmﬁwwmﬁ?@zﬂ
Faw g famfan i ¢ fo &5 & a5 s
e & fag oF ofE # oF ¥ afuw
geai gx  grafear @A sitfaerqer
g | g@ saa & fog afar a5 s
Fa= qfg  #T o= # & gEr =nfaw
% & g 9 gfd 1% g SE AT
F i Q97 @ g wfey

(@) & (%). g fawrfor st qmT
& fasrd 21

=t weA A FHTT & WA € SIS
am faog & froerd ® A W

5132. st win quw : w1 few
Taw ¥ HA WER 7 A G FAT
¥ faiw 6 fe@, 1967 ¥ sarCifHa
9T &I 3209 & IAX & Y H g
Fa W FOFG fF

(%) = s@TX ¥ FEEYET AT
sy waw ar avra fa 1908-09 #
qT ¥ g woa fad # g@r F sraw
¥ qeg Toe foar mr o, & faeg wwm
TR F GrATAER SR FIAATET, FAATAA
favtg FaT o ERET TRATES I O
s s A g ;

(w) zfz g, @ 4 T FE R
ey § &1 FT HTHIT I F wfafafT
FT qzw 9T WA ; HR

() afz 7, @ @F wEOE?
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frar aar qaw ¥an wam § ewER
(sfmat s 3o waam feg) (7))
qFEH & qmiAl A AreRfEeen w1 el
frar & ofss fee wafan & wra
FA AE R | TAN Faw wfuwa & fag
T E

(@) mremifren wdt Wi & T
sfwarmx § areafas wg e
& fearcfans % fau sweew 21 zw
sfa & wfafaforr @ qv ot &

() o 7Y 9EAT |

Filling up of Posts after Imposition of
Ban on Promotion in National Fitness
Corps Directorate

5133, SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that the
vacant posts in the National Fitness
Corps Directorate were surrendered and
not filled up on the plea that a ban for
further promotion had been imposed;

(b) whether it is also a fact that
after the imposition of the ban, five
gazetted posts of Senior Supervisors
were filled up;

(c) if so, the reasons why this dis-
criminatory policy was adopted thus
causing suffering to the non-gazetted
staff?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V, K.
R. V. RAO): (a) Yes, Sir. The Gov-
ernment has decided not to fill uP any
vacant post, because the National Dis-
cipline Scheme will be decentralised.

(b) No, Sir.
(c) Does not arise.

Recognition to N.F.C. Employees’
Association

5134, SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that the Na-
tional Fitness Corps Employees’ Asso-
ciation has been given rec ﬁnmon un-
der the Joint Consultative Machinery;
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(b) whether it is alsp a fact that
according to the agreement under the
Joint Consultative Machinery Govern-
ment have assured non-victimisation and
non-harassment of the staff/Office
bearers and this is also the policy of
Government;

(c) whether it is further a fact that
several complaints have been lodged by
the Association about allegations of
victimisation/harassment of the office
bearers by the Headquarters and its Re-
gional Offices; and

(d) if so, the action taken on these
allegations and also against those Offi-
cers responsible for victimisation and
harassment?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V. RAO) : (a) and (b). Yes, Sir.

(c) A few complaints of minor na-
ture were made by the NFC Employees
Association from time to time, but on
careful examination of the complaints, it
was found that np victimisation or
harassment of office bearers of the
Association was made,

(d) Question does not arise,

AT FTRTO FHAT FIRIEN GERID
wre, f faest

5136. 1 fE1T AW agn ;@
TE-HTH W A7 T A g w0 R

(%) F=m award s o
agFTd we ma fasfr a3 e geETer
R

(w) o7 wex & mw @7 wEAI
% smarfae wegAl At fear fely g
T HA AT ¥ 4 IR I 97 e
st sTET gem

(w) ;=1 T ¥ W EER IO
FAG AT AT HATE Y e fraifer
FLTEE;

(w) afx =, @« =F ®+ F]O
g wrafeg @t SEwr At oE §
158
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(¥) & M g arnfrn o &
T fFam srmfm ww Wit
¥ sfawifal  @wr ssf wy gt
mr ?

TR-wTE waATew § Fuwa (st ¥o gao
mrtﬂ'} : (%) wwery P
i S arer fafis g o fd
™ ’Bn%arrnﬁrmmmq@aﬁ
T AN | a7 Faforw e
T A ® ¥ fod s w1 s
TH AT §

1. TE#FrTRe 2 ¥ 3 yfawg ax

2. fEor 39 10 wfawg a=
3. §ETw A 2 ¥ 8 gfwe aw
(Fowira )
4., T 14 ¥ 18 sfawe aw
5. Wa .15 wfawe
6. g fFaTmr 0¥ 20 gfawE
(faemsr awqa)
(=)
wafy feft s qard o
sfawa
feww<, 1969 1.34 1,12 19.6
¥ e, @ W™ sfEma
1970 8% WH¥  wWq
(#rrer)
() & (7). TR T
¥ g freffa =& =@ & TegHi
F 77 fraffa &3 &1 wf &1 @
afafs & swwwsves gro afnfr @

Sfraal & T farar mar @

(¥) m @7 7t (faewag, 1969
¥ &, 1970 aF) ¥ 1.34 @
e ¥ g9 faft F ¥ 2,000 ¥F IR
2,600 T (TTNw) ¥ T Y T
=W wET & afewfal st ssharfay
) afr wf 6t )



187

¥ L FOET FAATE ITRTEN qERT
wui, 7f fure o s fem wa w
fa=

5137. i sift®IT A@ &EIL T
qg-mﬁﬁtugam&ﬁmﬁﬁﬁ:

(%) 7 7g a= ¢ 5 Fevg @l
¥ smnfr a=gd AR AR E

(@) #1 @ T@  FAW @ W
F gz M & a9 @ § e afe
TA A TEF T ACE

(w) ww @7 wEAl § TWE aEdt
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(1) w@r www gfe-Ad & frdg
& 9a1 aTA & fqg  I59 &< 9 FH-
arér Huft arfe &7 srrofugl a1 w3aT
gog foar oar a& ?

Tg-®id FA@RT F Tia7 Fay (i faen-
oA AW : (F) I 7 oAfaat
# N F At 7 3o a4 fd g
ERZ G

(@) & (7). 797 FIF & gIAT
uxfagd #1 91 W & T9r 9TF g 9%
g37 & q9T 929 9T 3@ & A0gAq 0 Ty
FTFIT § fRaE a7 19 9% S0 77 F1d.
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Maintenance of Palace and Memorial
of Shri Nanasaheb Dhondopanth

5140. SHRI1 S. A. AGADI: Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether Government are aware
that the Palace and the Memorial of
Freedom fighter Sri Nanasaheb Dhondo-
panth at Bitur near Kanpur in Uttar
Prudesh is kept in a deserted condi-
tion;

(b) whether Government have any
proposal to maintain the said Memorial
of the great Freedom fighter;

(c¢) if so, the details thereof; and

(d) if not, the reasons for not taking

- over the Palace and Memorial spots

under the Ancient and Historical Monu-

ments and Archaeological Sites and
Remains Act, 19517

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JA-
HANARA JAIPAL SINGH): (a) and
(d). There is no structure at Bitur which
can be indubitably ascribed to Nanasa-
heb, The structure which according to
some is taken to be the palace of
Nanasaheb is a privately owned build-
ing of very modest proportions which
on no account can be considered as the

alace building in question. This build-
ing is in a dilapidated condition. The
memorial was erected in 1957 and is
being looked after by the State Public

7—2 Lok Sabha/70

CHAITRA 13, 1892 (SAKA)

Written Answers 190

Works Department. Being a recent
structure it cannot be protected by the
Archaeological Survey of India as a
monument of national importance,

(c) Does not arise.

Allocation made to Maharashtra from
Central Road Fund

5141. SHRI DEORAO PATIL: Will
the  Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the amount allocated to the
Maharashtra Government trom the Cen-
tral Road Fund for the years 1969-70
and 1970-71;

(b) whether it is a fact that the
amount allocated for both the yeams is
less than the amount allocated tp other
States; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH): (a) Rs. 33.99
lakhs for 1969-70. The corresponding
figures for 1970-71 will be finalised after
the budget for that year is passed by
the Parliament.

(b) and (c). The provision in a
financial year for any State is dependent
on the requirements of funds for works
in progress, which are financed from
the Central Road Fund and the amount
available in the Central budget for the
year. In the case of Maharashtra State,
the amount allotted to them during
1969-70 is less than that allotted to five
States but more than the amount ear-
marked for the rest.
Construction of a 200-0dd Room
Building in Chanakyapuri, New Delhi
by New Delhi Mu Committee

5142. SHRI VIRENDRAKUMAR
SH :
SHRI MUHAMMED SHE-
RIFF :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the New Delhi Munici-
pal Canmittaé:as built a-zogz-odd Toom
building in nakyapuri, New Delhi,
idea?;;usuited for gﬂl used as a hotel;
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(b) whether on an enquiry from
Government, the New Delhi Municipal
Committee has offered to rent it out at
Rs. 20 lakhs per annum;

(c) whether Government have not
finalised their views vet, and pending
that Government have not allowed the
New Delhi Municipal Commitiee 1o
conclude the deal with a private party,
who has shown its willingness to pay
that much rent and in that process de-
prived the Ncw Delhi Municipal Com-
mittee of an income of over Rs. 6,000
per day; and

(d) if the replies to parts (b) and
(¢) above be in the affirmative, the ex-
tent of loss suffered by the New Delhi
Municipal Committee so far on the
above count and how Government pro-
pose to reimbursc the same?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KA-
RAN SINGH): (a) Yes, Sir.

(b) to (d).

No such enquiries have
been made.

Placing of Orders for Powerful Tugs by
Madras Port Trust for Dock Project at
Madras

5143, SHRI VIRENDRAKUMAR
SHAH: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that the
Madras Port Trust had visualised the
need for powerful tugs for the proposed
Dock Project at Madras and placed
orders for two towing tugs with a Cal-
cutta firm on the 10th July, 1968;

(b) whether it is also a fact that the
clearance of the order was delayed by
the Central Government and the mattery
received official attention only on the
10th October, 1969, i.e. 15 months from
the date of placing the orders;

(c) whether it is further a fact that
the Calcutta firm has informed the
Madras Port Trust that due to delay
in confirmation of the order, it would
not deliver the first of the two tugs
ordered, before September, 1971;

(d) whether the Madras Port Trust
has now approached the Central Gov-
ernment for Rs. 40 lakhs in foreign ex-
change for importing one of the two
tugs; and -
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(e) if so, whether as a result of the
administrative inefficiency, the project
would now either be delayed or require
avoidable additional expenditure in
toreign exchange?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THL
MINISTRY OF SHIPPING AND
[RANSPORT (SHRI IQBAL SINGH):
(a) and (b). The Madras Port Trust
placed an order on M/s. Andrew Yule
& Co., Culcutta on the 10th July 1968
for two high powered tugs after obtain-
ing the approval of Government. Gov-
crnment had also agreed in principle to
the release of necessary foreign exchange
for import of components and machi-
nery subject to the condition that actual
release of foreign exchange would be
made by Government after the firm had
obtained the necessary clearance from
the Directorate General of Technical
Development for the various items to be
imported and on thal basis, assessed
their firm foreign exchange requirements.
The firm had to enter into correspon-
dence with the various manufacturers in
West Germany for the import of various
components and to ascertain their prices.
Simultaneously, the firm sought indi-
genous clearance for import of compo-
nents from the Directorate General of
Technical Development. While clear-
ance was given by the Directorale
General of Technical Development for
certain items, the firm was asked to con-
tact indigenous suppliers for other items,
The firm had to enter into correspon-
dence with the indigenous suppliers who
finally regretted their inability to sun-
ply the components from indigenous
sources. In order to expedite matters
and resolve outstanding( points, a meet-
ing was held on the 10th October 1969
with the Directorate General of Techni-
cal Development, the representatives of
the port authorities and the firm.

(c) Yes.

(d) Yes, The Madras Port Trust
have approached Government for the
import of one tug, in addition to the
two tugs ordered on the Calcutta firm,
to meet their urgent requirements. The
question whether a thl should be im-
ported or obtained on hire, pending the
availability of the Port's own tugs, is
under active consideration,

(e) Every effort is being made to
complete the Oil Dock Project expedi-

tiously. The Project is expected to be
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completed by 1971, Meanwhil i-
lities have been provided for t;'e [iccl
finery to bring in tankers with a draft
upto 36 ft, during the fair weather sea-
son which is for about 8 months in a
year. The question of providing simi-
lar facilities inside the harbour during
the monsoon months is under active
consideration.

Scheme Submitted by Madras Port

Trust for Dock Project at Madras

5144, SHRI VIRENDRAKUMAR
SHAH: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether his Minist had a -
ed a scheme submitted l;;: the PEE&?*::;
Port Trust for constructing a Dock Pro-
ject at Madras at an estimated cost of
Rs, 4.55 crores including Rs, 1 crore
in foreign exchange;

(b) whether the Finance Ministry
later refused to release foreign exchange
to import sheet piles for fabrication of
caissons, and this forced the port engi-
neers to redesign the caissons using the
more cxpensive steel sheets made in
India involving an additional expendi-
ture of Rs. 1.19 crores;

(c) whether the caisson technique
was later found to be ineffective and in
need of protective shields requiring
additional expenditure of several lakhs
of rupees;

. (d) whether the total cost of the pro-
lect 1s now estimated at Rs. 15 crores
and the project is mnot still complete
though the original schedule of comple-
tion was October, 1968; and

(e) if so, the circumstances which led
to the above administrative ineffici
and the resultant wastage of public
funds?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
}'%A;ISPORT (SHRI IQBAL SINGH) :
a) Yes.

(b) The scheme, as originally drawn
up by the Port Trust, envisaged the use
of imported steel sheet piles involving
an expenditure of about Rs. 1 crore in
foreign currency, Due to the tight
foreign exchange position, the use of
indigenous steel sheet piles, costing
about Rs. 1.19 crores was resorted to.
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(c) During actual execution of the
project, certain technical problems were
encountered in regard to the construc-
tion of the breakwaters, The sinking of
the caissons was not proceeding satis-
factorily and some of the caisson got
damaged. A special Technical Com-
mittee was, therefore, consituted by the
Port Trust to examine the problems.
The Committee has recommended seve-
ral remedial measures for strengthening
the breakwater, The main recomamen-
dations of the Committee relate to the
quick filling up of the caissons already
sunk and extensive toe and heel protec-
tion of the caissons top ensure the stabi-
lity of the breakwater under cyclonic
conditions. The Committee has consi-
dered it advisable to give up the caisson
design for the portion of the break-
water which has yet to be constructed.
The Committee’s recommendations are
under implementation by the Madras
Port Trust,

(d) and (e). When the project was
initially sanctioned in 1966, the cost
was estimated at Rs, 4.55 crores on the
basis that oil tankers with draft upto
39 feet would have to be handled at
the Oil Dock. Subsequently, at the re-
quest of the Oil Refinery, the draft had
to be increased to 42 ft, to cater to
the requirements of the bigger size oil
tankers. Taking this into account and
certain other changes in the project, a
revised estimate amounting to Rs. 8.15
crores was sanctioned in January, 1969.
Due to the remedial measures under-
taken to strengthen the brchwnt:qs.
the estimated cost of the project will
exceed the sanctioned figure. A fresh
revised estimate, taking into account all
factors, is under preparation by the
Madras Port Trust. The Project s
expected to be ready in 1971 except
for the outer arm extension which is
a major item of work to be undertaken

after necessary studies.

Test in Hindi for Central Gcwernn;::

Employees from Non-Hindl areas

Purposes of Confirmation and Promo-
ton

5145. SHRI JAI SINGH:
SHRI YAJINA DATT SHAR-

Will the Minister of HOME AP-

FAIRS be pleased to state:

(a) whether it is a fact that the
Chief Minister of Tamil Nadu recently
met him and urged upon him to waive
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the stipulation that the Central Govern-
ment  employees hailing from non-
Hindi areas should pass a test in Hindi

for the purpose of confirmation and
promotion;

(b) if so, the reaction of Govern-
ment theretg; and

(c) whether Government intend to
persuade the Tamil Nadu Chief Minis-
ter and others who are of the view to
shed their anti-Hindi bias or whether
Government are going to submit to their
view for political reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) and (c¢). There are no require-
ments of passing a test in Hindi for
purposes of promotion as for confirma-
tion. The departmental examination in
Hind; of middle standard has invariably
been prescribed for recruits to various
All-India Services and Central Civil
Services Class 1 in place of Urdu or
Hindi examinations conducled even be-
fore independence. The said stipula-
tion is neither a new requirement nor
is it one which has placed non-Hindi
knowing recruits at any disadvantage in
the past. No change in the existing
rules is therefore contemplated.

feseit afeags gaan sHT( §a &
e sfafafosize gro gam wat w
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Introduction of New System of Exami-
nation in Delhi Schools

5147. SHRI RAMAVTAR SHAS.-
TRI: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether it is a fact that the in-
troduction of new courses from the yecar
1968 under the U.N.E.S.C.O. Project
and the introduction of new systém of
examination for the students of 6th to
11th standard in the schools of the
Union Territory of Delhi have resulted
in failure of large number of students
in 1969;

(b) if so, the percentage of the stu-
dents failed in 6th, 7th, 9th and 10th

classes in Delhi, particularly in the
Eirh Higher Secondary School for
irls;

(c) how many subjects are taught to
a student of these classes;

(d) whether any survey has been
conducted to know if the students are
overburdened with subjects; and

fg'e) if so, what is the finding there-
(o)
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) :(a) to (e). The
requisite information is being collected
from the Delhi Administration and other
local bodies in Delhi and will be placed
on the Table of the Sabha as soon as
possible.

Revision of Pay of Chowkidars of L.P.
School, Manipur

5148, SHRI M. MEGHACHAN-
DRA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether the Manipur Administra-
tion has taken any action for revising the
pay of the L. P, School Chowkidars
whdo are paid only Rs. 3 per month:
an

(b) if so, the revision so far made
and the number of such Chowkidars
who are paid this small pittance?

THE MINISTER OF STATE [N
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) and (b).
There are 54 Chowkidars of L. P.
Schools, who are paid Rs, 3 per month;
the question of revising their pay is
under the consideration of the Adminis-
tration.

Pay Scales of Graduate Headmasters in
Manipur Schools

5149, SHR1 M. MEGHACHAN-
DRA: Will the Minister of EDUCA-
TION AND YOQUTH SERVICES Ube
pleased to refer to the reply given to
Unstarred Question No, 3962 on the
21st March, 1969 regarding the pay
scales for Graduate Headmasters in
M. E, and J, B, Schools in Manipur and
state:

(a) whether the Manipur Adminis-
tration has taken a decision regarding
the giving of Graduate scale to the
Graduate Headmasters in M, E. and
J. B. Schools in Manipur and the Cen-
tral Government have given their ap-
proval to the same; and

(b) if not, the reason for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) and (b).
The matter is still under the considera-
tion of the Manipur Administration.
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Allotment of Land in Imphal to Editor
of Prajatantra Patrika

5150. SHRI M, MEGHACHAN-
DRA: Will the Mlnister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No
3961 on the 21st March, 1969 regard-
ing the allotment of land in Imphal and
state:

(a) whether Shri Joychandra Singh,
Editor, Prajatantra Patrika, Imphal had
encroached upon the Government land
and constructed some buildings beyond
the big plot of land given to him by the
Government of Manipur for his press
in the year 1961;

. (b) if so, whether eviction proceed-
ings have been taken against him and
the result thereof:

(¢) whether the former Chief Com-
missioner, Manipur had further recom-
mended the grant of loan of Rupees
two lakhs to him; and

(d) whether any action is contem-
plated against the Editor for his using
the allotted land for a different purpose
by selling away portion by portion al-
though an extraordinarily big plot was
given to him for use in setting up his
press?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The Govern-
ment of Manipur have informed that
Shri Joychandra Singh, Editor, Prajatan-
tra Patrika, [Imphal had encroached
upon the Government land. He is con-
structing one building on it. The evic-
tion orders have been passed by the
Assistant Survey and Settlement Offi-
cer and sent to S. D, C., Imphal west
for execution.

(c) As already intimated in parts (f)
and (g) of Lok Sabha Question No.
9915, a loan of Rs. 2 lakhs was recom-
mended by the Government of Manipur
for the Prajatantra Daily,

(d) The Government of Manipur are
taking action against the Editor, Praja-
tantra Patrika for violating certain con-
ditions of allotment of land.

Pay Scales of Primary Imvestigators in
Manipur

5151, SHRI M. MEGHACHAN-

‘DRA: Will the Minister of HOMRB AF-

FAIRS be pleased to state:
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(a) whether the pay scale of Pri-
mary Investigators in the Statistical De-
partment under the Government of
Manipur has been revised with effect
from the 1st April, 1964;

(b) if so, the pay scale before revi-
sion and as revised;

(c) whether this category of em-
ployees has suffered injustice under the
said revision since other employees get-
ting the same pay scale before revision
were given a higher scale;

(d) whether they are also given two
advance increments if they are gra-
duates;

(¢) if so, whether the Manipur Gov-
ernment have paid two advance incre-
ments to those Primary Investigators
who became graduates after 1st April,
1964; and

(f) if not, the reason for non-pay-
ment of this facility which takes effect
from the 1st April, 19647

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The pre-revised scale of pay of
the post of Primary Investigators was
Rs. 100—6—160—EB—8—200, Tt was
revised to Rs. 140—6—170—EB—7—
205—EB—7—275,

(c¢) No, Sir,

(d) to (f). The advance increments
arc given to thosc graduates who en-
tercd service on  or after 1-4-1964.
These are not given to those who gra-
duated while in service. This category
of employees arc however allowed the
benefit of equalization of pay with those
drawn by their juniors, on  Assam
pattern.

Scheduled Caste and Scheduled Tribe
Students in Central Schools

5152, SHRI J. H. PATEL: Will th=
Minister of EDUCATION AND

YOUTH SERVICES be pleased to
states
(a) the r of Central Schools so

far set'up Sg:she various parfs pf .ihe
country; and
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(b) the number of Scheduled Cast
and Scheduled Tribe students in t;:i:
total enrolments?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) 122.

(b) 2.609 out of a tot
of 71,827, 3 tofal enrolment
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Arrests made on the Occasion of New
Year Celebrutions in Delhi
5157. SHRI MUHAMMAD  SHE-

RIFF :
SHRI B. K DASCHOW-
DHURY:

Will the Minister of HOME AF-

IFAIRS be pleased to state:

{a) whether any arrests were made in
the Union Territory of Delhi for rowd-
vism and drunkenness on the occasion
of New Yeur celebrations this year;
and

(b) if so. the detailsithercof and the
steps taken by Government against
those persons?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir,
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(b) 101 persons were arrested on the
occasion of New Year Celebrations on
grounds of rowdyism, gambling and
drunkenness in public places. Details
of action taken are as follows:—

Persons Challaned Conviétcd Pcnd 'ng
arrested trial
1. Under Sec. 34 Police 11 1 11 -
Act 1861
2. Under Sec. 110/112/ 79 79 75 4
117 Bombay Police
Act
3. Under Sec. 61 Punjab 1 1 8 3
Excise Act 1914.
Total . 101 101 9 '

Drain of Historical Records from India

5158. SHRI D. N. PATODIA :
SHRI S. K. TAPURIAH:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether Government have taken
note of the views of the Historical Re-
cord Commission about the drain of his-
torical records from the country; and

(b) if so, what particular step has
been taken by Government to stop the
drain?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JA-
HANARA JAIPAL SINGH) : (a)
Yes, Sir.

b) In the 38th session (1967), the
Indian Historical Records Commission
suggested promulgation of an ordinance
to prevent the migration of'archival and
other materials of historical value to
foreign countries, Subsequently, the
Commission recommended an amend-
ment of the Antiquities (Export Con-
trol) Act, 1947.

Government did not accept the re-
commendation regarding the issue of an
ordinance. The recommendation re-
garding amendment of Antiquities (Ex-
port Control) Act, 1947, is, however,
under consideration.

Disparity and Lack of Uniformity in
the Standard of Education Upto Higher
Secondary Stage

5159. SHRI D. N. PATODIA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that there are
various disparities and lack of unifor-
mity in the standard of education upto
higher sccondary stage in  different
States of India und if so, the details of
such disparities and lack of uniformity:

(b) whether it is also a fact that
such disparitics exist in curriculae and
even in respect of the period for which
a student has to undergo schooling and,
if so, the details;

(c) whether it is further a fact that
various Engineering and Medical insti-
tutions have restricted admission to such
students only who qualify from the uni-
versities recognised by such institutions
and, if so, the particulars and the rea-
sons thereof; and

(d) the steps Government have taken
to introduce uniform education all over
the country and by what time such uni-
formity is expected to be achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) and (b).

Schoal Education being a state respon-

sibility, there is some difference in the
school systems of different States. De-
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tails are available on pages 26 and 27
of the Report of the E i -
oo (15064-66}‘ ducation Com

(c) The engineering and medical in-
stitutions are either affiliated to usniver-
silies or are authorised to give their own
degrees. Admission to their courses are
available to all those who have passed
a prescribed examination eonducted by
the relevant University or Institution or
1s recognised equivalent to it

(d) Education being primarily
State snl:!jeci. Government of lndiaydo::
not consider a rigid _uniformity all over
the country a practical proposition.

h_lunrh Commission’s Recommenda-
tions Re: Delhi Municipal Corporation

5160. SHRI B. K. DASCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(8) whether the Chairman, Standing
Committee, Municipal Corporation,
Delhi has complained that the Corpora-
tion was receiving step-motherly treat-
ment from the Centrc in the enforce-
ment of only those of the Morarka
Commission’s recommendations that
wenl againsg the Civic body and those
1hz:jl were in its favour were left out;
an

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The Chair-
man, Standing Committee of the Delhi
Municipal Corporation had referred to
the reduced budget provision of
Rs. 64.52 lakhs for Transferred Institu-
tions made on the recommendations of
the Commission of Inquiry, without the
budget provision for rural grant, equally
recommended by the Commission, being
made. The Government have since res-
tored the normal annual grant of
Rs. 96.78 lakhs for Transferred Institu-
tions in the Revised Estimate for
1969-70 and the entire moncy has been
paid to the Corporation during 1969-70.

Cases of Arson and Murder in the
Country

5161. SHRI B. K. DASCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleascd to state:

¢a). the total number of murders and
cases of arsen registered during the year
1970 so far, State-wise; and
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(b) the steps taken by Government
against these barbarous activities in the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The information upto
28th February, 1970 received from the
State Governments/Union Territories
except those of Assam, Bihar, Kerala,
Madhya Pradesh, Maharashtra, Mysore,
Nagaland, Orissa, Rajasthan, amil
Nadu, Uttar Pradesh and West Bengal,
is given in the statement laid on the
Table of the House. [Placed in Library.
See No. LT-3090/70.]

The information in respect of the re-
maining States will be laid on the Table
of the Sabha on receipt.

(b) Police is a State subject and the
State Governments/Union  Territories
take necessary steps to prevent and deal
with such cases.

Air Services between Calcutta and
Cooch-Behar

5162. SHR1 B. K, DASCHOW-
DHURY: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether he has made a state-
ment regarding continuation of air ser-
vices hetween Calcutta and Cooch-Behar
and other places by Dakota up to 31st
March, 1970 and that further continua-
tion will be considered later;

(b) whether he has decided to extend
the air service to Calcutta-Cooch-Behar
heyond 31sy March, 1970 on a regular
basis; and

(c) if not, the reasons theretor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KA-
RAN SINGH): (a) Yes, Sir,

(b) The Calcutta-Cooch Behar ser-
vice will continue to be operated by
Indian Airlines beyond 31st March
1970.

(¢) Does not arise,

afere qaT Aewwafedf o qEAY

5163 St W WM mET ¢ T
Ty W 7y T g w4 e

(%) fafew Twai & Fewanfeat qar
Eﬁﬂkﬂ?ﬁ{ﬁtﬁmiﬁm

Feawardt wyr Ay fgad ofem wdard

T T S A ;AT
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(7) & &t s F sqE
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Indian Christian Association, Delhi

5164. SHRI BHARAT SINGH
CHAUHAN: Will the Minister of
HOME AFFAIRS be pleased to stalc:

(a) whether it is a fact that the
Indian Christian  Association, Delhi
(Regd.) is taking active part in poli-
tics;

(b) whether Government servants
are also its members; and
(¢) whether Government have de-

clared it a political party?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.
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(b) Some Government servants are
reported to be members of the Associa-
tion,

(¢) No, Sir.
Enquiry Against Secretary, I. C. C. R.

5165. SHRI BHARAT  SINGH
CHAUHAN: Will the Minister of
EDUCATION AND YOUTH SER-
VICES be pleased 1o state:

(a) whether the enquiry instituted
against the Secretary. Indian  Council
for Cultural Relations, has beea com-
pleted;

(b) if so, whether the Secretary has
been found guilty of any of the charges
made against him; and

{¢) whether the term of his service
has been extended?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SFRVICES (SHRIMATI JA-
HANARA JATPAIL, SINGH): (a) Yes,
Sir.

(b} Thke President of the 1. C, C, R.
has reported that the Governine Body
considered the report  of the Enquiry
Committee and found no cvidence of
malafide or corruption against the Secre-
Lary.

(¢) The Governing Body has decid-
ed that the appointment of the Secre.
tary is on a permanent basis.

CORRECTION OF ANSWER TO USQ

NO. 990 DATED 27-2-1970 RE:
SELECTION OF AERODROME
OPERATORS

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KA-
RAN SINGH): Sir. on the 27th
February, 1970 in reply to part (a) of
the Unstarred Question No, 990 asked
bv Shri Chandrika Prasad regarding
sclection of Acrodrome Operators, [
gave information as under :—

No. of applications received in
connection with the interview for
the nosts of Aerodrome Operators
Grade 1 held in December last.

1750
No. of apnlicants. called for inte
view, v 169
Numbhers selected. 48
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The above figures relate to applications
received from within the Delhi region,
which is one of the four regions into
which the country is divided for ihe
purpose of administration of aerodromes
and stations under the Civil Aviation
Dcpur!mc_nL As the hon, Member asking
the question would perhaps also be in-
terested in the figures for the country
as a whole, the following information
iy also given:—

Total number of applications
received from all over the
country for the posts of
Acrodrome Operators,

Number of such upplications
received from Uttar Pradesh
(Of these 899 were from the
Eastern Districts of U.P.).

3534

1300

Number of applicants who qualifi-
ed for interview after the written
test (Of these 78 were from Unar
Pradesh of whom 35 were from the
Eastern  Districts of Uttar Pra-
desh). 812

Total number of persons who qua-
lificd for appointment in the coun-
try as a whole (Of these 14 were

from Umnar Pradesh including 8
from_#he Eastern Districts of Uttar
Prpdesh) . 230

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTLED PLAN OF USA TO SELL TANKS
TO PAKISTAN

SHRI RANJEET SINGH (Khalila-
bad): I call the attention of the Minister
ol External Afluirs 10 the following mui-
fer of urgent public importance and re-
quest that he mav make a statement
thereon:

The reported plan of
American tanks o Puakistan
Turkey.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
IFAIRS (SHRI SURENDRA PAL
SINGH): The House has been kept in-
formed from time to time of the per-
sistent efforts made by Pakistan to
acquirc U, S. arms, either directly or
through third countries.

According to our information the
%uestinn of resumption of supply of
. 8. arms to Pakistan including the

USA to sell
through
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supply of 100 U, S. made tanks from
Turkey is at present under consideration
of the U. S. Government. It has been
reported that although no decision has
yet been taken in this matter, this par-
ticular request will be one of the fac-
tors in the review of arms supply policy
now under way in the U. S. A,

Government have repeutedly pointed
out to the U, S. Government, through
diplomatic channels  and  also at tge
highest level, that the supply of U. 8.
military  equipment to  Pakistan, will
have serious repercussions, in regard to
both our own defence responsibilities and
the objective of maintenance of peace
in the sub-continent, This effort is being
constantly sustained, It has also been
pointed out to them that further arms
supplies of this nature would make
Pakistan even more intransigent in its
attitude towards normalization of rela-
tions with India.

SHRI RANIJEET SINGH: In the
wike ol this arms supplies, there comes
another news which makes it apparent
thay another arms supply to Pakistan is
going to be put through from Iran, The
Irantan  Air Chiefl is in Pakistan and
they are having some negotiations in
camera. Tt is well known that pre-
viously alsg certain arms supplies, espe-
cially planes, were promised to Pakistan
by Iran and we know that quite a lot
al them reached them.  The tragedy
af it is that when we ask the povern-
ment tor information about thesg mat-
ters the government quote to us what
the spokesmen of other foreign coun-
tries have said: they have no informa-
tin of their own to give, In fact, at
times they have denied that any schem-
ing of this type is going on.

Sir, you will remember that when the
first arms deal from Turkey to Pakistan
wis going to he put through and the
news came thay 2000 Patton 1anks were
being promised to Pakistan, this Gov-
ernment said that therc was no news
about that. It was known all over the
world and this government said  that
thev have no news, Then the Turkish
Government  spokesmen  denied that
such o deal was going through and the
spokesmen of our External  Affairs
Ministry quoted the Turkish spokesmen
and said that Turkey has denied it and
that they have no further information
about it. Tt all goes to show that most
of our bureaucrats in  the External
Affairs Ministry are just smoking away
their time in leisure and pleasure,
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AN HON. MEMBER: What about
the Ministers,

SHRI RANIJEET SINGH: The
Ministers do not work anywhere. It
is high time that we take notice of
what our bureaucrats are doing, what
our Ambassadors abroad are doing and
what our embassies are doing. The
countries with which these deals are
coming through are mainly Italy, Bel-
gium, Iran and Turkey. We have come
1o realise that these are the sources
through which the U, S. Government is
supplying arms to Pakistan. So, we have
to create special cells in those areas
for collecting intelligence on arms sup-
plies to Pakistan, It is no use making
protests which are thrown intg the
waste paper basket.

I quite remember that on 11th Octo-
ber 1968 the then External Affairs
Minister, Shri Bhagat, lamented that
the United States is taking no notice
of our protests. It is quite true, Why
should they? After all, what have you
to back up your protests? The Exlter-
nal Affairs Ministry functions without
the backing of any force from any side.
Therefore, 1 would request, rather 1
would ask, the government whether they
would create special cells for gathering
intelligence on arms supplies to Pakis-
tan in all those countries from where
they are trickling into Pakistan, be it
USA or USSR.

_ Sir, you will remember that a race
is going on betwcen these two coun-
tries, One year back when the Sovict
Union started arms supply to Pakistan,
the American Ambassador in Pakistan
said that if America lags behind “we
will lose a friend and ally”. In order
to build up that ally, the arms supplies
are now coming from Russia and from
America and our government is sitting
smuely. Oncc even a statement was
made here that the arms supply to
Pakistan is a mere portion of what we
are getting or what we are purchasing.
Not only that. They went out of their
way to justify the Soviet arms supply
by getting a statement made by the
head of a Government agency. You will
remember, Sir, the satement of Dr.
Hussain Zaheer which created furore in
this House,

My first question to the Government
is, in view?;t “all this. whether they
would creaté ahy intelligence cell or
special cell, specially, in these countries
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to gather information and not to just
stand up here and say, “We have no in-
formation” or to say, “We are still
getting information”.

SHRI SURENDRA PAL SINGH:
In this long statement which the hon.
Member has made, he has not asked
any question whatsoever. He has only
stated his own view points.

SHRI RANJEET SINGH: Sir, would
you kindly explain him what question
I asked?

SHRI SURENDRA PAL SINGH:
Sir, he only made a suggestion that this
Ministry should set up a cell in order
1o collect information from abroad. I
do not know why he presumes that we
do not have any agency or any machi-
nery through which we can collect in-
formation. I may inform the House
that whenever there has been any sug-
gestion or any news coming from any
quarters about such deals, we come to
know of them in time, [ may also in-
form the House that since !96{ no tank
deal from NATO countries has gone
through so far and Pakistan has not
received tanks from NATO countrics
during the last three years,

As regards this particular deal, I have
said in my main reply that America has
not taken a decision yet, This matter
is only being considered. Our views on
the matter have been expressed to the
U. S. Government, In view of that,
they are considering the pros and cons
of it before they come to any final deci-
sion,

SHRI RANIEET SINGH: I can well
appreciate that the Minister does not
understand the question on intelligence
matters. The Minister has made a
statement and I wish to say that he has
tried tn mislead us. He has talked of
NATO arms or arms from NATO
countries. We are not bothered whe-
ther they come from NATO, CENTO
or SEATO. We are bothered about
their coming from American region
through any of these countries. He
should, therefore, clarify this poiat, 1
have not mentioned about NATQ. 1am
talking of all the sources trhough which
thev get arms. Unless 1 get a clarifi-
cation, what is the use of asking another
question? Then, Sir, he just now said
that thev come to know in advance _of
the deals that take place. T woufd like
to know whether it is not a fact that



213 U.S.A.plan to

on 19th October, 1968, the External
Affairs Ministry spokesman, in a press
conference, made a statement that the
Government had no knowledge about
any tank deal between Turkey and
Pakistan. Is this a fact or not?

SHRI SURENDRA PAL SINGH:
In my reply, I never said that we get
advance information about it. I merely
said that whenever any news of a deal
comes to our notice or is published in
newspapers . .

SHRI RANJEET SINGH: Then
only you get information. That is what
1 am saying,

SHRI SURENDRA PAL SINGH:. ..
or comes to the notice of our Embassies
abroad, it is reported to us immediately
and proper action is taken,

SHRI PILOO MODY (Godhra):
What the Minister says is, once the
tanks have arrived in Pakistan, he will
know about it, (Inferruption)

st th Tm (7f) ! Ed wewRw A

ot fafas gac fear ¢ va & @16 Arfg
graT & fFgarh fagenr Afa @ frarfa-
a9 gW WII & JIEA ATIT | qEd
¥ AT 41T qg FaATH g9 SWY A EH AT
¥ Jemr gl waw gar € fF am-
q61 FE& T TF AT T HT T
wifew & A Fw wrfee, AT 1 FEy
T HHA WL ATATE | AT H W
aifas @ifawz gfga ¢ A goae
% "O¥@ WS FWAFT WY { | wT AT
AERG F1 EAA T A<k A4 w@rg fw
FTE WA § 7 ot few fag sl
™% I UG AHOHT & ©@e AW
st oW ¥ §E s a1 fF ogwoaw
fedft frat T & wf@ ifesa= #r
s ¥ AN IG ¥ foag gug o
TowA A oy faw Tag &g @gr 9 3@
gvg @ awder & fegw and o
qmE § 91 wEgw W

“The US Defence Secretary, Mr.
Melvin Laird, said yesterday that thc
United States is considering whether
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to permit the sale of 100 American
tanks from Turkey to Pakistan but
that certain difficulties have arisen.

He did not say what the difficulties
are in his testimoney before the Se-
nate Foreign Relations Committee.

The Indian External Affairs Minis-
ter, Mr. Dinesh Singh, who is current-
ly on an official visit to the USA,
told reporters last week: “It will be
very unfortunate if large amounts of
military equipment are pumped into
Pakistan at concessional rates.”

gare gz e fe 97 oft argz s WA
2 a7 ff T wga & fr gw e gfa-
I FE A | HTAFT H I T2 AFAT
TH aYE AV A AN AW ATd FEA
#1 & s amgan § fe s o fedew
TR FT JWA T IT AT AE FFR
sTeq T & 3R #4394 & fawre
gga st fadu-ga fear qr?

@l araag ? f& S swder &
yEATT §, W WAF T, AT TW
¥ AW, AWAFT FIHIT F fEaeTe
EFer s fag & a8 wra ¥ fae s
qrfeeT 1 AT &Y |/grar T4y,
wawa ®1 dvad aa &) & g Wi
FEOH TH aCh &rAAT Wgarg fR
st wifre ¥ foofemsa ordff & g
Y AT w1 Fuw 2 fr e
i arfeea 93 ¥ 22 fA & arrag
aggam 91 fF 1965 F amm awlEr
qiffeam &1 fFdt dat e ¥ afed
# #F oarfy & wgmar A& I
afeq & 28 A ¥ AT =@ WA ¥,
FwdwT 7 qrffea™ ®Y I A qgr-
gar 1 { wraar =g g 1965
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® FMAF F G arefra X F fag fgr
T T AR 99 e iR gant dirT
qg gor a€ faw 1 g7 7 Tga wfy
et 4, WA fdw AR
& fad wom wam g ?

& wrAr wmgar g B ogreife am-
QT ¥ wa w1 399 faar g fF drad
e ¥ afd  ag arfesars o vt @Y
AEZ TETIM a9 WY IERT T AA ST AE
YA F AIE R WM &, 99 WRT HFGEIC
ok fuars @ sriard 0 5 fEr
" g

o gra@ fag: 1967 # sl
yow qrfelt st AT ag ey
ag et fFFax & T fodr fm @

awma IEy 7 sfewmr F @ m
A nfsem | I9F TR ag 9 fv I«
% fiaw q97 AWK wTH Fedrar v
ot dfrqw AT M FEITF T T
qréw  fe@ o §Fd & | ATA-eraw agA
fd mama g Qrawar § fe o feer
& #YE  ®aF qfFesE §oagEr g
wgr a% oftqd ATA T FAE @ 1967
H Ay AW qF T FHAE ¥ A
aiffeam ®t for gaa g g
& = % Aft @ T 9w sy
Qe L@ &) JRH 3@ ft [
mr ar fr fed@t frat sH ¥ ofd ™
feer w1 w1 swmE sk ghare =
fegeam #t faor s@wm s arfe-
w % faqn wEAr) Ww aw g e
Afs w1 e v @ &1 AT aarw
et fF g w et & fg @
gfsag x@ &t oo Ta1 3w Hge
oy a7 | ag Y ¥ TE Fo
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TR o oh @ oaw § owwom
arfeelt S Qo | o aw 7z wfd
W 72 aw @@ wwr Ak w ww
FT W a9 99T FTG § )

T AAF § AT Fr) qg A
gfe awle Awgi aw q@ wram e,
UF qO-AQT wiferarT @ 2 qo-
99 F fag ¥ war ¥ Tma frare
dtaen @ aar 8 fom 28 % fag o
ar ) qar @A ¥ fr 3w @ fame
T A M AR v g oow
qorat e EF fam ak @i zfm e
& fag (zu=ar)

ot h @ F e w@Eg & AT
g g 5 frvew aga & wsgafa aaa
FARX W IT HYUAAT NG W@
T FAET T qrfeeary & @vq 4
aw fear mr @7 wEy Efeard
aferd @ @, T A @
s st s g

W gtmam fag: 77 916 wEr A
f& 1967 Frat qrfaeft @ ag 2 it amm-
|1 WA ¥ FAW A, @ @ Qi
& g g folt frem & oftqe agv
e F AL Aw § 1 ag faw
VAT qdw W AT ag Wit dwz ww
afem 9T

st th T and A sgmar A
At ?

MR. SPEAKER: | am sorry. You
have had your second chance also.

st A vw : gg F wEw A
W) ggwar ara &7

SHRIMATI SUSHILA ROHATGI
(Bilhaur) : Mr. Speaker, Sir, Pakistan's
flirtatious but successful diplomaqr has
succeeded so far in bringing many of
the nations of Europe and Asia to vie
and competc with each other to pre-
sent bouquets of arms to Pakistan and
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giving military aid either directly or in-
direcly through the third powers on
sale or as free gift, In the early Fifties
and Sixtics, America was busy arming

Pakistan to the tceth ostensibly against °

the Communist aggression; but later on
it was found that the arms and ammuni-
tions supplied by America to Pakistan
were used neither against Peking nor
against Moscow, but against New Delhi.
In spite of that we find America ope-
1ating its submarine Ghazi in the Indian
ocean as a Eroxy though it is loaned to
Pakistan, which America is doing, for
maintaining its influence in the Indian
ocean. The U. S. 5. R. happens to be
the main supplier of ammunitions and
arms to Pakistan till last year and we
find that the Deputy Chief of Soviet
Navy, Vice-Admiral Smirnov visited
Pakistan and Russia is assisting in mo-
dernising and ecquipping the port of
Gwadur. We find that though Pakistan
is not starved of military equipments,
there are other nations also like Czecho-
slovakia which have entered the fray.
And recently we find that Czechoslova-
kia has supplied plenty of these armour-
ed personnel carriers to Pakistan. In
addition to that alse, Sir, West Germany
has also entered into collaboration with
Pakistan producing Anti Tank Cobra
Missiles in complete contravention of
Bonn’s declared policy of 1967, not to
inject arms inside the arcas of tension.
Recently we find that the Defence
Minister gave an answer on the floor
nf this House on the 26th of March
that a British ship carrying arms for
Pakistan has left French port, The point
is this, that any assistance given fo
Pakistan by any country is bound to
react on the sovereignty and integrity
of India.

So, since this particular matter is un-
der consideration and is now being
finalised, I would like to know what
prevents the hon. Minister from flying
direct to Washington and in reflecting
the opinion of the Indian people there
and telling them that India no longer
has any faith in its declaration of friend-
ship with America and in finding out
whether Washington is really concerned
with the security and integrity of India
and also telling them that India will
react sharply as it will jeopardise the
realationships between the twg coun-
tries? TIn addition, it will be a monu-
ment of brinkmanship of American
policy and it will be more or less tanta-
mount to handing over South-East
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!Asian countries on a platter to our

comrades?

, The second point that 1 would like
W know from the hon. Minister is that
since the Tashkant Declaration at the
initiation of U, S. S. R, Pakistan has
taken advantage of it buy only India
has been observing the provisions of
the agrecment. Pakistan is continuing
to flout this, The Indian security 1s
also being threatened by Pakistan's
collusion with China.

.SHRI SURENDRA PAL SINGH:
The main question which the hon, Mem.
ber posed was whether we took any
special steps to bring this to the notice
of the American Government, The
Foreign Minister conveyed our views
to the U. S. Government, Our view
w:tl! regard to the supply of military
cquipments to Pakistan which, we feel,
will endanger our security and also
create instability in the whole of this
region has already been conveyed to the
U. S. Government on a number of occa-
sions. In 1969 alone this matter was
raised with the U. S authorities four
times and the Foreign Minister, when
he was visitine U, S. A. in connection
with the U N. General Assembly
meeting also took that occasion to ex-
plain this to Secretary, Rogers and the
saume thing has been explained to the
U. S, Govt. through our Embassy. Our
views werce noted by them. I am sure
that before they take this particular
decision, they will take our viewpoints
into consideration,

SHRIMATI SUSHILA ROHATGI:
What about China? Our security is now
in jeopardy.

SHRI SURENDRA PAL SINGH:

This is about the supply of tanks from
Turkey to Pakistan.

12.53 hrs.

QUESTION OF PRIVILEGES RE:
SUPREME COURT NOTICES TO
CERTAIN M.P’s.

MR. SPEAKER: Now this is about
the privilege issue by Shri Madhu
Limaye and Shri S. M, Banerjee

st wg famd (Fiic) : seqw WERW
AW qaT W fif W@ e & oty wwe
¥ fams fom & am & & ¥,
AT FAC AT, TE QW Wi, arg
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[=fr =g fa=a]
@Y o wegT T WHTAR 9T A FE
#gra Afew @ fear mn § weaEd
I AR A | T Afew ¥ @y W
war g
“Notice is hereby given to you that
if you wish to contest the appeal,
you may enter appearance Within
thirty days of the receipt of this
notice before this Court either in
person or by an advocate in the court
to be appointed by you in that be-
half and take such part in the pro-
ceedings as may be advisable and take
further notice that in default of your
appearance within the time prescrib-
ed, the appeal will be proceeded with

and determined in your absence and
no further notice in relation thereto

shall be given to you."

@ gaT AT ATAAT JSMT A@TE,
st wrew f&8 sa g ar awe faar S
¢ wa¥ ax ¥ dfae ;7 &rU 105
(2) & aga facger @ wodt & wer
mar g fr wErea B wrE wraart @ e
gEar g | wa ag wrwer grf w1 #
STaT 41 A& A Wi A qg FArw ag
q¢ gerar Wt Afew A ¥ grE wWE A
wq Wy @1 are F¢ fEar ) wEw
quaT e e & A 2g W S
ar, ¥ feeor 9w enfe & A, IR
feely gré w ¥ afefwde e fear
afrr  wCX w7 R TE  diefeke ®
ygcd aw ghr T F 9 C
srx Sk FT Oy Avfew wrd fwar

e

% TR E @ awi ¥ ¥ fed ow
faser W g @vero &1 a1 AP
wr¢ & gra W afew ard fear
I RN T N AW G A,
¥ foaefeeric & WO @R
aﬂtmtmtﬂ'ﬂiﬂlﬁﬁ?
sy & faws wrte son 3@
¥ gfer AR W ERET @R
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& qrar aifgd Wit sarTearg aife-
T A gftn ¢ ¥ gd sk averd
Wt F@T T8 wgaT | e wTg @g
T A ata d fr dfaa g
105 3R IT a2 fasgw ez
21 A0 ur Faroiw w1 Froag
Aifew ol 7@ o0 whd ar e
ag Affeq ard fFar mar) o= Taw
FIH qdt faoiat w1 & qgar g wgan
g1 0F &1 a@ A FgAT gAT§ | A
AHAT TAE H AT AT &Y AT g
a7 gar 91 F@r I gm Halw ad
BHA A W W | 9T ufFarag AT
FIWAH gISW ATH FTHA A9 Irfa-
F0 F1 @ifad & &1 q9H F@r qr
a1 97 USEE FIF A UF HFAI WO
frar a1 | sEY SR & fan oF &
arey | qEaT § | IFA FFT F g
g AR 4T
“Liberty of speech is granted 1o
you, but you must knew what privi-
lege you have; not to speak everyone
what he listed, or what cometh in his
‘l?rair'l_ to -a:lttt.:.l_: but your privilege is
aye or no .
fad grava FIT FT o AfEwTL
2| 9% 9% wug FrAar 91 | AfEA
IqH A1 TH AIrIAT VAT HI grIW
q1% FHG & A9 7 gt wr @R
qifeatiic § |Gl F ST WG FY
Tqdaar &1 sfgwic § ag T § gedr-
foa @ mar ) gaTt wfawr ¥ wor &
Tadaar & wfuse 1 gwa @ @
2 sEF AR wEaT agd @ A
¥t oF aeex g fad gwdr & @
SEATE AT AT FHE H A€W A
& a0 (feewn) fre g A
Wy ¥ #x  wfeamed Sfew #@
sodta  sPearei & g ¥ we fear
AT d, I A@Y W AL ASE @Y
Y BT AT TEE N AR W A
g e W ¥
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. “For hiy gpeech and action in Par-
liameat a member is subject only to
the discipline of the House itself and
no proceedings, civil or criminal, can
be instituted against him in any court
in respect of the same, Absolute
privilege has been given in respect of
anything said or any vote given in
Parliameat or a committee thereof
so that members may not be afraid
to speak out their minds and freely
express their views, Members are
therefore completely protected from
any proceedings in any court even
though the words uttered by them in
the House may be false and malicious
to their knowledge. Though a speech
delivered in the House by a member
of the House may amount to con-
tempt of court, no action can be taken
against him in a court of law, as
speeches made in the House are
privileged™.

199 &TXT § AIETTOT  AFAT ®T WTO0
Fr Fadaa #1 wfawre § @R IEF IO
¢ T fFdy &7 @EATr &% AT 4
= wFAT & | wr=ra Y aFATedt ®)Y A7
¥ I §wdr § 1 afawr &Y wrag
121w ¥ wgr v g fr gfts o
Y ATHAAT TET 9T @ BT AT0EA |

SHRI RANDHIR SINGH: This is
very clear; everybody agrees on this.

oft wa fyma : ¥ araeE =¥
#§ FL AT IT 97 fAgae sawy FEAT
2 =@ AT W FTATE ) ;IS F TN
ATFE F 10 TS A7 T FE Friard
T & et X agwg @g oot
AT v ¥ et o o wEemf oo
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TN A gEA A OF T IW M AR
gz fdie Y ¢ o faem s
AEY ®C TG

7 gz «ff wgan s aro it 1 &
fares #1€ wAwET widATdy €< afew
Y AERAT FTEF T G AR I
swrama £ fe g #1E &1 =1 o W
fad gt & I=fz s<a1 g f ofm 91
W wAa sy @i & E, dfew e
3q 7 fodft sror & oar A fews, @t
—IH AT F FFC—H AT TEEGA
¥ g w1 ¥ T T S @
g—u ¥ Zfeq & W woaa fadt
& 7 faxft d IT W QT wTAW
famr stdmi |
13 hrs.

SHRI S. M, BANERIJEE (Kanpur):
I must thank my hon. friend Shri
Limaye for raising this question as a
matter of privilege.

When I got the notice, I also imme-
diately sent a notice of privilege, and
1 must tell you that when we are given
immunity or protection under article
105, there should be no cause for any
court, whether the High Court or the
Supreme Court, to send us a notice or
try to involve us in a case for what
we have done in this House.

You will remember that at that time
Dr. Sanjiva Reddy was the Speaker of
this House, and this thing came up on
a calling attention notice given by Mr.
Salve, When the whole thing was being
discussed about Jagadguru Sankara-
charya and his various statements, I in
my wisdom said he should be brought
and laid on the Table of the House for
circulation. That is exactly what I said.
1 did not say anything else, and Dr.
Sanjiva Reddy in his wisdom said that
he could not be laid on the Table, he
should be put under the Table. These
are the two charges against me and Dr.
Sanjiva Reddy. It was just in joke.

T am afraid that if this House does
not protect the privilege of the Mem-
bers, then there will be¢ a situation ‘of
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a serious confrontation between the two
bodies. Both the Supreme Court and
this House are the creatures of the Con-
stitution, and when we have regard for
the Supreme Court Judges, for the
judiciary; lhe{’eshould have equal regard
for the Members of this House, After
all, we are the law-makers, we are not
subservient to the Supreme Court, let
the Judges realise that, That is why
I would plead with you that this should
be referred to the Privileges Committee,
because last time when we were asked
to appear before the Court, we were
advised by the Law Minister and also
by the Chair that they took serious
cxception to such things and we were
asked not to appear, but again the notice
has come to us, Whether the High
Court is responsible or the Supreme
Court is responsible we do not know, but
the notice has been signed by the Assis-
tant Registrar of the Supreme Court,
and it has been delivered to us. So,
I would reqguest you in ull faimess to
refer this matter to the Privileges Com-
mittee, so that once for all it may be
decided by a1 Committee of this House
whether such rights and privileges of
the hon. Members are duly protected by
you or not. That is why I appeal to
you and vour sense of impartiality und
justice. As the custodian of this House,
you are upholding the functioning of
parliamentary democracy in this House.
So, this case should be referred to the
Privileges Committee.

I do not want any confrontation bet-
ween this House and the Supreme Court,
but if the Supreme Court behaves in
this fashion, with scant regard for the
hon. Members of this House, T am afraid
I will have 1o say that the Supreme
Court is also guilty of contempt of this
House, and it should be referred to the
Privileges Committee,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVIN-
DA MENON): T had an opportunity fo
refer to this matter on an earlier ncca-
sion when it was raised and 1 said. 1
repeat it now. that srticle 105 gives no-
limited privilege to Members of Parlia-
ment and to Parliament. Whatever is
stated within Parliament shall not he the
snbject matter of anv oroceeding: in a
court, that is the position. Parliament
itself has imposed restrictions regarding
speeches. They are contained in rules
152, 353 cte. 1 offered on the earlier
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occasion to request the Attorney-Gene-
ral to point out this matter to the High
Court, and on his doing so, the suit
was dismissed. Now also I think the
better course would be to charge the
Attorney General with the duty of
pointing out to the Supreme Court that
this is a matter which cannot be pro-
ceeded against on account of article 114,

SHRI SONAVANE (Pandharpur):
Are the Supreme Court Judges ignoranat?

SHRI GOVINDA MENON: The
guestion was raised when 1 made this
offer with respect to the High Court
also. I do not know whether the sum-
mons which issue is a judicial order or
a ministerial order. Anyhow, I shall
ask the Attorney-General to appeur in
the Supreme Court and point the provi-
sions of article 105. I suppose the
House will agree to thut course und
keep this matter. ... (Interruptions.)

AN HON, MEMBER: In the mcan-
time Members will have protection?

SHRI GOVINDA MENON: Mem-
bers need not appear,

MR. SPEAKER: There is not much
nced for any controversy over it. The
position is just the same as was discussed
earlier in the House. 1 very much wish
that the Supreme Court had realised the
powers, privileges and immunities of fhl.i
House even before admitting this peti-
tion. The position earlier pointed out
hv the Law Minister should have suftic-
ed. T am really surprised that inspite
of that leave to appeal was granted hy
the High Court. I do not go into the
merits of the question, They are wise
persons, But so far as this House is
concerned we have got rights and privi-
leges coming to us for centurics under
the British conventions. As  Mr.
Limaye pointed out, they may not force
us into a repetition here of thosc ancient
tmes, You know what a difficult period
that was. About nine Speakers in Bri-
tain were haneed cither hy the King or
the orders of the house or courts. [
do not think they will make the tenth
one here. T can never imagine T should
accept the summons. T ask Members
concerned not to appear before the
Supreme Court and T request the Law
Minister to take other steps. T auite
appreciate the position he has rightlv
taken: he should point out to the
Supreme Court that this matter was dis-
cussed and he should arrange to explaia
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the coustitutionsl point to them, There
should have been no need to repeat it.
Still they are the Supreme Court; it does
not matter if he repeats it there also.
If anything comes again, we shall be at
liberty to discuss the matter, Papers
to be laid.

SHRIMAT] SHARDA MUKERJEE
(Ratnagiri) : On a point of order.

MR. SPEAKER: That
agenda is over.

part of the

SHRIMATI SHARDA MUKERIJEE :
We look upon you as the custodian of
our rights in this House. There is
very important point about which 1 met
you a month ago and it is  regarding
the Air Force aircraft in which Group
Capt. Das crashed.

MR. SPEAKER: You must comy
through seme regulur motion,

SHRIMATI SHARDA MUKERJEL:
1 am very reluctant to raise this matter
in the House. As 1 mentioned. . ..

MR, SPEAKER: I have asked papers
10 be laid.

SHRIMATI SHARDA MUKERJEE:
What is this? Whom are vou protect-
ing—the Government ? Or the rights of

Members 2. ... (Iierriptions.)
13.8 hrs.
PAPERS LAID ON THE TABLE

ACCOUNTS O 1. 1 T., DELHI AKD ANNUAL

REPORTS OF NATIONAL INSTITUTE OF

FOUNDARY & FORGE TECHNOLOGY, AND
INDIAN INSTITUTE OF SCIENCE

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): I beg to lay on the
Table: —

(1) A copy of the Certified Accounts
of the Indian Institute of Tech-
nology, Delhi for the year
1968-69 along with the Audit
Report, therein, under sub-section
(4) of section 23 of the Institute
of Technology Act, 1961.

A copy of the Annual Repom of
the National Institute of Foun-
dry and Forge Technology.
Ranchi, for the year 1968-69.

-
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(3) A copy of the Annual Report of
the Indian Institute of Science,
Bangalore and the Statement of
Accounts for the year 1968-69.
[Placed in Library. See No, LT-
3072/70.)

ANNUAL REPORTS OF DURGAPUR PRO-
JECTS LIMITED AND SINGARENT COLLIE-
RIES COMUPANY LTIn

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI JAGANNATH
RAOY: I beg to lay on the Table:—

(1) A copy of the Annual Report of
the Durgapur Projects Limited,
Caleutta for the yeur ecnded the
31st March, 1969 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, under
sub-section (3) of section 619A
of the Companies Act, 1956 read
with clause (¢) (iii) of the Pro-
clamation dated the 19th March,
1970 issued by the President in
relation 1o the Sate of West Ben-
gal. [Placed in Library, See¢ MNo.
LT-3073/70.]

(2) A copy each of the following
papers under sub-section (1) of
section 619A of the Companics
Act, 1956:—

(i) Review hy the Government
on the working of the Singa-
reni Collieries Company Limi-
ted, for the vear 1968-69.

Annual Report of the Singa-
reni Colleries Company Limi-
ted. for the year [968-69
along with the Audited Ac-
counts,

(i)

[Placed in Library.  See No.

3074/ 70.]

REPORT ON WORKING OF COMMISSION OF
RAILWAY SAFETY

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): I beg to lay on the
Table a cony of the Report on the
working of the Commission of Ruilway
Safety for the year 1968-69. |Placed in
Library. See No. LT-3075/70.]
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POSTS AND TELEGRAPHS AUDIT REPORT

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): I beg to lay on
the Table:—

(1) A copy of the Audit Report,
Posts and Telegraphs, 1970, un-
der article 151 (1) of the Con-
stitution.

(2) A copy of the Appropriation
Accounts, Posts and Telegraphs,
for the vear 1968-69.

[Placed in Library. See No. LT-
3076/70.]

AMENDMENT TO INDIAN POLICE SERVICE
(PAY) RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. §. RAMASWAMY): 1 beg
to lay on the Table a copy of the First
Amendment of 1970 to the Indian Police
Service (Pay) Rules, 1954 (Hindi and
English versions) published in Notifi-
cation No. G. S. R. 409 in Gazette of
India dated the 7th March, 1970, under
sub-section (2) of section 3 of the All
India Services Act, 1951, [Placed in
Library. See No. LT-3077/70.]

13.9 hours
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following mzssage received from the
Secretary ol Ka]ya Sabha: —

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the
Lok Sabha that the Rajya Sabha, at its
sitting held on the 1st April, 1970,
agreed without any amendment to the
Haryana and Punjab Agricultural
Universities  Bill, 1970. which wus
passed by the Lok Sabha at its sitting
held on the 28th March, 1970."

13.10 hours
ASSENT TO BILLS

SECRETARY:: Sir, I also lay on the
Table following eleven Bills passed by
the Houscs of Parliament during the
current 'Session and assented to since a
report was last made to the House on
the 26th March, 1970:—

(1) The Appropriation (Vote on
Account) Bill, 1970,
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(2) The Pms Otaupcﬂ (Amend-
ment) Bill, 1
(3) The Appropnanon Bill, 1970.

(4) The Manipur A iati
Bill, 19707 ppropriation

(5) The Manipur Appropriation
(No. 2) Bill, 1970. prop

(6) The West Bengal Appropria-
tion (Vote on Account) Bill,

1970.

(7) The West Bengal Appropria-
tion Bill, 1970,

(8) The Appropriation (Railways)
Bill, 1970. y

(9) The Appropriation (Railways)
No. 2 Bill, 1970.

(10) The Essential Commodities
(Amendment) Conlinuance
Rill, 1970.

(11) YThe Calcutta Port (Amend-
ment) Bill, 1970,

13.11 hours.

ESTIMATES COMMITTEE
HUNDRED AND ELEVENTH

SHRI THIRUMALA RAO (Kaklna-
da) : I beg to present the Hundred and
eleventh Report of the Estimates Com-
mittee regarding action taken by Gov-
ernment on the rzcommendation con-
tained in their Sixty-ninth Report on the
erstwhile Ministry of Education—Na-
tional Archives of India.

SHRI CHENGALRAYA NAIDU
(Ch:ttor) ¢ Sir, I raise a point of order.

MR. SPEAKER: Order, order, I re-
quest the Leader of the Opposition to
kindly see that they do not raise any-
thing abruptly in this House.

SHRI CHENGALRAYA NAIDU:
My point of order is this, When a
Member gives a Calling Attention No-
tice and it is not admitted. ...

MR, SPEAKER: I am not going lo
step in, I am not going to take it up.

SHRI CHENGALRAYA NAIDU:
If it is not admitted, sometimes it is
admitted as a Starred Quesnon A
Short Notice Question is sometimes ad-
mitted as a  Starred Question. (Infer-
ruption.)

REPORT
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MR. SPEAKER: Order, order,
SHRIMATI SHARDA MUKERIJEE:

rose.

MR. SPEAKER: I am sorry. You
always create a difficulty by raising all
such points of order which have nothing
to do with the business of the Huose.
This is the third or fourth time during
the Tast three or four days that this is
being done. 1 am not prepared to Jisten
to you. T am sorry,

The House will now adjourn and meet
again at 2.15 p.m. The hon. Mem-
ber, Shri Sheo Narain, will continue his
speech.

13.12 hours

The Lok Sabha adjourned for Lunch till
fifteen minutes past Fourten of the Clock

The Lok Sabha re-assemoled after Lunch
at Seventeen minutes pust Fourteen of
the Clock
[SHRT VASUDEVEN NaIr in the Chair)

DEMANDS FOR GRANTS—contd.
MINISTRY OF HOME ArrAlRS—conid.

ot fm awma () o gumfy
"R, # w aAen w3 ar e aEae
Hfepw awg & &M #Y g Fyad
T wfem, S &g f47 ¥ ew
g1, IaFT gear A 7€ | 4 fadez Ty,
S e Wefare wEEer a1 HT o FEr
FreE ofteg FvadEr qr, I96T v
A€ | € F TT wEAF GANT FY 3TU
¥ oF1 mar | qwmfa wEEm, 9 fam
A ZIARX F AWAT @I 9T AT 9T,
AT #1z faar T 9T, w75 AT
& a1 1 9fFa & wwae Afasz /9 a@
Az 4, IT ¥ ARA Ag FEAATHLGAT
Wy Téare @7 gA A Tw qw F AE
| FT WKW IO q97 a1, AfwT
@t =EAw FA arw T A A
1 & @m fafrex ama ¥ sar
g 9 Phw wafedr @, A
Mawag sow TR R amo g
BT # TF ) AW @ R
FEE famrd ao e §) 22 e
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AqTaga 1 K wGTL A A FEATE
W TIAT #7 qEfme gl a7
F@W AT 9 qEfw aiearadt s
am rd, fomd @ wrAw # S
& aF)

yq & TY ©z TN F Aae
T E | S By FTCE AT,
F o T W wfed | AgT-AET-
e fegaz ¥ ax Fsma affr o
1 e ar, fomd ame ot FET
9| 5@ 3 ¥gz Iw foftaw £ far
ar wmgwt 3v feftaw Aol

FHAA FET T I F 3" AgA
saTaT qTA ATTE £ Ty w1 Avled Ay
3% 74 74, 37 &% | fg AR qEewAl
Fftw w WA A e T A
aifgd 1 ag a7 #F wrew g ¢ fE
MY TW ACH T ATIHE X |

femmmrear #Y dtmdY W g7 Fw § g
awwft wm W W femw s
wifed, G4 W &1y T H Ay
g A TawT A A wfsd omw
g § W FRAY oy AT o1, 39
F foid s & g yTEA & W
#rarfeg frsq &1 %3 & fog =
w9, arfe Twaw ¥ srar-Tre ST Aq7-
W FT I gAUT & 3 g &Y A% )
gm fafrex amgm, w0 & 7 "ay
@Y WU I -9 e
geawre  fear 91, fFg smg 39 q¢
gz 0% A ¥ @ §...(wqam) . .
# aEmg & Fmar-Tm T -
Tw # gwegn M AwA F AT AT
F® W FIW I |

gwfy @@, gieaal & qaer
AN T Aw s 3 W N AF
fm fafrer aga & e qanfor
3] -frﬁsigm:ttgﬁwffﬁ
MW HQ | HA: AT TG TCES I
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[t forTarae]
87? 7@ s wW § 9 I w@A
iii.agtaﬁﬁwam T dE
g & g frt ¢
t-!mrﬂfr% s n‘q-ﬁ—e:

’

Qe 98 FC §F WGl ¥ =W
g #fer 3wt w9z A faed
2 @y fm fodm fad & 9x
g, AWM ITY gEATE AT

AR AEAF  FT qEeAT Wy A IW
¥ wfemd G FT G & I o
Ywra A T § @ fEa
arar =nfeq, &fFa za fedfr ox o
a sem arfEd ) Emom Ad wEA
f umr T FEEEAr TR TE R aaT
rogr, 99 7 ofedw wESEH FAL
¥T FFA 471 FQ I AW O OF 3EA
drar fr & 3§ &= wwar g fa=h
I avar g afe gErw fe a= R
& Fzgar war g fF g @R o™
TR WIAT FTAGHA FL @ E, A1 57
Hag af 2 fF ot v &1
FEAIA FT A% | AT gz g 94 faom
Tt dfeq s 0 dY AR IFA FOA
frewed ol ¥ 9w fRd, @1 3§ IR
wrere 7@ fear 3T F1 awww
qE 1 FU FARTA O FIH AT W =y
fFam s @ W garh s feafa
fazei W
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TEAAA TEAE | TE kA e
&7 O, FoEw off gy g, dordy
W@ § T agw ad s @
Lol Ci g )

a7 3T A gwEw w1 AR
wE fm faer gwrd Wt
wu &1 Fm fafreer & qgr T
AT, IAATNF qrH TTEATE WA
¢ wfFa A grand 4@ o aw
HAgt aan, oa frw & sware # st
FL0 AT LAWTRN 9T & S g
& VAH TEEA A gAr g1 A
AT H=WT  RAWE  WRA 8, A9S
arefrer A & a1 9 T T Wy
HFAT ZAT EFIT | AT HTT qAHT AT
T FT aFa A1 §8 F1 odrq Frfad,
IO AT A s9AT fam aeTed

SHRIT M. L. SONDHI (New Delhi):
The reorganisation of the Ceniral Secre-
tarins Stenographers’ Scheme is very
important one. | wish the Home Minis-
ter hears it. But he is now busy in con-
versation with other Ministers.

Wl fm arRme ;e 7 F ImT
FAArd T ST ame g, R
S7aT o g | ¥ga § v wiafads
7 gAfefeaa d—ai wfsfema g ?
Ja 3w # wew fafrex 3 & Shed=
F A ¥ gAfefeaT fFaT— Who s

zoing to control this indiscipline? This
Home Minister was also a party to
creating that indiscipline. You must
give an example to the coming genera-
tion of this country, the student com-
munity. Why don't you give them the
example of Sardar Patel and Pandit
G. B. Pant?
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ar ? @m fafrer amgw Wt 3@ auw
T WNE 9, a@R fan fag ot gt
TE—% ™ A @I F A wrr
TEAE AfFT ¥ wmwen g frow
FHEY dorf WTm WY Tw WL ATHAN #Y
Fiw F1 1 & @iy fafreex gma d g
aga g fr o aw w awred

When you are trying to corrupt the
legisiature where will the country be?

7 wadl ¥ g § T fewmow w fadiw
FATEN

SHRI BAKAR ALI MIRZA (Secun-
derabad) : Mr. Chairman, Sir, the
Home Ministry is a key ministry and
our Home Minister, Shri Chavan, is a
very able administrator. But my diffi-
culty and the difficulty of the House is
that he is also a very able parliamenta-
rian.  Any cuase it might be he presents
it in such @ tactful ingenious  manner
that it becomes convincing to  every-
hody excepting himself.

Look at the vcase of Governors.
Three or four Governors acling in
different conditions without having any
contact with the Home Minister or the
whispering gallery of the Home Ministry
still come to right conclusions which
are in accord with the Home Minister's
views! That is how things are going
on.

There has been a lot of talk about
cases against ex-Chief Ministers. What
huppened to all those cases? When
they were initiated, why were they not
pursued 7 Is it under political influence

that the delay is taking place or are
they being given up ?
Coming to the report, I take only

one instance to show how the reporn is
presented to us. About the Admini-
strative Reforms Commission it is said
that all its recommendations are proces-
sed and decision taken on them with
minimum  delay—note the words
“minimum delay”—and the recom-
mendations are the major concern of
the Government. Shri Morarji Desai,
who is more sinned against than sin-
ning, presented an interim report on the
Lokpal. That was in 1966, The Lok-
pal had been discussed many times in
this' House before but the Bill was
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introduced in August 1968. Tt was
passed by the Lok Sabha in November
1969; still, it has to be discussed, debat-
ed and passed by the Rajya Sabha.
It took four long years for a matter
which could have been disposed of in
two month’s time. This is the speed
with  which the Home Ministry
functions.

There has been a lot of insistence on

speed. For the Prime Minister also,
socialism has to be speeded up. But
then, in addition to the 14 banks she

is not ready to nationalise foreign
banks. So, the concept of speed differs
from place to place.

Another matter is of Telengana.
It you read the shory account aboup it
in this report, it would appear that
there was some agreement in 1956 and
in 1968 they discovered some deficien-
cies which were not implemented. So,
the Government concluded that speedy
work should be done for the imple-
mentation of those recommendations
and a eight-point programme was
formulated. Committees were institut-
ed and their recommendations are being
studied and worked out. Finally, they
have given morc powers to the regional
committee in the State.

It appears from this as if there was
no mass movement in the State, there
was no demand for a separate Telan-
gana, the students had not been striking
for more than eight months, firings had
not been taking place, people had
not been arrested, their schools were
not converted into prisons; all these
happenings as if they did not exist.

Shri Chavan himself, when he visited
Hyderabad State, at one time said that
separate Telengana w:ll also be a malter
to be discussed. Then he qp
forgot about it. He and the Prime
Minister appealed for normalcy. The
moment normalcy arrived, they quitted
the whole Telangana people and the
Telengana problem. This is the way
they have been treating the Telengana
issue.

Nearly 300 people were killed in the
firing but not in a single case a judi-
cial inquiry was instiduted. Only in
onec casc a magisterial inquiry was
ordered. That inquiry some-
thing which was not to the liking of
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|Shri Bakar Ali Mirza]
Government; so the man who was the

inquiry officer was transferred the very
next month.

That is how things are conducted in
this country.

Now, after all, what is it that . the
people of Telengana are wanting?
They are not going out of the country.
They are not asking to apply a new
principle on which the State should be
administered. They only want that the
State should be administratively divided
into two parts instead of one. Is that
a demand which is so difficult to accept
because it will affect some State of
Muharashtra or some State of Mysore
and that is why it should be rejected ?
What has the Government of India
been doing? When there was the
partition of the country, they creatcd
a communal mind. When they formed
linguistic States, they created a linguis-
tic mind. That is how it has heen
going on. But when the demand is
made only for a simple administrative
purpose, thap is rejected.

Only today, Mr. Chavan said that the
economic viability and the will of the
people should be taken into account.
About the economic viability, the
States Reorganisation Commission itself
has recommended thc formation of the
Telengana State. About the will of the
people, if all that has happencd is not
sufficient to prove that the people are
behind this movement, let there be
some other way of finding it out., Well,
you conduct an opinion poll to find out
whether the people want it or not, If
you are allergic to the question of
plebiscite, then you find out some other
way. 1 suggest to Mr. Chavan that
either Mr. Brahmananda Reddy or he
himself stand from any part of Telen-

gana on the issue of a separate
Telengana. I am a small man. I am
ready to take up the challenge. Money

and power, all count. But still, I am
sure, the people of Telengana have
completely decided that they will have
a separate Telengana. And they will
have it whatever be the policy of the
Government of India. 1 would plead
with Mr. Chavan to give second
thoughts to it and have some
sympathy for the demand of the people
and some regard for public opinion.
This is not asking too much from a
person of the eminence of Mr. Chavan.
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There are so many problems before
this country which are very serious
ones. The question of the wuse of
foreign money in elections was raised
in Parliament. Then, of course, an
inquiry was made. We do not know
what action has been taken, whether
any protest has been lodged with the
countries who are using their money in
our country or any person receiving
the money has been booked or warned.
We do not know what steps have been
taken. We cannot allow foreign
countries and foreign money to inter-
fere in our affairs.

As regards the question of defections,
the hon. Home Minister, Mr. Chavan,
was very vociferous when that matter
was discussed in the House. Now, the
defection has taken new dimensions.
It is not necessury only to cross the
floor from one side to another, sit in
another place, vou divide and you
become two parties with the same
name, the same symbol and so on. The
fight is only about the symbol. Their
only functions are toppling and coup-
ling. The Central Ministers either go
there to topple the Government of the
State which is not to their liking or to
couple other parties so that a new
Government is formed. If this thing
is continued in this country, the Cen-
tral Ministers will be considered in
the States as infiltrators. They have
created that sort of conditions of
allowing defection to go on without
any hindrance or check. The report
itself says that communalism is grow-
ing and no effective steps are taken.

In Jammu & Kashmir they are
dividing the people region-wise. ~About
Scheduled Castes so many cases were
cited where they were ill-treated. s
not the Home Minister responsible to
see that all these things are set right ?

Then take the question of Hindi, We
have not been able to create enthusiasm
neither among the Hindi States nor have
they been able to adjust their policy
to the demands of the Southern States.
This policy of having big States is
really a disintegrating force. Tomorrow,
probably, Mr. Chavan will be consider-
ed as a disintegrating factor in the
future of India. If such a contingency
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arises, you should be prepared for the
worst. There is not a single Hindi
State which has an outlet to the sea.
If the non-Hindi States with their huge
coastline ask for separation, then what
is the remedy?

What is the difference between the
DMK which is asking for secession and
Mr. Bal Thackeray asking people to
out. One says, ‘I will go out’ and the
other says ‘You get out. Both are
secessionist aclivities, Therefore, 1T see
before me in this country Lord Shiva
in his death dance spreading death and
destruction with Mr, Chavan as Lord
Vishnu sleeping with his chakra as his
pillow.

SHRIMATI ILA PALCHOU-
DHURI (Krishnagar): T would just
like 1o bring to the notice of the Minis-
ter that T have spoken on the Bengal
Budget and Beneal discussion and so
I would not go into detail, But there
are one or two things I would like to
bring to the notice of the Hon. Minister.

About gherao, it has to be tackled
with a strong hand so that the economy
of West Bengal is not ruined. The for-
mer Chiel Minister of West Beneal said
that during the UF Government regime,
there werc as many as 689 and 78
gheraos in the public and private sec-
fors respectivelv, and another 48 und
29 gheraos respectively in the schools
and colleges. The High Court has
given a judgment against the oheraos.
Yet it has not stopped. In a Women's
College. the lady Principal, Smt. Mama-
ta Adhikari, was gheraoed till she faint-
ed, I hope gheraos will be put down
with all the possible expediency and law
and order maintained.

Secondly, T would like to bring to
the notice of the hon. Minister one thing.
When there was hartal in Burdwan, the
telephones there went off whereas they
functioned in the rest of West Bengal.
This must be looked into, Telephones
and other essential services should not
be dislocated and should be given ade-
quate protection because they are the
last resort for the people to get into
contact with the outside world, and this
they could not do in Burdwan.

T am happy that the allocations for
he Border Security Force, the Indus-
trial Security Force and the Central Re-
werve Police have been increased this
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time a little. But there remains an
anomaly. While the BSF is under the
Home Ministry, the Border Roads Orga-
nization is under the Ministry of Ship-
ping and Transport. Unless the border
roads are maintained in good condition
and are made into all-weather roads, the
security of the borders cannot be en-
sured. Pakistan and China have all-
weather roads to the borders of India
and Pakistan has established so-called
‘Bookshops’ through which arms and
;:n;::nunitions are being smuggled into
ndia.

Lastly, I would like to mention a
ward about the freedom fighters.
The freedom fighters have not got their
pensions, Some of their pensions will
come to an end from June-July, 1969,
We have not heard of such a thing
happening anywhere, You have crema-
ted them before they are dead ! Govern-
ment servants enjoy pension all through
their lives. It is never stopped before
they die! Why only pension to the peo-
ple who have served in the Andamans?
Frecedom fighters have fought all cver
India and given their lives. T hope the
hon. Minister will clarify the position.

We are all for Privy Purses going.
But the Constitution will have to be
amended under Article 291, Article 362,
and Article 366, sub-clause (22). But
Article 363 which debars the princes
from going to court about anything is
not going to be abandoned. You are
going to reduce them to the status of
a1 common man by abolishing Privy
Purses and amending these three Arti-
cles in the Constitution, but you do not
give them the right to go to the court
just like any other ordinary citizen. You
keep Article 363 which debars them
from going to the court. What 1 sue-
gest is, the Minister may kindly clarify
this point and some fair dealing may be
given to the princes.

Then, Sir, we have heard that the
cellular jail in the Andamans is going
to be converted into a hospital. You
can build hospitals anywhere but the
cellular jail should not be converted in-
to a hospital. Tt should remain as a
lace of pilgrimage for the people of
rndia to get inspiration when they visit
it. People have gone there and the
torch of their lives has been burnt out
in the Andamans. Let their names be
written in letters .of @old.on the stones
of the cellular jail, Let the cellular jail
be converted into a national monument
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[Shrimati Tla Palchoudhari]

and be preserved as such, | hope the
Minister will take this matter up per-
sonally and do it. Thank you.

N awsEn ANt Wt (gavEeme)
miwﬁ:rmgt,mgwﬁww
BT ¥ AT W@y, IA A qwran 2
o @ fafredt =48 & o e
FT ) af frew fedi srrw ¥
et g @, faa TS & gATT 59
WTE €9T AT § v A A gwaet
T FE a7 A FAT wifgn wify ag
s oAt @ 9T wi gu o, @t 20
A9 aF qmwfasw 92 way LEt
W yF a9 qr o F gafyd m
Hfx w1 o A g Tfzd 1 s
T ¥ Wt TUAF AT T § A
T FqwTr wGifgd oz fag
9w wwm aw, afe T wré
THA F A fam aw ux T
A H@frer g E faa  sarar
AT G %) s oowr TIATS
feFreer o & oarg g g
AT & a9 A @r g oo ar
iaﬁmé,m&aﬁmg,ﬁsﬁ-
LG I 1C 0 (R T —,
T Afew aF what wrew o,
TG Y ATE qAIS Z A7 by
T %) w s my o Thai e
HITAT AT R 22 FIA ¥ sqw aw
W IR F A ozw oA A
wifawr &G fr Taai oA G

St fm Aavme: oA g oW
afeat @ < d9r

h nwer we Wi oaw Wi g
& ATl wEgRT ay
i

Q% amfta  waq : FA IR F7
frzs &

APRIL 3, 1970

D. G. (Home Ministry) 240

ot fim ATeTAe: W s
auaf afrer ;. awmiv amie

ot waen w\ et = SN A
araw & e fom for el & s et

fred fet Jwma 29w Fifaa &
TAATH FHT 9T, IAH FP GAN fF7
wd b, afed faw aoa €0 a7 daw
feq sa & ar O THIW AwETS 59
& faam wew ¥ awd qmvAd, Y
FTHTIETA FTHH AT 9E FT A0
¢ ey wadiz w1 o @A AT
7T A H AZ TG F2H I AT |
TAAEZ F1 TA F1ATH T FFAT @AT
arfed A aTaraErd & g9 S 9w-
T @A 3 IW AT AT qWT AN A
3 d3m WA frwd g fred
fedi aTaviard & g@ 3 S qE

-

W e gd WA, ag s

fafredt qeoft @rman) &m fafredy
R frara wrar & 39 H fear v
% faad wv? gu ¥ 97 H SETaR
P ¥ Mo 1 m ¥
¥ weamrere gard E‘g‘“ﬁ
T ey §AR gom WA oW
1 ol oF I SR OE

it
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foar wn & o @nd agt fed @R
TR oifeems w1 gra @) e aere
arewE e & amq moR )
forgram gw @w wwwA aA § f arwt
AT FAE) X wwwar § fr e
Ater®ra &3 #r fam ox arfeEma
oy o T WY FEar , &€ ot AW
T4 2 fs arfeemis = wmEr FET )
AFT & A T2E fr g g
77 &% oifeal @ W A oW 2
@ § @ ofseara w1 wT oA 0@
g frag v w0 &1 F37 aR oo
#frd ofsam a1 o0 & o &1 @
T A ¥ OIW LG R A OFE
aFd | gz gard wwNO ¥ wh
g fafreet arga & wonfor @ fr s
arFE Fr§ 3% FIOFT W@ AT W|WIA
T FET T IFT AN a7 T AT aH
qASAT 2 FT FIE AAT &R A IIH |
TifF yFa arg iz F@ar 2 fF &9 @
Gt aqzrA ¥ 51 ZATT WER § ATEIA A
T wFF T

aNT TW Ha 8 fegargdem &1 AT
AT E g1 &1 AT F@ AwH
IT  GATHI ATIA 934l B W @F
gerar giar & fFag ad e aa
FEAT G E AT W AT F ST A
frre 1@ & ag @ wgd e =@
ar JEAT F fgeex 7 FAman 9r S
gl I F1 Adar  gg gar fF At
qgfedt w1 wa & v Iare faar @,
arEi agdy A9 A7 A ag fwE-
T ¥ o w7 AraR gy, faw F ada
gggar gfF am o fiwd amE
gz gz @ E g A @
@ @A wifgd |+ e a
A dmH gqrer few A o owmEY
AR @ wEawEl §WT IR FQ
¥ wn oy g AR fE m e
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WA & AEAAA OF  oarA A o
T Tow ¥ Al arfe s -
& H oy & s it oF AT
T A, w aeh §, w@ Ao g,
G AT F A FR awaraw, A q@-
T A 7 Il @ e
TF FqT A9 T 7 wqr ag ag g
¥ f¥ wagw oF faare qgad @i ?
¥7 gw feawm o W@ @ fr-
T § ord oar faara o Ao @ srar
forr #t g sror F st ot am fgrgeamy
HoF g1l [T F o 39 & wufow
FgEdga g, wata § dfred 3w g
wafe § WY 37 &1 & & garfers
¥ ag Fgraa fF g9 "AFAWA OF
ar @Ar @E, a1 ag o #lq arg
qg AAT AL 1A | FE AT gROAR
g # wedEr & w4 TEAEE
g & e g1 wMT wagd A
qIa gral ag aa WY A9 AE A fw
fgrgear W arf oF Awgg @1, fom @@
9t fegmma & afrr g @
AT FT dATFE TA AF EFFG AT
a7a &, Awfor &7 aws I a @
§6 WX GgEE §, & AW UF g9
WA g, wE A ama & wa
& T EE FgAnel @ WA E 1 5W g
qg ard W wafEw  AE &1 aw
atfer s & ta gt sfegamein
F1 AT oA ATH ATEA & |
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MR. CHAIRMAN: Shri S. M. Joshi.
You wanted to ask questions to the
Home Minister.

st ugo uRo wveit (g7r) : wemafy
WEEE, WA AW us Tawed
NG 2 In N T FTaT =
g famz & & Zmmg fr oo
WETIA FHITA &Y /T F FT A @A
famra g A & gad dver g
N A owEY § R omaroe anei X
W aara w1 e frar 3, w39 ok
FERAE L AOF AWt ¥ ag e
T wmm § fFag wawm wga o
& T g1 1956 H Tty Ay Mifa
TG T ¥ Y EAH  AwArR Fear
a1 f5 77 5t 2w WA 2w wAr
aifed | T FAvE W wYE ZwoAwiA
T A\ faar ) w7 ag Aaw AwT am
TRTE F AN qUA FE AaTA A wT
T WA g S oA W zEie
AT AT BW N FTATT BT sTOATHA
fear f& gw war #r¢ Zfearfoam v
TFT AN T F FEATARATE
wErA wdtaA fmar s oairw
s AR A e R, W oAy
gl ar wfegg | s gardr waieE
FERL X W ORN Fgw w4 &
gl f5 mgroe & @@ WA AT A
Fqe A7 fFa a1, g S A T
qr |\ O A F AW § ET IR A
IN FAW A fear @1 ogw oAy w
¥ wnfon fad g8, @mET sram
r gERh T g fF e w9 fammr
®Y I FHET T |

SHRI LOBO PRABHU (Udipi):

This is not fair. This is no question.
You must give us a chance again. My-
sore must have the right of reply.

wt qdo quo Wielt : F ®rE waAT Y
W Wi d o oo
T XA A WA W ¢ A
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#gT g wTEmn wfgd | ay AT
A 987 ¥9 WA 10 qTE JATH AT §
JAFT A1 IAFT TEEE AT FATA AT
W AR F OGW 139 NgT FAE
fod & @t wdem & wonfom w6
AT ITF ANCAT Y AT A AW A
Gaow & 2 sk T fady w1 g
|rfed |

WY gWTA & ACH F A a7 T 9ew
g1 & mEtewg A H agr &7 99w
& azeql 3 zfwm AW o1 FREEIR
MAF a1 AT IF & ard § g1 7
A ¥ F FEifragmemiwg 3T &
T8t A § i g gETa sfawre @
21 7 agm frag fafrma e 7z
F YT AwT YA FE A A anfE
NWFe FIRA AT ATYFE FRET W
M AAET T AW ER E I X
oo om@% 0 oy g F A mar
WA K qrEL AT BV Al BHAmMTE

SHRI M. L. SONDHI: The Home
Minister must throw some light about
the position regarding the Centrai Secre-
tariat  Sienographers’ service. There
should be justice shown to them,

st waram e (faeet AER) o
Hra FEAWIES ¥ ¥ AA wEEE &
qIRY 2| IAF AT WAWTE 1 W)
agr wafdfzsn & wr ¥ g fafaex
frtdy § wima #z mmd @
E4

MR. CHAIRMAN: All these had
been raised during the debate. The hon.
Minister will reply to the points, if he
can,

sit wfre wen (afwar) : awnfy
aEEw, AN ol & e § AT AR )
AT W i TR W w0
MIA QA TA AF qwa@ g, F
Y AT AT T CEATE |
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MR. CHAIRMAN: Because the
Chair should not be misunderstood, I
want to make it very clear that the Con-
gress Party has exceeded its time, and
that is why I did not call you. Your
name may be here, that does not mean
that everybody should be called. You
may ask a question,

| wirer swia : gare fafqe< o
Ad agwe a1 f& gww wdw Ak
fge & dra ot ardx feawz Rag
grar faarz #1 @wer § X d SEi
WIH ATH H TEE! qT FT ARG
ag 1T 3F AL ¥ | AT IAT =W A
¥ argdta F1F TOET a9 T EAT
At 338 oaE Ay F 9EIF 47
aff @9 aNEF T@ T FT qAWE |
@ gred faadt vaid marar ) mmE
A H qF F1AA A a4 faan & 1 A
I T I AN AE B TR @
FifF qzar grs #18 A Fdwrar st w7
qAE q‘o‘ﬂa ARz A oW faa faan
gfr o fre fim weE aw @mAAR
W #FT F | F A wAgm g fE
1 7EF aa frdr 1 GAFT /3 F
WE afy s ds g1 Iw Fofs
fesfa T @ ? 9T T T T g AN
IART FAT A ATAI  WIT AT &
FHE | @ AEFR T IAE 7 FAIT
frama @2 M@ € a7z fed arvd
# wmge f@@r § shg ared AR
M F | e weta, w7 @ dusfaar
¥ mr oAU 1 I wgEE A
T & 3T muTEar faar arA wrfze
g Wenaw 9w AT wfzg oW
#AT IART G E...

s g waf (FECE) 2 T F
argsi ¥ gamTAr femarem 1 Twr fe
qnC FXAET | gl wew f7d @ 39T
qFTHITT |

o sfew1 wwa : gFad €A & gfc
At & faw odfm e aY, A afd
affa gawr e IAwr AE famr
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aH FEWE N FASI & I
HHT wEE FC AT | ar G arrie

. 3

# gt agEa & wfg

awwfuq@w:m:iraniua;ahq
fafreez |

SHRI LOBO PRABHU: On a point

of order.

SHRI S. M. KRISHNA
rose—

MR, CHAIRMAN: 1 understand
what Mr. Lobo Prabhu and Mr. Krishna
and others want to say. I can assume
that they want to speak on the Mysore-
Maharashtra border question,

(Mandya)

SHRI 5. M. KRISHNA: Not that,

MR. CHAIRMAN : Let us hear Mr.
Lobo Prubhu first.

SHRI SONAVANE (Pandharpur):
He should not be aliowed. He had his
say, If he is allowed, you should give
me a chance also.

SHRI LOBO PRABHU: I would like
to know very clearly from the Minister
whelher the Maharashtra Government
did not press for the appointment of
the Mahajan Commission and whether
they did not accept very clearly the
finding of that Commission to be final.
Secondly, I would like to know whether
this new principle which we are en-
unciating was not placed before the
Mahajan Commission and was not re-
jected by it. Thirdly, I would like to-
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[Shri Lobo Prabhu]
know, if Government is going to_apply
this principle to Belgaum in the North,
whether it will apply it to the South
also and give Kasargod to Mysore.

SHRI A. SREEDHARAN (Bada-
ara): You will never get it. Do not
ave such dreams.

SHRI LOBO PRABHU: In case they
are not going to apply that principle uni-
formly, why are they making an excep-
tion and apply it to only onc part of
Mysore in favour of Mauharashtra?

SHRI SONAVANE: Is that a puoint
of order?

MR. CHAIRMAN @ Hon. Members
would like to ask many questions. Let
us find out what the Home Minister has
to say first and then if some questions
remain after that, definitely they cun
have an opporiunity of putling ques-
tions. If you usk questions hefore the
speech, there will be no end to that.

SHR1 CHENGALRAYA NAIDU
(Chittoor) ; Sir, how can he reply when
I have not put my question?

MR. CHAIRMAN: [ promise you,
Mr, Naidu. Let us first listen to the
hon. Minister und then see what cun
be done.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Chairman, the demands of the Home
Ministry have heen discussed for nearly
ten hours and I am glad that so much
time has been devoted by the hon. Mem-
bers. It shows how concerned they are
about the problems which arc dealt with
by the Home Ministry.

To begin with [ should like to make
one submission. Most of the speeches
dealt with problems which had been dis-
cussed in some depth on_previous occas-
sions and on those occasions 1 had ex-
plained the Government’s position on
thosc matters. While dealing with those
problems in my speech, 1 may be for-
given if T have to repeat somc things
which 1 had said earlier in the House.
Let me make it clear at the outset that
1 do not propose to deal with. minor
points or specific issues raised, because
it is not possible 1o do so within the
short time, I am also noy going to re-
peat the points dealt with by my
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colleague, the Minister of State,
Shuklaji. That represents the division
of work in dealing with problems.
Possibly some Members are exercised
over the border question. 1 have
nothing more to add to what Mr. Shuk-
laji said on this question.

SHRI S. M. KRISHNA:
agree with him?

SHRI Y. B. CHAVAN . He has spo-
ken on behalf_of Government and 1 am
part of the Government,

Shri

Do you

SHRIMATL TARKESHWARI
SINHA (Barh) : Whay exactly ure you
zoing to say? The hon. Members pointed
out how his reply was unsatisfactory.
His reply takes us back 10 the same posi-
tion trom where it started. If you do not
have anything to add to i, what arc
you going to do about it ? You are fac-
ing the situation to the maximum cx-
tent; we are much concerned about your
State also.

SHRI Y. B, CHAVAN: It is not a
question of what I say in a particular
case, The Government's attitude in this
matter has been explained and 1 do not
want to repeat the sameé,  Some major
questions were raised, and rightly per-
haps. The law and order situation in
the country was one of them, It is true
that it is a very important question, 1
do not wanm to mercly repeat what hap-
pened in one State or another State and
go in multiplying the incidents. T think
in a debate of this type it is much better
1o sec the whole problem in its proper
perspective, There was violence for one
cause or the other. It is much better
to sec what is the character of the situa-
tion which gives rise to the violence that
takes place. 1Tt is not purely u law and
order situation in that sense. It s not
purcly a police situation in that sense.
Basically voilence is an cxpression of
certain social, economic and  political
tensions that exist in the country, that
cxist in our system as such. (Imterrup-
tion) 1 have heard you for 10 hours
patiently. You may not agree with me
or with whatever [ am saving. But
least 1 deserve some hearing on  these
points.

hAN HON,Z MEMBER: Somc sympa-
thy.

SHR1 Y. B. CHAVAN: Certainly, 1
need sympathy, and I am prepared to
give sympathy where it deserves. Now,
the question of violence is there. If you
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see from 1967 onwards, this violence hus
taken different forms. Somelimes it is
a communal situation; sometimes it is
a situation of violence arising out of
land problems; sometimes, it is a situa-
tion arising out of the problems of
youth; sometimes it is an expression of
certain extrem= political philosophy.
These are the differcat facets. I know
therc arc some purely law and order
problems also. where dacoities or mur-

ders tauke place, These problems are
there.
A point of  view  was  expressed,

namely. that when such things are hup-
pening, whut was the Central Govern-
ment doing. | do not want to '~|I_lﬂ.' the
responsibility of the Central  Govern-
ment. | do accept the general principle
that ultimately for the integration of
this country, for the sound working ol
the Constitution, the Centrul Govern-
ment is responsible. | do not wunt ro
aive up this overall responsibility.  But,
at the sume time. whenever we say that
the States have the responsibility of
doing certain things, it is not merely as
u sort of cover for what we are not
doing, but it is due to the clear distribu-
tion of work which is indicated in  the
Constitution itself. [ say this because
in the debate, I saw some contradictory
arguments. Some said, whatcvcr‘ hap-
pens in every State, the Central Govern-
ment must take up the responsibility
and act. Others said. we must not for-
get the distnbution of responsibilities
hetween the States and  the Centre,
Naturallv, they raised the question of
Centre-State relationship.  In a way, [
would sav both the approaches are
partly correct.  Therefore, these prob-
lems will have (o be seen in their proper
perspective.

If you take problem after problem,
1 would say that the Centre-State rela-
tionship is certainly a very important
issue. Jts importance is not new. It
has heen so even from the very bhegin-
ning, when the Constitution siarted
functioning. It has become a little more
vocal, after the 1967 election, because
there is a change in the political pattern
of the governmenits functioning in this
country. But even before 1967, these
questions were there in one form or
another. On this question of Centre-State
relations, it is not that wc suddenly
became aware of the problem. For-
merly. there was one partv ruling both
at the Centre and in the different States,
The mode and tenor of the problems
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were different ; but I know from my per-
sonal experience in those days that there
were several problems between the Cen-
tre and States. We had many times raised
this question. There were many views
in different States, because even then
there were the problems of the States;
problems of deve nt, aspirations of
the people; linguistic aspirations or
other apsirations. Sometimes, there was
some sort of contradiction between the
demands and the aspirations of people
in one State and the people of another.
So, the problems were there. They be-
came more pronounced after 1967,
becuuse there ure differeny parties func-
tioning in different States. So, as a mat-
ter of fact, the question of Centre-State
relutionship needed some consideration;
needed some study.

15.08 bours.

IMR. SPEAKLR in the Chair]

Many suggestions have been thrown
up in the last few years. This gues-
tion was taken up by the Administri-
tive Retorms Commission, They ap-
pointed a Study Team presided over hy
our eminent jurist, Shri Setalvad, They
have produced a report. Even the Ad-
ministrative Reforms Commission iteelf
has  mude certain  recommendations.
Their report  reached the Governmemt
sometime in June, 1969, and after thar,
the report is being studied, and [ think
the Government will be in a position to
come to certain conclusions about it
soon. This matter was also raised in the
standing committee of the National Inte-
gration Council. 1t was decided  there
that this problem will be discussed. As a
matter of fact, some persons who parti-
cipated in the debate in the National
Integration Council agreed ta give their
points of view about the Centre-Stule
refations, T think the CPM has sent its
paper. Even the PSP has seng ila own
point of view. But we thought it much
hetter that the problem should be studied
in all its aspects,

One important recommendation of
the ARC was—somebody yesterday read
a part of it; I do not remember cxactly
who it was—that the study  of all  the
Centre-State relations  indicates thay #
is not necessary to amend the pre-
sent Constitution. hecause the Consii-
tution is flexible enough to find solutions
to the problems that arise from time 1o
time. There is no question of amend-

ing the Constitution or making structu-
ral changes in the division of powers
between the Centre and in  the States.
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It is not necessary. Really speaking, the
problems are limited to two or three
different areas. One is about the role
of the Governors, which has become a
matter of great controversy and debate.
The other is about the financial aid or
financial contributions that are given in
one form or the other. These two are
the most important spheres, because it is
in these fields that there is a continuous
dialogue, a continuous debate. So, we
w[ill I?ave to go into these problems first
of all.

About Governors, unfortunately it is
said that Governors in different States
observe different standards. The only
question about which the Governor has
got discretion is about two or three spe-
cial problems. O.ae is aboug the appoint-
ment of the Chief Minister. The other
is about the dismissal of the ministers.
The third is about the dissolution of
the Assembly. The fourth controver-
sial matter is about summoning and pro-
rogation of the Assembly, Thesc arc
the different issucs that arise in the
States. The question first arose in
Rajasthan, If you take the history of
the last three or four years, they are
very rich in experience so far as the
working of the Constitution is concern-
ed, All varieties of circumstances came

up.

SHRI RANGA (Srikakulam): They
coincide with your tenure also.

SHRI Y. B. CHAVAN: That I think
is to my credit,

SHRI RANGA : That is to your dis-
credit.

SHRI Y. B. CHAVAN: What is
happening in the country is not to my
discredit, Possibly some of the discre-
dit goes to you also.

SHRI RANGA : That is true, because
we could not dismiss you.

SHRI Y. B. CHAVAN : You cannot
do that. Now, questions arise about
Governors' powers about selecting the
Chief Minister. What does he do? The
situation arises only when there is no
one single party which is in absolute
majority. This arose in Rajesthan, The
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Rajasthan Governor decided 1o call the
largest party to lead the Government,
That question was raised here and: de-
bated. My hon. friend, our senior
colleague, Prof. Ranga, raised it. I
remember to have said then that there:
1s scope for examining this question. I
did not take any particularly inelastic
position. Later on, we went into it.
1 do not want to repeat what I said
the other day. It was found that there
is scope for laying down certain conven-
tions and guidelines, which can be help-
ful to the Governor to decide who
should be called. There is a consensus
among the jurists we consulted in the
matter that the Governor should try to
convince himself by consulting different
political parties whether the man to be
invited commands a stable majority in
the House. This should be really speak-
ing, the criterion in this matter, I
would like to say that in all the subse-
quent events, the Governors have follow-
‘E. this principle. I have no doubt aubout
this.

ot *fa Tm (3@) : dmw W 7 awp
wer WA i fawifon 0 4@ AT

sfi gmaTEm A o Fe §Oofr
fear

The other question was about dismis-
sal  That question arose only in Bengal.
Whether those particular circumstances
were right or wrong is a matter of
debate, and it can remain a matter of
debate, but the er of the Governor
to dismiss the Ministry has been con-
ceded. The third question is about the

right of the Governor to dissolve the
House. Fortunately, so far this ques-
tion has not arisen. So, I would not

offer any comments, so far as the appli-
cation of that principle is concerned.

Now the fourth question which has
become a controversial matter is about
proroging and summoning the House.
In that matter some of the parties have
taken the stand that we have changed
the position according to our conveni-
ence. It is not so. On the other hand,
I would submit, some of the parties
have tried to interpret the right of the
Governor in this matter according to
their convenience. When certain politi-
cal parties in UP wanted the Governor
to call the session and when the then
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Chief Minister of UP, Shri C. B. Gupta
took the stand that he will call the
Assembly the next month, it was é:ressed
by some people that it is the duty of
the Governor to call the session earlier.

st wg fawd (7<) : wifs ame &
It ggq us  fedraT foar an, =
fra g i & F7r gem

SHRI Y. B. CHAVAN : It is not so.
Even there in Bengal, I would like to
remind Shri Madhu Limaye, because he
is an expert on the Constitution.. ..

ot vy fawd : oadf wrg

SHRI Y. B, CHAVAN: If you are
not, then you can take it from me. The
point in Bengal was that the Governor
wanted the Chief Minister to call the
session; he did not himself call the ses-
sion. In Bengal he dismissed the Gov-
ernment. Here the point at issue is
whether the Governor can himself sum-
mon the House, or prorogue the House,
or he can only act upon the advice of
the Chicf Minister, In Bengal he want-
ed the Chief Minister to give him advice
to call the session earlicr, not that he
wanted to do so in his own right.

it vy fawd @ adf wrar, av feform
i fear?

sy am T 9 FF FSFT
Fmg
The right of dismissal of the gov-

ernment is there. As far as summon-
ing and prorogation are concerned, let
us forget the party interests and let us
forget what happened in what State. But
certainly, at the same time, let me make
my position very clear. Sometimes, it
is quite possible that the Chief Minister
may give wrong advice; one cannot say.
It depends wupon the -circumstances.
Suppose, for instance, there is a no-
confidence motion pending before the
House, if the Chief Minister gives an
advice to prorogue the House, perso-
nally I would feel that it is wrong to
give such advice to prorogue the House.

But it is not the fault of the constitu-
tional ion; it is the fault of our poli-
tics. us try to understand this.
9—2 Lok Sabha /70
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Whatever is wrong with 'golitics, let us
not try to attribute it to the wroking of
the Constitution. Unless we show con-
sideration for the working of the Con-
stitution, unless we try to keep the
values of the Constitution above the
interests of the political parties, the
political difficulties are bound to arise
from time to time.

As a matter of fact, some hon, Mem-
bers arc trying to make the Governors
despots by their interpretation of the
Constitution. We are the protec-
tors of the rights of the people. We
must interpret the Constitution in such
a way that the rights of the people are
protected. ... (interruptions) 1 cannot
carry on a dialogue with all of you
simultancously.

SHRIMATI TARKESHWARI SIN-
HA (Barh) : What about the instrument
of instructions to the Governors?

SHRI Y. B, CHAVAN: 1 am prepar-
cd 1o have a dialogue with her a little
later, not now.

1 was rying to discuss thc problem
of Centre-State relations of which the
Governor's power is one aspect. I
would like hon. Members to take care
of one thing. It is the basic respon-
sibility of the Central Government to
see that the Constitution is properly
worked, that we encourage the forces of
integration and that there is the adminis-
tration of peace, At the same time, the
States are also equally responsible so
far as their sphere of activity under the
Conslitution 1s concerned.

SHRI PILOO MODY
Please do not leave it at that.
has to be a littlc more than that.

SHRI Y. B. CHAVAN: 1 know.

SHRI RANGA : That
is taken by him.

SHRI Y. B. CHAVAN : Whenever
it was found necessary for the Central
Government to intervene during the
last three years it was not shirked. In
more than five States the Central Gov-
ernment had to intervene and take over
the administration. How can you then
say that we have failed in our duty ? Tt
had never happened before 1967. No
month of a year had passed without
having some State or the other under

President’s rule.

(Godhra):
There

“little more"
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It is indicative of two things. First
i3 that there is something basically
wrong with our party politics.

SHRI
know.

SHRI Y. B. CHAVAN : What is the
use of merely knowing it?  You
know many things and I know many
things. Unless we examine and under-
stand the problem, it will be of no avail.
I am not speaking as a partyman. I
am not merely saying it as a minister,
I would like all serious thinking people
to consider what is wrong with us,

PILOO MODY : That we

SHRI
listen?

SHRI Y. B. CHAVAN: We had in
1969 mid-term elections in five States

PILOO MODY: Who will

before the five wvears were out. Un-
fortunately, we find that those very
States are still sick States. 1 do not

mean “Sikh" States; 1 mean, “sick™
States—S I CK, sick. We find that
only in those five States there is again
a change of government and one of them
has again come back under President’s
rule. So, we have to examine what is
wrong with us. If at all we want to have
some proper solution, it is necessary that
we do so. Merely trying to find some-
body as a scapegoat and beat him—
sometimes angry or confused people try
to hold up somebody and beat him and
if vou want to make a scapegoat of me,
1 do not mind being one—is not going
to lead you to a solution as such. The
solution, as a matter of fact, is that
all the political parties should go deeper
into the causes of the trouble of the
country today. I woud not merely tell
this to others. It is much better that all
of wus sit down and go into it..

SHRI BAL RAJ MADHOK (South
Delhi): The Leader, the Prime Minis-
ter, must set the right example. ... (in-
terruption)

SHRI Y. B. CHAVAN: Extreme poli-
tical ideologies are responsible for the
violence today. There is no doubt about
it. There is a sort of ferment going on
in all the political parties.

Some Members raised the question of
defections. 1 hope, all the leaders of
parties, who were present in that dis-
cussion which we had in the Committee
on Defections, will rememher what we
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discussed and what was our basic con.
clusion. Our basic conclusion at that

time was that it is difficult to define
defection.

SHRI PILOO MODY: On the last
occasion I defined it for you. If you
step down from your Home Ministry
and come here, it is not defection ; but
if one of us climbed up to the Home
Ministry, that is defection.

_SHRI Y, B. CHAVAN: Then, accor-
ding to your interpretation, there is no
defection in the country because I have
not gone over to that side and you have
not come over to this side,

SHRI PILOO MODY: Nor are you
likely to.

SHRI Y. B, CHAVAN: I must say
that the committee’s examination of the
problem at that time was more realistic
than now. It was said that we were
passing through a phase in our country
when there was a perpetual readjust-
ment of political thinking and loyalties,
At that time it was anticipated that therc
would bc a possible splitting and amal-
gamation of parties which later came
true. The only limited part of defec-
tion that was considered necessary to be
dealt with was the tendency of leaving
parties to get office. The Defection
Committee—it was not merely a com-
mittee appointed by Government; it was
a committee representative of all the
political thinking in this country—came
to the conclusion that what we could
cffectively deal with was not the gene-
ral problem of defection, because it was
very difficult to define defection, but the
changing of parties by people from one
side to the other only in order to get
office (Shri Piloo Mody : Or for profit.)
and whether that could be controlled
for one year. They made another sug-
gestion also about the ceiling on the
size of the Cabinet etc. That was also
another important suggestion,

dfagfemd : & & R gimwmw
feadr oft & w71 a1 s SAer off
T A AfeT @@ W@ aOT Ag
. . (wwam) ...,

SHRIMATI TARKESHWARI SIN-
HA: May I remind you of your ‘s
stand? en Shrimati Indira andhi
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was the Congress President, the Work-
ing Commntt_ee had taken a decision—
it was a united party then; 1 was also
there—that even if a person defects
from another party, he will not be taken
into the Congress unless and until he
is asked to seek an election and that, if
he is elected after seeking an election,
only then he will be taken in. What
happened to those golden promises, tra-
ditions and principles that you laid
down? You have vwviolated them...
(Interruptions)

St Tdt T fqw gearw oifor 5
¥ foo gar av

SHRI Y. B, CHAVAN: I know
many of the decisions which we had
taken when we were united. What is
the use of saying all that now? (Inrer-
ruptions)

ot vl W qg mET ST E) Gav
daE JE AT =fam

SHRI BAL RAJ MADHOK: What
about the unanimous decisions that
were taken? Have you tried to imple-
ment the unanimous decisions even?

st vy fawad : w0 ¥ oA @O
g TER T W owEr wen ?

SHRI Y. B. CHAVAN : I am coming
to that. We had discussed this pro-
blem in a small committee, Then, we
had decided that the Report should be
properly discussed in both the Houses
and that, after assessing the view of
both the Houses, then we could go
ahead in formulating the Bill based on
those discussions. This Report has
been discussed in the other House, The
Report is going to be discussed in this

House. I had given notice of during
the last session. I am not complaining
about it. I am merely stating a fact.

Unfortunately, we have not been able
1o get time to discuss the Report. Let
us discuss it again in a full forum and
then come to conclusions. We are,
in that sense, committed to bring in a
legislation based on the discussion in this
honourable House.

I will now refer briefly to the commu-
nal riots. Communal tension is one
of the saddest things that has h
in our country, I have no doubt about
it. We have many times gone into the

CHAITRA 13, 1892 (SAKA)

D. G. (Home Ministry) 258

causes of it. We have never said, as
some Members tried to indicate, that
a Government publication has said, that
many things have happened because
Muslims were taking the initiative. The
Government has never taken that stand.
Some political parties may have taken
that stand.

SHRI OM PRAKASH TYAGI (Mo-
radabad): The Bhagwat Dayal Commis-
sion Report,

SHRI Y. B. CHAVAN : You have not
completely read the Raghubir Dayal
Commission Report.

I must say one thing. I have said
many times before and I would like to
repeat it here that a feeling has been
created which is responsible for com-
munal troubles, that one particular
community. is not loyal to this country.
When such a basis suspicion is created
in the minds of the people, all the diffi-
culties arise. The so-called demand of
Indianisation looks quite an innocent
thing. But when we raise a doubt
aboul one particular community as
such . . . (Inferruption)

SHRI BAL RAJ MADHOK: Who

has raised it?

ot anae nat (A7) ooy e
FAM? TACATT EWATT W AIE 6T G
g ... (wwam). ..

ft TraRrTTy wogTe ;IR AT H
Y A A ACEIE K OAH g AW
L

st mwew wwf : oamw qifefews
wifex & &8 A =@aw@ amA § AfEA
 To¥ At ¥ wifs wa d=r AMfeo
=t dw e ®moft ¢ AT AR
T wgre T S I §

st wwe Tw oneft (o)
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2T
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awf sk §)
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SHRI Y. B. CHAVAN : So far I have
not mentioned Jana Sangh....(Intcr-
ruptions) Sir, we met in a standing
committeec of the National Integration
Council and, fortunately, all the politi-
cal parties were there—]1 am talking only
about the constructive part of it—and
we came to a conclusion, including Jana
Sangh party, that we should create a
joint campaign in the country to see
that no particular community should be
maligned in this way.

SHRI BAL RAJ MADHOK: But
you did not take the initiative. We
wanted you to take the initiative.

SHRI Y. B. CHAVAN: 1 am glad
that at least in that mecting the Jana
Sangh took this position, and I hope
they will keep the promise they have
made in this matter. Let them join
other parties and create condition  of
unity in this country.

SHRI BAL RAJ MADHOK: We are
prepared.  Let the initiative come from
the ruling Party, Let the ruling Purty
give a declaration that they will not
use this communal question for party
ends, You ure working up communa-
lism in the country, You have vested
interests in deing so.

SHRI Y. B. CHAVAN : Mudhokji,
you have forgotten one thing. Only
yesterday somebody made certain obser=
vations. An hon. Member from West
Bengal said the Congress suffered in the
1967 Elections because the Muslims did
not support the Congress anywhere in
the country. I hope I am quoting him
correctly. Therefore, there was no ques-
tion of Congressmen getting the votes
of Muslims. (Interruptions)y There was
no question of Congress trying to , .
(Interruprions)

.

SHRI P, G. SEN (Purnea): 1 repre-
sent a constitucncy which has  309%
Muslims. . .

SHRI Y. B. CHAVAN: I only quoted
those people. T did not say... (Inter-
rtrpfforr_.'r)

SHRI P. G. SEN: 1 do represent
the people. 1 object to this.

SHRI BAL RAJ MADHOK: The
very fact that you have quoted him
means guilty-conscience pricking.
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SHRI1 Y, B, CHAVAN: No, No. 1
am trying to prove that there was no
question of Congressmen taking a com-
munal position, Congress consistently
stood by the principle of secularism all
the time. . (Interruptions)

SHRI P. G. SEN : I object to what
he said. Don’t hide yourself.

SHRI Y. B. CHAVAN: Ultimately
coming back to the problem of commu-
nal tension, we will have to take care of
one thing, This one question is going to
be the real test and trial for the political
Parties in this country, Unless wec
succeed in creating an atmosphere of
peace  and understanding and creale
amicable relation between all the com-
munities in the country, nothing is going
to happen. (lunterruptionys)

Now T would like to touch the other
problems referred to here. I know [
have a very short time at my disposal.
Naturally, questions were raised about
statehood for Union Territories.

o\ gEnET Wl (219T) : A7 98
s wrEar g fR oo mw agiev
WEAT F vl §oww e faw e
AW ATA AT WE ATAG 7

o fma mTaw ;A T AgIE
T WY & mIavg A R4 97 g4
frar 2, =997 WG HI9FT BAT 94N
. (uEaE) L

SHRI Y, B, CHAVAN: I do not want
to go into all the questions. There are
scores of questions which need to  be
answered,

SHRI PRAKASH VIR SHASTRI:
It is a very very important question.

SHRIMATI TARKESHWARI SIN-
HA : May I submit to the hon. Minister
that in the other House the Chairman
of the Rajya Sabha allowed an hon.
Member to raise this issue of Lal Baha-
dur Shastriji's death, I think no satis-
factory reply has been given in that, 1
think it is the duty of the Home Minister
to satisfy the House and the country as
to the exact position in that case. Be-
cause the Chairman of the other House
allowed a debate, it means he was quite
convinced about the cogency of the
point.. Therefore, I would like you to
reply to that.
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SHRI Y, B. CHAVAN: What hap-
pened in the other House, I won't dis-
cuss it here.

) SHRI RANDHIR SINGH (Rohtak):
Sir, if you allow like this, everybody
will put a question.

SHRI PILLO MODY : Anything you
want you ask,

qWA WEEW : T AT HH &g
g5 faar &, o7 amowT FEer &Y @y
arfew

SHRI Y. B. CHAVAN: I may deal
with some specific problems. They are
not small in themselves but I would
like to deal with them briefly.

The question of conferring statehood
on the Union Territories has been raised
from time to time and I was referring
to this question when I was answering
some of the questions this moming, A
major demand has come from Himachal.
Pradesh and the other from Manipur,
Tripura and other places. We are aware
that there is a strong feeling in this
matter. But we will have to go bv cer-
‘tain criteria and these criteria will have
to be on certain financial considerations.
Naturally political aspirations also can-
not be forgotten. I don't deny the force
and strength of the political issues. In
this matter we will have to go in a
more orderly manner and certain objec-
tive criteria will have to be followed.
In this matier our present policy is this
that we must see that at least some
financial stability is likely to be main-
tained after giving them Statchood etc.
Ultimately the problem is of giving them
enough facilities and resources for the
pcor!c to develop economically and so-
cially. This is really the problem. It is
not a question of State or their territory.
At the present moment in some of the
States, in some of the Union Territories,
the Central Government has to take a
heavy financial responsibility. We have
started a process in this matter of having
discussions with Himachal Pradesh. A
paper was prepared with the help of the
Planning Commission and on the basis
of that we had some discussion with the
Chief Minister of Himachal Pradesh and
I hope that the discussions will ultimate-
ly fructify and lead to the solution which
is so much in the minds of the people
of Himachal Pradesh today.

CHAITRA 13, 1892 (SAKA)  D. G. (Homé Ministry)

262

DR. RAM SUBHAG SINGH:
(Buxar) : What about Manipur?

st v wm : wfrg-fago & @
W g Fifem

SHRI Y, B. CHAVAN: I do say that
it has got its own problems but at the
present moment, as I said, this problem
of Himachal Pradesh is being consider-
ed and 1 cannot say whether the pro-
blem of Manipur is so acute now.

No, Sir, one significant achievement
that I must mention is, that only yester-
day the autonomous State of Meghalayu
was inaugurated. This honourable
House has endeavoured for a long time
and ultimately the Bill that we passed
here has resulted in the actual creation
of a new autonomous State. I take this
opportunity to give our greetings to
the people of Meghalaya.

Sir. one hon. Member mentioned
about pensions tg freedom fighters, I
know the number of freedom-fighters in
the country runs into lakhs. And,
it has been the accepted policy so far
that it is for the States concerned to
look after the problem of the freedom
fighters and some States have prepared
some detailed schemes about it; and
they are being implemented. But we
found that one particular group of free-
dom fighters was not given attention to,
as it should have been. That consists
of some of the leaders or some of our
political sufferers were sent to the Anda-
mans from early twenties. Therefore
we selected this problem for the special
consideration of the Central Govern-
ment and we have now worked out a
scheme whereby a prisoner or political
sufferer who has spent sometime in the
Andamans. . .

SHRI BAKAR ALI MIRZA: § years;
not some time ...

SHRI Y. B. CHAVAN: That has
been amended now. Even if he has serv-
ed his sentence in the Andamans for a
day ultimately his responsibility will be
taken over by the Government if his

. total term of sentence was not less than

5 years. Under that scheme we have
started sanctioning provisional pensions
to those people. I think in some cases
we have given pension of Rs. 200, in
some cases, Rs. 300 and so on. We
have taken this as our responsibility.
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SHRI JAGANNATH RAO JOSHI :
What is the Government of India doing
to get the release of Dr. Masceranhas,
who is suffering in the Lisbon jail ? 1
want to know whether Government is
considering to give some relief to his
wife who is here suffering.

SHRI Y. B. CHAVAN : I know that
is one of our most important duties; and
in this matter Government has not for-
gotten Dr, Masceranhas, we are pre-
pared to use every possible means to
secure the release of Dr. Masceranhas.

st M= WA AR ;I A IATH
G WE fa g8 WIE

SHRI Y. B. CHAVAN: T will look
into it and 1 request the hon. Member
to discuss it with me. This is certainly
a good suggestion which the hon, Mem-
ber is making.

There is one other point, and that is
about the Scheduled Castes and Sche-
duled Tribes and their problems of em-
ployment. 1 think it was our duty to see
that whatever we did in this matter, we
did it in a proper way. 1 would like
to tell the honourable House that in
respect of whatever we have donc in
the course of the last few months and
the steps that we have taken in this
matter, were directed towards thc two
aspects of the problem. One is, a very
vigorous implementation of the policy
of reservation. We found that some
times there was some slackness in the
process. We took certain steps to see
that the policy which is accepted 1s
rigorously implemented. The other as-
pect of the problem to-day is to increase
the extent of reservation as such.
would like to say that very recently we
reviewed this question and we found that
the present percentages of reservation
were based on population of 1951. So,
we reviewed the position in the light of
census figures of 1961, We found that
the reservation had to be increased.
1 would like to tell the honourable
House that accordingly instructions were
issued. According to them where direct
recruitment is made on All India basis
by open competition, the percentage of
reservation for the scheduled castes has
been raised from 124% to 15%. In the
recruitment made otherwise than through
the open competition, the reservation for
them would continue to be 16.2/3%.
For the scheduled tribes, the percentage
of reservation for direct recruitment
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either by open competition or otherwise
has been raised from 5% to 74%. We
have also decided that the period for
which unfilled reserved vacancies for
scheduled castes and scheduled tribes
may be carried forward be increased
from two years to three years to ensure
that this quota of reserved vacancies is
not permitted to lapse easily.

st e am qAT (FRT): A
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SHRI Y. B. CHAVAN: The honoura-
ble House would be happy to note the
recent decision taken by Government
during last year. (Interruption).

SHRI SHEO NARAIN: You have to
fulfil this obligation that our young boys
are still on the streets in Allahabad.

SHRI Y. B. CHAVAN: Also we have
decided that in matters of promotion
from one category to another, persons
belonging 1o scheduled castes and sche-
duled tribes should be given certain spe-
cial concessions. In case of the schedu-
led castes and scheduled tribes persons
who are senior and are within the num-
ber of posts to be filled, the selection has
to bc made on the basis of fitness and
they will be given onc grading higher for
placement. This is a new decision taken
and I hope that the implementation
would improve the situation and more
facilities would now be available.

SHRI BUTA SINGH (Rupar):
Cruelty to the scheduled castes and
scheduled tribes is increasing daily all
over the country. What have you done
about that?

ot th og : @t qw @ §
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SHRI Y. B, CHAVAN: 1 was com-
ing to that. This was one of the pro-
blems which Shri Joshi mentioned.

SHRI R. D, BHANDARE (Bombay
Central) : How will you fill in this back-
log? Of course the government's stand
for raising the percentage must be appre-
ciated. But the most important factor
is the question of backlog.
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SHRI Y. B, CHAVAN: I quite agrec
with the hon. Member, But I would
like to have his suggestion. You will
please send it on to me and come and
discuss that with me.

SHRI KARTIK ORAON (Loharda-
ga) : Sir what about the restoration of
illegal alienations of tribal lands?

SHRI Y. B. CHAVAN : The subject
of illegal alienation of the land of the
tribals particularly in Bihar was discus-
sed many times in this honourable
House. The honourable Member raised
this when we discussed this problem in
Bihar Consultative Committee. At that
time the Consultative Committee of
Bihar had passed a legislation for this.
And it is being implemented. It has
also created some new problems which
will have to be considered. And I
think that the present Bihar Govern-
ment will pursue this policy more
vigorously.

Then, Sir, the hon. Member, Shri
Prakash Vir Shastri raised the question
of Pakistani nationals’ overstaying here.

SHRI BALRAJ] MADHOK : They
are thousands in number,

SHRI PILOO MODY: They are not
Pakistani nationals but they arc Indiun
citizens who have not been able to get
citizenship rights.

SHRI Y, B. CHAVAN: Some of the
cases are of that type. Most of them
are here, They could not be given the
citizenship rights, Therefore, most of
them are allowed to stay from year to
year. There are also certain bad people.

SHRI PILOO MODY: Please look to
their miseries also.

SHRI Y. B. CHAVAN: You have
given rather inflated figures. There are
some Pakistani nationals—minorities in
Pakistan—who have come here. Really
speaking this is a human problem which
has also to be considered. They are
very large in number. Their problem
has to be solved.

SHRI PILOO MODY: What about
the passport and other citizenship faci-
lities to the Muslims?

SHRI Y. B. CHAVAN: That will
have to be gone into, Some hon. Mem-
bers particularly Shri Bakar Ali Mirza,
made a mention of Telengana. I do
understand the importance of the pro-
blem. Wa have discussed it many times
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in the House. Merely repeating the
same demand for separation 1s not likely
to help either the people ot Telengana
or the country or the State of Andhra.
Really speaking, one has to go into the
problem in a coastructive wav, What
are the basic problems? First, the neces-
sity of giving morc opportunities for
the development of that area. Second,
giving a right sphere for the employ-
ment of the loc:l people. The whole
trouble started out of that. After con-
sultations, discussions and deliberations
with all, the question of surplus was
gone into. The report of the committee
presided over by the Supreme Court
Judge appointed for the purpose was
received. They suggested a certain
amount. 45 crores and after toking all
factors into consideration we decided the
surplus to be spent as Rs.

As for employment possibilities, there
are two aspects. One is the problem
of the integration of the different ser-
viees. That has to be expedited. Cer-
tain deficiencies were there. Remedial
steps were taken. Certain committees
were appointed. They went into the
matter and discussion is still being coa-
tinued,

The other question was about trying
to get employment for the local people,
Mulkis as they were called. The rele-
vant enactment has been struck down by
both the High Court and the Supreme
Court. So there is no legal way out.
But we appointed a committee of jurists
who went into the matter. They have
suggested a way out, that recruitment
should be decentralised. and if it is done
at the district level in the cases of class
II, 111 and IV, particularly class 111 and
IV, this will give large scope for em-
ployment of the local people. The
Government of Andhra has accepted that
recommendation.

Then the question was about the
Regional Council contemplated in the
Constitution when Andhra was reorga-

nised. We thought it necessary to give
it some more powers. Even the finan-
cial arrangements being made for the
development of Telengana area can now
be discussed in tha; committee. We have
decided to enlarge some of the powers
of the Committee.

I think the House should give its
blessing to these proposals—these are
the constructive approaches of the pro-
blem—and see that they are worked
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[Shri Y. B. Chavan]

roperly. 1 reguire keen cooperation
rom all sides of the House in this
matter.

SHRI BAKAR ALI MIRZA: Exactly
that is the difference between our
approach and his. He thinks there are
certain things to be remedied, Why
is he taking such a rigid stand? Why
does he not listen to us? Is it because of
Vidarbha?

SHRI Y. B. CHAVAN: Mention was
made about the death of the late Prime
Minister Lal Bahadur Shastri. I do not
know what the hon. member who raised
it wanted to say. This question was

discussed in the House before, imme-
diately after Shastriji's death.
W gemdl? W c I@ W A
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The External Affairs Minister at that
time, who is the resent Defence Minister,
made a detailed statement on the floor
of the House. There were questions and
answers on many things, I was there.
We are all very sad to have witnessed
one of the worst tragedies in our
national life, The man who led the
nation in a triumphant manner in an
armed conflict when he went to seck
peace did not, unfortunately return
alive. That was the greatest tragedy in
our national life.  But let us not add to
the dimensions of it by creating suspi-
cions about the death. I was there my-
self. 1 had scen Shastriji in good condi-
tion. He was active throughout the day.
From four in the afternoon onwards I
was with him most of the time till about
9.30 or 10 in the night. He was active.

SHRI BAKAR ALI MIRZA: Over-
strain.

SHRI Y, B. CHAVAN: Quite right;
may be one of the causes. He left us
a few minutes before 10 when we were
all in a reception given by Premicr
Kosygin there. He was mixing with
people, talking and joking with friends
there. After that they had arranged an
entertainment programme. 1 think we
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sat in the same row two or three places
apart. He was having some interesting
jokes with other people. A little before
10 O'Clock he took leave of all of us
and particularly the leaders of Soviet
Russia, and that was the last time that
1 saw him. After that we know that he
had a talk with some family members
in Delhi. He was given milk by his
personal staff. He took the milk and
retired by 12.30 or so. Because the
very next morning we were supposed to
leave Tashkent for Kabul, we were
going to stop at Kabul. After we went
back at 10 P.M. we were busy packing
as we had to leave early morning. 1 was
awake till 1 O Clock in the night and
had just gone to bed when suddenly my
assistant who was with me came rushing
to tell me that Shastriji had taken ill.
It was about 1.30. We were slaying,
in the Tourist Hotel and the villa in
which the Prime Minister was stationed
was about 200 to 250 yards away. It
was mid-night and we had no conve-
yance at that time. Practically in our
night dresses we ran there. When we
went into his bedroom. Dr. Chugh, the
doctor who accompanied us, and one or
two persons were trying to give him
massage, they were making some efforts.
Then started coming the Russian doctors.
I think, in between, came the Prime
Minister Mr. Kosygin himself.  They
tried to give him more treatment certain
other trcatment. We find that they
have given a medical cerificate for that
matter. Our own doctor who accompa-
nied us specially, a man who was a com-

tent doctor, himself treated Shastriji in
is last minutes. Then, there was the
history of the heart trouble.

Under the circumstances I even now
say we are all sorry and sad, at least
will remain sad till the end of my life,
having gone through this experience but
we cannot say that there was any thing
suspicious about the death of Shri Lal
Bahadur Shastri. This is my persenal
conviction. Whether I will be able to
convince some of the Members who are
very concerned about it, is a different
matter, but I feel that there are no rea-
sons for a suspicion about the death of
Shri Lal Bahadur Shastri and as such
there is no necessity of any enquiry.

=t wetwEre wred : & fad gEAT
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SHRI Y, B. CHAVAN: You have
now said it, but I would say that my
information is that his own personal ser-
vant who had been with him for long
years gave him the milk and he was
with him till 12.30, When Shastriji deci-
ded to go to bed, he asked him to go
away, and it was only after that that he
went. If you want to raise some suspi-
cions you can do that. I would tell my
story. I do not know what other Mem-
bers have to say.

D. G. (Home Ministry)

. 1 know it hurts many people if there
is suspicion, but we cannot build a new
story on the basis of suspicion and un-
necessarily introduce a mystery into the
life of a person who is dear to us,

W) awEte nwedl o Og Adg gaT
2, sAfAT 19 SATART FATG |

SHRI Y. B. CHAVAN : What can
be done? There is no doubt, Why create
doubts and then start cnquires? It is
not very fair.

SHRI M. V. KRISHNAPPA (Hos-
kote): Why was this not raked up all
these four years?

st Ag fomd : TR ATEd 7 Fo@T
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SHRI Y. B. CHAVAN : 1 would just
make mention of a small thing and then
conclude because 1 know I am taking
a little more time, Some Members
mentioned about the privy purses. 1
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should like to tell them that Govern-
ment’s decision in this matter is to give
some transitional allowances to the
rulers. That scheme is being prepared ;
it is not vet finalised. When the Gov-
ernment comes before this House natu-
rally we shall communicate it to the

House.
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SHRI C. C. DESAI (Sabarkantha):
We had asked for some information. .
(Interruptions) whether the amouat paid
to the ex-ruler of Jammu and Kashmir
was a privy purse of ex-gratia paymeat
or political pension, whether it was lia-
ble to tax, whether he has paid any tax.
I asked a specific question. I hope the
hon, Minister would have got the neces-
sary information from the Central Board
of Direct Taxes and would give a reply.

SHRI Y. B. CHAVAN: I know you
are pursuing the matter very energeti-
cally and you have written to me.

SHRI C. C. DESAI: You have had
ample notice.

SHRI Y, B, CHAVAN: I do not pro-
pose to deal with any such specific
matter. You are raising some constitu-
tional points; I cannot %o into them
here. I shall write a reply to that ques-
tion. You have already communicated
to the Prime Minister also ; 1 shall send
a reply.

SHRI M, L, SONDHI: The Central
Secretariat Stenographers’ Service—who
is holding up the issue of orders on pro-
motions? 1 know that you are a very
cfficient Minister. That is why I ask:
who is holding it up?

SHRI Y. B. CHAVAN: The hon.
Member is making wrong assumptioas;
nobody is deliberately holding up any-
thing.

SHRI M. L. SONDHI: May I read
it? N
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SHRI Y. B. CHAVAN: You have
raised a specific question; I invite you
to come and discuss it with me,

SHRI M L. SONDHI: At lunch or
dinner? When?

SHRI Y. B. CHAVAN: Will you
mind breakfast ? . . (Interruptions.)
Shri Indrajit Gupta raised certain mat-
ters yesterday about certain Supreme
Court Judges hearing the case on na-
tionalisation of banks. I am not taking
any particular view in this matter, Cer-
tain facts have been given to me by
the Chief Justice of India and I want
to give these facts for the information
of the House so that the whole thing
can be seen in its proper perspective.
‘The Bench was constituted by the Chief
Justice minus himself because he had
given assent to the Bill as Acting Presi-
dent. The facts are as follows. When
this question came up, Justice Shah
informed the Counsel that some Judges
had some accounts with these banks and
some Jud, had shares and asked
whether there was any objection for
their sitting on the Bench ? On behalf
of the Government the Attorney Gene-
ral replied that there was no objection.

SHRI NAMBIAR (Tiruchirappalli):
Government had no authority to give a
reply like that. What authority have the
Government?

SHRI Y. B. CHAVAN: These are
matters of opinion. You can hold one
opinion and othéer Members can hold
another opinion. But 1 think it is my
duty to give these facts because the
Chief Justice wanted me to convey the
facts . . . (Interruptions)

SHRIMATI TARKESHWARI SIN-
HA: The Law Minister should have told
the House these facts, The impression
created by him was that they had done
some very irregular thing. We want to
censure the Law Minister for this serious
lapse, It was deliberately and inten-
tionally done to denigrate the judiciary
and we condemn this act of the Law
Miaister.

SHRI NAMBIAR: They should have
been kept out of the panel and the Gov-
ernment were ill advised to give such
wrong advice.

16 hes.

SHRI Y, B. CHAVAN: I am not
going into the merits of the matter, 1
am only giving the facts.
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SHRI PILOO MODY: Government
‘Wwas one of the disputants, Why do you
say “Government advised"?

SHRI Y, B. CHAVAN: On behalf of
the Government, the Attorney-General
was there, He gave his view,

SHRI BAL RAJ MADHOK: These
things should have been given earlier.

SEVERAL HON. MEMBERS rose—

SHRI VASUDEVAN NAIR (Peer-
made) : When Shri Indrajit Gupta spoke,
he said that the judges ought to have
voluntarily retired. These facts are not
secret. These are known to everybody.
The hon. Member there need not say
that these facts were not known to us.
These facts were known. So, we rightly
feel that they should have retired vol
untarily. Why should those sitting there
object? (Interruption)

SHRI BAL RAJ MADHOK : Mr.
Speaker, Sir, the way the judges are be-
ing maligned in this House is not pro-
per. It is not good, Our great judi-
ciary is not interested in  anybody.
Therefore, these facts which the hen.
Home Minister has given should have
been given carlier. (Interruption)

MR. SPEAKER: Do not malign the
judges. That is wrong, That is really
very wrong.

SHRI S, M. BANERIJEE (Kanpur):
Sir, 1 rise to a point of order.

AN HON. MEMBER :
rule.

MR. SPEAKER: Do you want some
information, or is it a point of order?

Quote the

SHRI S. M. BANERJEE: It is a
point of order. If I want any informa-
tion, 1 would have framed a question.
Sir, the point of order is this. The hon.
Home Minister has just now mentioned
about those two judges, and about what
the Attorney-General said. This has
become a controversial matter, because,
Shri Atal Bihari Vajypayee, when he
spoke in Kanpur on the 29th March
last, said—he did mention these things
“Those who ha::dtaken the mign
Mr. Vajypayee newsmen C e
aware dmt the two judges have volun-
teered to keep away from the case, but
were dissuaded from doing so the
Government counsel himself. Jan
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Sangh regarded the impeachment talk as
highly mischievous, dangerous and de-
plorable.”

MR. SPEAKER: There is no point
of order.
SEVERAL HON. MEMBERS rose—

~ SHRI S. M. BANERJEE: I am com-
ing to that. Since the Government
counsel in this case was the Atlorney-

General. . . (Interruption) Sir, T am
raising this point or order. You may
dismiss or reject the point of order. But

kindly hear me.
MR. SPEAKER: There is no point of
order in it.

SHRI 5. M. BANERJEE: He has
already mentioned that the Atlorney-
General is the Government counsel in
this case. The Attorney-General has a
right to address this House, Let the
Attorney-General come and address this
House. Let him address the House.”™"

MR. SPEAKER: There is no point of
order, 1 do not treat it as a point of
order.

SHRI PILOO MODY: ** Why not
impeach him?

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: Will all of you sit
down, please?
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SHRI Y. B. CHAVAN: Shri Indrajit
Gupta has made some point,—{(Inter-
ruption)—that those judges should have
voluntarily decided not to sit on the

Bench. That was the point that was
made by him,

MR. SPEAKER: I bave already ruled
that it is not a point of order.

SHRI THIRUMALA RAO (Kakina-
da): Sir, on a point of order.

MR. SPEAKER: There is no point
of order on the other point of order. I
have already ruled out that point of
order,

SHRI THIRUMALA RAO: Just
one minute, The point of order raised
by Shri Banerjee has brought forth one
issue which you have correctly ruled
out.

MR. SPEAKER : Therefore, it is not
a point of order...

SHRI THIRUMALA RAO: 1 oaly
wish to drdw your attention to the very
objectionable remarks regarding the
judi:):iary. which he made. (Interrup-
tion

*sExpunged as ordered by the Chair. Please see col. 277.
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SHRI S. M, BANERIJEE: ** (Inter-
ruptions)

SHRI BAL RAJ MADHOK: The re-
mark he has made about the judges
should be expunged, (Interruptions).

MR. SPEAKER: 1 have not been
able to hear any remarks due to noise.

SHRI A. K. SEN (Calcutta—North-
West): I want to quote a precedent.
Chief Justice Hidayatulah was presiding
over a bench in a matter in which the
appellant was the Delhi Cotton Mills
Limited, who succeeded in the matter
against the Delhj Municipal Corpora-
tion, which is u public body, The
Attorney  General, Mr. Daphtary,
appeared for the Delhi Municipal Cor-
poration. 1 appcared for the Delhi
Cotton Mills. Chief Justice Hidaya-
tullah said, “I happen to be a share-
holder of Delhij Cotton Mills. Have you
any objection?” Mr. Daphatary said he
had none and I said 1 had none, The
Chief Justice decided the appeal against
the Delhi Cotton Mills, It is a reported
judgment. So, I hope nothing is said
in this House which brings down the
judiciary. That is thc only pillar on
which our democracy can stand.

SHRI PILOO MODY: On a point of
order, Sir, Article 121 says:

“No discussion shall take place in
Parliament with respect to the con-
duct of any Judge of the Supreme
Court or of a High Court in the dis-
charge of his duties except upon =
motion for presenting an address to
the President praying for the removal
of the Judge as hereinafter provid-
ed.”

" 1, therefore. suggest that the entire
proceedings regarding the judges, par-
ticularly the very offensive remarks
made by Mr. Banerjee, be expunged
from the record,

SHRT SHRI CHAND GOYAL
(Chandigarh): On a point of order, Sir.
When efforts were being made by hon.
Members of various parties to denigrate
the highest judiciary in the country by
making all sorts of allegations—even
now Mr. Banerjee said that **

SHRI S. M. BANERJEE : No. **
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1 pever said, they are immaral. I
will say it outside, in the streets. (inter-
ruptions).

SHRI SHRI CHAND GOYAL:
When these charges were being made
under the very nose of the Home Minis-
ter, was it not the duty of the Home
Minister then to bring it to the notice
of the House that it was at the instance
of the Government that the judges were
permitted to sit on the bench? Was it
not their duty to check the hon. Mem-
bers from making irresponsible state-
ments and denigrating the judiciary? Let
us not try to tarnish the image of the
judiciary. . (interruptions) [ would rc-
quest you, Sir, to ask Shri Banerjee 12
withdraw those words failing which they
should be expunged.

SHRI VASUDEVAN NAIR: Sir. I
should be allowed to clarify one point.

SHRI CHENGALRAYA NAIDU:
But when he is in the Chair he never
allows others to make clarification.

MR. SPEAKER: Do not make any
reflection on what he did while he was
acting as Chairman,

SHRI CHENGALRAYA NAIDU:
1 am only reminding him of the rules.

SHRI PILOO MODY: Sir, before
you allow anybody else to speak, kindly
give a ruling on my point of order.

MR. SPEAKER: But will you allow
me to give a ruling?

SHRI VASUDEVAN NAIR: Shri
Goyal said that some parties are trying
to denigrate the Judges. I want to make
it very clear on behalf of my party,
hecause my party has taken a deClS'lCll‘l
that we would like. if possible, to im-
peach the judges who sat in judgment
in the bank nationalisation case, and we
took that decision with a full sense of
responsibility,. We have not done it
with any intention of denigrating any
judge. We knew that the Attorney-
General knew about it and he had no
objection, Our only point was that the
judges themselves ought to have retired
voluntarily. Even today we hold that
it was necessary for the judges to retire
voluntarily, That was our point.

SHRI PILOO MODY: Even those
remarks will have to be expunged.

**Expunged as ordered by the Chair. Please see col. 277.
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MR. SPEAKER: When the Home
Minister was replying to the debate
some of the hon. Members asked ques-
tions and raised some points, There
was no debate as such allowed by me.
Only a few questions arose out of the
Home Minister's reply.

SHRI PILOO MODY:: There is a dis-
cussion going on, It is part of the
debate. The Home Minister referred to
it. We talked about it.

MR. SPEAKER: Out of the reply of
the Home Minister some hon, Members
passed certain remarks, or asked certain
questions, which 1 do not treat as a
debate ; nor have 1 allowed any debate.
If any bad remarks, or remarks not in
good taste were made, since there was
a lot of noise, at least I could not hear
them, and when Shri Goyal referred to
them Shri Banerjee has  very strongly
denied them by saying that he did not
make any such remarks,

SHRI PILOO MODY': They must not

remain in the records.

SHRI BALRAJ MADHOK: Sir, you
should look into the records and if there
are any such remarks, they should be
expunged.

MR, SPEAKER: If therc are any
such remarks, 1 will expunge them,

SHRI Y. B, CHAVAN: Practically I
was at the last stage of my spcech and
this was the last peint to which I wanted
to make a reference. 1 do not want
to take more time of the hon. House.
I have put the entire question of law
and order in its proper perspective. I
know it is a very difficult task for the
Home Ministry as we are passing through
a very difficult phase of our national
life.

SHRI R. D. BHANDARE rose—

SHRI Y. B. CHAVAN: I am com-
ing to his point. This is a very serious
matter. We have come across man
such cases, The problems of the hari-
jans should be tackled in a humane
manner. The Government of India has
taken up this matter with the State Gov-
ernments and the State Governmenis
have agreed to immediately undertake
investigations in such cases at very senior
level and in many cases convictions have
been secured. nfortunately, one case:
in Punjab was the worst type of case. I
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have written myself both to the Gover.
nor and the Chief Minister to take imme-
diate steps in the matter,

SHRI BUTA SINGH (Rupar): It
Was in my constituency, Have you been

able to devise some machinery at
Centre? = the

SHRI Y. B, CHAVAN: The first step
I had taken was not merely to write 20
the Chief Minister but alsp to the
Governor because it is his special res-
ponsibility to look after the interests of
the weaker section, If nothing happens,
T will certainly look to other ways. ..
(Interruption)

SHRI CHENGALRAYA NAIDU
rose—

MR. SPEAKER: Shri Vasudevan
Nair requested me that | should allow
You an opportunity because he stood
commited to you. Was that the way
To repay him? You are a mature gentle-
man; you must have a certain control
over your emolions,

SHRI CHENGALRAYA NAIDU: 1
am sorry.

Just now the Home Minister said
that the Telangana people had asked for
4 scparate State. To satisfy them he has
appointed cight sub-committees presid-
ed over by the Central Government
sccretaries and other people, Thereby
he has taken away 50 per cent of the
autonomy of the Andhra Pradesh Gov-
ernment.  When the Telangana people
say that they have no confidence in the
Andhra people, how can you satisfy
them and give them confidence? There-
fore, arc you going to consider giving
them a separate State? They want s
full meal; what is the use of giving them
pickle? Will you give them a full meal
by giving a full-fledged State? Why do
you divide us and rule like this? Give
them a separate State.

SHRI Y. B. CHAVAN: On the mat-
ter of Telangana 1 have explained Goy-
ernment’s policy and I do not have any-
thing to add to what I said.

SHRI P, G. SEN: Some days ago
there was a taxi and scooter strike in
Delhi and we found that cycle-rickshaw
pullers came to the aid of the travelling
public and even came to the New Delhi
area, Rickshaw pulling is allowed only
in old Delhi which is a con area
but not in New Delhi which is not a
congested area.
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MR. SPEAKER: Now I am putting
cut motion No, 10 by Shri Deven Sen
to the vote of the House,

Cut motion No. 10 was put and nega-
tived.

MR. SPEAKER: Now I am putting
<ut motions No. 11 to 15 by Shri P. G.
Sen to the vote of the House,

Cut motions Nos. 11 to 15 were put
and negatived,

MR. SPEAKER: Now I am putting
cut motion No. 16 by Shri Deven Sen
1o the vote of the House.

Cut motion No. 16 was put and ncga-
tived,

MR, SPEAKER: Now I shall Eut cut
motions Nos. 21 to 32 by Shri Chengal-
raya Naidu to the vote of the House.

SHRI CHENGALRAYA NAIDU: 1
want cut motion No, 27 to be put to the
vote separately,

MR, SPEAKER: He is withdrawing
all his cut motions excepting No. 27.
Has he the leave of the House to with-

draw them?
SOME HON. MEMBERS: Yes.

Cut motions Nos. 21 to 26 and 28 (o
32 were, by leave, withdrawn.

MR, SPEAKER: Now I am puttiag
cut motion No. 27 to the vote of the
House.

Cut motion No. 27 was put and nega-
fived.

MR. SPEAKER: I put cut motion
Nos. 33 to 36 in the name of Shri Supa-

kar to vote,

Cut motions Nos, 33 to 36 were put
and negatived,

MR. SPEAKER: I now put cut mo-
tion Nos, 37 to 49 in the name of Shri
Indrajit Gupta to vote,

Cut motiong Nos. 37 to 49 were pul
and negatived.

MR. SPEAKER: T now put cut mo-
tions Nos, 59 and 60 in the name o
Shri Supakar to vote.
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Cut motions Nos, 59 and 60 were
put and negatived.

. MR, SPEAKER: Then I put cut mo-
tion Nos. 61 to 64 in the name of Shri
J. M. Imam to vote.

Cut motions 61 to 64 were put and
negatived,

MR. SPEAKER: I put cut motion
Nos, 65 and 66 of Shri Meghachandra
to vote,

Cut motions Nos. 65 and 66 were put
and negatived.

~ MR, SPEAKER: Now, I put cut mo-
tion No. 67 of Shri Shiv Chandra Jha
to the vote of the House,

Cut motion No. 61 was put and nega-
tived.

MR. SPEAKER: Then, I put cut
motion Nos. 68 to 77 and 83 to 98 in
the name of Shri Srinibas Misra to vote.

Cut motions Nos. 68 to 77 and 83
to 98 were put and necgatived,

MR. SPEAKER: I put cut motion
Nos, 99 and 100 in the name of Shri
S. N. Dwivedy to the vote of the House.

Cut motions Nos, 99 & 100 were put
and negatived,

MR, SPEAKER: I now put cut mo-
tion Nos. 101 to 103 by Shri Samar
Guha to vote.

Cut motions Nos, 101 to 103 were
put and negatived,

MR. SPEAKER: I now put cut mo-
tion Ngs. 104 to 108 in the name of
Shri S. N. Dwivedy to the vote of the
House.

Cut motions Nos. 104 1o 108 were
put and negatived.

MR. SPEAKER: Again, I put cut mo-
tion No. 109 of Shri Samar Guha to
vote,

Cut motion No, 109 was put and ne-
gatived,

MR. SPEAKER: Again, I put cut
motion Nos. 110 to 112 in the name of

f ‘Shri S, N. Dwivedy to the vote of the

House,



281 D, G. (Home Ministry)

Cut motions Nos, 110 fo 112 were
put and negatived,

MR, SPEAKER: Then, I put cut mo-
tion Nos, 117 to 134 in the name of
Shri S. M. Banerjee to the vote of the
House.

Cut motions Nos. 117 to 134 werc
put and negatived.

MR. SPEAKER: I put cut motion
Nos, 135 to 137 in the name of Shri
Indrajit Gupta to vote.

Cut motions Nos. 135 to 137 were
put and negatived.

MR. SPEAKER : I now put cut mo-
tion Nos. 138 to 150 in the name of
Shri Ram Avtar Shastri to the vote of
the House.

Cut motions Nos. 138 to 150 were put
and negatived,

MR. SPEAKER: Now, the question
is:

“That the respective sums not
exceeding the amounts shown in the
fourth column of the order paper,
be granted to the President, fto com-
plete the sums necessary to defray the
charges that will come in course of
payment during the year ending the
31st day of March, 1971, in respect
of the heads of demands entered in
the second column thereof against De-
mands Nos. 42 to 56, 121 and 122 re-
lating to the Ministry of ‘Home
Affairs’.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok Sabha,
are reproduced below—Ed.]

Demand No, 42—Ministry of Home
Affairs.

“That a sum not exceeding Rs.
1,54,04,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will comc
in course of payment during the year
ending the 31st day of March, 1971,
in respect of Ministry of ‘Home
Affairs’.”

Demand No. 43—Cabinet

“That a sum not exceeding Rs,
61,38,000 be granted to the Presi-
dent to complete the sum necessary
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fo defray Lhte charges wdhich wi{..l come
in course of payment during the year
ending the 31st day of March lgl,
in respect of ‘Cabinet’.”

Demand No, 44—Administration of
Justice.

“That a sum not exceeding Rs.
2,12,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1;;1.
}u _respect  of ‘Administration of
ustice’.”

Demand No. 45—Police.

“That a sum not exceeding Rs.
57,56,74,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Police’.”

Demand No, 46—Census,

“That a sum not exceeding Rs,
5,23,17,000 be granted to the Presi-
dent to complcte the sum necessary
fo defray the charges which will come
in coursc of payment during the year
ending the 31st day of March, 1971,
in respect of 'Census’.”

Demand No, 47—Statistics.

“That a sum not exceeding Rs.
3,47,83,000 be granted to the Presi-
dent to complete the sum necessary
fo defray the charges which will come
in course of payment during the
ending the 31st day of March, 1971,
in respect of ‘Statistics’.”

Demand No. 48—Privy Purses and
Allowances of the Indian Rulers,

“That a sum not exceeding Rs.
1,13,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 197},
in respect of ‘Pri Purses and
Allowances of the Indian Rulers".”

Demand No, 49—Territorial and Poli.
tical Pensions.

“That a sum not exceeding Rs.
24,01,000 be nted to the President
to complete the surm n fo de-
fray the charges which will come in
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course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Territorial and Political
Pensions'."”

Demand No. 50—Delhi.

“That a sum not exceeding Rs.
42,69,68,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,

in respect of ‘Delhi'.

Demand No. 51—Chandigarh,

“That a sum not exceeding Rs.
6,02,33,000 be granted to the Presi-
dent 1o complete the sum necessary
to defray the charges which will come
in course of payment during the year
eading the 31st day of March, 1971,
in respect of ‘Chandigarh’.”

Demand No, 52—Andaman and Ni-
cobar Islands,

“That a sum not cxceeding Rs.
7,76,15,000 be granted tp the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course ot payment during the year
ending the 31st day of March, 1971,
in respect of *Andaman and Nicobar

Islands’.

Demand No. 53—Tribal Areas.

“That a sum not excceding Rs.
23,13,04,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year,
ending the 31st day of March, 1971,
in respecy of ‘Tribal Arcas’.”

Demand No. 54—Dadra and Nagar
Havili Area.

“That a sum not exceeding Rs.
57,05,000 be granted to the President
to complete the sum necessary lo de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Dadra and Nagar
Haveli Area'.”

Demand No. 55—Laccadive, Minicoy
and Amindivi Islands.

“That a sum not exceeding Rs.
1,11,00,000 be granted to the Presi-
dent to complete the sum necessary

Report

to defray the charges which will come
in course of payment during the year
ending the ?lfaday of March, 1971,
n respect of ‘Laccadive, Mini

Amindivi Islands’.” tnicoy and

Demand No. 56—Other Revenue Ex-
penditure of the Ministry of Home
Affairs.

“That a sum not exceeding Rs.
10,96,58,000 be granted to thes Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
cnding the 31st day of March, 1971,
in respect of ‘Other Revenue Expen-
diture of the Ministry of Home Af-
fairs".”

Demand No. 121—Capital Outlay in
Union Territories and Tribal Areas.

“That a sum not excceding Rs.
22,07,56,000 be granted to the Presi-
dent to complete the suin necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Capital Outlay in Union
Territories and Tribal Areas’.”

Demand No, 122—0Other Capital Out-
lay of the Ministry of Home Affairs.

“That a sum not exceeding Rs,
1,77,50,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Other Capital Outlay
of the Minlstry of Home Affairs’.”

MR. SPEAKER: We will take up the
Demands of the Ministry of External
Affairs on Monday, We, now take up
the Private Members’ Business,

16.22 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTEENTH REPORT

SHRI BHALJIBHAI PARMAR (Do-
had): 1 beg to move:

“That this House do agree with the
Sixtieth Report of the Committee on
Private Members' Bills and Resolu-
tions presented to the House on the
1st April, 1970."
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MR. SPEAKER: The question is:
_“That this House do agree with the
Sixtieth Report of the Committee on
Private Members’ Bills and Resolu-
tions presented to the House on the
Ist April, 1970.”

The motion was adopted.

16.24 hours,

RESOLUTION RE: UNEMPLOY-
MENT PROBLEM

DR. RAM SUBHAG SINGH
(Buxar): Mr, Speaker, Sir, I beg to
move:

“This House expresses its grave
concern at the fast deteriorating =m-
ployment situation in the country both
amongst the educated and uneducated
sections of the society and calls upon
the Government to make suitable pro-
vision in the Fourth Five Year Plan
to relicve the grave unempolyment
problem in the country.”

As you know, Sir, the country is fac-
ing one of the most acute problems in
the shape of unemployment and year
after year a large number of people are
bringing out processions, etc. This is
the symptom of uneasiness in the coun-
try, Sir, unempolyment is not confined
to any particular sections, Both the
educated as well as uneducated people
are equal victims of the unemployment
situation, It is also felt both in the
urban and in the rural areas in equal
quantum. As you know, Sir, at the
moment, according to Government sta-
tistics about 4.6 million people need em-
ployment every year. But the employ-
ment available is less than 1 million. If
this situation is allowed to grow, the
situation will become so intense by the
end of the Fourth Five Year Plan that
it would not be possible to control.

In the beginning of the First Five
Year Plan the figure of unemployment
was 3.3 million, With the implementa-
tion of the successive Plans, it weat on
increasing. At the end of the First Plan
period it went upto 5.3 million and
the end of the Second Plan period it
went upto 7.1 million and by the end
of the Third Plan the unempl%menl
figure weat upto 9.6 million. is 18
after giving margin to the e who
were employed because this is the back-
log of unemployment.
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16.27 hours.
[Semt SHr1 CHAND GoYAL in the Chair]

During the three years of plan holi-
days the figure went upto 21.8 million.
If this goes on increasing because, ac-
cording to the plans that have been un-
folded now, even after giving margin to
the entire employment opportunities
that will be created during the Fourth
Five Year Plan, the number of unem-
ployed people by the end of the Fourth
Five Year Plan will be about 48.6
million. This figure of about 5 crores
unemployed people by the end of the
Fourth Plan period is going to be such
which will be equal to 50% of the
number of total able-bodied people who
will be in need of employment. There-
fore, it requires such a remedial measure
that the country is salvaged out of this
difficult situation. As you know, Sir,
this figure I got from the Government.
The number of job-seekers on the live
register at the end of 1966 was about
26,22,000. It went upto 34,23,000 in
1969 and everybody does not go to have
registration in the employment ex-
changes and the total number of em-
ployment opportunities that were creat-
ed or the jobs that were advertised both
in the public sector and the private
sector was 5,48,870. But even this
number was not provided because all
the jobs that were advertised were not
offered to the people. Only 59% of
that was offered to the candidates and
about 41% remained without any jobs.
So, this is a situation which must be put
an end to and during the Fourth Five-
year plan period there is virtually no
provision. In the earlier three plans
there was a good deal of mention made
about creation of employment opportu-
nities and how to solve the problem of
unemployment, But in the Fourth Five-
year Plan Document there is little men-
tion about it and the mention that is
there is that this Document hopes for
the creation of conditions wherein the
per capita consumption of Rs. 27 per
month is envisaged and that also, at
a value of 1967-68 prices. And, this
will be attained by 1980-81 but at the
time the value of the rupee will bhe
Rs. 15 for what is contemplated as Rs.
27 and the ceiling value will come down
to Rs. 15. So, if this is what is con-
templated in the Fourth Five-year Plan,
T can say, this is not going to answer
the requirements of our able-bodied
youth in the country who are in need
of employment.
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[Dr. Ram Subhag Singh]

The Review of the Labour Ministry
has pointed out that employment offered
in organised sectors has risen from
15.19 million to 16.32 millions in March
1967 meaning thereby an increase of
tmay 0.8% ; it was 16.33 in March 1968
and this shows an increase of 0.1%.
Employment opportunities for various
grades in the public sector stood at 1.7%
in 1967-68 as against 2.7% in 1966-67.
In the private sector also during the
same period the figures are that there is
a decrease of 2.4% as against 1.9% in
the previous year. So, this points out to
a problem which can be remedied by the
provisions that are there in the Fourth
Five-year Plan and therefore some thing
must be done to arrest this fast deterio-
rating condition, And, as you know,—
1 have already pointed out,—the num-
ber of graduates that are coming out
from our educational institutions, par-
ticularly medical and engineering gra-
duates, requires immediate attention.
There is not much difficulty regarding
medical students, but regarding the
engineering candidates, by the end of
1965 the unemployment figure was to
the tune of 17,000 and that unemployed
engineers figure has increased to 57,000
in 1968. By this time it has further
increased and it has gone up to about
60,000 and according to present basis it
might go up to about 1,00,000 by end
of the Fourth Five-year Plan. Engineer-
ing Institutes were turning out about
40,000 engineers and diploma holders
every year. The Education Commission's
report says that the figure of unemploy-
ed matriculates will go to about
40,00,000 and of graduates about 15
lakhs and engineers about 1.25 lakhs.
So, we should apply our mind as to how
to end this thing, Otherwise, if we
allow our young people to go frustrated
and paraded the streets of big cities or
rural areas, then the country will go
to dogs.

In the rural areas, in the present bud-
get, there is a provision of Rs, 2 crores
made for dry-farming. You can easily
calculate as to how employment oppor-
tunity could be created by this little
provision of about Rs. 2 crores, As
regards the rural works programme
there was a lot of tom-toming in the
budget proposal of the Finance Minister
that they are going to set up 45 new
rural works projects. That also will be
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touching only 50,000 families. And if
today five crores of young people are
unemployed, that means this will be
touching 45,000 families under the rural
works programme, That also is left to
the sweet-will of the State Governments,
If they intend doing anything they can
do that. For the rural works programme
as envisaged in the earlier Plans, there
was a provision of only Rs, 25 crores.
This Rs. 25 crores is just a drop in the
ocean. Unless and until this is raised
to about Rs. 200 crores, it won't be able
to create any impact on the employment
situation in rural areas. Day before
yesterday we herad the helplessness of
our Irrigation Minister in regard to tap-
ping or utilising the released water by
Pakistan, We have now stopped the
water that was going to Pakistan. But
we are incapable to utilise the water,
It is all due to our fault because no
big project is being started at the mo-
ment. Unless and until a large number
of big river valley projects or power
projects etc. are  undertaken, there
won't be any new employment opportu-
nity, The provisions that are made in
the Fourth Plan as well as in the budget
are virtually nothing in regard to fighting
this situation because, during the first
five year plan period we could provide
employment only to seven million peo-
ple whereas the extent of unemployment
was 12.3 millions, Annual requirement
of jobs was 4.6 million to our young
men. This is something which is not
going to be met by the provisions that
are there in the Fourth Five Year Plan.
Also in the revised Plan, our Prime
Minister goes on parading and saving
that she had given a new look to the
country, Neither there is any new look
nor is she capable of giving that because
there is nothing in regard to the ending
of the frustration of our young peo-
ple in the country so far as employment
is concerned.

If she feels that by shouting slogans
she is going to meet their job require-
ments, that is not going to happen. The
causes are due to underdevelopment of
our economy, This is the main cause.
There are_of course so manv other
causes, There is no national employ-
ment policy. By national employment
policy 1 do not mean anything either
to Shri Sanjivayya or to Shri Bhagwat
Tha Azad but the government as a whole
is not followin#l any national employ-
ment policy. WNor does it inclode any
formulated policy. There has been a
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holiday for three years, since 1966.
ven the Fourth Plan is aot under im-
ementation, It hasg been endorsed,
ut not yet okayed by Parliament or
even debated here. The Budget also is
a contributing factor. Cost of living has
increased. Yesterday we were talking
here regarding sugar Tgrices. The price
index has gone up. ¢ Prime Minister
goes on trumpeting that she has increas-
ed the duty only on those items which
are costly, on the better varieties, But
it is a fact that prices have gone up by
30 per cent including those of food arti=
cles, despite the fact that we have pro-
duced enough foodgrains.

There is a total dearth of subsidiary
occupations. When Mahatma Gandhi
was alive, as long as the stress was on
cottage industries, larger numbers of
helpless people getting employment
opportunities in the cottage industries.
Now that stress is virtually gone. Of
course, cottage industries are there and
might be increasing in certain areas, but
there is no planned, massive effort on
behalf of Government to expand cottage
industry in every village in the country.

It is the ill-
‘There are

There is another cause.
suited productive techniques.
big steel plants. The capacity is there,
but the productive capacity has gone
down by 50 per cent. The net result is
that prices have gone up. They might
have increased prices because it suits
their convenience, they might be under
obligation to the steel manufacturers.
But as a result the cost of living index
has gone up,

Then there is wastefulness and dupli-
cation in public expenditure. Everyday
we hear about this through the PAC
about the lacunae, irregularities and
maladministration in our major expendi-
ture, i

Then there is the failure in our edu-
cational policy. Now they are restrict-
ing education, They do not admit stu-
dents here in Delhj who have not secur-
ed first class, There are no diploma
courses also arranged, They are not
allowing new engineering colleges to be
opened, This means they want to
create enforced idleness in the country.
People are eager to take education.
Government have created an atmosphere
wherein only white-collared jobs are re-
quired, where dignity of labour has com-
pletely gone. Therefore, there was mi-
gration from rural to urban areas, Un-

less and until the proper type of educa-
tion is imparted and balanced opportuni.
ties for jobs are provided, the situation
will not improve. But it was not done,
and the result is that engineering and
other students are setting up tea shops
or wandering in the streets, They have
to seek even third or fourfh class jobs.
Some of them become school teachers
in primary schools, This is an atmos-
phere which must be ended. A correct
educational policy should be evolved and
a correct planning policy should alsp be
there. Human material is the biggest
wealth in the country and so if 50,000
young men are unemployed and feeling
frustrated, you can appreciate and cal-
culate the total loss that is suffered by
the nation. Therefore, they are not only
creating a political situation in the coun-
try but also the social conditions are
becoming quite polluted, Therefore, it
is necessary that there should be a na-
tional policy for providing employment
opportunities.

Here I would point out the wage
policy, Whenever there is an effective
increase in the salaries of ICS, IAS,
IPS or IFS people or even of the High
Court and Supreme Court judges, they
should also tf:ink what should be the
norm everywhere, because ad-hoc in-
creases are actions which create con-
fusion in this country, If you see the
wages that are given to the rural peo-
ple, there is no relationship between the
wages of youngmen working in the
farms or factories and the wages of
young men working in the private or
public sector or in Government jobs.
Therefore, I would like to suggest that
you should first create dignity for labour,
Secondly, you must provide scope for
the proper expansion of small scale in-
dustries and also proper expansion of
employment opportunities in the rural
areas by the development of agriculture,
more particularly in the dry farming
areas, Water potential in the country
must be increased by constructing dams

etc,

In the Budget Speech the Prime
Minister made mention about the com-
ing ten years, but she did not give any
idea as to how she is going to get the
economy developed during the coming
ten years, and more particularly no
idea—there is total bankruptcy—regard-
ing the creation of employment opportu-
nities. About five lakhs of people re-
tire each year and naturally we shall
have to recruit people in their place
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and in all you are going to create only
one million jobs per year when about
4.6 million jobs are needed. Therefore,
1 suggest that there should be a special
ten year plan for tackling unemployment
conditions in the country.

Secondly, this employment must be
made an integral part of social justice.
Just now, the Home Minister was men-
tioning, it is very good thing, that the
reservation quotas for the Scheduled
Castes and Scheduled Tribes has been
increased to 15 and 74 per cent res-
pectively. Still it is not going to serve
the purpose because what is peeded to-
day is the creation of employment
opportunities in such a form that every-
body who is willing to work must get
some work. When I say somework it
does not mean that this employment
should be such where you pay eight
annas or ten annas a day. The wage
structure must be according to the pre-
sent requirements of the able-bodied
persons, On the basis of a positive
policy this employment opportunity must
be created and this idea must be pro-
moted. We must also see that pro-
ductivity of scant resources are raised
in the country. Today I said Rs. 27; it
will go down to Rs, 15 if economy gees
down, The inflationary pressures must
also be removed and all resources in the
country should be mobilised to create
more and more employment opportuni-
ties, We must give topmost priority for
mobilisation of these resources so that
our youngmen who are the real wealth
and asset of the country may not feel
frustrated but are given suitable oppor-
tunities, If that is not done and if a
national employment policy is not for-
mulated, we shall be facing a grave
crisis in the country, I warn that if
we do not see the signs on the wall
and see the dangers of the unemploy-
ment conditions in the country, it will
become more and more difficult, We
should formulate a national employment
policy so that whoever wishes to work
is provided with work, We must also
formulate a norm of wage wherein no-
body should feel that he is not being
paid his real wages.

MR. CHAIRMAN: Some hon. Mem-
bers have given notice of amendments.
Are they moving their amendments? T
shall place the Resoultion before the
House. Resolution moved:
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“This House expresses its grave
concern at the fast deteriorating em-
ployment situation in the country both
amongst the educated and uneducated
sections of the society and calls upon
the Government to make suitable pro-
vision in the Fourth Five Year Plan
to relieve the grave unempolymenrt
problem in the country”.

SHRI YASHPAL SINGH (Dehra-
Dun): I beg to move:

That in the resolution,—

for “to make suitable provision”
substitute “to make provision to
set up rural and small scale industrics
expeditiously™. (1)

SHRI J. MOHAMED IMAM (Chi-
tradurga) : 1 beg to move:

That in the resolution,—

for “to make suitable provision in
the Fourth Five Year Plan to relieve
the grave unemployment problem in
the country.”

substitute “appoint a Committee of
Experts to study the extent and causes
of the growing unemployment, sug-
gest suitable measures, remedies and
opportunities to reduce unemployment
and to incorporate them in the Fourth
Five Year Plan™. (2)

SHRI LOBO PRABHU (Udipi): 1
beg to move:

That in the resolution,—

for “to make suitable provision in
the Fourth Five Year Plan to relieve
the grave unemployment problem in
the country.”

substitute “to reorient the Fourth
Five Year Plan to provide employ-
ment opportunities to all in need of
them, particularly through raising
standards of living in villages to the
same level as in towns.”

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to move:
That in the resolution,—
add at the end—

“and demands that a phased pro-
gramme of 7 years be chalked out to
guarantee employment to all adults
of the country.”
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your turn comes. 1 request hon. Mem-
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SHRI BEDABRATA BARUA
(Kaliabor) : There can be hardly any
doubt so far as the analysis of the
situation and the conclusion that un-
cmployment is émwing are concerned.
The Planning Commission considered
the problem and recently it says that
we are going to have larger and larger
unemployed people. One solution con-
sidered particularly by those who are
concerned with labour is 10 create more
jobs. In a receding economy where
production is not going up, if jobs are
created just to employ more people,
there is no sense in that though it may
be considered a welfarc measure. Un-
less we create more employment oppor-
tunities in the sense of more production
there is no solution. To me, therefore,
all the unnecessary facts that had been
accumulated in our public sector enter-
prises and in our Government depart-
ments also sbould go. Ii we are 1o
treat a heart patient who has become
very fat, the patient has first of all to
lose his fat. Just like that, we should
not overstaff our enterprises or our
Government departments.

So, first and foremost, I think that
should be the main point. Secondly, I
would say that unemployment is also
related, as the Mover has said, to the
larger Plan for which we require the
co-operation of all concerned, because
the Plan can be very large to the extent
that more resources are mobilised, more
taxes are also imposed, not only in
one sector but in all the sectors of the
economy. This is being discussed
several times. It is not possible to
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avoid taxation upon the rich people
whether in the agricultural sector or
in the industrial sector. We have to
increase the taxation in order that we
may be able to encourage the rural
works programme; that would create
a new force in the country. Apart from
creating employment opportunities, it
may create millions and millions ot
jobs provided we can spend a few
crores on the rural works programme
like the supply of drinking water, dig-
ping irrigation canals and  doing
such things—building dams and bridges.
These things are certainly required and
they require huge amounts of money.
These would require an enlargement of
the Plan to a much greater extent and
also it would require a reduction in un-
productive  government  expenditure,
government consumption and the rest.
All these things have been discussed. I
think this is a matter not only for the
Ministry of Labour and Employment
but for the Finance Ministry also; this
is a matter for the entire Planning
Ministry which is involved in it. The
entire national Plan is involved in it.

The question is not really one of
slogans, as the Mover has said. It is
not that this Governmeny has been
indulging in cheap slogans. Practical
steps have been taken during the last
few months and more practical steps
need to be taken in order that we have
rcally a national employment policy,
not in terms, necessarily, of big em-
ployment and people having large sala-
ries or big salaries. Anybody who
gets a big salary may have vested inte-
rests in the economy, whereas the com-
mon man may be pgetting Rs. 20 a
month. So, it is not the guestion of
salaries. It is a question of employ-
ment opportunity. We can get employ-
ment to millions of people if we proceed
on the right lines. We still require
engineers also, technicians also, hut
then, all these people are now becoming

more and more u liability for the
country, For, they are going out of
our country. There is certainly a
brain-drain from here, with regard to
availability of technical personnel. It
has even been admitted by the Wesl.
They say, they have given us huge

assistance, huge assistance 1o countries
like India, but at the same time, they
suffer from lack of resources; they say
we are giving these countries large
amount for investment, ‘and train a lot
of engineers and technicians, but then,
these engineers and technicians are
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taken away from here and they go else-
where. These engineers and technicians
are going away instead of being retained
here in the public enterprises, for man-
ning these enterprises.  This is the

sition. Unless we have got a big
lan and alsp a tremendous efficiency.
at all levels, we arc not going to solve
this problem. We are only going to
tinker with this problem unless we are

going to be efficient in the public
enterprises.
It has been criticised. It is a

nationally important question. Yet, it
15 not that these public sector enter-
prises need 1o be criticised or attacked.
By attacking always, you do not im-
prove them.  We have to find out where
exactly is the mistake. Do we appoint
in the public enterpriscs, the enginecrs
as managers 7 For example, in  the
Tutus, they have their  engineers  as
managers and at the top of the manage-
ment. I am told that that has  been
the policy ever since the davs of the
British till now.  Their management
personnel are all engincers. It may be,
sometimes, that an engineer may not
have been a gpood manager, or an ad-
ministrator, or an 1CS officer may be
a4 much betler manager in certain mat-
ters.  Bul, as has been said, a thousand
mules cannot make the best  General.
When we are taking up the question of
an industry, a public ecnterprise, we
have 1o see first of all that we get the
man in the right place; put the right
man in the right place. From what
little study I have made, has convinced
me, and convinced muny like me, that
unless, we have the right men in  the
right place, unless we are able to do
that, we arc not going to take the pub-
lic enterprises out of the morass into
which they have fallen in the matter
of production. 1 am not ashamed of
saying that many of our puplic enter-
prises have not been able to function as
efficiently as they ought to. It is often
a challenge to the nation. We do
manage them in such a way; if some-
body is not efficient, he has to go and
he has to be given perhaps some better

job so that he could not damage the
interest of the nation. So, Sir, the
crucial position is this; first of all,

unless we regenerate the economy with
a tremendous, dynamic drive, in all the
public sectors and gnterprises, we will
not make progress. It should not be
as if just because they are senior, they
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should continue to remain in their jobs.
People who are capable, would b=
able to look after the enterprises. Once
I read the General Manager of a big
company in England saying, “My main
job is to find the right man to do a
particular job. 1 do not bother about
anything else.” So, the main job of
the man who is paid huge salary is to
sit in the room and find out who is the
man to run this particular department
of the enterprise.  The success or
failure of the department would depend
upon that.

17 hrs.

Now that we have accepted socialism
as our goal, 1 do not think the alter-
native functioning of capitalism can at
all deliver the goods. In  capitalism,
the question of savings is ignored. In
a backward economy like ours, the only
solution is mobilisation of resources
under a socialist system which can be
a little more effective than  we have
realised till now, more stringent mobi-
lisation of resources, more useful utili-
sation of those resources and more
cconomy in spending; I do not konw
how else we can develop our economy.
I want to say that the public enter-
priscs are the key to the future of
the country. | do not think any private
enterprise will build dams, do irriga-
tion works or anything of the kind.
For everything, we would have to  go
in that direction. In that direction we
will have to discover the main norms
of effciency. It is a ruthlessly hard
task before us, but I do not think we
can go back. There can be no other
line except that we have to develop
our public enterprise so that in those
arcas of the people’s needs where the
private enterprise is not prepared to go,
we have to build our public enterprise.

MR. CHAIRMAN : Since Mr. Shiva
Chandra Jha's amendment did not come
in time according to the rules, it is not
permited. T am sorry.
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SHRI VIRENDRAKUMAR SHAH
(Junagadh) : Sir, I want to quote from
a document. It says :

“One of the central objectives of
our development plans is to create
more employment and the Plan is also
the main instrument for increasing em-
ployment opportunities. In presenting
the Budget, the Prime Minister has
pointed out that the provision of em-
ployment opportunities is not just a
welfare measure. It is a necessary part
of the strategy of development in a
poor country which can ill-afford to
keep any resources unutilised or un-
der-utilised.”

This is what the document  fowards
Growili with Social Justice  which was
distributed along with the budget speech
of the Prime Minister says. These are
very high-sounding and very good words,
undoubtedly. I do not think any one
would have a quarrel with that, Bup are
these mere pious words or has the 1e-
sult of the last 20 vears shown anything
commensurate with what is stated here ?
Three and o half plans later, what do
we find ? What were the objectives of
planning when we started 7 One of the
principal objectives was to provide lar-
gest possible employment to the people
of this country. What are the results ?
The han. Dr. Ram Subhag Singh has
mentioned certain figures and statistics ;
so, I will not repecat them. But | would
sav that according to a study made hy
the Social and Planning Division of the
Reserve Bank in reality the backlog of
uncmployment, which was 3 million in
1951 hus gone up to 34 million people.
Out of the uew entrants of 71 millions
during this period of 25 years, those who
were to be employed or had to be em-
ployed, only 36 million could get rome
jobs. So, if we include those who are
under-employed and those who are mis-
employed, it would be a staggering figure
of hetween 60 million to 70 million per-
sons who are totally or partially unem-
ploved in this country of ours.

Only recently we learnt that amongst
the educated unemployed the percentage
went up by 18 per cent in one year. This
was in the year 1967. What does all
this lead to ? 1 think it leads to a very
grave social problem.

We talk of problems which create
slums, about which the late Prime Minis-
ter, Shri Jawaharlal Nehru was so much
agitated that he said that the slums
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should be destroyed or burnt and good
housing facalities created in its place.
But every day there are people pouring
in from the rural areas, which creates
slums in the cities. According to a
very recent report, the Pearson Commis-
sion Report, in the yecar 2,000 A.D.
there would be a situation where there
would be 35 million people in a large
city in India. That will be the popula-
tion of an Indian city according to the
Pearson Commission Report.

Pause for a moment and consider the
social and other implications of a situa-
tion like this. Apart from that, the
whole problem leads to crime, poverty,
misery and so on and it will have its
cffect on our democratic system itself,
Qur democratic system itself may be in
danger if we continue to allow a situa-
tion like this not only to remain bu! to
develop and grow, as we ar¢ doing.

Now, what tis the reason for that?
As per my thinking, the whole orienta-
tion of these plans have been faulty and
defective.  Our plans have been heavy
cnginecring, heavy industry, basic in-
dustry oriented, which we have taken
from the Russiun model. 1t may have
been all right in a particular system of
government, which one has seen in the
Soviet Union.  But whether this is sui-
table in a system of government which
we have adopted, whether the economic
and political  system  which we have
adopted could cver qualify to have a
system like this where the entire plan-
ning is heavy-industry-oriented is the
auestion *hat we have to consider.

We have seen that the First Plan was
hardly a plan. In the Second and Third
Plans also we have continued this me-
thod. Even in the Soviet Union, over
the last fifty vears they have not been
able to give ful employment. And the
result of all this is tha we find that the
investment-employment ratio is a very
poor one. We talk of scarce resources
and the Prime Minister says not only
in her speech, but also in the documents
that go along with it that there should
be full utilisation of resources, Here
we have proved in the last fifteen years
that the investment made by us, the
scarce resources utilized by us do not
bring a return, not only in terms of pro-
fit—in fact, they have' been making
losses rather than contributing to the
national exchequer—but also in terms
of employment, These industries are
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such that they could not generate em-
ployment to the extent necessary to feed
the people of this country.

We also see that the job opportunities
for the last twenty years have not kept
race with the population growth or the
growth of educated persons that are
turned out of the universities and
colleges. Now, what is the reason for
that? 1 believe the main reason is our
iaulty economic policies, the policies
which we have so tar adopted, the statist
approach, the consequent centralised
control which leads 1o delay in decision-
making in every sphere of activity. The
result of this is, apart from not creating
new employment opportunities, even the
opportunities which are there are res-

tricted, Today bccause of centralised
controls and statist policies no new
factories or companies are  allowed to

come up. Even for those which are in
existence, it would take months before
a file moves from the table of one Joint
Secretary to that of the Secretary and
even if they clear it, it takes weeks or
months at the ministers’ desks, On very
flimsy grounds decisions are either delay-
ed or any request made is disallowed.

SHRI1 KAMALNAYAN  BAJA)
{Wardha) : There should be more minis-
ters so that files move.

SHRI VIRENDRAKUMAR SHAH:
I will give vou a concrete case ahout
which 1 learnt this morning only about
a slarving existing industry in Kota. A
telegram was sent by the Chief Minis-
ter of Rajasthan, to Shri Fakhruddin Ali
Ahmed and Shri B. R. Bhagat about two
days back about a factory employing
1,000 persons and making power
cables closing down rendering them
unemployed. They will be out of
their jobs in a day or two mercly
because there was tremendous delay in
making the decision to provide the raw
material, lead or some such product,
which was needed. This is what we have
heen creating all these years. It seems
to me that in the last six or eight
months they are moving much more
rapidly towards creating more such situa-
tions, graver situations, of unemploy-
ment, They are saying in words that
the unemployment situation should be
tackled but in action it is precisely the
opposit of that they are doing.

The solution, T think, is that we must
change the orientation completely. The
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plans will have to be employmnet ori-
ented plans. We have talked about the
development of rural housing in this
document. The most important thing is
that a much larger amount of money
has to be spent in the rural area and
the rural sector in various aspects, For
example, even if we use Rs. 100 crores
in road building alone, it will provide
not only the infra-structure in the rural
areas which itself will generate wealth
and create a situation by which instead
of people migrating from the rural arcas
to the cities and creating problems,
there will be opportunities for them to
remain there. but apart from dircct em-
ployment of those pegple who are work-
ing in the road building programme there
will be indirect employment for others.

Then, we must provide for a much
lurger amount of money for minor irri-
gation which will lead not only to em-
ployment but also to more productinn
of foodgrains. Today we talk of dry
farming, With droughts, depending on
other countries and monsoon for {ood-
grains, minor irrigation would lead to
more production of foodgrains.

The third suggestion is about rural
clectrification, If we do these things, as
I mentioned carlier, apart from dircct
employment, the multiplier theory of
Keynas alsp comes into operation which
scts into motion a much larger cycle
of employment.

Lastly, T would submit that it is in
the Directive Principles of our Constitu-
tion that there should be full job oppor-
tunity to every citizen of India. 1 am
very sorry o say that se far in 20 years
we have failed to do that. Now it s
necessary for us to make up and to res-
pond to this particular Directive Princi-
ple. We have had fads about prohibi-
tion etc. but we have neglected a much
more important part of the Directive
Principles. 1 will request the House to
consider this and the Government to
change their policies so that it will lead
to much larger and fuller employment,

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): Sir, the problem of
unemployment has reached a menacing
proportion in this country and unless
the problem is solved quickly by the
Government, the country will have to
face the danger of such an outburst cf
tension and violence that probably all
the progress that we have made in the
country would be nullified.
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It is very interesting to note what has
beon published by the Hindustan Stan-
da-.! of the 25th March. They have
given certain figures which are telling.
It reads :—

“West Bengal has the largest nura-
ber of educated unemployed in the
country, the number of job-seekers on
the live register of employment ox-
changes going up to 182,000 by the
cend of December last year,

Next came Uttar Pradesh with the
total number of job-seekers on the
live register being 154,000, in Kerala
it was 143,000, in Maharashira
125,000, in Bihar 124,000, in Tamil
Nadu 118,000, in Mysore 116,000
and in Andhra Pradesh 100,000.

The total number of educated job-
seckers on the live register of employv-

ment  exchanges on December 31
was 1,526,000.”
This is only a small portion because

many of the job seckers do not regis-
ter themselves  with the employment
exchanges.

“West Bengal has also the largest
number of unemployed craftsmen and
production process workers, their
number according to the register
being 43,418 on December 31, Next
came Bihar with a total number of
38,989, The total number of enginecr-
ing graduates and diploma holders
seeking jobs in West Bengal on that
day was 6,422, The highest number
of job-seekers among this clause was
in Bihar, the number being 100,000.”

This is only a little description of the
position given by the newspaper, We all
know that most of the job-scekers have
lost confidence in the employment ex-
changes. 1 would remind the hon.
Labour Minister that these employment
exchanges are functioning in such a
way that they do not produce confidence
in the unemployed youth of the country,
They even refuse to register themselves
as job-seekers.

As we all know, unemployment leads
to poverty and poverty brings a situation
in the country the consequences of
which are dangerous to foresee. We have
to fight poverty if we really want to
save the integrity and the security of
India, According to the standard of
democratic welfare State as envisaged in
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the Constitution, particularly, in the
Chapter on Directive Pnnup!e_s_of State
Policy, poverty is an ‘economic pheno-
menon that can, must and should be
aholished. The State is the sole social
institution capable of dealing with the
economic forces which give rise 10
that phenomenon of poverty; and hence
the chief responsibility for abolishing
poverty rests upon the State and 1h\n.
State must, in turn, exert 1s _chultm
towards that end. Thus poverty is inCom-
patible with the noble principles of our
Constitution. As George Bernard Shaw
said in his famous drama, Major Bar-
bara,—*“Only fools fear crimes, Wwe all
fear poverty”,

Sir if we want to eradicate poverty,
the employment has to be found for '..hc
people of our country. During the l.la__l
three Five Year Plans and the Fourti
Five Year Plan that we arc going 10
just take up, we have pursucd a policy
as a result of which this unemployment
prohlem has taken 10 this menacing pro-
portion.

Qurs is an agricultural country. India
lives in villages. Most of the peasantry
do not get employment; they are h;w:
employed or even quarlcr-empluycd.l. ¢
have net tried 1o improve the agru_.ull-
tural sphere by taking up minor arriga-
gation projects and other pro;e!:ls.‘m]*l_
hig dams and big irrigation_projects. f
we had taken up minor irrigation pro-
jects and other small projects, then, pro-
bably, we could have solved this pro-
blem of uncmployment in !hc'ruru]‘
areas. Because of unemployment in the
rural areas, millions of people come lc:
the citics to find employment. They
create social and economic CGudmr\_nE
which are not healthy for the entire
country. Therefore, we have to mm
about what process to be evoivcd‘ <0
that we can create more and more ein-
ployment opportunities quickly. If \.:c
go on with these big mdus!na_l vcnturu}.:,
either in the private sector or in the p:: -
lic sector, it will not solve our prphl:.m.
We have seen, in industries and in fuc-
tories. in the name of mpdcrmsa!lon.
they have taken to automation, thus re-
ducing the employment oppnnunm‘c:.
for the people. So. we must dcpc_nq a.n
medium and small-scale industries ««;
that we can cope with the problem o©
unemployment.

Moreover, our educational system has
to be re-oriented in such a fashion that
we create more employment oppqmlm:
ties for the educated people, not in the
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sense that they will hold only white-
collar jobs. We are only preparing our
youth for white-collar jobs. That js a
dangerous thing. We  should re-orient
youth for white-collar jobs. That is a
way that, after education, they get prac-
tical training to accept jobs in factories
and other institutions, and commercial
houses. We feel, we have neglected our
cottage industries, If we have develop-
ed our cottage industries in the past in
the country, probably we could have
provided jobs for miilions, We have
neglected that sector also. Then there
are other problems also because of the
relation between the capital and labour
being very unhealthy due to the policy
which is based rather on capitalist cx-
ploitation, Many of the factories are
closed due to strikes and gheraos and
other factors. Therefore, with the addi-
tions of unemployed people every ycar,
their number has increased. In my
State of West Bengal, the problem is so
acute that unless our Labour Ministry
goes into the problem and brings in a
situation so that the relation between the
lubour and the capital are put in a
healthy position, probably it will not be
possible to ereate employment opportu-
nities any more in my State. That will
creale another trouble also for my State
which is already fucing so many pro-
hlems,

One other point I, want to impress
upon the Labour Minister is that cven
where employment  exists, the wage
rolicy is such that we are denying the
minimum wage. Unless a needbased
minimum wage is fixed and unless that
poelicy is adopted by the Labour Minis-
try, even if there are employed people,
there will be discontent to such an ex-
tent that they will feel that they are
mostly holding employments, which do
not enable them to enjoy the bare
necessities of life.  That is a
position which is not very healthy.
I would request the Labour Ministry to
look into this so that there may be
evolved a remedial measure by which
we can really give the needbased wages
for our employed youth. The resolu-
tion has done something good, It has
focussed attention to a big problem
which needs attention. I thank you for
giving me an opportunity to speak.

ot sifere Wra dvar (F1z7) - qwnfy
wERY, ¥WT GEEH Fr g fewww w7
v & ¥few grew Hwrw Ak R S
gHT T
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MR, CHAIRMAN: The quorum bell
is being rung, Now there is quorum.
Mr. O. P, Tyagi.

st om mewm arl (qEEnR)
aamfy wgleg, & Te W gwa fag w1
g7arz AT g fF 3@ 2w 4 5| aga
& AT e F1 HIC e ;W0 &7
e wrEfgg fear g v faam g &
WIEaT &1 37 gueqrsll #1 dHgW
FAamAgma A s go fag ara
farz uwg afz wr@ www aF AT
HHEGT FT AW 7 FL 9F7, a1 ATLE-
aq fafres ®q 71 Fzaer @rgm o Ah
v g fF arerEn &1 weAr ar firear
FFE A1 A9EET & HIGE 07 ATUI-
fra & R g avFTe &Y qder ot &
I FTFAA 2 F ag gamw R
1 TET, FUL, ARIA W JT FIA FT
¥AAT WIIT FL AT ! {IET ORT A
v &%, § auwar 2 f5 ag wAamm
AN

¥ ag fag Fvaramarg & az gt
HT AT AR AT AREAT &1 THTLIA
FHH AWET G E | W Ay oW
TH  AHET &1 FA F A, TAH
A §Xg & § FT HHS AT ATEAl
E

qedl q9-adfg  qIAr & Sew T
gure aw H 3,3 fafegw afa aw7 9
W1 IW GEATF IAH a7 FC 5.3
fawfos @Y @ gEQ qw-adfa grear
Fuw ¥ oTw AW wIU AT SE€E@T 7.1
fafaas 4 st S ga-adfa qreAT &
¥y ¥ g ®&T 9.6 fufegw 4t |
1 aifes grems & sva § a6r4 F
et 22 ¥ 23 fafags & o

9 aF A7 AfAw #7 ST FT AW
2 qgdt quadly gETr® A 9. 5
fafeam, gl dw-affy <o & dera
11.3 fafegy, @@ d9adfa Fomr
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FaRmA 17 fafmmm ok & arfes
gt & s 13,8 fafasw m@
ufrr wdff gu

oy SR meErT & @w #1 S
Anfar @, s F fgmra zw R !
GEHT 99-adTg  qeET F A 7.5
faf7as, god deAT F A 9.5
fafmas, dmf geaTE 0T 14,5
fafara afx & arfes geomet & Sa
0.5% 1.4 fafems F=far & ok

AT ww ag ¢ fa & g9-adfy
gramst & arra gfasn & 9= 37,8
fafras gf @ik awa1T 7 31,5 fafaas
Amfrar g9 &1 1951 § &%, 99
fx g9-adfa FeAE wE Fr v, 1066
A o, 6 fafaga e wfaw awe 21
m T 1966 T 1969 AF TAH 6
fafmas srasft sie ag mr ) 32 A
A F@ 2 f 1966 7 1971 aF
an axrd #1 #=gr 23 fofamE, 1971
71976 aF 30 fafags o =S4T 99-
bty G F A 7 47 7 48 fofam
Zrit | ag feafq zwa faw aga @az-
GIE-10

dFgA wE g frowr & wur
F1 IAAT &9 Agr & foaAr & oIw w0
ITAAIHT FT & | TEEAT 4 qfem &
ATl &1 EEEIw  fdar @ 1 3wt
M gEr Y qfcfeafagt # IfF sEAE
FIFATE |l  F@ FAW FWOE IR
FIo sqTar 21 3@ faw g & wei-
T & ggru faur ) afew ereag
TEm FWE AR wwgd wWET § 1w
feafa @ ofew a7 dWE wTEY £
qT A FE ) wrEad & A and
v g7 M AENE ggoad F oW
W # . a1 g I T
T ¥ afgg ar, e ag @ gerr |

TRz 3 OF gafr v g # fe
7z mrd dra A foen wgfy #1are
az ¥7 & TaEr @, A F g e
Frs onr 421 @@ S | ¥ e &
ana:ﬁ;uq%éwaﬁrhaarrrm%
as% AWt 8@ 97 FX fwed § 9

AT FAA AT FTE A 1A,
3 & gx wg 7 @F & fao sare
T E

HETT 7 #4947 TaTa] HT ATHIT
wgr &1 At g, (o 1 afors A g
fr 2w &1 AW O HEd WL W A
q19E 1 TH AW § agaedw A sl
qiEt § owiefedr B o9¥ gu o WA
AR Wi oA wwE g A fawen A
qiAr 2 A A Ew g @ e awe A
afqar @1 1 AT 77 WET § 9, ar
gim AT =rvnaammqnﬁqrsm
’F‘ll?ﬁr T dnTEAl AR W W
£\ sy e oFw R ow A g, e
arzEd A9 FE 1 TA T ATIE TAAHL
F aEi T T earA A9y faar )

ox @F A ad wA AW wWEw
fafata s carfam  Fwww ¥ AT
Fr-gifeaom 471 & | gArL AT § F2A
T g “Erac faTdanEg war
wafa’ 1w G ga-faa snawr &1
FTH 7 fa3, at ag Efaew  awwa &
FTATE | T gAY 9T 7 AT gry, AfwA
qz-fr@ a1 A g@, @1 §HET SAnar
gaTTE ag dv | wfew feafa wg d fa
qi-forg anast dwTT E1 @ E 1 3@ AN
T YA AT guT FW G AW gfEw
gzt fr amwr zrf, 92 AR WA EC
qi-feg A FF FwEIT @ E A
9gy wA9T T fAAr F9H 4 ) qETT
ta frafa w1 f8 s29 407 7

i a% w3 fom ST Y EOT T
ST, 1966 ¥ 9.2 W@, 1967 H
10.9 &T& AT 1968 ¥ 13.1 AT&E
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[fr sirw s @]
qi-fa ®Fr dFC g, fom H ¥ 8.75
wra Afgae & 1.86 W@ dqEw
9 | 3m ¥ @ wfas 130 F71 3T W
Ffaq gat sIFOOUE 1 T AW AT
T A3T; § M AE-FE w749, AT
w1 &3 FT )

T W area § @@ awmn g, fow N
70,000 IR aF1T g1 W EHm
gqw# 23,315 fefrgeey ailx 43,984
feamrgrer  afmad frde @ § o)
1973-74 # Ig €91 4% ®7 OF W&
€ aTadY | oo § o ae-srei # faves
faara gar st go Fwe {fafaad
F faw #x fawfageg & T o
|ATT FY FETA @A | T@ AW F geifAadd
Frag fufa g

Tq fA0 FRTT FY AT FroATET W
aftadw o wifge | @ AT wEEl
AN FrAgT T WET wIAAU AT
grm, Afe srawwar wag S fe
FrorATal & qfewd @oy T €T T I
‘gfegreawE, widms, fear @G,
39 ® AFATSIS WIS §  HHTL 9T
gy, afed AE WEWMT F AT 9T
arqr W@, arfs afes § afas &y
wt&m  fegr @1 @k

JEFIEET A T qTEAT §
f& sefrg § gL 9T § amar T W
FITAAT AT T E ) ATHTT T 34T
qT a@t gArAY w1 fawdteea w7 Iy
&1 flagaeaeT s AR qg-Iuny
X IR 2, aife sfes & sfaw «
wr ww fadr

wgdl ¥ aTH SUIET A1A 37 W af
uT ug ST R g & e freer
frre s H oY @ E | AT R
g & e W oA e A
,q-rfgqn g i I e, i
mftq!i’t-mtmig YT R qET ¥
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AR A NHIT A F @A ATl Ay
¥t s Iywew 73| wife gT T
# fm-etarf st dwT @3 %0

o R @ ara | wgAT W@ F—
® 77 & frem &1 gumr Fm@aeTw
st AEerd fenr ww @ R, W A
&1 2 reft foremm AT FT weEr fEam
91 #T o851 FETaor  dur faar am
fF F™ F7F qT FT AT BY, FEOCHR
ZE AT T FT AAT AG N W OFR
Fr fwerr-agfa =1 oo frmtor afsw

aFtT FAF qEY T IW FTAT
9T FFAT A1EAT E—AR B AR fad
o 7 fox, AfeT o 3MF wEw TEw
T Al Ofm, o am woar
A g, & om i3 wqre T
g, & am wfm @ g 9w ef-
sl ¥ GEger FTR ¥ Wi AA A
gy F fed | qEEmHT oFEl
qra WiEw o @AY, Y I
qfed—gr1t w18 WX & AT A, THA
gar At ? R & Qe sAT W@, wt
T 2, ST W wfgd 5 T wroma
Fim Agt  fadenn, fm ¥ o e agy
g fmE qm go N A § o A
ey ww dfww

o §, A qg FEAT WTEAT f—ATTA
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o W@ aw ¥ weefen afew 9T W
N IMW AGH {1 WG A IH qreiw@
&1 39 SEY w1 wifew a7 fifad ) afe
AT @ A AT AT w4, ad &
ST @mt &1 & faw g@m Sy Em
T %1 ®T AW JoT THA | F¥q4T IT
Fo7 femifdr 4@ g fomdr g @
ITH &% ¥ dur 4 faw g@n AR
7 dFRF IFX | aEw R afka
FFT A W I@H gEw A
T FT FATAE, SATYAT AfawAT AT FA
aupfe a7 gw 7 famw @l @
MF  FqAAFAT KT ATEA | H G
AT AT F Y, A AN WA G
st | T fer F FgAr AR
A TW @I FT FTE CATA § | HWI
grRIT §H M e &Y

st v foe  (draw) ;AR
RErZG, o AW Fag 7 S -
o dw g 8, 9w A faw I=E
m¥ AW AT fAT AY §, afew A
TAET Y, @E AR & |t 7 gAa
e ¥ agy qgr WeE FY A1 AN
= are fggeam & J|e § 9y e
qawT &37 &, ;T wrE A SO
N Tog ¥ U g I9Nr A
sreReTsr X WA g ¥ whd
AT FIRT B HATHAIR ZAT F-ATHE

i

F o g fowaaw Y aw ST
Ty fewr ST f—ag w &
g AT smefaai # & o areft qui ar
FTETAFIT &1 FS S sTE §
o fema awr ik Y mr g, «@
2 foamr v qdr o freadt & 1ot
UF AEE AHOFT ¥ qTF G—pwATAT
qgd, ¥ @i e & 517 ¥ o
R W fF o Aw A e awr o
FHIX I AAT §, IR I AR, q
T &F @ ArEM | g §gR, #
W g H g frodt feem g, 9w
9T S EFF ALY, FATAT § FYTET AT
WEE, AfFT 37 9, faT 9 T wea
g afew ggiat 9w m@ e fE 100
¥ 70 frmgra, afes sw W7 Sgma
e d, foaw qrg fad o oFE ofT
g1 fas o9 ot et g & for
FqE 5 CFT ¥ 30 UHT aF oA
g1 ot sEmTfRAw gifeww & oo
FLHTT FT <% A AT q2w &rar @y d;
AN TlHF W A A W SR
fagama & g a1 @ & & o w0
HTEATE AT TH TOEET AT ATE SATT
fegr s @ A AEE A A ey
& WEW T gVET FAATAT  ET WE
ATeR T AWH AT am @l ¥ mww
arga A 1T @ & anfar aw 5 wAOw
arafedt &1 fo% fFan, & sgarg fe
M =E ¥ arfer aF 9@ qeg sy
aredt qU arard ar fared dwT @
Friy | ot @ oA qEe A vy €
feelt § oF Ffrere gamar, Ay aeE
¥ OWTEE IEH ATA G| IAN qirEeAT
FT df oF AWOFT TN 9T, IEX
warar fe swfiwr #r  foet amardy @
It Imardr A g & aw A g,
g T IF G AT IE AW o
gg Tl waTAw A, T "I
Tl wa fad oF § afar ET
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[»ft zorefiT feg)

3 fr g@ 2w S o
t—aft A EE —<aN
o | fod T TR R
F@T T AWM A A T AT )
#wy q@ q@ A T GE Ao
7% Us weWTE § )

wrox wrE ¥ w71 f Swoaer A
gz ¥ TEA A a<E WA § T A
Jet1 w ogdw b L
et &, o & oo, FEOL Y, fawmm
2 ard g wifew § FE E, TR FE
¢ afer w3 wEEe A | F @
p—rirfeat & frft % A &) ow @
e 3 T § AR g,
wafii F1 dwa gmr g, W F A9
& sl ® Wg F W owawr an @
#r wafdi ¥ g7 # W9 A @@

¥ o T
Taeq fear

2wz, gag W& AW & sz s
Gy gro@ A gATR AEH G?f._ﬁ'l F4%-

7, wEEE, A9 A AAFEHE, AT
gq amEl wOET & & A9 A v

L3

sfaw %1 foodt @ sadr @, g9
Fcdr @ o afma, ew W ATaEE
& a1 15 T Tl o o ad
§ W@ WA w7 W w9
g1 @ w28 FAT AR W E
foeY ATHEAT 20 %o ATEATT Wt AEY
g1 & T gew W 9T FW@IE—
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TR FTAT H@0 BT ¥ W awEn
g S oY, &, IEET  SmeEr
WTEE 20 o HIEATC W A g, wW FY
fefta fasft 2 & ot ", ar
T FEET A g G e
0d 2w A Y, SawT $F wargEm
q @ aro@ s g

490t @A, 30 TR FT WA
frer &=l & safrdr e sk
ggmaae g AT faar g | 9 W e
A& W AETR, qgT a9 @A R
W ¥ 20 FU% gfomi ¥ fod awm
1T 1AWy g AfEw g@ oy @ fvoe
¥ T wEF  ar & A7 99 FT -
a7 ag gar, fomat Ty ¥ Ew
wf, fawrely sraf @, Afew 7 Y @ §,
== #r fafeewr ot a1 w3 TR B
4 FUX FUS TET  Tleoh Fre<is
9T 7T, g AWT ATEfEAT B, A srre
g WETeT MY off oY gerg w7 WA
FT B B IAW e [ral @
Mrew dfad qax & fod w7 owEm
FT §F4 9 AT THA AN ogAAT W
aEy gATX ATHA A grfr ) 7 gl
# T FT@E, dvaE AW oA A
FT WE O feamdl A a@ s @
g ¥ am fad oF a1 @ o afm
g, @ @r &t w fagr omar &
FTQ AT 7@ gea T ERT AR Iy
wwg aw fafar s @f g
Wi & ad w1 Igm g 5 ozw
W AT ST, ATEo To THo IT AT o
dro tae & sfmgm ¥ @ ¥ g
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& qHiT  fwar 9@ | 9@ ¥ TH-
gwn fag off @ fafaeex 4 @@ g9
I A afraa S A fF oFwE W
WA Ay A F ffam
oTor 3gTA & o dAeF 9qE Fwr@ Afew
#T @Yo go § TAF FTE guAT & AW
o g ¥ ag WYaw smeafasw @
qu g | gramg afE Y FEF A A
it T aefagi §F oFsw dfw ¥
fa yr gwa & 7 BAfw ¥ A afi A=
araxa § fagir ofims =0 § qod
owgw qrf g1 zAfag & ad FE,
argat g w18 go M am s g1 99y
far #&f awr g fearaa 5 R|ya
H ge-2gia & fawdh, 3| ® oo,
WA ¥ gEE, W|WE A oA, o D
FJra T gr qJr0 oTT T|yA A
ATHY | FEY & SremwA agar | @
Frewr ETEN g, oA-aE gEEN
11 WET & St oAwAr W wiEh
IaF1 A @ Fu frEr mdw | A
df a9 | F 07 WITH A AL
wed aEw & fau Ayt o gwe A
Hgar e o1F ) IO qITEAR S F
g I 3o @l sz &) i e
A H FAwrd g Er FwAr g Ao
To, WHo To &R Afgw gt wz%
21 ag AVMATESE a%1 A & AT gL

A, e

SHRI S. KANDAPPAN (Mettur): I
should like to thank Dr. Ram Subhag
Singh for raising this timely discussion
on a vital matter. I agree with every
word he has put in this resolution and
T am even prepared to support it if he
is prepared to demand a division. In
our country various statistics show the
alarming proportions of the unemploy-
ment problem, and how acute and
serious the problem is had been shown
by various speakers who preceded me.

If we consider the incidence of beg-
gary in this country especially in urban

.
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centres, that alone is enough to prove
the seriousness of the problem. The
problem admits of no easy solution, We
still believe in giving alms to beggars and
think it is a sacred dharma. It is not
easy to change the outlook of people
and make them up from their sluggish-
ness and slovenliness. Still I charge this
Government that it has not done any-
thing in the last 25 years which deserves
our support or sympathy towards miti-
gating this evil. Even the presence of
the mere Labour, Employment and Re-
habilitation Minister to reply to the de-
bate goes to prove the casual manner
with which the subject is treated. What
has the word ‘employment’ attached 1o
this ministry got to do with employment
at all? At best it is their effort to sce
that those who were thrown out of em-
ployment are accommodated; sometimes
they pass on the buck to he State Labour
Ministers and if there is the President’s
rule they try to mitigate the hardships in
areas which are directly under them. |
do not think this Ministry is at all con-
cerned with providing people with em-
ployment, We all know that this is the
responsibility of the Ministries concern-
ed with development, industries, etc.
Unless we develop industries to absurb
unemployed people in our country, we
are not going to solve this problem at
all.  So, this is the way they are treat-
ing this major issue, Even the Plan-
ning Commission and the National Deve-
lopment Council, and the various re-
ports of the Government and the Plan-
ning Commission go to show that they
did not pay much attention to this im-
portant aspect.

When I had occasion to talk to some
of the Members connected with the
planning work, I was given to under-
stand that there is a reason for this
absence of any deliberations on this
particular issue of unemployment, be-
cause they seem to think that if we
emphasise and focus our attention on
the development of industries, the pro-
blem will automatically get solved, There
is some truth in that, I do concede that.
But have you done anything in having
your industrial policy resolution or your
licensing policy or the diversification of
industries? Have you done anything in
these aspects to focus your attention so
as to see that maximum number of peo-
ple are absorbed?

My first and foremost question is
whether the Government of India can
say here and now that in the past at
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any time not even in the proposed
fourth Plan draft, but even in the earlier
years they have even given some pre-
ferential treatment for a labour-inten-
sive industry? Do you claim that in the
clearance of application for licences,
where there is maximum labour intensive
potential you cleared it outright? They
cannot claim it. Everywhere, there has
been this red-tape in the licensing
policy and diversion and then the cen-
tralising process: even some of their
policies with regard to finding out the
pockets, the local areas, to give en-
couragement and to create infra-struc-
ture for the necessary industrialisation
and then encouraging the rural industry
and its development and encouraging the
industrial estates all these schemes that
the Government of India themselves
have formulated at the earlier stages,
according to their own record of per-
formance, have shown very mcagre

achievement.

1 would like to give some examples.
Take this question of industrial estates.
There was a policy of the Government
of India that the LIC should advance
loans for the development of industrial
estates. But the policy was so framed
that for each and every thing, the State
Government has to forward their propo-
sal to the Central Government and they
have to wait for a long time, and they
are so discouraged and frustrated that
they lost their initiative. Likewise, in
the rural industrialisation also, it is not
very easy. After all, the industries are
always attracted to places where there
are skilled and semi-skilled labour avail-
able, where there is already the neces-
sary infra-structure created, where there
is already electricity and other amcni-
ties available, It is but natural. So,
they always tend to go to areas which
are already industrially concentrated.
So. in order to discourage this and
attaract them to the rural aceas, it iz Very
necessary that we have got to create
the infra-structure and we have got to
assure them that they will have a gond
market and the industry will not suffer
because of the location, For these
things, the Government of India has
done pothing. You have only issued
some pamphlets and sometiems when the
question was raised in Parliament they
gave some off-hand replies, Nothing
materialised.

1 turn to the broader quesiton of re-
moving beggary from this country. It
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is a slur on the nation. When I put a
question here about the removal of
beggary, the reply was that this was
connected with unemployment and they
cannot do anything about it. I do not
think in any country in the rest of the
world, the incidence of beggary is so
much as we see here. I am here re-
minded of one couplet by our great poet
Subramania Bharathi, who said that if
any one has decreed or ordered that it
is the nature of the world to go without
food, I will burn the entire world, That
was his emotional upsurge in which he
S:l’ld it. We do not have that feeling.
We do not have even that upsurge. Two
thousand years ago, our national poet,
jl’h:_ruva!luvnr, said in one place that if
it is decreed that it is the nature of
some to have to beg and make his
livelihood by begging, then the Creater
would go wandering and perish, begging
himself. That was the sort of feeling
we had, but unfortunately, probably it
is a paradox or an irony of fate and
It is my pgencral impression that in-
stances of beggary are greater in my
State than I could see in other States.
There is no excuse for the Government
of India whatsoever; in the plan formu-
lations, there is no place, let alone zn
important place, for eradication of beg-
gary or mitigating the acuteness of un-
employment or under-employment. This
is a very serious problem. I will give
a few suggestions, which are not new.
I would only repeat the thinking that
has been going on in the Government
of India on former occasions, If the
Government of India could only formu-
late certain proposals in all seriousness
and make some move or even a begin-
ning in that direction, we can do some-
thing with regard to this unemployment
probleme I do not know whether the
Employment Minister would be in a
position to say anything about it, This
should have been answered by the In-
dustries Minister. But since we cannot
compel the other minister to come or
this minister to go, I would make these
suggestions, Firstly, they should make
some allocation for rural industrialisa-
tion, It should cover the entire coun-
try. all the regions within the available
resources or they have to find some more
resources, In my State you cannot cross
a stretch of five miles without coming
into contact with some electric poles.
There it is more opportune for industries
to come up in rural areas, Like that,
you should see and select other areas
also, Industrial estates is the answer.
Where unemployment is more acute in
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certain regions of a State, we should see
that more industrial estates are establish-
ed in those regions. It is mo use hav-
ing old cottage industries. Of course,
some industries by modernisation may
be able to absorb good labour and also
give good income, But we have to
think ahead and learn from other coun-
tries like Japan and Thailand where
sophisticated modern technology s
brought to the households and applies
even in small units, giving employment
to all the people.

I would like to emphasise that this is
a very serious problem and the Govern-
ment of India should tackle it as such.

MR. CHAIRMAN: 1 find from the
report of the Business Advisory Com-
mittee adopted today that only 2 hours
are fixed for this resolution. There are
a number of important speakers yet to
speak. 1 will therefore request them
either to ask a few questions, so that. ..

SHRI K. NARAYANA RAO (Bob-
bili): The time should be extended.

SHRI §. KANDAPPAN: I would
appeal to the Hou.o that this resolution
may be carried over to the next occa-
sion and voted upon.

wt e e@: & FF g wQA
g f& o tawr @@ et @iy T
#ifa

ot foe o wv: d @O F@T B
AfwT amw o gag "3 sy

SHRI SAMAR GUHA (Contai): T
also support it,

MR. CHAIRMAN: Mr, Bedabrata
Barua, whose resolution comes next, has
some objection. Let us hear him,

SHRI BEDABRATA BARUA (Kalia-
bor): My resolution has been put as the
second one in the list, This resolution
on unemployment has been originally
allotted two hours. I have no objection
if it is extended to two and a half
hours, But 1 should be given cne
minute to introduce my resolution. In
addition to that, I want to say, not to
strengthen my case but to state a fact,
that this question of unemployment was
discussed in another resolution a few
months ago. That was also a Private
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Members’' Resolution. Then, this matter
could alsp be debated during the De-
mands for Grants of the Ministry of
Labour and Employment. It has also
been referred to in the discussion on
the President’s Address. 1 am no doubt
in a minority but I want to place this
before the House,

SHRI §. M, BANERJEE (Keanpur):
This resolution of Dr, Ram Subhag
Singh is absolutely non-controversial.
Moreover, it has no operative clause, So,
there is no risk for the government in
accepting it, They can accept it straight-
way, It only says: -

“calls upon the government to make
suitable provision in the Fourth Five
Yeur Plan to relieve the grave unem-
ployment problem in the country.”

It should have been accepted long ago.
Further, the next resolution by Shri
Bedabrata Barua is on the prevention of
smuggling of gold. 1 do not know whe-
ther we will be able to stop smuggling
of gold by this resolution, So, we can
take it up the next day. After all, we
will not be able to discuss the Fourth
Plan in this secssion.

SHRI K. NARAYANA RAO:
Sir, you said in the beginning that
len minutes will be given to each mem-
ber. That should not be curtailed.
Secondly, considering the urgency of the
problem of unemployment, the time for
its discussion should be extended.
Thirdly, the subject of the resolution of
Shri Bedabrata Barua is one which we
have discussed during the Gold Control
Bill. Therefore, as Shri Kandappan has
rightly brought to the notice of the
House, the discussion of this Resolution
muay be carried over to the next day.

MR, CHAIRMAN: 1 find thar the
consensus of the House is for extending
this resolution to the next day.

st smww awt (giRgT) : qwfy
AERT, W T A & HIT KT ggAE
T § f& M9 ¥ g T ¥ awy faar
? @ fr R wgeayd  werma 9T agp
7z fanTsTr @ g ¥ o g=Tw AT
9T Io W qWT fag ® A HaTTRATR
T g Wife S¥iA WA wgw adr
AHAT W g F ATHA TH@T § | IR
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O #iwE ¥ X qg Anfew fEaT
fpdw & qord & awar w@ mi
g3 s AN A A gy ATA
i @ ot | FAW FiEE g
& W g, AfeT & awmar g 5 Emo
HgaT feg & Fiwdi ¥ oz A AwE
#fNr o wram A w©@ wedr wWifs ag
Wt g swre ¥

e marm wmifs owowElw
g ¥ Tk FEEAT R ST I Fal
ofeory g, Affw s qw F= =W
T ¥ I FF a7 IWH qG  gEAT
€9 EXfY a7 AN, g §IAY WA 48
) F awwmr f 5 vl wiws gw
WA § I FAG AT qg qOT AE
war fRaw F A ® O fRaa WL
g

ow wAtT waew : qga AR E |

st fmwsr awi: gATY WY WelTw uEE
2 81 9 A FE AXCEH A HA™
e ot @y wraE e f& ogwwr
mqw AN F gRE FJT wgArg fE
1971 & oY SR AGAT g AT E IA
¥ g qar sam@r o fw 3w faw fem
am § dT Fgi w@ 9 fRaw &
aF1T &, g feay €, 92 faa faa
1 TAA TR T FY dmAT AT
STAIAT A AT WA ATGAT |

¥ar a1 ¥ wTH Ay W ! wWrag
FRO W TwTh W w1 @A W
w17 &1 afeq feara ®1 o AT ofey
& Iqwew A ¢ 9H vl wrfgd
T AT g At agt Jwe W g
gt ewey Y T@ oweaT g0 AR
o gw XY AfeT § wAwar g fE A
AWTH A8 TN WEAT§ | HOHTC W
fawg & Wit gx T S W

Unemployment Problem (Res.) APRIL 3, 1970  Unemploymen: Problem (Res.)

320

aat ®Y ol 3 Y @ A sy,
wigt ¥ Y aw ¥ fog ol wdar A
gHw g g iz Wt IR
W IUAME | qwEr w1 gF wGT
gy At g W AT = T e
fiF il F faramt & &Y 77 ¥ fog vl
g, faoreft &, 7% o0 @& A IT™
A O T A, 9« aF § A @Y
F g aw aF IAIE B T FA
fog #1€ ot 3r Faw s @ IIT FEA N

s freht 4 @uEd? Wawd

A I A UwAfaE SEWE F
i | 37 acal ¥ gH @aTETT AT E |
F wiqf ¥ g, wgd ¥ g, sTawi ¥
g, R W G a@ g wew A
WEAWA ®1 agI ¥ QFAT TIEA &, A
TEadr 437 FAT ARAE, IT H gHET
IR AT g AR Awgdd F AT
TOEY T g W FQAT NI iR IAwT
e faw frw H g

wTa: oY agara ¥ 571 & fF weaT
ax fau foriamed, awwre & Hifaar
wh fag fodme &1 & qowen g fa
fe ss®0T b Tw fawm W ¥ daw
aeeTe - w1 faemre agOeT, fATE A
ara 4t gt ) fft Y @2 3w wr o
W, AXE A T K W, GO R
a1t Iufa & &7 axml A st ¢
Bw A v AT AMEF Wrw qwry
X S & fag s sd & o
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T ¥ T F R, T AU FTUATC B
INT FAE, qo ST ) @R
wTEaz T #1 o it FedErw @
fearn aFaT g amw fare oF & st
qar wm f& g9 qwde ¥ e,
F0T 56 T AEI A:dT AT
maErl F1am gat | afEw gzt
ot & (F NEFA &1 9379 F fag aww=
F1 foredary ST WTAT & | WIHRTY
fordzrdr ot av g w2 aF fF 9ad
aTX Fre@E g, HaAY FYT § | AT
dar gredz dFT FTAMGHT TIAH
gT ¥ T FAY g ¥ fF T I ooinifa
srEFwd #t w9 F@ § TfF I iy
afus fa¥ AT faqar 7 Srewwagm
AR AINT F ¥FET FH N, TE
TF I W AT ¥ w9
St 120 %97 F1 fawar 4r wa 280 &
ferwrg 1 #8 i g avax ? fx
AT FWET F TR ATRT ¥ (AT WTITAOA
Tt FeAr wEa § WX wwwa g fE
faady sYzamd &7 ®LT IIAT & ITF(
ATH FART ZMT | A SqEdT H T
F oaqT 44 A T g, 7T O T
I 8 | Ay fafmey dot e & #n
FT A5y &) AfFAF ardar wxAOE R
FEETG F T H A qg TR
qET A% 9gA0 & fF wIE T AE
Fra@m #F1 TFA F fqr sF FEw
IS |

ET A AT TgA WUT R | 4RI 9T
EAWIGW ¥ FT &AW WA ¢ Wl A%

wiEl w1 e ) ady g o aigt ¥

atHag ¥T 9 A A | w7 amw

& gl & wug aifqaciz e & amA

°TAT &, w4 gag Na Hell & avATH

& wraq, g fafart it da< fafaeze

¥ Ay ¥ "y weAr 2 & Rfew

A & Fagd AT feqAl fF geT o
12 --2 Lk S1bha'70
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g wEwe vt wmr & o fedt
G R TR R
Fogd # o G aral #7 ¥ 7 AR
¥ fFd o, s AR afafww
qiffe & WW & fau amare 9s
&1 T gfaed  wee & wvnt & fag &
g T wiai & ofa @ # aw ey
F oA AHE) F gwwar § & ey
wEEa Wz WEl ¥ T afEw d
g WAl F TF TP qAeg § AR
WE WA GAT w7 ¥ fAg AT
FL AT gAY |E WAL A gATSATT
AT A @, A g wa ¥ wad,
frat st gfeaat #t groe 1 agemr
Bhm |

BRI AW F aeare & s gwi aw
g @i A IR awT odr gl g,
afFr wTFiT IT AT SN W oag
Tty AT ALY TRV & 1 R K
AWK F AEX FT gA AT ATgA
g a1 mal stEt T qs ¥ s
FY AT FAT FWIFY AT FHT Ay
gfrgfd a8 w7 I ghedl i
gtz feaidt # oF 9T ar fadt gwd
ez & sig, @ifs § 7 38 9 daraT
T AF | IT THATH e dar wTd
#Ffam ol wdfr HF Taaw fear
SF |

AIAFHT TEART  oARafaT
A g @ fF IT T amr-giwea
IH TG HTH HT Y IGET FOUA A
mad owwafeT ¥ o g€ W,
=z g wd A& ¥ B, I Er wrd
Aft faar war @ Y w1 o Swfes
#1 afao & wrm s g fTawsa
THEATT HF ANF ATELH T W TAAATH
£ 1 5E SN F19: AEA QI QFEH
W wit AA o 8, wa fe oo
dart w1 gAT fRady s faw war g

b
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WFIFR AW # GFR FAS
fag mHT # 37 IFd cEEE I
o faare X1 Tifge  gER G fF
W g # feg ge qmt mF A
fFar wrwsar galx fF A ax
awa fear @ wfge « & wwwar g
& 3w & 93 -fa@ o srvrag qwre St 1
aFrd  uwrdw ¥ fagraa wwO R,
afs & & frow @Y w¢ @w H
eaTd wA Ay Fifow A, e ¥
garlt srgfeaa w1 fadt wwe @1 q%-
/A ¥ | AT gAR M A qa-faa
T ¥A9F A RN qIgIE A 9@
ardr &, @1 gaTk wegd faamw w1 @dw
dar @ @ g1 g| faq wwr frdea 2
fe aege TFC A & FFE gET-
39 IXFY OF @A qqrg, faa yaHQ
1 ¥w "gfe &1

it wo fue  wawe (Fafwar) : awr-
ofs WERW, 7@ WEATA IM FWE gQ
madta  @Fer, wot W gww fag, &
W WA qFre & fafaor a@
e ez #YE A FFE ¥ afa 9
gaadt frard go adr afemsft faelt
§ qrg TW@E &1 9T T A Y 7T ITHT
FFrd A mgaen femrd Af g 4
A I H FFH I gawa fzad
qft I FEO F ofs A H famw
¥ dmr g R I UR A=A AL
afgr o e 2 s wrefta sEem
%1 ag @reaT =gy fw v awg &
frg @t arzw awl ¥, w4 fr @@
wmaqT 1 I G, THE Tl @ W1
wRA AT ¥IF M TE = TEY
fear mar ) & www g & awAR
frr mg feaht & ufgach feefr &
g a@d wid WT feaqs & T
afr wer fed wd, afsT sE G-
arfy  wiAa § awrd w1 quiwer g
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@ fem araFar &1 awdeT, sy,
o, wiE #R ged afy s gfrar
Fqoftardy 2w, SA AW F oft anft aw
FFEEr T A @ ok & g7 swder
¥, S qoftaTz | @a ¥ apaT 3w , agr
& aga & @ fom & fgwraelt €, 34 wra
FF &) @fag g & goftard
Tawar ¥ I T AT wEwE A
g 9z feamm fram wd afwd,
feax & wasw Afag, Iad T AE
g awdt | @ sTgEAr v, fwa &
gy oew fam &, fam #1 s
qre-aan feor g, @@, fawem ek
T3 ¥ Iarmfamt srafuse @, fom
¥ a st mawen w@ g faw
a® ¥ Wigy & wagdl @t g
FWE, AT aTE FIA G, Tei a% f®
ta geF & fafree<dl &Y @amg =t
ft 7 " el gTF Fige
7@} fams asar g 92 i HAY wEr-
T &% gOE——AT M@ H gy gk
T ITF FACTET ST HAAMT gAT
aT W ZTIT I FT AG AT IR
fra wX# ¥ #AY F q@ FT oA
qft 7 7y 1T IF T W T AT A
¥ FrE smET W 9 T g oA,
A aFrEd agl AR FAFL g qFAY
31 W@ 9x & HOAT WARTT FT AFS @Y
I A A oot amy g faaw 3
®1 GAEl @, AT AFTA KA FTF qwAT
digm FEE ¥ oaw Wt geTeEe
gefrafaat & sfewrc @, sl site
ArFewTEl FT arerarer §, GHEY  saEwmT
Fawrh #7 g7 gnfr, qgar oF @
ey & wwrw  gwm, faa & weas §
wrE adfrar @, Fawdem

gwefy wgen, 9@ gW W@l H oW
@ g W o E QO F fag
ar gwt s & fad o W & fod
Fex & o 9Tl w3 & afr el
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fafrezr ar dfasrdr & 0 § W
# A FT KA E A, A 5% §, AfwA
afawiv F FOEAE HTE 1 WHFF
AT TAT E—T@ WM A 500 wHwo T
R gArd THo UHo QW &, §F FT1 AT
HqX &da F qqdY FAar } Gy FE
qedft &1 am Afad 5 Jg e oA
g AR Igwfad 25 axares et &
@t 4y U & fad At ary fewd
g§3r fafg & q<fami o w13
anar &, frg & dufr gagq ¥ W
fea & wade 3 faa G gorgm
g% 99 71 w7 fad war, awar F19 73
famar ) oft gma & s wEF fF
TIF g @ Imfr-—ag 3 A ard
T

gefa wilew, WeATa®  "gEd A
dY WETH TH HEA T HTAA @T g, 94
¥ arf gwra g faar & fE TEA
D wr AHA T fwarwr qFAUR )
FFA X FQF AL A7 gAE
HiAr qgT FEA 97| qfT g gAL AMA-
qrer Wi &7 A, faw HEw g, A
t—foaFafa adt g IMH wwET
g—3fFr  fer st =@ @ & A
qfm f& faq fagh o=@ a@WH
Iy FFTL A Fwear qﬁaﬂﬁrmg
Tq meew ¥ oY W wrEE gw awi
#1 faad §—afr-gars anal & reTT 9T
ar fea@l 1 987 §—3IT § 9@ =war
NIy % ool FmAraH aqaqd
*T "aeqT w1 g fFar g-ag OF IR
2 oy fady wrAa @aEd 7 F-T
55 0T &1 3w &, TG HA IHTQ T
& HEdY §, WU FIT AIFTT HE T
aed § ? A qer wgar g anfa
qrHrT  # qfewr w7 OF wATS-
ATy A & Bw H mﬁm-‘t!ﬂ'
afesr w1 St & 7 wEwAd wd
wmi't qefefaat sitv dmafaal €
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@ g afeer A A d fr s
fawedt w@ & srw | gETeETdr  ad
TAeYT F X TE IEQ gar g fr
aurw A dFTh W} FA ¥ @
g & fawm ®W deE@a
TE ¥ wwmm @ AfER g
agi a1 gaTdr AwAE 9T W gee feat
JET g, TET IAN 9T gwen frar
FrAT g AR X waew f e e
¥ § g%y T gL AWM A AroArag
fagre & ot srdww qamd 0@ §, o a¥
aF A w99 AT &, I N e
ot AFTE AT gAN WA I AH
¥ FABEA T TAAT AT E AT ITH
IIE F A AT o AT
o fr Y A @ amiE R
g AT ¥ T I AR AL &Y T |
T F IOyl FTIETY AT FERQT .
¥ T wgw gw @At W faw
e w1 swady Afad § ofcadw s
grr |

o qofrardy i & awed o o
T @t nf g—fedfra werag & e
JIMA  Fr 7 Afag-wmgrr # fawa
Frafa #a1 W ? A # fawrw
Frafs ag7 v wr g ofrsd adh
#t fism N afs sgwav iy, fm
# awg ¥ 37 W Ay IS g
g gz am gL @ ot §ww faa
yq3 fawra M afa w1 @ sEFEF
s #1 §9 Afaat aa s g
AT EATT W BT HT A FF FE@
A afs FrAF FTAT oW AT T &
o9 WATHATEY T WALAT F WIG QHIA-
ary aaw ST ot Iw A mfaw wo
grm, aw dt gw and & wwe g
FTAH AT @ wEN | dw B AAATT
azedl ¥ wwr wE f——AghAr @ faore-
o fear = wfgd-ag  famgw
aft ara g ug ara adr d f faweft o7
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fasre s T | ¥ SR B2 IA-
g9 TG auT qut {EEA w1 ot fawra
g vm ) we y @i faarf & aq-
fora sgaeur W 3gidl & 7 aga =
) wETT A wq | A IA-HET
w1 fawig g, var gdig w1 fawa
gmar awd f agwr &1 g
frsamm | @& wig we =R ag
fen ¢ fE @ H o weE § s
T wY g WY 3 e Ad 1 dga
# wewi & fagra F2ar aga & sma-
s § | 39+ fAu oF faoq Fraqrany
froaexa g wewi & famio & gare
IwFr wga ar e i gafees
AW FMF  HGT A GRAC ) T AIL
W R U FEF fAu aga smams
gfE g oY W qwadfa g
anE & ag NT MW afr g aAr
Tfgq | AXAT ¥F AYHAT & s ST MG
arg f& @A wT SR A FH ITAY
FU40 AT qS d7 9g TFWT ALV BT AFATE

W /Y Y AR ATHFT T AT
TH AT KT a7k oY fasrar i a0
¥ Ay H AT F A AiFE § ag
ady @ 2 @i WA F oyw=L av
4T A gE4Ar § IAFT AOF0 w0
aF AR aTET W A @D 97
W «FITF HqiFE Ifrgq frg o &
ag fweed WA ¥ wiwd @@ &)
F eagammf fa RIFaga ¥ a3
fad oF o & fas(i f s o e
AE ®T@ § 1 TEfET o HiwE (2O
N 9 ®E AL AT FwA &y
qAEm At wawe g f® widi & a@F
sm g fowr A we § fad 15 fa
20 fA ar 25 fex wra w@war & W
TFT AW F IFT 9F @AE | AWET
Am o onwY Frardr oy § fager fr
T owm Al fama 2
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e fafm g, fir O =w
fifs gag o WA WE w0
et Sr A qF qgEaw  wegd faser
wifgg ag W@ famr oy & oY
o agw g famdr W sER
Tz sm¥@ @ E fF wgw & e
g &) v wEgmE & o, fom weg,
garl sduTfal a1 gy W &
gg &mfuan o ¥ AT I A AR
T faadt @ 9 Qaw ww Fw
&1 st ¥ zwfau fawe #ifa & ofc
FHF FThed a9 arasr amdr o3
AqraETdY A T W doAEe A
FET qEATE L THE gH fag@r ¥
fawra & MwArA F FAT 2 A
2HT SgWUANER FTH &4 T | @Y
fram faad ) gErar A qve fang
o1 AT ERM | TR qATH( fang w9
7 afg quIT N FXTH FT DY FT
gnm g &l &1 f&7 fam amny
ot wfafa aw @ aw AW f G
IAFT AT F1g7 FTAH A0 72 F7a7
aga wgaAw )

IWE AMATY TAATA FT AT Az
FETT 2 fF gredz AwT & fgha w1
dqmw A gEr WF | IAq fAgerr
frar srar  wrfew | o9 wwT & aEar
g At gy ff 34 deeda W oAwgdi
Fr gzAY AFA 97 AGT 3 FTATARS
q FCA 90 ;. A9 T HTY GOHRIT 7 Ar
ww Atfa & Iaw IrF qwg & o faar
Fa | gfg g o|r qit w & A e
A1 UATA A1g fHad g FW T, @AW
FamiT g @17 TeT AgT ) safao
Fefr g fF g «FMT T FTAF fEQ
FATAATET WAEST Y AT H, wOAT F
YT ggar ¥ A awrd | A gErd
3T &Y a&d &1 ATH W AWM A JErD A
AT wEHTAT § IANT ATH TH ASA ¥ &
wzedl ¥ swrer far & amT awT
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gwear gw W@ g gar mhﬁ!ﬁ‘
wifr #rwrE AF A adar ) wlEg
a¥d §fs mmm WA T AR
FFA R T F & g arawas s
33 |
wwafa wirea : A W T
st e qifem : Twfa wEEA. .

avaft wfea : qar g fe o ==
1 aaq fadeft 2= F www A gEw
HarerFA | ot aF A1 F TOAL JAMAT
wg ¥fFT s afcad w9
sft sifwre am Agw ;. gl
weEw, foad Aam @@y 9 IR
o9 gy g faar | ARy g Wewa-
qui #ify go FEw H @ g
amafa mgRa : o7 W TEWI
FEA FE TE@ T AN faw
dr TR EF fmay 47 g 3
»ft sifwre e WgT e & faw ar
gq d@tg st fome v &)
amafe agng : fom s & Fwi A
W g, Er RN H XA Amw oA fEg
g1

st ofa T

it e o (78) : awfl, o
# wrfrg Tw g fag 9 w1 gE

113
L 4

P
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AT g 2T 4 § Fr g awee A
fre® 20,22 &= ¥ wY 3 @ dwTq
T FHEN & N & A T gemr
g Tg ATHET TAAT WEET Y v
gTaw 25 9w W% @ o W
TR AT T AT T FTIA & P
qAE, TTF 9T X § AR I & gAY
w=r§ wfess a4 g, T qT HTERT

» &

W O FUT TF G, Al A wgd
& frer 71 ot o wrfrg a g fs
70,000 tfafrae awc & 1 ¥w awer
N &7 gF frar o1 warw armw W
g g fs fed 22 @i ¥ goPme W
arfes Aifr @it aw® o feomm
¥ Az gl @ wf ¥ ow gfer
@omit 27 & wAar g fF o ow g
aEe W W #f anfas fifei &
marasTO A N g sA & g
1€ Wt o7 a7 T T T qIEfY

v FTfF F aTe A eww-
T FTed AT AR gEE avw
U Wt & fqq OF ®OF Fo w7 RwTY
W, ag W ot Al were ¥ )
T 9T JuT AdY 5@ fe d o awrer-

gAm A o ag ¥ A f—qw
¥ fow ¥ surr sy ofre et
amx §, s gut sord ¥ foor ¥ aver
src fiegar afe amd § 1 vy mrfrr
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TFT ot § sl ¥ wv forw fawar
# 37 ¥ wg g g e N wrdfaw
gl 20,25 AKX %o AT E | WA
Tt w®W FT F AR dfgaw F wfa sa
1 FT F Iq 7 AT FL § | dfqE
¥t frdmmes araf §eT ¥ faars
wa &1 mmfEd @y =mrd AWy
W wast g1 T dF ST
Tuw §, A drar dAwcag W o
wifs 1™, = @ F faw s w
Frod Afa A qgw age F< faar &
g & daE 9= FAT WL

& ATl WA BT HTATE ATEE A
wgAT WEAT §, WA aslrdar Ag
WW A TA §, W9 qg FAW NAEs g ar
wd "ax fax gz e arfe
AT A P «§ AAT AT 20,22 FA
¥grom are ¥ @y & v vk fowmal
T4 g R wH owd fad &
avir =w welt § Al & & ot fv ag
A HdY @WAF I W A F A
g3 W qETO A awEw g, IR0
aTea 77 & (ol g9 @960 ) 5w el
FAA & A AGA TF THAT, TF GHTAA
FFT0 & grem & amaw & fag fagn
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¥ OAF oA W qeT
W’Eﬁﬁfm H‘pra‘| I
Thw e m iy fr fw oo
¥ Farwr frafrae 3 5o wnw
T FIW E agw A ¥, T THA-
TH &1 FEE A § AR gA I
|aq Tgaa @ §, AfET A wed faamdt
O F Fawar favafrarg § @ frd
3&'{ Fﬂ!ﬁma'q&qa '{gﬁ"a;ra;
war o wfew Y eafw -
™ s fgar & axw ITFT @A =T
w1 fad TwEETdr g 37 ¥ A
I FrETH AT wowAl A fawr
FHAY AR T qH 5w A@ A
|t wifee fe o ag w1 99 v e
& I 1 F AR ARd ¥ FEAT
aaT § fr smfew & 36 s sy
FFTT § AT A T TR STEAAATAT,
§ q yTEAAMEC @I & fh agi &
wefa 4, afew oF fiow &, & Ao
HuF FHA dorm T 97 48 FEA
#faq fFandar & Qud Fd vz
F arg F e ¢ R Ay fgar el
gid 1 IRT T w1 T &
T I a8 Jarar & §fF arlrer,
st fF qeftaafai #1 a9 ¢ sk @i ox
36 W FrEH IFT §, A AT I7 §T
g WgY, T 9T T s e & faesi
¥ 9T ATCAT | A TR ATEHANTAL F
Tt & R T et 2w gu
A frare g e fomr e & gEw
gy gu gF W A wifgg fw g
WH v g &l AT
g ¢ fF W wmenm W ogw g
wifgg s Ao Y arr g ag i
=rfigw

awfa ft, aw am Wad fs
AT e F qHo frae F@mq Fo TAo
Tx ggw At 1l fr Al ew
A ¥ uafiefetee g aat & st
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AtHE € I/ qar ST g fiF e A
Fhar A gl § oama §
fred gug 1 A a@rd AtwE S
#1 9g FT AT EATE —

“Out of a total number of 46,466
villages in Orissa, only 847 villages
have been electrified upto 31 Decem-
ber, 1969, the percentage being 1.8.
In West Bengal, out of a total num-
ber of 38,454 villages, only 2,562
have been electrified upto 31 Decem-
ber, 1969, the percentage being 7. The
progress of viﬁagcs electrified in the
country is given in the statement at
annexure. The all-India average per-
;:;T'tage of villages electrified is about

oma gfegr wals § 13, IdET W R
1.8 3 &me & 7| 18 UATERE-
frdw FT21T & R 7@ a1 aTow g
¢fes fred 22 a= oF WICT €OETY,
e I qEHTT A IHAT A @I
T g FE @ E L AT H 46
gaX AR & 847 WAl T gAfR-
fRPw 9T TWaTg ¥ AT FEATR-
fEdw &% & IO | §EfAw gwTa
w1 § fr gfrdt aaam @ gd sk
FFTXH g F g9 FA S fow
a§ wifawrdr waw Fory | A A FgAv
¢ fr afmdes x faar sOak
1500 &4 ¥ 2000 7 ATfaT ¥ Afeas
E &F AF 7Y qE A el
dFumg @rar =T ¥ A TEy
A 2 FAX FAT &9 a397, AT TEACH
AT {AT qAIC, 10 T I TF AT

¥ e ow fF oo fafeedr @
®BEl INaEy a9 qfy ¥ o

TATET AT Y 17 FAT GFT T ATy
Ty I’ IT R ae | W fed Y
wfem 7y & T wgAg ag aEdfe
6 arfra # gomd oY amETE A A ¥
F¥TC ok, fram s faardt am o
¢ dgw awfaee orff o i ¥ ag
T wA & fog feasd & saw
T EEM &, awd wew A
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wer &Y | AfeT 77t AT 144 " Ry
i g i ‘mwﬁrtrfrw. ¥ Y FEAr

™ R 99 ¥ @ gy sramdy
FT@E

ot tavm wifem (7EETe) ;oA
ofy 7w, o TW gww fag ¥ o
sy 4w fomr RSw b fow T Wy
g T Of 1 AsTh Y gwen o
T FRET & S AW TN Y GO w6
W ¢\ 7g 9 ARt wEed A oWy
v fed §% o o E wagEd) W
HAEITFT AT AT AW AR I w7
s g g Ppgema & age s
&y 31w I N Iefi
Foar STET T Y A wF o sy
§ fufds =, aofts o7y oy
ahr o & sl frerar 97 %Y dere
W, AT wrE W A A g
src W ¥ TORF A ¥ 3wy ngay
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[sfr gaera arfew]

39 F1 qar Arfaw qral § qw@r g0
Ty AAAT TR F ATA WA WY
gy st weAr v e fgemn g i
&1 draw faarar 21 faed fra adt st
o A s vufe & arasz a7 femr
ardfrer & # sfw wfgar 15w R
wgd sal ¥ wfa 7T 24 w0 srHEAr
qufter &1 Iwoma g fr wfa R
1% ¥ FAES FTA 1A F91 T FAT
W 1952 % wwwa 81 Wirwa off §¥

g FqET gUE | WAl
TEeTAr wiga g f& s gwra
Wi 1 UF SNERAE 97 @8 A1
FFa Y we g Sw A froae
Al

, WY
w

i
%
E
g
1
:

g119061 % A TOH WA X g
smaw @ IENEae 4 | 1966 # 4
gemare @1 1 Sfer fafer -
o # adwrh # e afewgEd
g & gfefea dwe, @fw o g
Wﬁmqﬁﬂ&wﬁﬂﬁﬁm
ea qfa T 1961-66 F T AR
afrwg @t ot % 1966-67 F I ¥
gag Www @Ak 1961 % Awd
aamw wCr Ay ARE R sefafege
qrq sfeqdl ®v &ear gt 50,974 ot
agt 1967 ¥ AE 97,775 gy ag
s e B <Yy aroem o
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Ak am W wefoqg 7@ g =
AT aFTO AT EWAT FT AW G EY
gEan 2, el gaTHl W v dAFTh
WEAT T IqT AL A GAHAT |

geftge Augdl @ a9 F1 fwWq K
ot aF osfaq  faercor o s gam &
IqY @r AT g & Ffw wege #v
N HAWIAA: WG AT FAT 1 I
¥ fe g2 aF I8 AT § THHT ATHTR
oy Wt faw asar § 5 fred afas
W0 § oY AHE 0FA G 1T Y, SAH
qarar T a1 5 3 F0T 62 AT® AR
avc g | BE fraw A & a9 oF &
wFT wfw g & Wt 7@ wEw, w1z WA
TS WEA AT IW WA W § AwC
@1 o § 1 anfaw amat w7 ad fremd
¢ fr 3w ¥ Fqw A wem F fadax
afg &t o @ &

s\ wwmg wan (FEE) Ao e
afmr FaER W@ &1 @S
T Mg EE A A= HYFAT AT

awnafe wiren : STEE dEE -
g e g & Wik
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W Q@ WA F arg w65y W=l
w for o )

st fava wifem @ FETH

FHw ag g e daadffa @ W@

e

gaaT gat

T

Tt IERr o wed @,
41| § drard Jee #
FAH amEA W OF
U Helt siwer gfer it & T
TG H 12-4-1969 FT T Wy faar
ar IR Ima fogrggfe &1 fas #18
g wgrav fF faey wma 9§ T
1@ TEMEA FAFGT A Ao <@
# fmen ogfa §#1 ofadq 7w,
g = §fF Fm A fmem ogfa
FATE T @

FM A §Y gAra |1 Qg g f o
AT FW A AATTA T qHA@AT T
FATE B AFAT & | T 7§D
Y [AEdT qgA IT TT GTOT FA A7 EY
g A Fam go W 7€ g ot qf=-
7 & 5% am whaadi g, stz
g & T g dar w8 & o it
@ & T+ foer wrew #E s o
A IFTT § ITH! g AL & wer
wifgd | IR ARG femma & fam
T RS 8 97 At faerr
& fraw § 3T g9 afadw Fo
g | qradia-afie &7 fagre e aw
T AT 2T F A H a7 A9 w0 a7 a6
ITH ;A IR A wwEr gw Ad
& af | @ seftgac st g st dFi
Hra iexs g 2 A OE R g
§% THIE ¥ fWR IRy e H
FAA qrar § AfFT gL F oA o oY
T2, aw frmdarm 3o A § N
AFh W qy Hwr a9 faag graar
T F e e A<y gwTa § fr o
FTATE ST @7 AY HX ¥G a8 TR
w0 Afcz w1 Ig W FATAET e
% wiw St sy Ated 7 faant
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T &Y AT ¥ w71 wmar g fr Iw
¥ oA ez ¥ fa agy e
fear g ag avar fear amar g e aw
g wiw g g anfaw wdewr &
AT EATE W AT 7AW TAHH a9y
) ¥feT oy og & fF fem &Y s
WY @ T fearl AR wIE
a1 a@frgr wogdl s e feaEl Y
AR @ 3 afw SR TFOT
T & W Ao aifaw, WIS
17 99 @18, forw ¥ s @t & fg
Z7d ot Tefes o &1 o feal
a1 77T, 9 F afmaw ¥ fau fefesz
g ¥ v 41§, ar I ¥ fam feaei
%t fefigar &m & wta qwar & w
e az g 5 R § i feraw
arx aifgn, arfs | & TEqEs gl
M FIAF 7 | W IJAA
T dwT A1gT graw g ferer
arar £

% w2ea ¥ fafrw afew owe A
frarmar 8, afer e fafwdt & ofa-
%A ¥ yqAT A FT[T T §, AN
t o wH IW qTINA A AT AR
g mgi v A dw A A @
wrdr 8, AfwA W & whHT AT AR
Fzam Fad 71 fafaw aw ot afi 4y !
ardrd, frm & FAE & AV AT AR
o fan from Aacd A7 aETOE ]
For ¥ fau & frered w1 I & Iy
sry w1 wifge R ot FHfT ITEeE
§ @ drw A mraa ¥ fAg
Fr  arfew

FATHATE ¥ aT@ @ga A A ¢ )
e FuTarz fad Al & T ey
grar g o fod T v o
i qarE o wwedy & 1 & grafee sTaww
w1 ITET T g 1 wgd s
o waear wox % fom grawfen o
AT FAwdz e ¥ e W
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g awed g & fag =y o=
T FAT H 200 FUT ©H JATAA
fear mar g o) wEEE Y I F GEw
7 w1 Gae R g0 straw A fam
#Foaw alr sy faw qmr e
gt | afe WA A wqEw TwEr
F1 g9 FEH AICH UF A9 WY AN
FE W1 Feww A9, fowgee
Fregw o fogges grmmw & it &
fao dar 25 % a'ﬁwr ST OF QAT A
g TEF yETET FEIC A HIT TS A
A AR aArE g

o7 fr afew A ag @ fFag
WLl § AR T F AU GAT I &
affr et #r awe faegA e AR
g gw WA g fF dma § wA A
fam =aufes sigraa sy wwF gard,
Fg ot WETH oI FT HFA aqrar
9F % FIHIT WELH REA AN &
fore dar @1 A AE FON T W AR
WET H WHIA FAT &1 K7 &= Aer
BITT, a9 % 3Eral & AFHT AGN & |
Al & fam & &y ward difaa @
F faw Wt oot adt &, § Afam &
FT HT HFME &F FATaT |

qrEd ® A7 FT 09O @ e
2 13W¥F 80 TRz AT T H wAE)
W FAA 20 Tz wEA Higw fao
FUHIT U7 /T FTH 74T gm0
né /g sy wrfge 1 ST sw feafa
ge fF medi ¥ 20 wfowm awi ®
fasm & fag grer 8, O H feme
qEa ¥ saeqr sy Af ¢, w4 fF g
# #wrf fafemr gfawr Iwoew 78 &)
ot ag o |y H e Je A
TS AATAT Y, A AAAT i agt )

HFA Figgua AR AWOT FT 0w

Fear g ) AfF wEgd ® oy dgw W=
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1§, A1 qEr & zmwm fFE smar
g o1 Fow g wWidg, sAF faw
qEIT Mgl ¥ Ao FreqeA a1 AH-
I AA AETET 2

¥ H dag FgAr Agar g fEosm
3=l 3T ¥ F1 FAHE @S F1LE
@ Sargr AT @, a v A
TEEH g9 Agl gF Al § | aawEwar
T Tt #1 ¢ 5 e awl oo #
affardt ofmaw #7 #1 3ga & fog
39 &1 GHAT FL | AW AHITNZ
Argr YR FFrd gT gniv

SHRI K. M. ABRAHAM (Kotta-
yam): Sir, last year when 1 was speak-
ing on the demands for grants of the
Labour and Employment and Rchabili-
tation Ministry, | happened to refer to
the then Labour Minister as Minis-
ter of Unemployment, but he reacted
sharply. But he is not tp be seen now
in the treasury benches: he has been
thrown out and he is unemployed, Un-
employment question is very serious, It
is a burning issue, It is a volcanp that
may burst at any time. In our coun-
try, almost in every house or place
except a few well-to-do houses, the un-
employment question is sharply reacting,
These few houses which 1 mentioned are
taking away the wealth of our country.
But the Congress rule of the last 23
years was not able to find any remedy
to this unemployment question, Not
only that; it helped even the existing
labour potentialities to be reduced at
least partially. During the last three
plans, plan after plan, the number of
unemployed ersons arec becoming
higher. Certain hon. members have
given some figures, 1 will give a few
statistics as taken from the various zm-
ployment exchanges in the States. 1In
1961, it was 15.6 lakhs. In December,
1967, it ‘vas 27.4 lakhs. As per an
answer given on 3rd April, the figure is
40.39 lakhs. This itself is not correct.
Proper surveying is not done. The csti-
mate is not correct.

In Kerala, completely unemployed
persons are 8 lakhs. Partially unem-
ployed persons are 12 to 14 lakhs, to-
talling virtually 22 lakhs out of a popu-
lation of nearly 2 crores. During the
last 23 years of Congress rule, let us



341 Amndi. of Convention

see what has happened in some indus-
tries. Take, for example, the plantation
industry, Tea and rubber plantations
threw out more than 50 per cent of the
workers in that industry. In jute indus-
try 50 per cent of the workers haye been
thrown out. At the same time, the in-
dustrialists have doubled their income
from those industries. In the coir indus-
try and textile industry the workers are
being thrown out. My first charge
against the Government is that they have
not safeguarded the employment posi-
tion of the workers.

MR. CHAIRMAN: He might con-
tinue his speech the next day when this
Resolution is taken up. Now, we will
take up the Half an Hour Discussion.

Wi fm = wr: gumfy o, s
w5 ard w2 A w=i wE &, wa
e oF wfewvw &1 |fF TawT Fuw
o a3 faarmar @ zafec & onfe
F@1 § frad avnw 1t @ & fomr
FTAAT |

amafa agnra : gEwr faw AT @
f& 9@ #E & oAy & S auw
"oy wE gmT =rfew

Wt fma wex w95 s www A
T TEfAU 97 d@ g aFArd

amafa wgma @ off a4
18.56 Hrs.
* HALF AN HOUR DISCUSSION

AMENDMENT OF CONVENTION OF INTER-
NATIONAL LABOUR ORGANISATION

MR. CHAIRMAN: The House will
now take up the half an hour discus-
sion.

st Hwg  wWnR (FETE)
#Zrea, d aowr g AATE fR e
W T SN A T A Fqwfa &
HO AT AT AW 9T JEw!
TI%T AT |7 ArgaT g arhe Hwd
i% wTE TEET oW ¥ ek
AT wE ) gy aaTdfed W e

o,
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4371, feqi® 21 @TET, 1969 T WHIT
¥e:

“(#) ®T g w1 faETre Saw
YTATHT AT A WM F1AHG
F @ Tw 33T § 9w feg
g dfErd s FTE fFa st
FgaTHT qur Srfg wwEed SHI-
Wi F afafmm o fawmr &
fedt afes afusrd & aow afw-
wras! %t arfes saar qrfes o
F1 gHGE W gRE FY,

(&) 71 geere @1 faan W &
qrae & g9 qrfugi #1 grafaEar
2 Tl g faad sfavmas gaAaw
Jrg & & £, WY
() afz 7Y, ar smwr wWT FO
g ¥R afs g, @ s\\rgE gy
F fafmm T w@d & fAR
amwiga e 9@
#ff T AT AT T STOET AW
&1 3w frafafaa =o & fear:

“(w) W (&) Fr oaE

(7) T FETEE IRAEATY FY
FART IRFAT F FTETC 9¢ q9T 9F wY
Ereii & sgETe Wiy fgrorel & o
wad &1

R R ERIE Ciul i
718 (feafs 21 TamaT, 1969) faur
T JAFT ST I ATAT AT 5F THITH
¢

“(%) w1 AW T ® & & g

Qo T a9l AT AT ST
G arHl & agard A ot
fearr am wATET wfger W
s #r ek W e e
ary @l WY e T
smandr gy & A ¥ fay .
g, &
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[t #tag sz]

(@) afz g, ot fee st ol afz
AT @ M EAAES @iw ¥
AW ®1 Afy wr erew w6
s g7

(i wrras & wmwTE) (%) W@
(@) & goma =ragfer 78 g s
TR 0 sEfaa sedef aw
WS FTHATFE Ho 88 FY WIaAT ¥ AW
T G AT FTatEE g IwiE-
I F1 freEi @ wwew sEarnd
AT FuwarEt ¥ T A v A
AT F wew & wr gwa )

FA ST frae W ger M, go Ho
716, 26 @Y, 1970 FT ag TH TF1T
g

“(%) w1 7g g= ¥ fF W
# faa @ qumE ® =gt
T AW ) sl da HoFw
ng g Fwfegl #1 gU9-
fawar & 9, s aw
qmeA & sfwmaw w41 s #
W H AW F & e §
ET & FTE, W
(=) afr g, @t ¢ s afz =,
ar THE &qr FrTOT £ 77

off R |7 wTeTE ¥ S 3T famm
I WEAFITLH R

(%) S

(@) seftzard w1 fagol g
faifm  draasi @ gAY
FTA-GRATR F HTETC 9T WoT

i S

sw fom s ww R F
wfwema deqr 88 w1 waTer §, A ar
W W osh 7 Y AfeT waiem
ez ¥ & SEET T G U
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“()adeEmd dAT HIR wErEEr
FaT  FAIATA I FFEAT &
s I A wgEw, A

(¥) s @ar dT gwwrd fwmi
1 JwIR F s feafa gfa-
fraq ¥ &% fau feg a7 g
fos ar afas  smoem A

n

EIERCERIGGIRS (ARG

A fom afwgan @& F1 F7 g=rAl
Fox femm &, 3@ w1 W @A #F
fasia #v gmma wE war &) A1 ag
29 ¥ SUIIT TART G FEES BT |
srfas, annfas A wwaEt § A
< aegd W F fam aws T@ oaw
wFdt | 7y genr gfrar ¥ cfr #
1918 % sqq wWgIgg ¥ @ & W
FT SFH gAT| TUTH AW THW FIEIAT |
T AT 9 AUy o A FE a1
™MF Ay §dzE WrgE ¥

19 Hrs.

¥ W W7 A §T a% §Q
52 sfuawwt & 128 sfwemy aar 131
fawrfoll wfrFTT #T 1 T H F W 29
yfvwamal A gftee s 9w 8 | Sgafe
gfewor & afafes s aF  wfw-
gaal qar fewrfant &1 qew sgaeqrei
F1 TqEFAa waifag o o wre

WA 1968 H AT ¥ g AT
MW WEEA & 529 afuAwm ¥ wrd
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qra (@ sfmew goEme & sTEw
dat s & fag  fawwwi & o
HAGE qUT FHAIU@ KT ATAF AR
¥ wrafaa faviam &Y do5  qar -
qtg qfmegar sam & wia @ fufy
qT g€ a3 § wmr faar

FUET 99 FEEE F §AEA
afafr a1 1968 & &7 7w Fzw gt
T d3i § wia & wfafafeai & wor
foar | smdiefla ww AT w1 @R
ufiaré  sefta sfuawma ol ¥ 2 fa.
=T & 13 faamz, 1968 % gaT

ofimar & s afegl % do7 7f faweit
¥ 28 WAl & 31 Y, 1969 A% g
W@ #1 faer & 9eg ofmrd g F
WA W femn

soad & Tfagra ¥ T® arer T 9Er
TEY g I ¥ Afa frai s @
fagw  ifa frafe &R0 &1 e T
feadl | a9 s=t &1 a1ed ArgeET, 1
g fe oo AT ag @ fe mRTH 0w
=g wmar aw o g arer Ay
1 AvgaT g W, uEEiw ) g foaa,
fode ) oo @ drgar & @ ek
fry arfar fufa somdy & o vt
yedr ff, dA¥ T™, Wi A FEAT F
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fearf 2T ¢ Al gadr avw o AW
frarg 2a1 81 wh aw ¥ wwE T
o W gET ¥ Afew A W
fearf ¥ R, Swx @ ad & goftardr
fearf 2o 8, wmamz, wfafsraie
I qrEeeare, THY T ATA  JCH -
qATE 1 FET 9@ FO AZN | W
s Fr Afaat ¥ @ s Aifq #+
Farar frw mar @ s FIOEA w0
FATIT T 3w ¥ ey Aifa
frdwr 7 feard 27 2 @ I]MA
mE ¥ feg # A FTE weEw @
FAar A, d Fwar o Ay 9W 4%
Foe @ gET | wwr @ g fE oo
IS FA A E ITFT AT A Afeai
g farwadt 2119 femT o
geara g€ @t gt arfeardz & Ty
ael A wgr ar fF 7T T I
Fial  w AE FeMAT Wiy, R I W
wEl & wfawl # FEET w1 g dEEr
wifgd | #faw 22 af Ay aendr F Wz
WY I &T ®WT FAT KA & AT H w1
oY e A fear mar ) AR AR
sfafraw, 1948 § F7 g7 AFFT 1956
#ag sfgwre ey qoETd Y @
|1 99 qAY 8 wrqw R AT woRT
W &g wifaw & qaew § s wrf
frarz @ @t gEEr frowor w@E
ot w7 W & ffy e §, ga §
a1 foer & feedy ot &1 3 1 sfuwrdy
frqea frar & oY @7 wag s oEw
wifes & 919 gu faarz & ard i s
foig 2 a% 29 S0 fog oF WY
afem®t feft g7 % fgar gor 20
gftrw ag & 5 wogel #F am Ad
gft ot 1 sTw e g @ fr @
AR WX g wrfeas & @aw duaw
waraw @t a% wré FoAT gfeewir @
whE ¥ @Rt T & faw wrk s
LI L
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[t #Yerg warz]

22 €T B ATATLY F A2 oY arrer @
WA & a9 aff v @& 1 & oy
A TATAT §, A oW Y agw AW
ww g fo ¥ wew & @ wegd W
oF T Agd faeet § et o wew
1 WHg g @AT, & g9 9% ¥
fogo 4% wugd & faed § 22 @mer
N Ay F qIT A 1w IAF AT
qaew fwr el smefees foer o
gifew 7€ ®T oo & 1 wwfeg o7 oy
oY T FT FroATd qweEr & I gy
wT & R @Y GEEr gar @, ae
ITFT AWM Feqror fawmr am gav @,
THY Ay 91T aW R E@ar gur g !
yTATEr F qgH W1 @dr § qWT g
sgfen srfedl X smew sfaat &
Wt @ @Ay 97 ararfaa A9 4 afew
gEe qwi o7 ararfid F, 9% FEE A
4§ Tga A 97 g0 N @E, AR-
AT & foQ @ & o ag & 1 gHlEY garr
HITH S @ R F & FW oag A Eme
NE§ WW FEAEg T W 97 famr
®1 d A gy W R smEwE
#ifs fraifa 3, 3 @ FwwEE &7
T FTAE AT AW AT F TR BATT
DA & AWET F1 T TG gAT F@TEN
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AT AT G s@TE, SH YR
& oY =TfEe | 9@ ¥ Qe Ay aT
T |FAT § AT ? T W@ HOOTLEH I
frurg Hft ar el off, & wFar @ e
AR H I T § & @ drmar e
I g AFal g |

wgt % safes afagi w ame
WA A, wd AT F o
AT qT FRGAT & ATAIT 9T AT ATCH,
@t feordaw FTHE waeT AW E | AT
foardwm &1 &, &Y =R Qv wT A
wrfgy, afaw @ T0F & 22 AU AR
T w1 & faast w18 wmEr &g @0
21 TR A H a A &
e faer w®@r e, fmd e e & ar
AFd tar ggu ANTEE G )
o T A1 fawr vgr g o 9w
foam 2 st famsd ow fomerd €0

gfrar aidt S s @t w owE, ar
99 I H agr A avEE ¥ ag Al
et f vsfer sy g g, 7 QA aré
g e i fra v fegmm &
whal w1 9gLr TW UWAT ¥ WWE @l
gar T g fe ag Qe Aed
¥ ady aré §, @wi T g AT v
2 cafaed oy sgr 5 s wag
Tw X far sk ge Hifa fffa
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@ gaA Hoamar g fF faeslt 7 W Gwra
grErd @ wm dfan 5 afEee
qTef 2, Sfew agi @1 swEw q1e @ ¢ awt
f gvra & w@r & | J@ wEAm Fhm,
i T8 7T T A A
VET T ST TFAT AT TAEAT FT ALY
AT AEY ZI WA

AT @t A® a9t &1 awa far g
I @Erg ¥, 79 F gEAI A GO
wm AwEr & Jgm T s gfesr
qIZ FL |

amafa wgra : fz sraefaa fafaszz |

st fnr wr oW @A W @I
® 77

amafa agey g3 i H T A
frmrdaag fAg & w9 mA@ AR H
0% 7|

wR, TMMT AN gAaAtE wA@Q |
T4 Hei (W wmaw w0 SWE)
aurafs Ay, g9 AT {3awr Ieem
qraAtr @Eeql 7 fEgr @, 3AET Avaeg
qtaar faw us fagg T2 T aE
f& ad TmT TR AT AASE &
arEE wHA fFE F@E A F o
A AT E 7 F1 g1 IH HIHIT & T
7T 9 F s &t qfewmar sire & 770 )
vy WA ®eR & o s Wi @
gaEr foar & & sA® it AEY ar
®FAT| IREA AN TH T9l FI B0y
go wgrg fd arearT gw fear oA &
qAAAZ W AA FA FTIA K IACA
® gH wWeN T & | 67 Ig el fE
9y FHEAr a @ 9T ATHAE
gawi # faoom siv st @ AT
qAgn A A4 gErET ¥ ag fagrai
Lo R

o\ Wy wET 22 AT A AT *
Tz ot W sof T Y wWET WX Q@
£, 72 ¥ 7 ¥4 oy far ?
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St mmax W ST : 39 F T
¥ am gy ww A femr @
FAT: qF FZ TATEAT 1 AT AT A
do 716 #X @YW IO W
FIT & 94z g fr I foawa@
Frar gomer fegr dag W TR
#ifF gl F gurr IwT a4 FOE A
gafeas 91 &% FrE oFT wAW AL
frarfr 37 % g1 & I A TAT AT
Fhifs ety fenem T A fOw
qaw § friewt ¥ g FEi@End
1 wwa ¥ arw fagra a8 WeE
¥ & ¥ g A gea@ A A fEATE)
e fagr a2 &

“griawr ¥ fg qAra &1 e faar
% gr  fraifew argasd @
T IEfrEaTel &Y WO gradr
7 ImETar A AT =g o

zafaq g9 T *7E AT T AR T?rfa-a
¥ e 9T ag FEr A fE gw A 3w
e wTware fEan g

m geg § oaar e fAaem
qqr fagat & a3 e fen § 6T
37 &% g & oA gn fear far
s ¥ fra® fag Iwid sEIgf®
4T AT TFT T TAA qT, qFY 97
s avg # frar sAr g WA A
g1 & wgmfr aoww & foam =it
TATa A &, yTAIH] F AATA T
wag F A AR g g az famr fdy
qarr ¥ A faar ey foaga & &
wifer fam & frgrom a1 & faogmar
aur amgfer awd @A & w9 faa w1
yrw A9 AfF fEem s €
ffqat s Iw wrafwd  wvn AT
¥ Atz *T & wrov g gy et
foxr QYA &1 EWA A AR E
il | aw P E o g
ww §w fegm gfe Tow aoerd
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[ wrraa &7 sz
N gwfa ¥ ol S fawicfamd 53
s § Wi oy Afasx
sRE 38 & aw Qi W o gl
W o §# 9w e dfaue
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GIPN—S5—2 Lok Sabha/70—3-8-70- 1010,

MR. CHAIRMAN: The House
stands adjourned till 11 A.M, on Mon-
day.

19.31 Hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Monday,
April 6, 1970/Chaitra 16, 1892 (Saka).
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